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Friday, August 2, 1968|Sravang 11,
1890 (Saka)

The Lok Sabha met at eleven of
the Clock.
[Mr. SPEAXER in the Chair)
ORAL ANSWERS TO QUESTIONS
Homes for Infirm freedom fighters in
West Bengal

. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

*271

ta) whether it is a fact that a large
number of old and infirm revolutiona-
ries and freedom fighters in West Ben-
gal are faced with miserable plight re-
garding  their  accommodation  and
maintenance;

tb) if so, whtther Government pro-
puse to undertake any scheme for
making respectable Homes for these
revolutionaries and freedom fighters,
and

ve) if so, the details thereof?

THE MINISTER OF STATE I[N
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
ta) to (c). According to the informa-
tion made available by the Govern-
ment of West Bengal, the exact num-
ber of the infirm {reedom fighterg who
are. actuslly faced with such difficul-
ties is not known. The State Govern-
ment have, however, sanctioned a
scheme for the establishment of a
home for providing accommeodation
and maintenance of 60 old and
infirm political sufferers, for
which provision of Rs. 1.25 lakhs has
been made in the State Budget during
the current financial year.

SHRI SAMAR GUHA: sir, it is pro-
verbially known that revolution de-
vours its own child, and if it is an-
motated in case of India it can be said

3618
that the Indian revolutionaries have
been heartlessly neglected, jgnored
and condemned to oblivion. Otherwise,
I could not understangd the reply just
now given. If the Home Minister him-
self was there, I believe his reply
would have been differént. Now, re-
garding the Andamap prisoners a re-
presentation was made to the Home
Minister, and also during the discus-
sion at the Consultative Committee
Meeting in West Bengal, the matter
was brought in. at which representa-
tives on behalf of The Andamsan pri-
soners met him and this representation
wag made and it was signed by Siraj-
uddin Huq, Kalipada Roy and B. N.
Mathur. I could never imagine such
a cut-and-dried and wooden reply that
was made by the young Minister of
State in the Ministry of Home Affairs
who is fortunate enough to have been
born with a silver spoon in his mouth.
In his reply he has written:

“The ex-Andaman political pri-
soners are not treated as a special
category distinct from the rest of the
political sufferers who participated
in the freedom movement. The faci-
lities and concessions admissible in
general to the political sufferers who
took part in the freedom movement
can always be availed of by the ex-
Andaman political prisoners to the
extent admissible.”

Certainly, the category of the revolu-
tionaries apd the ex-Andaman political
prisoners ﬁ surely to be differentiated
from the other freedom fighters. If
you go to West Bengal—

MR. SPEAKER: May I remind him
that this is Question Hour?

SHRI SAMAR GUHA: With one
sentence more, I shall finish my ques-
tion. With folded hands, I appeal 1o
you, and I submit that this Govern-
ment did not do anything for thous-
ands and thousands of those people
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during the last 20 years, those politi-
cal prisoners and others who fell in the
cause of freedom and went to the gal-
lows as martyrs. We must bow to
them with folded hands. In West Ben-
gal you will find that there are thous-
ands of detenus and revolutionaries
who had been in jail for 10 to 15 years;
over a thousand who haq been in jail
for 15 to 20 years; a few hundreds bet-
ween 20 to 25 years and at least a few
dozens who had been in jail in the
Andamans or in detention there for
over a period of between 25 and 30
years. Would not the country expect
that this type of prisoners should be
treated as a speclal category of politi-
cal gufferers, because their mission was
a mission of total dedication, total
sacrifice and tota] consecration to the
ideal of Indian freedom?

With this background, I want to
put the question whether the Central
Government, in co-operation with
other Siate Governments concerned,
will extend financial and other help to
the families of the revolutionaries and
martyrs, the ex-Andaman prisoners, all
over the country, not only in West
Bengal, and also to their surviving
parents, widows, minor song and
daughters and also provide pension to
all revolutionaries . . . (Interruptions).

MR. SPEAKER: Will he sit down
now? The House is learning, the
other members are learning to put
supplementaries. [ am kecping quiet.

MR. SAMAR GUHA: May I know
whether the Government wil] take any
concrete steps to help the political pri-
soners and also the cx-revolutionaries
who have been in detention for a very
long period of time, who have been in
Andaman jails, to give them special
financlal and other aids to them and
also to the surviving members of their
families like widows, parents, minor
sons and daughters and also give pen-
sion to those wha have reached the age
of 80 years. Regarding the informa-
tion given in the reply, I want to know
when this home for the revolutionaries
has been started, and whep it will be
completed? May I also know whether
it i3 known to the Government that
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b another revolutionary home has been
formed by the revolutionaries them-
selveg called Vipalvi Niketan and whe-
ther Government wil] help that home
of revolutionaries also? i

MR. SPEAKER: Let the House note
that one supplementary has taken
7-1/2 minutes. I cannot prevent any-
body doing it now. I am helpless.

AN HON. MEMBER:
helpless.

You are not

MR. SPEAKER: I can only ring the
bell. I can reques{ the hon. member
io sit down. [ can appeal to him. Hon.
members themselves should under-
stand it. What else can be done?

SHRI RANGA: Our only plea is
that you may advise one of your de-
puties to give some indication as to
how a supplementary should be put.
While being most respectful to all
the sufferers in the cause of the na-
tion, my hon. friend does not seem
to know huow to put a supplementary

and he pgoes on accusing others.
(Interruptions).
SHRI SAMAR GUHA: You have

been one of the colleagucs of Nelaji
. (Interruptions).

SHRI K. LAKKAPPA: He is a
senior member and these charges can-
not be made against him.

MR. SPEAKER: Mr. Lakkappa is
ulso a member of the same party. If
he fecls satisfied that a supplemen-
tary can take 7 minutes. I am satis-
fied. That means only 4 members
can get the chance.

SHRI VIDYA CHARAN SHUKLA:
1 agree with the hon. member that
more could have been done for poli-
tical sufferers in the country. I also
share the sentiments of the hon.
member about the suffering and. sac-
rifices, etc. made by the valiang free-
dom fghters. There is no difference
of opinion as far as these two things
are concerned. Ags explained ear-
lier in the House, this subject of a:d
and help to freedom fighters has beén
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put in charge of the various State
administrations and they have been
doing their best in this matter. For
instance, they have been given lump
sum cash grants, land grants, monthly
pensions, refund of fines imposed on
freedom fighters during the freedom
struggle, restoration of confiscated
properties, rehabilitation loans and
other things. Ag fay as the Central
Government is concermed we took
upon ourselves to regulate and to co-
ordinate the policy, and this policy
has been accepted by all State admi-
nistrations. They are doing their best
within their available resources to
help the freedom fighters ag far us
they can.

SHRI SAMAR GUHA:
10 know from the Home Minsiter
whether he was going to make a
separate catcgory of the ‘revolution-
aries’,

T wanted

SHRI VIDYA CHARAN SHUKLA:
Ag far as the Central Government is
concerned, from time to time we give
ad hoc assistance to various political
sufferers within our own means.
About this question of the house 1o
be completed by West Bengal Gov-
ernment for the political sufferers, as
1 have already indicated in my main
reply a provision has been made in
the current vear's budget and 1 hope
during the current financial year they
will take proper action to complete
this work in an expeditious manner.

SHRI SAMAR GUHA: Unfortu-
nately, Sir, from the Minister's reply
1 feel that the hon. Minister has not
understood the import of the word
“revolutionaries” which 1 used again
and again in my question. I would
only ask the Home Minister, who had
been present in that meeting and
who hails from the land of Chapekar
brothers and Savarkar brothers, the
two pioneer revolutionaries, whether
the Government will constitute a
committee of the members of Parlia-
ment to go into this question of
giving aid to the revolutionaries—I
want to point out that there is some
difference between revolutionaries
and political sufferers. This question
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is begging for the last twenty years
1 want to know whether he will
agree to that.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Sir,
he pointedly asked me this question
and, therefore. with your permission
1 will reply to that. The Minister of
State was certainly replying on the
basis of our policy in this matter.
May I ask him whether it is neces-
sary to have g committee? If he has
any suggestions to give us, any spe-
cific ideas to put forward, I am pre-
pared to discuss with him, Merely
appointing a committee Jeads us no-
where, If hon. Members have got
any specific ideas or suggestions I am
prepared to discusg the matter with
them so that possibly 1 can acquaint
them with whatever we are doing
and what can be done in this matter.

SOME HON. MEMBERS: ruse—

MR. SPEAKER: Dr. Govind Das—
SHRI SAMAR GUHA: I inviteq his

attention . L

MR. SPEAKER: Order, order. The
House consists of 522 Members.

e Wi ama ¢ ot ®aT W1 A
g w¢1 f& s awvg 7 @y fawm
150 g1 9T o faar mar b Ao
FEY AT WY TH AT W TR W
Y ¢ fr 5w fawg & $w feqr amm
# gg e wizan g & o w faen
# www ady Tt & e qreed
¥ 7eTe ¥ ar9 wf €, w99
frrel § g WAt &, afz wmeod
AT 3w %1 faer w7 =g goew A
wrwd % fad oF a6
famy s ot ¥ 7

ofi frer wom g St fe
#% wqd g IoT F wyr &, wgt e
fife w7 warer ¢ 3w Afr w7 e
ww wgi ¥ | o v 8 oy
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T WEAT T T wan_#d qvoe
TATE § 3T QYA FT F TW WG
AR A 2, AW qg i A A & R
& grrd Wt %% a9 o 7rd wf 4,
F gart qE WA wE oY ar i wAT TE
o | A a1 #X gy wEr 2—%S
@ qg & s10 A3x §, fm
gr TaAifas Afsal & @gmgar @
T & AT A9 7% g q@0 TC AW AT
faaAT =8 2, 7= A% gwre T ST
fowmA A€ mTY 2 | Ty 9@ TE
Heraar A ® g FH WA £ oaar
TR A% Faaadl /U F AT
FT FIE TR gl 7, q T FATL I
fomad w9 &, a4 #W IA F T
TIE { IFH-T FF § a0 @ IEHY
HEIAT FIA T IGA F74 £ |

1 zfa 7w : Wl oY W wEEE
& @ama (% Afg Ar feqe £, Ffew &
A WA § & qar mmd o
Az #1 i fremA wrg & fv fom
AT 7 T AR 8 owm faan
qr, 39 § @ AT F0F g § & I FI
agraar foadr 3 A o faandt 3=
# ¢ 37 &1 ggrgar Ag fAwAr & 7
FqT WAl WgRA dg  qaEn f®
1920-21, 1931 WX 1942 T A
g mEEAt 7w faa o oA
W faar 491, 39 ® & feq feq o
FT T TRQAT &Y ATHT  AGT 99 H
g ool o\ faindy o= ¥ §—w &
wiwe §fd |

facita agraaT &1 g & faam el
gwre & feolifaims & wgmar &
Tt & WK R wfem w2 fs
fagdt o= & A axet w fawr-
For & ag & s W faefte s
dY wE 3 | wgr 9% gaw § fF feal
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ggaar & 7 —aad i ¥ Al
feedt wagar g & dfrw faw o
@ X AT wiw W A 3w ¥
wint T @ W § wWifs @w am
A G & Jarfal w1 @ gfer
A A EFE A FRw A A 2
R AW faddy @ ¥ &, ewrt A
*1§ wg7 Wt &Y, 77 TaET ¥

sft tha T : wiww g &7 sATAr
faadt &, mam s &

SHRI 5. M. BANERJEE: You do
not even treat them as political pri-
SONers,

SHRI KARTIK ORAON: Puulic
moralily or national morality, if we
can say so, demands that the freedom
fighters arc properly lovked after
and taken care of. There are some
who, even though they were opposed
to the national movement, by their
nuisance value have been able to
cash from the national Government.
There are stil] others who are merely
cashing their association with the
freedom fighters. Then there are the
honest and sincere freedom fighters
who have either been thrown into
oblivion or in wilderness. For ins-
tance, the Tana Bhagats have lost
everything, even their landed pro-
perty because they were staunch
and devout followers of Mahatma
Gandhi in the non-cooperation move-
ment of 1921. Government of Bihar
granted them Rs. 10 lakhs for the res-
toration of their lands but that fizzied
out. I would like to know from the
Government whether they have got
anything in their mind to evolve a
scheme so that these freedom fighters,
irrespective of what their political affi-
liations are, properly looked after and
their losses compensated; if not, whe-
ther Government would like to think
in this direction.

SHRI VIDYA CHARAN SHUKLA:
I have already indicated that this is
our line of thought and our policy.
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ot ow srvrw mrit ;. & woer
¥ a W I g R AT 1942 ¥
arffr Farfr W oW § ae
w8’ & a7 faw v 78T A wrdo
o To & faurfigg) WX wfewr{ias
w W7 FORTX queitas fifer Ay
gar T ? W Ay & ar | o9
WY aggar A A2 7 gtz mgwEr
A & Ayt arggar A 3 7

it fagracor aww ¢ fom Swit &
et ¥ amq cfEmaw qwEw wrEl
Tk ofY, 37 IT A O A@ Aw—
T & AT AT §) I O agrEar
& At 3, ferd ogrear &1 s €
W ¥ wiw? I A AT 9w A g

oGy 7O ayEar 3 are ¥ i Ry
T FT wEwE T fear smar ¥

SHRI R. K. SINHA: 1 was the con-
venor of the nationa] conference of
freedom fighters. The speeches deli-
vered in that conference were such
that it appears that some of the free-
dom fighters are being reduced to the
Junk of history; the condition of their
neglect is terrible. I would like to ask
of the Minister whether a proper na-
tional histery of the freedom fighters
will be prepared. a roll of honour of
freedom fighters in every district will
be maintained, pensions will be given
to the deserving freedom fighters who
are poor or to their widows, full free-
ship concession will be given to their
children and in view of the natiomal
importance of this question whether
Government of India will bring for-
ward a Bill in thig Parliament which
al] sections of this House will support.

SHRI VIDYA CHARAN sHUKLA:
I have already indicated in my reply
that we have probably not been able
to do as much as we should have done
for the freedom fighters. I agree with
the hon. Member that there are free-
doom fighters in the country whose
condition ig not good; they are suffer-
ing and they have not been looked
after very well.
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As far as the question of compiling
the history of the freedom fighters is
concerned, we have already taken
steps to do jt in co-operation with the
Ministry of Education. A comprehen-
sive who's who is being compiled.

SHRI RANGA: “List of those peo-
ple,” he says.

SHRI R. K. SINHA: There should
be a roll of honour of freedom fighter

in every district.

SHRI VIDYA CHARAN SHUKLA:
We are compiling a who's who which
could be called the roll of honour or
be given any other appropriale name.

I also understand that certain State
administrations have given Tamra-
patra to various freedom fighters in
recognition of their valiant services to
the nation.

SHRI R. K. SINHA: They are not
even invited to freedom fighters’ func-
tions on the 26th January and the 15th
August,

DR. RANEN SEN: May I know
whether il is known to the Govern-
ment that whereas there are thousands
of ex-political suffers, only a few hun-
dreds get pension from the Govern-
ment of West Benga] and that too,
the amount of pension, is only, on an
average, Rs. 50 to Rs. 60 per month
and, if so, would the Government try
to instruct the West Bengal Govern-
ment or give them extra subsidiy so
that at least more number of ex-poli-
tical sufferers are covered and the
paltry amount of pension is increased
to a decent amount?

SHRI VIDYA CHARAN SHUKLA:
I have. already said that we have not
yet done as much as we could and the
hon. Home Minister has also suggested
that if there are any specific sugges-
tions regarding this matter, we can
talk over and try to improve our per=

formance.
DR. RANEN SEN: Here is my sug-

gestion. They might give their reaction
here and now.
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SHR VIDYA CHARAN SHUKLA.
We shall consider that.

SHRI D. N. TIWARY: All freedom
fighters should be termed ag one cate-
gory whether they are terrorists or
revolutionaries or satyagrahis, The
only difference should be in regard to
the duration of suffering and how
many years they suffered. Otherwise,
they should be termed as one
category. Then. I would like to know
whether the Government have taken
steps to collect data from State Gov-
ernments abouy the number of freedom
fighters with all their particulars—only
a few are still living and they will
pass away in 10 to 15 years. May I
know whether they have collected the
data from the State Governments
about the number of freedom fighters,
the aid given to them ang the num-
ber of those who have not received
any aid so far.

SHRI VIDYA CHARAN SHUKLA:
1 have already replied to a part of his
question. We are compiling the infor-
mation about the freedom fighters in
consultation with the State Govern-
ments and Union Territories and in co-
operation with the Ministry of Educa-
tion. As regards the question of collec-
tion of data regarding the help given
so far, we have only been advising thr
State Governments to be as liberal as
possible to help the valient freedom
fighters, But we have not collected the
information as to what has been the
quantum of help so far given to the
freedom fighters.,

it g Tt qT o F@TOEW
fafaees %t s & fa doma efeamor
it fermm & W1 Afeferw qww
9 I g% A & ofe oene
1 91 arfs FAwr "2z fow /% o
gq a% qgufa & § gfamom &
AT ¥ ag W fear ar fsoa
Nfafers Aw F1 F@ TT A Fo
€ Ty ANF WA #1 gea &
T WX ag @W W e fevar 7
T AT ovfiE & QO FEAT T TAET-
#Fz wrart ¥ w7 ok ? o AT e
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2 3% wrew wed A1 gwiow &1
aar 7 ¢ | fod O @ o e g
T AT TIHG W A aRA & | W
WET aF TH wEo w1 aeqs g, T g
I TAAHE ¥ TS FT T |

MR. SPEAKER: Next Question, Mr,
Ram Gopal Shalwale

i TTHTARTT TN W WEed,
i aE § & I3 @ g AfFT w0 qA
e T 2 R wafE W F A F
3T AT FT AT RETE VE E |

MR. SPEAKER: Three or four com-
munist members got up and I called
Dr. Ranen Sen. Every member wants
to be called. What can I do? When
three or four of them got up, I called
Dr. Hanen Sen. Will he kindly sit
down . . . (Interruptions).

st TR RN gg A
71 gy g AfuETI w1 FAT 2

MR SPE/KER: Will he please sit
down. I do not want to send him out.
The Leader: musy say something.

w1 foT w W Ag AT TEY Ad

MR. SPEAKER: When SSP mem-
bers got up, 1 called the leader of the
SEP. Will he please sit down?

oY TTRTARMIT STES ;AT ¥ age
¥ 437 T 4T ATH EOT |

MR. SPEAKER: Mr. Shastri, if you
do not want to git in this House, may
1 request yOu to leave if you think that
it is net cumpetent, will you please
leave the House? May I request you to
leave the House if you do not want to
sit here? If you want to sit here, you
should sit quietly . . . (Interruptions)
1 do not waut to argue. Efther you sit
quietly or lcave the House. The work
of the Housy: must continue. You can-
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not hold it to ransom. Please sit quite-
ly or leave the House.

feeelt wt ofedormet & ford

farefr v
“272. oft T WATH TITeET
¥a7 TE-wT g a7 T 6w Ak

i :
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¢ 1| 3fF faet wwmaw grov fafww
yearat & fog stfesger sgr Wt
segd &7 &, s ardw frow won
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¥ wmEa 9T wemad e« & (o
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MR. SPEAKER: The hon. Minister
has agreed to . . .

SHRI .'BAL RAJ MADHOK: He is
telling wrong facts and he is t.r'ymg to
mislead the House deliberately.

MR. SPEAKER: About the interim
report he hag agreed. About the money
also, he has said that the hon. Member
can discuss and if the hon. Member can
point out any discrimination which has
been made, he would correct it. This is
what I have gathered, to the extent
that I could understand Hindi. I think
he has said that the hon. Member can
discuss with him, and if the hon, Mem-
ber can prove to him any diserimina-
tion he would correct it. Thereore,
there is no quarre] now. Let us now
go on to the next question.

Inter-State Disputes

+
*273. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have
under consideration any proposal to
set up a permanen{ machinery to re-
solve inter-state disputes;

(b) if so, the broad details thereof;

(c) the reactions of Stale Govern-
mentg thereto; and

(d) the further steps proposcd by
1Jovernment in the matter?

THE MINISTER OF HOME AF-
I'AIRS (SHRI Y. B. CHAVAN): (a)
1o (d), The National Integration coun-
¢il which met at Srinagar recently
recommended the formulation of uni-
form general principles applicable to
the country as g whole for the solu-
tion of the linguistic border {[ssues on
a well understood basis and the setting
up of a machinery by the Government
of India to which linguistic border is-
sues could be referred for expeditious
solution. The recommendation of the
Council is under examination.
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SHRI K. LAKKAPPA: The National

lntexrataon Council met in Kashmir

Valley in a cool atmosphere . . .

MR. SPEAKER: Now, le{ the hon.
Member come to the Delhi atmosphere
and the Parliament atmosphere ind
put his supplementary question.

SHRI K. LAKKAPPA: . . . (o fing
out a solution to the disintegration in
the country at the handg of the Con-
gress rule for the last twenty years.
While doing so, may I know whether
this National Intcgration Council
the instance of the Government o
India conveyed their intention to sa-
botage and shclve the Mahajan Com-
mission’s report, which was the repogt
of a commission appointed by the Go-
vernment of India to go into the hor-
der dispute betweepn Maharashtra and
Mysore and whether the Nationa] In-
tegration Council has thought of a
definite and concrete solution to insti-
tute a permanent machinery for the
purpose in the form of a national tri-
bunal? Such a machinery is envisaged
also under article 263 of the Constitu-
tion. Keeping in view all these thing-.
may I know whether the Governmenl
would implement the Mahajan Com-
mission’s report first? Then, there are
other inter-State problems such -as
river water disputes, location of steei
plants, locatlon of industries, alloca-
tion of foodgrains and so on. These are
all the common issueg concerning se-
veral States, Taking all these things
into consideration, may I know whe-
ther the Government of India would
constitute a high level national tribu-
nal to go into these things? I want
categorical answer to these two gpeci-
fic questiong from the hon. Minister.

SHRI Y. B. CHAVAN: As far as the
first part of the question is concerned.
this recommendation wag not initiated
by Government as guch. The Nationa!
Integration Council was gplit up into
two or three different groups. The
committee which made this recommien-
dation was presided over by the Presi.
dent of the Party to which the hon
Member belongs . .
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SHRI SURENDRANATH DWI-
VEDY: That does not make any diffe-
rence. The decision was not of the
Fresident, What is the insinuation
ahout the Pregident of the Party? This
‘wus the decision of the committee,

SHRI Y. B. CHAVAN: The hon.
Member ought to have madc this re-
mark when his own party member
made the same allegation imputing
<ubversion by Government,

SHRI SURENDRANATH DWI-
VEDY: What js the subversion of the
Jtzision? The member is asking a
guestion.

SHRI Y. B. CHAVAN: I am merely
piving information. T am not imputing
uny motive. I said this committee was
presided over by the President of the
Farty,

SHRI SURENDRANATH DWI-
VEDY: The hon. Minister was also a
raember of that conference. Every
party was represented in that commit-
fve. The decision was their collective
decision.

-SHRI Y. B. CHAVAN: Of course, 1
um saying so. I merely gave informa-
tion. Why is he angry about it?

SHRI SURENDRANATH  DWI-
VEDY: Ther¢ was no need for it

SHRI Y. B. CHAVAN: This recom-
:rnendation was made by a group pre-
«ided over by a certain person. It is
merely a gstatement of fact. It was ulti-
mately accepted.

- SHRI SURENDRANATH DWI-
VEDY: The recommendation of the
committee was not accepted by the
conference in full.

" SHRI Y. B. CHAVAN: It was refer-
1ed back to the committee for some
inodification and then the recommen-
tlation was ultimately accepted unani-
mously.

SHRI SURENDRANATH DWI-
VEDY: The sub-committee’s recom-
mendation was modified and accepted
4y the General Council, .
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SHRI Y. B. CHAVAN: Ultimately

the recommendation was accepted
unanimously.

SHRI SURENDRANATH DWI-
VEDY: That jg correct.

SHRI Y. B. CHAVAN: This ig the
most important thing.

SHRI SURENDRANATH DWI-

VEDY: Say that.

SHRI Y. B. CHAVAN: My main
point is this. There is no question of
intention of any subversion of any
particular thing.

The question was also raised about
the Mahajan Commission Report. The
Mysore Chief Minister did specifically
raise it and there too the Prime Minis-
ter had made Government's position
clear, that the Report is before Gov-
ernment and they have not taken any
decision about it. As to whether this
principle in the recommendation will
be made applicable or not, Govern-
ment do not want to commit themsel-
ves to any position. They may accept
or they may not. This is the position
that was made clear in the conference
itself.

SHRI K. LAKKAPPA: The hon.
Minister just now said that at the con-
ference the decision were taken una-
nimously. It is not a fact that the Chief
Minister of Mysore has given a nole
of dissent and also made a statement
after convening a press conference that
this Integration Council met in order
to create disintegration and we have
also this Mahajan Commission Report?
Is this statement correct?

SHRI Y. B. CHAVAN: I am not
aware of any press conference he con-
vened. At the same time, I am not
aware of any note of dissent 1 did
make a mention of whatever question
he raised or the view he expressed.

SHRI K. LAKKAPPA: No. he made
a statement . . .

MR. SPEAKER: The hon. Minister
is not aware of it.
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SHRI A. SREEDHARAN: With the
passage of time, the dispute between
States have increased and the only
type of co-operation we have between
Slates today is in highway robbery.
in which even the constables of Shri’
Chavan'’s police are involved, and also
smuggling. A number of disputes have
been created by this Government tor
political reasons; for example, border
disputes, and the Mahajan Report
which will be never accepted by the
people of Kerala. The Home Minister
stated that they are thinking in terms
of constituting a machinery. But the
Founding Fathers of our Constitution
has visualised this eventuality; they
were brilliant men and not political
adventurists;

They have incorporated in the Cons-
Titution a provision for that, article
which says:

“If at any time it appears to the
President that the public interests
would be served by the establish-
ment of Council charged with the
duty of—

(a) inguiring into and advising
upon disputes which may
have arisen between States

These disputes have been there for the
last 20 years, and they have been crop-
ping up on a number of occasions. [
would like tp ask the Home Minister
on how many occasions this Govern-
ment have acted upon this provision
of the Constitution, and if they have
not done that, why not? On what
issues did they use this provision of
the Cunstitution?

SHRI Y. B. CHAVAN: He has asked
me a very comprehensive question, but
as far as it is related to this particu-
lar part, I can say that there are cer-
tainly some disputes, and these dis-
putes have not been created by the
Government of India. They are there.
The only point js they have not been
solved. That is exactly the anxiety of
the National Integration Council. They
thought whether it could not be done
acceptable,

machinery set up efter formulating
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those principles. That was the recom-
mendation. The Government of India
is considering this matter. I do not
know why he is going into all the
other things.

SHRI A, SREEDHARAN: On how
many occasions has thig provision of
the Constitution been acted upon?

SHRI Y. B. CHAVAN:
quire notice for that.

off 0w wew awi ;& qg-war o
® gg s e g f Sdhe e
HTRCT A FT A {7 (o0, g
A fgmras @w #1 wow F w9 W
# 99 ¥ w7 TU= AH AT F7 AT
¥ g2 far o <y € o et San
¥ IY g9 T $F HOW KT AT G #
77 gy & fgare=r w3w, qemeE,
FTEAT AT A GAH] T HATIAT T
e ¢ for ag TETd T § W7 ag g
ey anfedl, w1 g7 AT #Y greegAS
¥ garer fFaT S99 47 ag 99 11 quE
HeT AT Y ARy F &0
SHRI Y. B, CHAVAN: Naturally I
will have to ask for notice, but at the
same {ime, I can say that this question
was discussed here, but unfortunately

ihe States concerned did not agree to
the proposal.

SHRI J. MOHAMED IMAM: The
entire country was reorganised by the
States Reorganisation Commission, and
the SRC report provides a machinery,
i.e. the zonal council, which is expect-
ed to resolve all border disputes, and
the zonal council, in some cases, has
suecetded in =olving and settling these
disputes, The major dispute now
remaining is between Mysore and
Maharashtra which we had already
decided to resolve in some way or
other flnally. The Mahajan Commis-
sion was appointed, and it was thought
that this dispute would be resolved
through the medium of this Commis-
sion, but this new proposal of the Na-
tional Integration Council seems to
be the result of the Maharjan Commis-
sion report which is acceptable to the
Government of Mysore. So, may I

I will re-
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know the effective stand that the Gov-
ernment hag taken with regard to the
Mahajan Commission report, whether
it is going to accept it or not, so that
all these speculations may be set aside?
~ Secondly, we were definitely told by
the representatives of the Govern-
ment of Mysore that this proposal
which was given by the committee
and by the National Integration Coun-
cil was not accepted by the Chief
Minister of Mysore, and that he op-

posed it in the Council. So, may I
know  whether the Government
would take a decision regarding

thiz recommendation about this border
machinery only after consulting and
with the approval of the Chief
Ministers of the concerned States?

SHRI Y. B. CHAVAN: I have said,
about the Mahajan Commission report
the Government has not taken any
fina]l decision. This is a fact, As I
have stated, this matter this report of
the National Integration Council, is
under examination,

SHRI RANGA: It would be - under
cxamination eternally.

SHRI Y. B. CHAVAN: Naturally
one cannut decide things without exa-
mination.

SHRI MANUBHAI PATEL: Linguis-
tic States were created with the idea
of making the local people feel the
existence of swaraj, but it hag work-
ed in a different direciion and created
division. May [ know whether, in
order to do away with all the disputes,
the Government will abolish all the
linguistic States and divide the whole
nation into four zones?

SHRI Y. B. CHAVAN: There is no
such proposal.
| oft wread T oq g wAT S

wETy ®oFw wor 5 ower aw 3
q2o Ay drETet w7 ArEw § oA A
W W w4 @ F IAw
grfaT g a9 f6w a@ ¥ FTA A
& 7 Ay v & i A v vy
wrE § IR 3w & & fRU TE §1
€ oy § s B e fows
2?7 fam e & forw wrar & A AN
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Frr wfes g 99 AW B 37 wreT-rdy
oftar & fammy faqy & & & 10 a9
Frame ? ™ faa= F AWy § aw
N fama d? dw s aw |
At & w8 W R § W ag A
w3 f& w aee i & @,
F¥ g f & <@, $¥ 7w wi @ ?
WA aF WY THF! AT TE F7 T8 § |
T T IHFE AT H FIETT FY AT
feaar & ag & S ST E

SHRI Y, B. CHAVAN: It is difficult
to enter inlo arguments with the hon.
Members. Where both the Chief Mi-
nisters of the concerned States hawve
agreed, it was accepted. Where the
agreement of the Chief Ministers was
not possible, it could not be accepted.
Therefore, it is difficult for me to ex-
press views about the principles on
which it should be done. The point is
whether we can have well-understond
and acceptable principle on this mat-
ter. Unless it is on that basis, the
question cannot be solved. They arc
difficult, complex and complicated
problems. Politically too they are
difficult problems; the hon. Member
knowsg it.

SHRI B. SHANKARANAND: Even
though a long time has gone since the
Mahajan Commission submitied its 1c-
port to the Government, the Govern-
ment is still undecided and the hon.
Home Minister says that the Mahajan
Commission rcport is being examined
by the Government. In view of the
recommendations of the National Inte-
gration Council and also in order to
avoid the criticism of the people and
also the Opposition parties, will the
Government fix a time limit by which
it will come to a definite decision on
the report of the Manajan Commis-
sion?

SHRI Y. B. CHAVAN: 1 under-
stand the anixety of the hon. Members.
Untortunately it could not be done.

sft sfieey o qEE  HWRT
g 7 fom & weaw s wg & AT
W w1 ¥ afee & IRA
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it favig fegr a1 9w foim & faee
gae WX ghamr Fw o ousr oy
AT A AT FT Q@ § N T wwwa §
fr 9a% A fremdr oy wfgd =i
ITE! W FANE F GEw ¥ @A
g & 1 & o g g e
£ AT Teht § AT 7w
FATFTLF 9 & § 71 7@ & 5w
w1 g It fammar o ?

gt aF JENE FT AFGH g AA(
79 IAFT AWM FT 7 £ | gfF ImE
& arfesr @ fAvra 7€y & amar @
T AT T W AT A #1819
few ¥ 97 gz & A1 39 97 ag fa=r
FT TE & AT qgh 07 A A9 A
1 ATHT 7 ®T foig F77 @ fa=mre
FTGIE !

SHRI Y. B. CHAVAN: I cannot say
anything more than what has been said

before. If at all the hon. Member
wants specific information, he can
give me notice.

SHRI E. K. NAYANAR: In the last

few years, the relations between the
Siates are worsening due to water dis-
putes and inter-state disputes on bor-
ders, etc. The mecting of the Na-
tional Integration Council held at Sri-
nagar recently has taken a decision on
the creation of a machinery to go into
thowe disputes and all pariies accepted
that recommendation. After having
made that recommendation, when the
Chief Minister of Mysore Mr. Virendra
Patil went to Mysore he issued a state-
ment . ..

MR. SPEAKER: Three Members
had already asked about it.

SHRI E. K. NAYANAR:
State is concerned with this.

Kerala

SHRI K. LAKKAPPA: We want It
t{o be implemented . . . (Interruptions.)

. MR. SPEAKER: It looks as though
you are going to implemmt it here,
in this House,

1265 (ai) LSD—2.
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SHRI E. K. NAYANAR: As far as
Kerala is concerned . . .

SHRI K. LAKKAPPA: They area
party to it . . . (Interruptions.) All
parties in Kerala—even the Congress
people—and not only the communists
and the SSP, but all the parties oppose
the Mahajan Commission report. It is
not acceptable to them, the Kerala
people. May I get a categorical ans-
wer from the hon. Home Minister—
(Interruption) —

MR. SPEAKER: We will go to the
next question, now.

SHRI E. K. NAYANAR: I want a
categorical answer from the hon. Home
Minister. The question is whether the
Government will consider the recom-
mendation of the National Integra-
tion Council which had met in Srina-
gar, whether that is suitable to solve
the problem. 1 want to know whe-
ther the Government will consider it.

SHRI Y. B. CHAVAN: As I said,
the recommendation of the National
Integration Council is being examined
by the Government.

sft geeare wWnew . EEFL
FTAE &1 & TS T Fq4q w7 {orar
7t rqfafaifadt 7 gt & A7,
¥, gA% TAm@ ¥ A7 33 ofaord &
ag A7 & uwar & fF ag ofedr ga
#rit F71 & | AR, WIS AT w1
frqvE % a2 & @ IO ® WA¥
o & & 3@ S wad & fF gu ford
wﬁmaﬂfmmi‘rﬁﬂlm
v 72 ¢ fr om0k 1€ 7% QF
ziﬂmrfr%ﬁr%%waﬁr{
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SHRI K. LAKKAPPA: Sir, that is
not correct. The Maharashtra Chief
Minister has agreed to it &nd they

thirsted for the Commission. So,
Maharashtra is a party to it.  (Inter-
ruption)

MR, SPEAKER: Order, order. Will
you kindly sit down? It is for the
Home Minister to answer.

SHR] Y. B. CHAVAN: The hon,
Member hag not raised any question
whichk [ can answer,

SHRI DHIRESHWAR KALITA: 1
am putting a question regarding the
Assam and Nagaland border. There is
the Sibsagar district of Assam which
is continguous to Nagalanq State.
There is a big forest there which is
at present held by the Government ot
Assam., This is part of Assam State.
Sometime back, the Nagaland Govern-
ment also claimed it and issued licen-
ces to contractors to afforest trees. The
Assam Government also issued licences
to the contractors. Both the contrac-
tors and the labourers are now quar-
relling there. Sometimes, the under-
ground Nagas also come there, kidnap
people, and collect taxes. This quar-
rel is going on there for some years.
The question is whether, to bring
amity between these two States; the
Government will consider the setting
up of a Commission to finally establish
the boundary between Assam and
Nagaland States?

SHRI Y. B. CHAVAN. That is =&
matter which is meant for the discus-
sion between the two Chief Ministers
concerned. There is no question of
appointing any Commission now.

_SHR1 N. DANDEKER: Have the
Government of India consider:{i ren-
dering fhese parochial loyaliies of
pdliticians irrelevant by holding'a ple-
biscite for the disputed areas: between
Mysore; Maharashtra and Kerala?

SHRI K. LAKKAPPA: No.
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SHRI ¥. B. CHAVAN: That is a
suggestion for action.

SHRI N. DANDEKAR: Have the
Government considered it?

SHRI Y, B. CHAVAN: Ag I saiq,
the entire matter is under examina-
tion. If at all, the suggestion of yours
may also be examined.

SHRI J. H. PATEL:
Kannada).

MR, SPEAKER: The dispute is bet-
ween Mysore and Maharashtta., Every-
one cannot understand if you speak n
that language.

(Spoke 1

SHRI J. H. PATEL:
Kannada).

(Spoke in

SHRI S. M. KRISHNA: May I trans-
late it?

MR. SPEAKER: I have understood
it myself. Why should anybody
translate it? Your question was: when
they accepted the Kutch Award why
not accept the Mahajan award? Now
both of you may sit down. Calling
Attention.

s wy femy - #1 TT WIA
FArT 74T T ¢

MR. SPEAKER: Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Resumption of Air Services Betweenm
India and Pakistan

*274. SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the questioh of resump-
tion of air services between India and
Puakistan has been taken uyp agiin with
that country; ang
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(b) if so, the outcome thereof?

THE MINISTER OF  TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH): (a) and (b). Gov-
ernment of India have repeated through
diplomatic channel their proposa] to
open negotiations for immediate re-
sumption of civil air services between
the two countries. However, no reply
has so far beep, received from the Gov-
ernment of Pakistan,

CILA, Activity

*'275. SHRI MOHAMMAD ISMAIL:
SHRI P. GOPALAN:
SHRI NAMBIAR:
SHRI UMANATH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to Dr.
Malder's “C.1.LA. Who's Who" which
shows how uand where the State
Department and U.S. Foreign Service
and agencies, Agency for Inlerna-
tiona] Department, the Prace Corps,
tthe U.S. Education Exchange and the
U. S. Mission at U. N. are being used
for secret service work by the C.LLA.;

(b) if so, whether Government have
investigateq the working of above
mentioned agencies, missions; and

(¢) the findings thereof and action

taken thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to(e) . Government Mave seen press
reports regarding the publication
C.1LA. Who's Who". Efforts are being
made to secure a copy of the book.
We have, however, no information
that the United States Agency for
International Development, the U.S,
Education Exchange or the Peace
Corps in India are being utilizerd for
secret service work by the C. I. A

*276. SHRI ATAL BIHARI VAJ-
PAYEE:
SHRI NARAIN SWARUP
SHARMA.:
SHRI JAGANNATH RAO
JOSHI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Chief Minister of Mysore has said in
a statement that the decision of the
National Integration Council regarding
regionalism would result in disinte-
gration; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Chief Minister of Mysore did
not say that the decision of the Coun-
cil would result in disintegration.
He, however, expressed anxiety that
the proposed selting up of a regular
machinery for considering linguistic
border issues might possibly lead to
new claims and counter-claims being
put forward in respect of inter-State
borders.

(b) The National Integration Coun.
cil of which the Chief Minister, My-
sore, is a member, has adoped the
recommendation of the Committee on
Regional Aspects to the effect that uni.
form general principles applicable to
the country as a whole should be for-
mulated and a machinery set up for
solving linguistic border issues expedi-
tiously. This is ynder the considera-
tion of the Government.

Activities of Pak. Sabotteurs
in] & K

*277. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
that Pakistani saboteurs had set up
camps along the cease-fire line in
Jammu and Kashmir for subversive
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activities in collusion with the anti-
national elements in the State;

(b) whether Government are also
aware that Chines Guerrilla Warfare
experts are in charge af these camps;
and

(c) if so, the steps taken by Govern-
ment in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). It is well known that for
years Pakistan has been engaged, in
her own territory and in the part of
the State of Jammu and Kashmir in
her illega]l occupation, in prepara-
tions for sabotage and subversion in
the State. Government are maintain-
ing vigilance and are prepared to deal
with all eventualities, Tt will not be in
public interest to disclose any further
information.

Indian Students Settled Abroad

*278. SHRI D. N. PATODIA: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether it is a fact that nearly
thirty per cent of the Indian students
who go to U.S. and other advanced
countries of the World for higher stu-
dies try to settle there permanently
and do not come back to India and if
so, the particulars thereof;

(b) whether there was any investi-
pation carried out by Government to
find out the extent of this problem of
heavy brain drain from India and the
causes for such a drain; and

(¢) the conditions which Govern-
ment propose to create in the country
by which the students going ‘abroad
may be tempted to come back to
India.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Accor-
ding to the submission before a Cong-
ressional Sub-Committee of United
States, 1425 Indians became immi-
grants to U. S. A. in 1967. This is
about one fifth of the Indians who
‘were reported to be engaged in study,
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research or training in the US.A. at
the beginning of 1867.

Information regarding other advan-
ced countries is not available.

(b) Studies have been initiated to
assess the extent, character, and causes
of the Brain Drain and to consider
steps to meet the situation.

(¢) A Statement is laid on the Table
of the House.

(Placed in Library. See No. LT-1563|
68)

Gilgit Sinkiang Road

*279. SHRI YAJNA DATT
SHARMA:
SHRI RABI RAY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Governments’ atten-
tion has been drawn to Sheikh Ab-
dullah’s statement that he found no-
thing objectionable in the agreement
between Pakistan and China regar-
ding the construction of the Gilgit-
Sinkiang Road; and

(b) if so, the action taken by Gov-
ernment against the Sheikh for his
anti-national activities?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
There have been different reports as
to what Sheikh Abdullah said regar-
ding the construction of the Gilgit-
Sinkiang road. He is reported to have
said that it was a route for trade and
communications, that Pakistan was in
de facto occupation of the area that
her agreement with China was pro-
visional; so, the construction of the
road was not objectionable. Accor-
ding to a later press report, Sheikh
Abdullah said that he had not been
reported correctly and that he had
expressed his helplessness since Pakis-
tan was in de facto control and any
agreement by Pakistan could be only
provisional,

(b) Sheikh Abdullha’s reported
statements were objectionable inas-
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much as they took no account of the
fact that the agreement regarding the
construction of this road infringed our
sovereignty and was illegal. How-
ever, Government do not consider that
any ‘@action is called for against Sheikh
Abdullha in respect of these state-
ments.

Amendment to Criminal and Civil
Procedure Codes

*280. SHRI R. K. SINHA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether any decision has been
taken to amend the Criminal and
Civil Procedure Codes with a view to
end the lega] immunity enjoyed by
the former Princes: and

(b) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN): (a)
and (b). Government have taken a
general decision in pricinple to abo-
lish privy purses and privileges of
former rulers of Indian States, but the
details have yvet to be settled. One of
the proposals under consideration is
that section 87B of the Code of Civil
Procedure and section 197A of the Code
of Criminal Procedure which give to
the Rulers a social position should be
amended. This question would be
settled alongwith the other details.

Code of Criminal Procedure and
Indian Penal Code

*291. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 1328 on the
10th April, 1968 anq state:

" (a) whether the Law Commission
has since submitted its report with
regard to the Amendments to be pro-
posed to the Code of Crimina]l Pro-
cedure and the Indian Penal Code;

(b) if so, the details thereof; and

(c) it not, by which time the re-
port is expected?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

to (¢). The first instalment of the
report of the Law Commission on
Criminal Procedure Code, 1898, rela-
ting to parts I to V has been received.
Since the reconstituted Law Commis-
sion is examining the other parts of
the Code and its recommendation on
the remaining parts may affect recom-
mendations already made in regard
to the first five parts of the Code, it
is proposed to await the recommen-
dations of the Law Commission on the
latter parts of the Code now under
examination and consider proposals
for legislation on the Code as a whole.
The question of revision of the Indian
Penal Code is still under the examina-
tion of the Law Commission.

Restaints on Retlred Government
Officers for Employment in Private
Sector

*282. SHRI C, K. BHATTA.
CHARYYA:
SHRI ARJUN SINGH
BHADORIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is proposed to ex-
tend the restraints now applying to
retired civi] servants in respect of
employment in the private sector to
public sector also; and

(b) if so, the reasons therefore and
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

dwfre wee aor atepfos enr
wrera w1 fere wrery & wry faen
*283. oft wrey s war e
qdl oF FA AT g FG fF
(%) = a7 5w & fx dwfrs
HAAEA qAT Fpfre-srd garag 6
21 7A=Y, 1963 ¥ freT qarew &
arq fyan fray mm ar
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Detention of Ships Carrying Food-
grains ang Fertllisers at Bombay
Port

*285. SHRI SITARAM KESRI:
SHRI MAHANT DIGVIJAI
NATH:
SHRI BIBHUTI MISHRA:
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SHRI TRIDIB KUMAR
CHAUDHARY:

SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that several
ships carrying foodgrains and fertili-
sers have been held up in Bombay
Port since the middle of May 1968
without being unloaded;

(b) if so, the reasons therefor; and

(c) the amount of demurrage that
would have to be paid on this ac-
count?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R V.
RAO): (a) On the 15th May 1968, five
vessels carrying foodgrains and four
vessels carrying fertilisers were wait-
ing to be unloaded at the Bombay
Port. Al] of them were unloaded by
the 28th June 1968,

(b) The main reasons were heavy
arrivals of fertilisers, interruption of
work by rains, seasonal labour short-
age and damaged cargo on some of the
vessels which led to slow discharge.

(c) The actual demurrage payable
on the vessels referred to will be
known only after the time sheets for
these vessels are finalised by our
Supply Missions in Washington and
London.

Integrated National Programme for
Youth of Educational Institutions

*286. SHRI s. R. DAMANI: Wil
the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government recognise
the importance and need for an inte-
grated nationa] programme for the
youth of the country’s educationa]
institutions;

(b) whether a review is being made
of the working of schemes like the
NCC, ACC etc. every year; and

(c) if so, whether Government are

satisfled that these schemes are yleld-
ing the desireq result?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir.

(b) Review of schemes is carried out
as 'and when considered necessary. On
the recommendation of the Kunzru
‘Committee the Government started
the National Fitness Corps by merg-
ing the Auxliary Cadet Corps, the
National Disvipline Scheme and the
Programme of Physical Education,
“The programme of National Fitness
«Corps is operated in the schools.

(¢) Yes, Sir.

TweqW i & oew fear o
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Madras-Singapore Shipping Service

*280. SHRI S. K. SAMBANDHAN:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether any survey has been
made regarding the facilities available
to the passengers in the ships plying
between Madras and Singapore;

(b) if not, whether there is any
such proposal;

(c) whether Government have re-
ceived representation or complaints
about the poor facilities in these
steamers; and

(d) if so, the action taken thereon?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R. V.
RAO): (a) ang (b). No, Sir.

(c) ang (d), Yes, Complaints have
been received about poor facilities in
these steamers. Complaints which
are rectifiable are attended to. The
ships that are plying on this route are
rather old and it is not possible to
provide modern facilities and ameni-
ties on these. The Shipping Corpo-
ration of India have a proposal for the
construction of a new ship which will
provide all the required facilities and
amenities. The Corporation are also
considering the question of revising
the procedure with regard to the
issue of deck tickets to Singapore.

Findings of C.SIR. Re. Unemployed
Engineers

*291. SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:
SHRI CHENGALRAYA

NAIDU:
SHRI MAHARAJ SINGH
BHARATI:

Will the Minister of EDUCATION
be pleased to state:
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(a) whether it is a fact that a com-
prehensive study made by the Council
of Scientific and Industrial Research
has revealed that 37,500 Engineers are
jobless in the cou.ntry:’

(b) if so, the other points made by
the study report;

(c) the steps being taken to provide
jobs; ang

(d) whether Government have
directed the States to restrict admis-
sion to engineering colleges this year?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) About
37,600 engineers were estimated to be
unemployed in April, 1968.

(b) and (c). A Statement is laid on
the Table of the House. [Placed in
Library. See No. LT-1564|68].

(d) Yes, 5ir. The Education Min-
istry has suggested to the State Gov-
ernments that the intake capacity of
engineering colleges be revieweq and
efforts made to restrict admissions to
a level which is in conformity with
the facilities available so that stan-
dards may be maintained.
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Publication by Council of Sclemtific
and Industrial Research at Botanleal
Garden, Lucknow

*293. SHRI' BHAGABAN DAS:
SHRI K. M, ABRAHAM;
SHRI SATYA NARAIN

SINGH:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that :he
Council of Scientific and Industrial
Research Laboratory at National
Botanical Garden, Lucknow started a
publication known ag ‘Plant Science’

recently;

(b) if so, whether it is a fact that
the Public  Accounts Committee
(Fourth Lok Sabha) in its 14th Report
has recommended that no new jour-
nals should be started unless cxpert
committee gives permission;

(¢) whether permission was given
for the publication of Plant Science
according to the recommendations of
the Public Accounts Committee; and

(d) if not, why publication of the
magazine was gtarted?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The
National Botanic Gardens, Lucknow
has brought out a publication recent-
ly under the title: “Technical Com-
munication, National Botanic Gardens
Lucknow” and not as “Plant Sclence”.

(b) No, Sir. The Public Accounts
Committee (Fourth Lok Sabha) in
its 14th Report had recommended that
the expert Committees appointed in
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pursuance of the recommendations
contained in 41st Report (Third Lok
Sabha) and 5th Report (Fourth Lok
Sabha) should conclude their delibera-
tions early so that the publication
and pricing policies of the C.S.LR.
are placed on a sound and realistic
footing.

(e¢) No, Sir.

(d) The work on the publication
was started on the basis of the re-
commendation made by the Execu-
tive Council of the National Botanic
Gardens, Lucknow at its meeting held

on 27th October 1965.

Sea Freight

*204, SHRI S. S, KOTHARI: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that there
is discrimination against Indian ports
in respect of freight on shipping
routes from Western ports like New
York and London to ports in Asian
countries:

(b) if so, the freights and distances
along the principal routes; and

(c) the steps Government are tak-
ing to end such discrimination?

THE MINISTER OF TRANSPORT
AND SHIFPING (DR. V. K. R. V.
RAO): (a) It is true that there are
many cases where the freight rates
charged by the Shipping Conferences
for the same commodity from India
to western ports like New York and
London are higher than those from
other Asian and African ports to the
same destination.

(b) A statement giving the com-
modity, freight and distances. in cases
nf diseriminatory freight rates which
have come to the notice of the Freight
Investigation Bureau, js placed on the
table of the House. [Placed in Lib-
rary. See No. LT-1565|68].

(c) The Freight Investigation Bureau
on its own as well ag on receipt of
complaints regarding specific instancey
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of such discriminatory freight rates,
takes up the matter with the Con-
ference concerned. Its efforts have
proved successful in securing reduc-
tions in a number of cases as will be
seen from the last column of the
Statement referred to in part (Y)

above.

Anand Marg

*295, SHRI BABURAO PATEL:
SHRI V. NARASIMHA RAO:
SHRI LATAFAT ALI KHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of the
Government has been drawn to a
statement made by the Minister of
State in the Ministry of Home Affairs
at Raipur, on the 27th May, in which
he stated that the Union Home Minis-
try had unfavourable reports about
Anand Marg (a sect);

(b) if so, when and by whom was
the Anand Marg Pracharaka Sangha
started, its headquarters, its total
membership and the number of
branches in India and outside Indin;

(e¢) whether it is a fact that on the
5th March, 1967, some local police offi-
cials of the West Bengal Government
attacked some of the Anandmargis at
Baglata (in Purulia distriet) now
known as Anandnagar;

(d) how many were wounded and
how many died in the attack and the
verdict of the judicial enquiry;

(e) whether the Anandmargis have
any affiliations with Pakistan and if
50, the steps. taken to stop their activi-
ties; ang

(f) if no steps are being taken, the
reasong therefor?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) The Anand Marg Pracharaka
Sangha was started by Shri Prabhat
Ranjan Sarkar and was first register-
ed at Patna on 28-11-55, The head-
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quarters of the Marg are situated at
Anandnagar, Bagalata village in
Purulia district of West Bengal. (Gov-
ernment have no precise information
regarding the total membership and
the number of brancheg in India.
Government have no information
regarding brancheg outside India.

(e) and (d). Information is being

collected.

(e) Government have no such infor-
mation.

(1) Does not arise. /

Development of Major Ports to
Received Big Tankers

*296, SHRI S. KUNDU: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether Government have exe-
cuted the work of expanding the
major ports in order to make them
suitable to receive big tankers;

(b) if so, the ports where the work
hag started:

(¢) whether Government have sanc-
tioned funds for the construction of
cargo berth at Paradeep Port for the
purpose; and

(d) if not, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) and (b). Presumably, the
Honourable Member has in mind the
question of expansion of facilities at
major ports to receive large size oil
tankers. The position in this regard at
the wvarious major ports is as fol-
lows:—

At Calcutta, one of the jetties at
Budge Budge has been expanded to
take large tankers of 610 feet to 615
feet in length, An oil jetty has been
built at Haldia and is expected to be
commissioned shortly, The jetty will
cater to tankers of any length but with
draft of 30 feet initially and 38 feet
ultimately by 1971 after the necessary
capital dredging and reclamation
works have been completed,
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At Bompay, one of the berths in the
Marine Oil Terminal has been improv-
ed to receive tankers wupto 53,000
DWT with drafts upao 42 feet.

At Madras, a new outer harbour
is under construction. This provides
for an oil berth which hag been
designed to receive tankers of 77,000
DWT initially and 100,000 DWT
ultimately. The berth is expected
to be ready by April, 1969,

At Cochin, the feasibility of build-
ing an off-shore terminal to handle
deep drafted oil tankers, which
would be bringing crude oil for the
Cochin Refinery, is under technical
investigation by consultants appoint-
ed for the purpose.

At Visakhapatmam 6 facilities al-
ready exist to receive tankers rang-
ing from 33,000 DWT to 37,000 DWT
wifh a maximum draft of 33 feet.

At Mormugao, the development
programme of the port includes
provision for the establishment of &
new oil berth to cater to tankers
of 38 feet draft. The work will be
taken up as soon as the project is
sanctioned.

(c) and (d). The estimate for the
construction of a general cargo
berth at Paradip is under examina-
tion. A provision of Rs. 10 lakhs
hag been mede in Annual Plan pro-
gramme of Paradip Port for 1868-69
for the construction of this berth.

Offer of T.U. 134 Russian Planes

*297. SHRIMATI SUSEELA

GOPALAN:

SHRI B. K. MODAK:

SHR]I K. RAMANI:

SHRI MRITYUNJAY
PRASAD:;

SHRI KAMESHWAR
SINGH: .

SHRIMATI TARKESHWARI
SINHA:

SHRI B. N. SHASTRI:

SHRI R. BARUA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:
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(a) whether it ig a fact that dur-
ing the recent visit of the Commercc
Minister to the Soviet Uniom, the
Chairman of the Soviet Aviation
Export Company offered to supply
TU 134 planes in exchange of tradi-
tional Indian export items;

(b) whether Government
considered the offer; and

have

(¢) if so, the decision taken there-
on?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

{b) and (c¢). The proposal to acquire
new planes, jncluding TU 134 planes,
to augment the Indian Airlines fleet
of aircraft is under consideration of
Goverment.

Development of Major Ports During
Fourth Plan

*298. SHRI VASUDEVAN NAIR:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to slate:

(a) whether proposals for the
development and modernisation of
major ports during the Fourth Five
Year Plan have been finalised;

(b) if so, the main features there-
of: and

(e} the estimated cost thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) No, Sir. The Fourth Five

Year Plan programme for major
portg is being formulated.

(b) and (¢). Do not arise,
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Ramanujan Memorial Foundation in
Madras

*300. SHRI M. L. SONDHI: Will
the Minister of EDUCATION be
pleased to state:

(a) whether Government are
aware of the recent establishment of

the Ramanujan Memorial Founda-
tion in Madras;
(b) whether Government propose

to help the Foundation in its vbjec-
tives of promoting and popularising
interest in Mathematics and the
works of the great Indian Mathems-
tician Srinivasa Ramanujan; and

() the steps taken by Govern-
ment on jts own accord to repay the
country’s debt to Ramanujan?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Govern-
ment has heard of the establishment
of a Ramanujan Memorial Founda-
tion in Madras, but full details are
nout available.

(b) The proposal will be consider-
ed on its own merits ags and when
the Foundation asks for assistance.

(¢) In 1953-54 and 1854-55, the
Central Government gave a grant for
a Ramanujan Chair of Mathematics atl
the Ramanujan Institute of Mathema-
tics established by the Ashoka Charit-
able Trust. Later, when thc Ramanu-
jan Institute was transferred to the
control of Madras University, the Cen-
irfal Government continued the assis-
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tance . from 1857—1060. Since 18860,
University Grants Commission has
been assisting the University for this
Institute which is now a part of the
University Centre of Advanced Study
in Mathematics.

Exhibition of Indian Art and Culture
Abroad

2240. SHRI BABURAO PATEL:
Will the Minister of EDUCATION
be pleased to state:

(a) the number of exhibitions of
Indian art and culture held abroad
during the last 3 years, the cities
where they were held, the date and
duration of each exhibition and the
cost of holding each exhibition;

(b) the types of articleg exhibited
end the proceeds from sales, if any;

(c) the names and number of per=
sons who travelled abroad in connec-
tion with the exhibition:; the cost of
board, lodging and air fare with the
amount of foreign exchange used;
and

(d) the benefits that have accrued
as a result of these exhibitions?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c). A
statment is laid on the Table of the
House [Placed in Library. See
No. LT-1556/168].

(d) During the period in question,
India participated in some of the
major International Art Exhibitions.
Through these exhibitions, specimens
of Ancient and contemporary Indian
Art were shown to nationals of a
large number of countries. Direct
communication through. tha medium
of plastic arts, contributed in a large
measure in placing India on the
International art map and promoted
appreciation of Indlan Culture, both
ancient and contemporary. The ac-
companying artists exchanged ideas
with their counter-parts and also
gained valuable experience by study-
ing the developments and trends in
the fleld of plastic arts in the coun-
tries visited.
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Indian Council for Cultural
Relations

2241. SHRI BABURAO PATEL:
Wil} the Minister of EDUCATION be
pleased to state:

(a) the annual expenditure during
the last 5 years for running the
Indian Council for Cultural Rela-
tions;

(b) the number of copies published
of the quarterlies “Indo-Asian Cul-
ture” (English), “Thaquafat-ul-Hind"
(Arabic) and “Indo-Iranica” (Per-
sian and English), the number of
copieg sold and the total cost of pub-
lishing them during the last 5
years;

(¢) the names and number of rare
books and manuscripts published by
the Council in the last 5 years and
the total cost of publishing them;

(d) the number of exchanges of
vigits of scholars and studentg during
the last 5 years, their names and the
total cost of the cultural exchange;
and

(e) the benefits that have accrued
from the Council and its aectivities
angd if not, the reasons therefor?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN). (a) The
annual expenditure for running the
Indian Council for Cultural Rela-
tiong for the last five years is given
below—

1963-64—Rs.
1964-65—Rs.
1965-68—Rs.
1988-67—Rs.
1967-68—Rs.

(b) A statement

10,98,422.00
13,08,072.,00
15,31,541.00
17,20,181.00
17,63,052.00

(Annexure-I) is

laid on the Table of the House.
[Placed in  Library, See No. LT-
1567 y88].

(¢) No rare books or manuscripts
were published during the last five
years.

AUGUST 2, 1988

Written Answerg 367z

(d)Statements (Annexureg II, 1It
and IV) are laid on the Table of the
[Placed in Library. See No. LT-
]557‘-'33].

(e) The Indian Counecil for Cultural
Relations has been doing work in
projecting Indian culture abroad and
also in disseminating knowledge
about the culture of other countries
in India. Cultural relations essen-
tially have a long-term objective and
the benefits are realised mostly
indirectly by creating favourable
public opinion and greater apprecia-
tion of our life and culture and
pointg of view in the countries con-
cerned. The Council has gradually
widened its scope of activities in
opening some doors to understanding
for India.

State as a Unit of Archaeological
Survey

2242, SHRI K. M. KOUSHIK: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that each
State hag a Circle for Archaeological
survey; ’

(b) whether it is also a fact that
there is no such clrcle in Mysore
State;

(c) if so, the reasong therefor;

(d) whether it is also a fact
the Wheeler Committee has
mended the formation of a
Southern Circle for Mysore;

(e) if so, whether
have accepted the
and

that
recom-
mid-

Government
recommendation;

(f) when it will be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) No,
Sir.

(b) Yes, Sir.

(c) The territorial jurisdiction of =
Circle is based on administrative
needs, number of monuments and
geographical contiguity.
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(d) No, Sir.
(e) and (f). Do not arise.

Board of Editors to Prepare the
Draft of History of Freedom
Movement in India

2243, SHRI SAMAR GUHA: Wwill
the Minister of EDUCATION be

pleased to state:

(a) whether it is a fact that the
Director ty prepare the draft of the
History ol Freedom  Movement of
India, as appointed by the Board of
Editors, d'd his work in time and
according to the instructions given
to him;

(b) whether the Board of Editors
approved his outline in ity Ahmeda-
bad meeting in 1954;

(e) if so, the basic reasons for dis-
solving th: Board of Editors by the
end of 1965; and

{d) how, when and on what basic
considerations Dr. Tara Chand was
entrusted to compile the history of
Freedom lJMovement?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SFIER SINGH): (a) The
Director did prepare the Draft of the
History of Freedom Movement of
India in {ime but the draft did not
meet with the approval of the Board
of Editors as it was not in accordance
with the instructions of the Board
because it did not treat the freedom
movement as one integrated national
movemeni and it did not bring out
the action and inter-actio, of various
social forces.

(b) Yes Sir. But only the outline
was approved. Some of the mem-
bers of the Board of Editors expres-
sed their doubts about the quality of
the Draft produced by the Director
at the meeting

,(c) The basic remson for dissolving
the Board of Editors was that when
the work of thy Board upto the mid-
dle of 1955 was reviewed, it was

felt that the work of compilation of
the history of the movement should
more appropriately be entrusted to a
single distinguished scholar rather
than to any Board and -that the
work of collection and the work of
writing should be kept separate.

(d) For the reasons mentioned in
reply to part (¢) above, Dr. Tara
Chand was entrusted in November,
1957, the work of compiling the His-
tory of Freedom Movement because
of his eminencz as an historian and
because of his approach to the writ-
ing of History of Freedom Move-
ment as a general review of social
economic and cultural forces in hie
Indian History.

History of Feedom Movement of
India

2244, SHRI SAMAR GUHA: Will
the Minic'er of EDUCATION be

pleased to state:

(a) whether it is a fact that Ve-
lume I of the History of Freedom
Movement of India published by his
Ministry evoked widespread criti-
cism for its poor quality and many
factual ¢crrors found in it;

(b) wheather a Committee of ex-
perts was formed to help Dr. Tara
Chand to improve upon the quality
of Volume II;

(c) whether despite this expert
assistance, Volume II of the histtory
has also been vitiated by repetition
of factual errors and tendentious con-
clusions; and

(d) if so, whether
propose to set up an editing Board to
go through the two Volumeg of the
Freedom History so as to remove fac-
tual errors and pre-conceived notioms
incorporated therein?

THE MINISTER OF STATE |IN
THE MINSTRY OF EDUCATON
(SHRI SHER SINGH): (a) No,
Sir. There were some favourable
reviews and some unfavourable ones.
There was critisism about Interpre-
tationg put forth by the author. No

Government
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factua] mistakes were indicated but
some printing errors were pointed
out, which were corrected in the re-
print.

(b) After the publication of
Volume I, an ad hoc Advisory Com-
mittee was appointed which Dr, Tara
Chand could consult.

(¢) The Advisory Committee gave
its approval to the draft of the
Second Volume prepared by Dr. Tara
-Chand. The volume was published in
1967. Only five or six reviews have
appeareqd so far, half of them consider
the book to have made in important
contribution. Cnly two contained ad-
verse comments but did not indicate
any factual errors.

(d) There is no such proposa] under
consideration.

Dry Dock at Port Blair

2245. SIIRI Y. A. PRASAD: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that a Mas-
ter Plan has been formulated for the
construction of a dry dock and ghip-
ways for repairg of vessels at Port
Blair;

(b) whether adequate provision has
been made for developing the port
facilities; and

(¢) if z0, when the plan will be
finalised and the total outlay there-
on?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K. R. V.
RAO): (a) A Master Plan for the
development of repair facilities for
vesselg at Port Blair such as Slipways,
finger-jetties, dry-dock and passenger-
.cum-cargo shed is under preparation.

(b) Tte Master Plan under pre-
paration has provision for develop-
ping adequate port facllities.

(c) The Master Plan is likely to be
finalised lry the end of 1968 and the
outlay on the facilities required

AUGUST 2, 1968
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immediately will also be worked out
by that time,

Thefts and Pilferages at Bombay
Port

2246. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of TRANS-
PORT AND SHIPPING be pleased
to state:

(a) the extent of thefts and pilfera-
ges occurring in the yarious docks of
the Bombay Port Trust during the last
three years;

(b) whether it ijs a fact that thefts
and pilferages at Bombay Docks alone
amount to more than Rs, 1.0 lakh per
day;

(c) the materials which are usua-
lly the object of these thefts and pil-
ferages;

(d) whether it is a fact that pilfera-
ges take place even from cages cons-
tructed inside the sheds;

(e) if so, whether any aection has

bezn taken against the concerned
officers; and
(f) whether Government propose

to appoint a highpowered Committee
to go into the whole guestion and re-
commend measures to combat the
above evil?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAOQ): (a) The figures below indi-
cate the number of thefts, the value
of goods pilfered and the wvalue of
goods recovered :—

Year No. Value Amount re-
of covered
thefts Rs. Rs.
1965-66 446 7,05,602 6,00,411
1966-67 398 6,42,501 5,68,101
1967-68 428 8,22, 6,49,717
(b) No, sir.

(c) Goods which are ysually sub-
ject to pilferage are ball - bearings,
cycle and motor accessories, electrical
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goods, days and colours, nylon cones
and bobbins, radio parts and stainless
steel sheets, Measuring instruments
and pressure gauges are also subject
to frequent pilferage.

(d) At transit sheds and warehou-
seg certain lockfasts are there into
which valuable consignments are
stored pending their delivery. There
have been a few occasions when pil-
fererg have secreted themselves bet-
ween stacks of cangoes in these
transit sheds and warehouses after
they were closed and pilfered some
of the contents of the packages lying
in these lockfasts but in most cases
the property was recovered and the
culpritg brought to book,

(e) Each shed is in charge of a Shed
Superintendent who changes from
shift to shift. Departmental watch
and ward staff as also the State Police
constables are posted at each shed
and warehouse to guard against pil-
ferage and these personnel are
changed from shift to shift. Since
it is difficult to determine the exact
time of the occurrence of pilferage, it
is not possible to hold a particular set
of staff responsible for the pilferage.
The Port Trust are, however, exami-
ning the subject further in comsulta-
tion with the Deputy Commissioner
of Police (Port) Bombay.

() The Port authorities are fully
alive to the problem and have alrea-
dy intensified the security measures,
As such Gevernment do not propose
to appoint any Committee for the
purpose. However, the Commission
on Major Ports, recently appointed
by the Government, is looking into
all aspects of the working of the
major ports,

Bombay Port Trust

2247. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
wtate:

(a) the extent of claims being re-
ceived by the Bombay Port Trust
from the Iimporters claiming the
1265(ai) LSD—3,

amount for shortagey
them;

(b) whether it is a fact that thou-
sands of claims submitted by the
importers were rejected during the
last three years by the Bumbay Port
Trust on the ground that they were
not submitted along with all the
documents, particularly the detention
certificates granted by the Customs
in time and, if not, on what other
grounds these were generally re-
jected;

received by

(¢) the amount of claims paid by
the Bombay Port Trust during 1868-

67 as claims for shortages; and

(d) the gteps taken by the Bombay
Port Trust in order to Induce the
importers to take early delivery?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R. V.
RAO): (a) The Bombay Port Trust
do not maintain any statistics in re-
gard to the number of cluims re-
ceived by them from the importers
claiming payment for shortages re-
ceived by the importers,. However,
the particulars of suits flleg against
the Bombay Port for alleged loss of

or damage to goods are given be-
low:—
Year No. of Value (Rs.)
swts
1965—66 40 6,90,965,49
1966—67 72 8,08,237. 53
1967—68 136 19,70,526. 13

(b) While it is true that a large
number of claims were received om
the grounds of shortage in the con-
tents of goods during the last three
years, it ig not correct to say that
they were rejected on the ground that
the same were not submitted along-
with all the documentg particularly
the Detention Certificates granted by
the Customg in time, The Detention
Certificate issued by the Customs s
in support of the importer's requesh
for waiver of demurrage fees on the
ground of detention of goods by the
Customg for bonafide operation of
Import Trade Control formalities. The
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production of this Certificate is, there-
fore, not relevant for claiming value
of goods found short prior to clear-
-ance from the Docks. So far as
~claimg for shortages are concerned,
these are considered with reference
to verified facts and the rights and
liabilities of the Port Trust under the
‘Bombay Port Trust Act.

(¢) The Bombay Port Trust has
paid in the aggregate an amount of
Rs. 63,903 in settlement of claims for
damages as well as shortages, The
amount paid exclusively for shortages
cannot be indicated as this data is
not maintained separately.

(d) The Bombay Port Trust have
‘adopted the following measureg to
ease congestion in the docks and help
the importers clear their goods ex-
peditiously: —

(i) All goods which are not
cleared within the vessels’
“Free Days" are removed to
Uncleared Goods Warehouses
in the docks imumediately on
the expiry of the vessels’
“Free Days”. On their receipt
at the uncleared warehouses
the packages are re-arranged
ship-wise and consignment-
wise to facilitate easy identi-
fication and clearance by the
consignees as well as to
speed up the drawal of
vessels' outturns,

(ii) The incoming ships bring
considerable quantities of
passengers' unaccompanied
baggage. In order to reduce
the time-lag in their clear-
ance and also to help the
ownersg to locate their pack-
ages, the unaccompanied
baggage iz removed imme-
diately on landing to a sepa-
rate compartment in No. 1
Uncleared Goods Warehouse,
Alexandra Dock, where Cus-
toms =appraisement, recovery
of duty and payment of Port
Trust charges are al] done on
the spot.
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(iii) At gll the major berths

the Alexandra Dock separate
Customg Sections have been
located to complete all Cus-
toms documentation formali-
ties which were previously
being done at the Customs
House away from the Docks,

(iv) A Liaison Committee com-

prising Customs and Port
Trust officials and represen-
{ativeg of the shipping inter-
ests discusses and suggests
measures for the speeding ‘up
of landing, shipment and deli-
very of goods. Besides, the
Docks Manager of the Port
meets representatives of the
Custom House Clearing
Agents Association periodi-
cally to discuss matters of
common interest.

(v) The hours of delivery from

the dockg have been extend-
ed till 6 p.m. to speed up the
clearance of goods. Simul-
taneously facililies have been
given for the assessment of
Port Trust charges; from
830 am. till 4 p.m. For this
facility no recoveries are
made from the Trade.

(vi) In order to enforce speedier

cleararice of zoodg the de-
murrage rates have been
stepped up from time to
time.

(vii) Railway siding facilities have

also been provided at Ballard
Pier Station platform to
accelerate loading of food-
grains and fertilisers,

(wviii) 'The auction gales of unclear-

ed cargo have been stepped
up.,

(ix) The Port Railway Depart-

ment is maintaining constant
liaison with the Trunk Rail-
ways for an increase in the
quota of inward covered
empties.
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'.lhnpel-h‘d Records by Providemt
. Fend Inspectory in Oriminal Courts,
Delhi

2248. SHRI BAL RAJ MADHOK:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply
given to Unstarred Question No. 3787
on the 28th June, 1967 and state:

(a) whether Government have since
‘received representations to the effect
that the tampering of records by the
Provident Fund Inspectors in the
Crimina] Courts, Delhi has actually

taken place;

(b) whether Government have ins-
tituted an enquiry into such com-
plaints and if so, with what result and
if not, the reasons therefor; and

(c) if the reply to part (a) above
is in affirmative, the reason for con-
cealing the factg from the Parhament
and action taken against those giving
wrong information?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). A complaint was received
by the Regional Provident Fund
Commissioner only on 25th May, 1968.
He is enquiring into the matter. The
question of concealing facts, there-
fore, does not arise.

¥ afwarem § fft vy
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Flim on India to develop Tourism

2250, SHRI G. S. MISHRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Department of
Tourism have commissioned publicity
film unit M|s Durga Khote Production
and M|s Carl Dudley Production of
U.S.A. to produce film on India with
particular object of developing tour-
iam;

(b) the important tourist resorts of
Madhya Pradesh which are being
filmed for their scenic beauty;

(c) whether the greatest attraction
of Madhya Pradesh “Shikar” is also
being filmed; and

(d) if not, the reasons therefor?

I'HE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. M]|s Durga
Khote Production have been commis-
sioned for the purpose. Carl Dudley
has also produced a film on India and
in return for hospitality extended by
the Tourist Department has agreed to
sell copies of the film, if Government
so desire at cost price,

(b) and (c¢). Madhya Pradesh along
with other important tourist areas in
the country is covered in the film
production programme, A film on

* “Wild Life in India' is scheduled for
production through the Films Division
during 1968-69. This film will inter
alia cover the wild life in Madhya
Pradesh,

{(d) Does not arise,

Road Transport Enquiry Committee
Report

2251. SHRI G. S. MISHRA: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

{a) the salient featureg of the Road
Taxation Enquiry Committee Report
with special reference to “Octroi and
Checkpost” and their applicability to
the commercial transport;

AUGUST 2, 1968
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(b) whether the Government of
Madhya Pradesh have accepled the
recommendation of this Committee;
ang

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The main recommenda-
tions of the Road Transport Taxation
Enquiry Committee in regard to
Octroi and Checkpost are given be-
low:—

(i) Octroi (including terminal
tax and tolls) is a vexatious
and outmoded form of taxa-
tion, and should be abolished
as quickly as possible in the
States, where it is still levied.

(ii) The loss in revenue due to
abolition of octroilter-
minal taxes may be made
up by alternatives such
as surcharge on 9ales
tax and Municipal turn-over
Municipal surcharge on sales
tax and Municipal turn-over
tax or a combination of these.
According to the Committee,
the Municipal turnover tax
is preferable. But it should
be left to each State Govt.
to select the alternatives
which suit them best.

(iii) Section 15 of the Central
Sales Tax Act places certain
restrictions in respect of the
rate of sales tax or purchase
tax on declared goods speci-
fied in Section 14 of that Act.
In levying municipal sales tax
or turn-over tax, these res-
trictions may be relaxed and
the Central Government may
allow States to levy munici-
pal sales tax or turn-over
tax on sugar, tobacco and
textilea without forfeiting
their share of additional ex-
cise duty.

The existing check-posts set
up by State Governments are
a great impediment to move-

(iv)
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(v)

(vi)

ment of traffic and glow down
traffic. The system of check-
posta ghould be completely re-
organised and the number of
checkposts reduced to the
minimum. The multiplicity of
checkposts, such as those for
saleg tax, transport depart-
ment, Police, Prohibition,
smuggling, Forest and Civil
Supplies Departinents may be
converted into a consolidated
checkpost organisation creat-
ed to serve the needs of the
various departments concern-
ed.

The combined checkposts
should be eguipped with
ticketed weigh bridges and
should be located at sufficient-
ly long distances.

The system of flying squads
may be adopted for further
checking and motor wvelicle
offences may be dealt with
by Mobile Courts,

Some of the other important re-
eommendations of the Committee are
ag follows:—

(1) The existing level of taxation

(2)

(3)

on motor vehicles Central and
State, has become a disin-
centive to the growth of road
trangport industry, Some re-
lief should be given or at
least no further changes
should be made in the exist-
ing level of taxation.

Parliamentary legislation
should be enacted laying down
uniform principles of motor
vehicles taxation throughout
the country.

If the country ig to benefit
from the contribution which
roads and road transport can
make to economic and social
development, there is no es-
cape from earmarking consi-
derably more funds for deve-
lopment and maintenance of
roads than is done at present.

(4) Contract carriages running
on regular, temporary or
special permits outside the
“home" State should nct be
required to pay any other tax
or fee in the States traversed
by them.

(5) Goods  booking agencies
should be regulated and their
businesg brought under con-
trol by a licensing system.

(6) Development rebate, which
has been withdrawn should
be restored for the expansion
of road transport, which
should be included in the
list of priority industries en-
titled to tax reiief.

(7) The Inter-State Transport
Commission should be re-
constituted as a full time high
power independent authority.
It should have additional
powers regarding taxation
and regulation of inter-State
transport.

(b) and (c¢). The views of the
Madhya Pradesh Government on the
recommendationg of the Committee
have not been received so far,

Average Salary of Teachers

2252, SHRI G, 8. MISHRA: will
the Minister of EDUCATION be
pleased to state:

(a) the average salary that a teach-
er, categorised below, gets in India:

(i) Primary Teacher—Urban
School, Rural School,

(ii) Middle and High School
Teacher—Urban Rural.

(lii) Teachers in the College level
—Private Colleges, Govern-
ment Colleges.

{ilv) Lecturer in Technical Col-
leges—Central Government,
State Government.

(b) the break-up of facilities that
teachers, based on the above cate-
goriey are given;
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(¢) the average salary and facilities
which are given to teachers in West-
ern countries;,

(d). whether Government have ex-
amined the manner in which the
Westarn countries gre financing their
Academic institutions from school
level to gtageg of higher education;

(o) if 50, the details thereof; and

(f) the factors which inhibit adop-
tion of gimilar measures in India?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) and (b). The data is not available
separately for urban and rural school
teachera nor for teachers in different
categories of management. A state-
ment on the subject which gives the
best and most recent data available
is laid on the Table of the House.
[Placed in Library. See No. LT-1568|
68].

(¢) The information asked for
would be too voluminous to be re-
produced here.

(d) and (e), The Education Com-
mission examined the financing of
education in several countries before
making a proposal for adoption in
India, The general findings of the
Commisgsion were that a multi-source
system of financing education—from
Central, State, local authority and
private funds—is best for education;
that the advanced countries spent
about five to seven per cent of the
national income on education; and
that the increase in educational ex-
penditure every year was about twice
the growth of the national income,
The Government Resolution on Na-
tional Policy on Education has broad-
ly accepted these recommendations,

() The main obstacles to rapid
growth in India are poverty—our
national dividend is amongst the
lowast in the world—and the compet-
ing claims of other essential factors
of development.
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Recogniseg Shikar Companies

2053. SHRI G. 8. MISHRA: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the number of recognised Shikar
compamies operating in Indig with
their names, State-wise;

(b) the break-up of financial assist-
ance, if any, given to these companies
from the Government funds or finane-
ing bodies;

(¢) the details of facilities given to
these companies;

(d) the factors that the Govern-
ment account for while according re-
cognition to these companies;

(e) the rules for allotting the im-
ported cars to these companies;

(1) whether Government are aware
that the Government of Madhya Pra-
desh have proposed nationalisation of
these companies; and

(g) whether Government have ob-
jected to the State Government's pro-
posal and if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) A statement, covering
the required information, is given in
the Annexure ‘aid on the Table of
the House. [Placed in Library, See
No. LT-1569)68].

(b) No financial assistance iz given
by the Government,

(c) The Government extends faci-
litieg such as release of foreign ex-
change for their publicity and pro-
maotional tours sbroad, assistance in
the import of shikar equipment and
accessories; intervening, whenever
necessary, with the authorities con-
cerned in securing appropriate action
on the problems faced by the trade.
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(d)- The fuctors goverming Govera-
ment recognition to- Shikar Outlitbers
are financial soundness, experience in
shikar, possession of necessary shikar
equipment, measures taken or propos-
ed to be takepn to publicise Shikar
‘Tourism and positive recommenda-
tions of Government of India Tourist
‘Office and the State Government con-
-cerned.

(e) Allotment of second-hand im-
ported cars is made to them on the
basig of their foreign exchange earn-

ings,

(1) The State Governments inform-
ed Government of India last year that
they had no proposals to nationalise
‘the Shikar Tourism in the immediate
future. No further communication on
the gubject has been received from the
State Government,

(g) Does not arise.
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Suspension Orders on Employess of
Catering Department of L A. C.

2256, SHRI JYOTIRMOY BASU:
Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the management of the
Indian Airines Corporation has re-
cently served suspension orders on
nine employees of its Catering De-
partment;

(b) if so, the reasons therefor;

(¢) whether Government's gitention
has been drawn to a news-item pub-
lished in some daily papers that the
I, A. C. Employees' Union has decided
to launch a phased agitation to pro-
test against the suspension orders; and

(d) whether Government are consi-
dering the question of withdrawing
the suspension orders against those
nine employees?

THE MINISTER OF TOURISM AND
CIVIL AVIATION' (DR. KARAN
SINGH): (a), and (b) and (d). Two
Catering Officers of the Indian Airlines,
Dum Dum Air-port, Calcutta, were
“gheraoed” by certain employeeg on
the 21st May, 1968 from 1230 hours
till their release with the help of the
police at 1730 hours. Nine employees
were arrested by the police and later
on released on bail. The Indian Air-
lines suspended the employees con-
cerned, pending enquiry, with effect
from 23rd May, 1968 but on the assur-
ance given by the General Secretary
of the Air Corporations Employeca’
Union that industrial peace and disci-
pline would be maintained, the sus-
pension orders were withdrawn on
18th June, 1968.

(¢) Yes, Bir,
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Emoluments drawn by Ministers

2258. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS
be pleased to state the amount drawn
by the Prime Minister, each Cabinet
Minister, Minister of Stat: gnd Depu-
ty Minister as T.A,, entertainment
allowance and other iypes of emolu-
ments during the year 1967 and first
five months of 1968t

THE DEPUTY MINISTER IN THE
MINISTRY OF nounmams
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(SHRI K. S. RAMASWAMY): The
information is being collected and
will be laid on the Table of the
House. =

it W o
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Donation of Antiques to Department
ot Archasology

2280. SHR1 K. M. KOUSHIK: WwWill
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Shri
Ramlingappa Lamture of Tegara in
Sholapur district hag. donated antiques
worth Rs, 30,000/- to the Department
of Archaeology; and

(b) if so, the place where they are
proposed to be kept?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) and (b).
No donations have been made to the
Archaeological Survey of India, En-
quiries from the State Governments
eoncerned are being made,

Convention on Kashmir’s Accession to
India

2261. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have taken
note of the proposed convention by
Sheikh Abdullah on the “Question of
accession of Kashmir”; and

(b) if so, Governmentis reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA.J
(a) Yes. |

(b) Government do not consider
that the issues proposed to be dis-
cussed are reasonably conceived or
related to reality.

wrarerat ¥ el

2262. ot Wwg saw: W
QET WAl qE AqTH AT FAO K4

(%) w1 woeTe %1 s et
19 7€, 1968 ¥ ¢faw TR @
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for S w1 Wi & =i oo
gT @ #T W wrefww fwar wm g
Wit

(@) afx &, @ ga¥ a1 ¥ goere
%t vt sfafer & ?

AT SAew ¥ v A (o
fararereor qrew) (%) S, s

(@) g q& T a1 ¥ walew

W8T 348 9T To-wraT wfufr,
1963 # €17 7 & wya fraifa
g

Starting of State Lottery by Punjab

Government

2263. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Punjab Govern.
ment have taken permission to start
a State lottery; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHRI VIDYA CHARAN
SHUKLA: (a) and (b). The State Gov-
ernments have been informed that
Central Government’s permission te
conduct State lotteries is available
provided that tickets of such lotteries
are not sold in another State without
the express consent of that State
Government.
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Oar Thefis in Delhj

2964, SHRI C. K. BHATTA.

CHARYYA:
SHRI NAMBIAR:

. SHRI BHAGABAN DAS:
SHRI K. M. ABRAHAM;
SHRI MOHAMMAD ISMAIL:
SHRI GADILINGANA

GOWD:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn to a report published
in the Statesman of the 8th July, 1968
narrating how three teen—agers, gaid
to be sons of senior defence officials,
stole the car of a journalist with the
help of a master-key;

(b) whether Government's atten-
tion has also been drawn to a pre-
vious incident, also reported in
papers, in which a teen-ager, son of

an army official, stole car from
Krishj Bhavan;
(¢) whether under Government

Servants Conduct Rules the parents
are made responsible for the conduct
of their children, particularly the
minor ones; and

(d) whether in the above cases any
-explanation has been called from the
officers concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Yes, 8ir,

(¢) There is no such provision in
the Government Servants' Conduct
Rules.

(d) Does not arise, Sir.
fonr sarrm § Wwdla wEw

2265 st WwWg SWW: W
fown 7t 10 €, 1968 & waTafEy
W H®T 10370 ¥ 9O ¥ waey
3 gy T # $AT w4 e
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WA & et gve aff faar omar 0wy
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Boundary Djspute Betwtea U.P, and
Bihar

2270. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
Pleased to state;

(a) whether, according to the re-
port received from the Trivedi Com-
mission, which was appointed by
‘Government to submit a report on
the boundary dispute between Uttar
Pradesh and Bihar, four villages on
the border of Uttar Pradest and
Bjhar, have not been included in
«ither of the States;

(b) the reaction of Government
thereto and the reasons therefor;

(c) the name of the State in whose
courts the cases of the said villages
have been disposed of so far and the
name of the State which hag been
realising Government dues from the
said villages; and

(d) the name of the State in which
the said villages have been included?

THE MINISTER OF SATE IN
‘THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Shri Trivedi
had recommended a continuous
boundary alignment, His recom-
mendations have been given effect to
by the enactment of Bihar and Uttar
Pradesh (Alteration of Poundaries)
Act, 1968 by Parliament. There could,
therefore, be no questjion of any
villages being left out from either
State.

(c) and (d). Do not arise.

wrarrre (feeet) S gferm wY warafaat
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C. B. L report on former Orissa
Ministers

2272, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the report of the Cen-
tral Bureau of Investigation relatjng
to Shri Biju Patnaik, the then Chief
Minister of Orissa and hig other col-
leagues was not lald on the Table on
the ground of its being a prl.vﬂeM
document; and
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‘(b) whether the same report has
now been given to the Khanna Com-
mission without any objection?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The report was placed before
the Khanna Commission in response
to a summons received from the Com-
mission and in accordance with the
statement made by the Home Minis-
ter in the House on 12th June 1967

Representation to Muslims

2273, SHRI S. R. DAMANI: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
question of giving more representa-
tion to Muslims is under considera-
tion of Government;

(b) if so, the specific provisions of
the Constitution which permit diffe-
rentia] treatmeny to the Muslims; and

(c) the areas in which more repre-
sentation is sought for this community
ang is said to be under consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (c). The question
of representation of minority com-
munities in services was considered
in & conference of !Chief Ministers
held on May 19, 1868. It was pointed
out by the Home Minister that there
was no proposal for reservation for
any minority community in services.
What was needed was to see that no
prejudices worked against certain
communities, and that proper oppor-
tunities were provided to the mem-
bers of the minority communities It
was agreed that the position in this
regard should be reviewed by the
State Governments, and al] possible
efforts should be made to step up the
recruitment of members of the mino-
rity communities in services subject
to the observance of the relevant
constitutiona] provisions.

(b) Does not arise.
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Outbreak of Communal Viclenoe im
Nagpur and Ghasipur

2274, SHRI S. R. DAMANI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have re-
ceived reports from the State Govern-
ments on the recent communal vio-
lence that broke out in Nagpur and
Ghazipur;

(b) if so, the findings thereof;

(¢) whether the subject of commu-
nal outbursts figured in the recent
meetings of the National Integration
Council in Srinagar; and

(d) if so, the conclusions reached
by this Council for a permanent solu-
tion of this problem?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKILA): (a). Government have
receiveq reports of the communal
disturbances at. Nagpur, According
to information received from the
Government of Uttar Pradesh, there
has been no communal violence in
Ghazipur in the recent past.

(b) In Nagpur 26 persons were
killed during the communa] distur-
bances from B8th June to 13th June,
1968. 65 persons were injured. 353
persons were arrested in connetCtion
with the incidents,

(c) Yes, Sir.

(d) A copy of the recommendations
of the Committee on communal as-
pects as adopted by the National In-
tegration Council is liad on the Table
of the House. [Placed in Library.
See No. LT-1570/68].

Survey Teams to Study on Deficien-
cieg of National Highway gystem

2275. SHRI 8. R. DAMANI: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) wheher Government propose
to appoint survey teams to study and
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Teport on the deficiencies of the Na-
tional Highway system; and

(b) it so, when the reports will be
ready and whether adequate financial
and other provisions are being made
to make good the deficiencies on an
urgent basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) A number of survey
teams have already been set up to
eollect the necessary data for deter-
mining the extent and nature of defi-
ciencies in the National Highway
system.

(b) The collection of the data by
these teams will take about four
months, Processing of this data will
be done on its receipt here in the
Ministry and some more time will be
taken for it, which wil]l depend on the
volume of work involved, based on
the information and the details col-
lected. However, this data will be
utilised for the formulation of the
broad details of the Fourth Plan, but
the provisions to be actually made
will depend on the limits of the finan-
cia] outlays permitteq for each parti-
cular year.

Intrusion by Nepalese

2276, SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the intrusion by
the Nepalese on Tolapara Ilandg in
Jalpaiguri District of West Bengal,

(b) if so, the details thereof; and

(c) the steps taken to stop these
instrusiong and protect the interests of
the adibasis in the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to

(c). Factg are being ascertained Irom
the State Governmant,

Triennale on Coatemporary Werld
Art

2277. SHRI MADHU LIMAYE: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Triennale on Contemporary World
Art wag in two sections; Indian and
World Section;

(b) if so, the reasons therefor; and

(c¢) whether it is the gpinion of the
Academy and Government that the
Indian and the World Arts are not
comparable, that Indian Art is so
superior or inferior that it cannot be
compared with the art of other coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (e¢).
There were no separate sections, i.e.
Indian and World Sections, in the
Triennale of Contemporary World Art,
Prizes were, however, awarded for
the Exhibition under the following
categories:

(a) Gold plaque to a national or
foreign artist, who has obtain-
ed the unanimous vote in any
category of Fine Arts,

(b) Gold Medals may be awarded
to:

(i) The ©best foreign painter
(ii) The best
(iii) The best foreign asculptor

(iv) The best nationa] sculptor
(v) The best foreign graphist
(vi) The best national graphist

national painter

The rules for the Awardg were pai-
terned on other such international
biennales where it iscustomary to-
have a separate nationa] award and
the question of superiority and in-
feriority of Indian Art does not arise..
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Committee om Technical Education

2285. SHRI N, R. LASKAR:
SHRI ANBUCHEZHIAN:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that a
committee appointed by the All-India
Council for Technical Education has
recommended a three-point code to
govern grant-in-aid to technica! insti-
tutions in various States;

(b) if s0, the
thereof; .

(c) the steps being taken by Gov-
ernment to Implement them; and

recommendations

(d) whether the proposed recom-
mendations are being forwarded to
the State Governments also?

AUGUST 2, 1988
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) A statement ig attached.

(c) and (d). The recommendations
have been forwarded to the State
Governments for implementation.

STATEMENT

(i) The Committee recognised that
the income from fees and contribution
of the management of private institu-
tions would not be adequate to meet
the entire deficit in expenditure of
the institutions after Centra]l assist-
ance to recurring expenditure cessed.
It was also recognised that the
contribution from the managements
of the jnstitutions will not be uniform
since it will depend upon their assets
and other resources. It would, ther-
fore, not be practicable to lay down
a uniform policy in this respect but
at the same time, the quantum of
contribution to be made by private
managements to their technical insti-
tutions should be clearly prescribed
at the time of starting the institutions.

(ii) As for tuition fees, the Commit-
tee recommended that the upper limit
should be decided by each State Gov-
ernmentg but in no case should the
fees be more than the fees prescribed
for Government institutions or 25 per
cent of the approved gross expendi-
ture, Since, however, the total in-
come from tuition fees and contribu-
tions by private managements would
not be adequate to meet the entire
deficit in the recurring expenditure
of an institution, the Committee felt
that the deflcit would have to be pro-
vided by the State Government
through grant-in-aid.

(iii)- Taking all these aspects into
consideration, the Committee recom-
mended that while g uniform grant-
in-ald Code for all States would not
be practicable, there should be for
each siate g well defineg Code to
govern all private institutions in that
Stute. The State grant-in-aid Code
should be formulated on the basis of
the following genera] principles:—

(a) The entire deficit in the re-
curring expenditure after tak-
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(b)

(e

Transport Development

—

ing into account the income
from tuition fees, contribu-
tions by private managements
and other sourceg should be
met by the State Govern-
ments. The quantum of con-,
tributiong by private manage-
ments may not necessarily be
uniform. Nevertheless, it is
essential that the quantum
of these contributions should
be gettled at the time of estab.
lishment of the institution
concerned.

In assessing the expenditure
of an institution it should be
ensured that the admissible
ftems are generally according
to the standards prescribed
by All-India Council for
Technical Education and its
Regional Committees.

As regards fees, the institu-
tions should not charge more
than those prescribed for
State Government Institutions
or 25 per cent of the approv-
ed gross expenditure. The
scale of feeg ghould normally
be according to recommenda-
tiong of Al] India Council for
Technical Education viz. tui-
tion fees of Rs, 360|- for en-
gineering college and Rs.
180]- for polytechnics and
special fees of Rs. 40;- both
for colleges and polytechnics.

Council

2286, SHRI N. R. LASKAR:

SHRIMATI SUSEELA GOPA-
LAN:

SHRI ANBUCHEZHIAN:

SHRI CHENGALRAYA
NAIDU:

SHRI P. C. ADICHAN:

SHRI P, RAMAMURTI:

SHRI A. K. GOPALAN:

SHRI K. HALDER:

SHRI HEM RAJ:

SHRI C. K. CHAKRAPANI:

Will the Minister of TRANSPORT

AND SHIPPING be pleased to state:

(a) whether it is a fact that the
Transport Development Council held
its meeting at Mpysore on the 24th
and 25th June, 1988 to study the pro-
blems of road transport;

(b) whether it had also considered
the problems of inter-State transport
taxation and financing of road trans-
port; and

(¢) the other main recommendations
of the Counci] and the decisions taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b). Yes, Sir.

(¢c) Two gtatements giving the re-
quired information (Annexures I—II)
are laid on the Table of the House.

[Placed in Library, See No. LT-
1571|68].

All India Services

2287. SHRI N, R. LASKAR:
SHRI ANEBEUCHEZHIAN:
SHRI CHENGALRAYA

NAIDU:

Will the Minisler of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
decision to constitute the two All
India Services, one for he Engineers
and the other for Medical and Health
was taken at the Chief Ministers' Con-
ference held in August, 1961;

(b) if so, whether it is a faci that
some of the States have opposed the
setting up of these new All India Ser-
vices;

(¢} whether Government have re-

ceived the reactions of all the State
Governments; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Bir.

(b) Yes, Sir,
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(c) The reactiong of all the State
Governments have been received but
final replies on the Memorandum out-
lining the scheme of the constitution
of the Indian Service of Engineers
are awaited from the Governments of

Msaharashtra, Punjab and Uttar Pra-
desh,

(d) The Government of Madras
have not agreed to participate in the
new All India Services on the ground
that these relate to subjects falling
strictly within the purview of the
States. The Government of Mysore
have proposed certain radical changes
in the scheme of recruitment to the
All India Services. The Government
of Kerala have expressed general dis-
sent to the formation of new all India
Services, but have not declined to
participate in these Services. All
other State Governments have broadly
agreed with the scheme for the consti-
tution of these new All India Ser-
vices.
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Cumplaints re. missing persons lodged
at Pahar Ganj Police Station in Delhi

2292. SHRI TENNETI VISWA-
NATHAM: Will the Minister of
HOME AFFAIRS be pleased to atate:

(a) the number of complaints
lodged with the Police Station, Pahar
Ganj in Delhi in connection with mis-
sing persons during the period from
the 1st to 15th July, 1868;

(b) the special efforts made by the
Police to trace these missing persons;

(c) the number of cases in which
they have proved successful; and

(d) the reasons for failure in other
cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME . AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) 8.

(b) The details of missing persons
were published in the Delhi Central
Intelligence Gazette and the daily
police Bulletin for pubiiecity. A search
was made through the Missing Per-
sons Squad and the loca] police.

(e) In gseven cases the persons were
traced.

(d) Investigation in the remaining
one case is in progress.

Ceniral Reserve Police Interference
in Industria]l Disputes in Delhi

2208. SHRI BHAGABAN DAS:
SHRI K, M. ABRAHAM:;
SHRI K. RAMANI:

SHRI MOHAMAD ISMAIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived 8 memorandum from the West
Delhi Engineering Mazdur Union
Delhi regarding the interference of
Central Reserve Police during the
recent industrial disputes in Delhi;

(b} if go, the broad details thereof;
and

(c) the steps taken by Governmant
thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). No such memorandum has
been received Irom the Union refer-
red to. A letter making allegations
of interference by the Central Re-
serve Police in certain trade union
disputes in Delhi was, however, re-
celved from one Sadhu Singh, pur-
porting tp be the General Secretary
of the so-called General Mazdoor
Union (Regd), Karampura, New Delhi
and on investigation, those allegations
were found io be baseless,

Jety for Alr-India

2294. SHRI S. 5. KOTHARI:
SHRI K. HALDER:
SHRI RAM SEWAK YADAYV:

‘Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Air
India has been offered mini-Jumbo-
Jets instead of the large Jumbo-Jets
it had decided to purchase;

(b) if so,
thereto;

(¢) the fina] decision taken with
regard to acquisition of planes; and

Government's reaction

(d) the cust in foreign exchange
of such acquisition?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

tb) to (d). Do not arise.
Sangeet Niutak Akademy Awards

2285. SHRI BABURAO PATEL:
Will she Minister of EDUCATION be
pleased to state:

(a) The names of the musicians
who have been given Sangeet Natak
Akademy Awards last year;

(b) wkat time of the year the

Awards are decided upon;

(c) the criteria by which these
Awards are made

AUGUST 2, 1968
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(d) the names and designations of
the members of the Executive Board
or Selection Commiitee;

(e) whether all the members are
nominated by Government or other-
wise selected; and

(fy the names of
members?

the nominated

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
SHRI BHAGWAT JHA AZAD): (a)
The names of the Musicians who have
been given the Awards last year,
i.e 1967

1. Shri Amir Khan (Hindustani
Vocal).
2. Shri Ayodhya Prasad (Hindus-

tani Instrumental, Pakha-
waj).

3. Shri C. Venkata Rao (Karna-
tak Vocal).

4, Shri K, S. Venkataramiah
‘Papa’ (Karnatak Instrumen-
tal, Violin),

(b) The Awards are usually de-
cided in November and December,

(c) On the basis of the standing of
an artists in hig field and his original
contribution to the development and
enrichment of the art-form.

(d) The names of the members of
the Executive Board are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-1578|68].

(e} Some members are nominated
by the Government and others are
elected.

(f) The names of the nomunees of
the Government of India are:—
1. Dr. V. 8. Jha.
2, Dr. V., K. Narayana Menon.

Arrest of Delhi Policemen
2298. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased to state:
(a) whether it is a factthat alarge
number Delhi Policemen were arrest-
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ed from a room of one of the consta-
bles from the Delhi Cantoninent Police
Quarters; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). No arrests werec made o
Deli'i policemen from a gquarter in
Delhi Cantonment Police Quarters.
However, from a quarter in New
Police Lines, Delhi, 11 Delhi Police
personnel were arrested on 4-7-88 by
a raiding party of the local police ‘or
offenceg under the Gambling Act.

Tribals Oceupying Unauthorised
Areas In West Bengal

2287. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some
parts of West Bengal have been occu-
pied by the loca] tribals;

(b) if so, the parts of West Bengal
which have been occupied; and

(c¢) whether these have been forci-
bly occupied?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, S. RAMASWAMY): (a) to
(c) Facts are being ascertained from
the State Government.

Minicoy and Amindivi Islands

2208. SHRI K. LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased -to state:

(a) whether it is a fact that the
native people of Minicoy und Amindivi
Islands in the Arabian Sea have to
get down from their bicycles and wish
the policeman on duty; und

.(b) if so, the reasons for which

people in the Islands are being treated
in this mmner? -

SRAVANA 11, 1890 (SAKA)

Written Answers 3722

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ViDYA CHARAN SHUKLA):
(a) No. sir.

(b) Does not arise.

Chandipur-on-S8ea as Tourist-Centre

2289, SHRI S, KUNDU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have re-
ceived any proposal from Orissa Gov
ernment to develop Chandipur-on
Sea in Balasore into tourist spot;

(b) if go whether Government have
started any work in that connection
and

(e) if not, when the work is pro-
poged to be started?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) and (¢) Do not arise

LP.S.

2300. SHRI BENI SHANKER
SHARMA:
SHRI D. C. SHARMA:

Wil] the Minister of HOME AF-
FAIRS be pleased to slate:

(a) whether a proposal to allow
higher salaries to senior members of
the Indian Police Service hag been
under consideration;

(b) if so, the decision taken in the
matter; and

stands at present?
(e¢) the stege ut which the matter

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (¢). The mlthrh otill
under consideration. ©
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LA.C. Flest

2301. SHRI BENI SHANKER
SHARMA:
SHRI RAGHUVIR SINGH
SHASTRI:
SHRI BHOGENDRA JHA:
SHRI D. C. SHARMA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whetlier any decision has been
taken by the Indian Airlines Corpora-
tion wabout the aircraft to augment its
fleet during the Fourth Plan period;

(b)Y if so, the details thereof: and

(¢) the number of aircraft to be

purchased and the amount required
for the purpose?
THE MINISTER OF TOURISM

AND CIVIL AVIATIUN (DR. KARAN
SINGH): (a) No, Sir. The matter i
under consideration of Government,

(b) and (e), Do not arise

qdzf ¥4 ® Ty

2302. ST oot w7 WAl : wqT
QiR aq wAfr® Iv¥TR HAT 97 q@Tr
1 ¥ ¥ 5

(%) 3ar g 7= § fr faseit o1
qiEF TE) & WTEa W wed Ay
wfer &% #r arar ¥ ufgwrt ¥ 4% fe
fadefy aies

(=) »ar oz o 7w § 5 awl &
frqea TrsY ¥ AT W w1 g
*@ ¥ 977 et v wrer w1 w7
AR

() ate g, A1 %31 FTOHETT W
faarr megt w1 fgaraa 33 771 § fs il
¥ ot Tam afe fgedt IR aridr qdze,
W AW "F WY

(w) =fg gt, &t 9g 9%g *7 a%
T faan i o o Ax fe wrd
mﬁ!ﬂmamtwrmt?

AUGUST 2, 1968

Written Answer; 3724

qen war wifaw Igwow AW
o ww fag) : (%) A, gt

(@) & (w). qfF awAm-eaat 6
TIar &3 aW 942w W & g aiw
7137 & fafww wier-awt & s &, wfag
AT TE1 ¥ AT A HwE § are
AT 97 waE & aiwa § o dfe,
TIEET F1 WEH I G FA 7
qafaa &l £ warst § aART A A
T O B

Thal Ailrways

2308, SHRI HIMATSINGKA: Wil
the Ministerr of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there was a proposal
by the Thai Airways to carry passen-
bers between the two points on
Bangkok-Delhi route;

(b) U su, whether Government have

given thexr consemt to the proposal;
and

(c) whether the servwes between
Delhi and East Pakistan which were
suspendej following hostilities of
1985 have since been resumed as a
result of the aforesaid arrangement
and if so, since when?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Thai
Airways International have been

authorised to operate air services on
the route Thailand-Rangoon-Dacca-
Calcutta-Kathmandu-Delhi and to
specified points beyond in the arrange-
ments reached in the talks between w
delegation of the Government of India
and a delegation of the Government
of Thailand in April, 1968. Thai Air-
ways International are however, not
permitted to serve both Calcutta and
Delhi on one and the same flight.

. (¢) While International Airlines,
other than Pakistan International Air-
lines, have continued their services
between India and Pakistan even after
the conflict of 1965, none of these ser-
vices connected Delhi direct with East
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Pakistan unil the Thai Airways Inter-

mational co hmencved this service on
the 2nd July, 1988. )

Commitiee System

2305. SHR1 HIMATSINGKA: Will
the Ministe: of HOME AFFAIRS be
pleased to itate:

(a) whetler Government's attention
has been drawn to the news-item in
the ‘Statesnuan’ of the 27th May, 1968,
captioned ‘“Committee Raj or How
Not to Decide”;

(b) if so, how far the position re-
parding the working of the Com-
mittees and implementation of their
reports as mientioned in the sald news-
item is correct;

(c) whether Government are intro-
ducing any inodification in the present
commitee system, with the view of en-
suring speedy decisions and their
prompt implementation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) to (d). The Government are
aware that views are occasionally ex-
presseq that the committee system re-
sorted to by Government suffers from
various defects. The working of ad-
visory committees has therefore been
reviewed in the past in different min-
istries with a view to minimise if not
eliminate these defects. One such
review of such advisory committees
initiated by the ministries ut the in-
stance of the Ministry of Home Affairs
was in Augsut 1985. There are also
standing instructions that the minis-
tries should conduct an annual review
to see whether any of the committees
can be wournd up and also to examine
whether uny rationalisation is possible
on items like membership, periodicity
of meetings, attendant conferencin
procedure and sp on. B
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Instructions have recently betn
issued to all ministries|departments
impressing on them the need for tak-
.ng immediate action for the exami-
nation of the recommendationg made
oy the various commmittees and for
the speedy implementation of the de-
cisions taken thereon.

Use of Foreign Money in Elections
2308. SHRI GANESH GHOSH:
SHRI YAJNA DATT
SHARMA:
SHRI P. GOPALAN;
SHRI UMANATH:
SHRI C. K. CHAKRAPANI:
SHRI S. M. BANERJEE:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to the Starred Question No. 1620
oh the 3rd May, 1968 and state:

(a) whether Government have
examined the Central Bureau of In-
vegtigation's report in respect of the
use of foreign money in the Jast
General Elections;

(b) if so, he decision taken thereon;
and

(e) if not, when the examination is
likely to be completed and reasons for
the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c¢). The report of the Intelli-
gence Bureau is still under examina-
tion. As the report has to be studied
in its different aspects very carefully,
it is not possible to indicate the time
that would be taken in eompleting
the examination. It would, however,
be done as expeditiously as possible.

Caleutta Port Trust

2307. SHRI GANESH GHOSH:
SHRI B. K. MODAK:
SHRI MOHAMMAD ISMAIL:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the losses incurred by
the Calcutta Port Trust have been in-
creasing; .
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(b) if so, the loss suffered during
the period from 1965-86 to 1867-68,
respectively; and

(c) the steps taken to reduce the
losses?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO): (a) ang (b)., The losses suffer-
ed by the Calcutta Port Commis-
sioners during the period from 19865-66
to 1967-68 were as under:

In lakhg of Rupees

1965-66

. 1743

1966-67 3116
100.1

1867-68

(¢) Port charges were increased on
a number of occasions during the last
three years to reduce the losses.
The Port Commissioners are also
striving to reduce expenditure by
economy measures. Government had
also set up 2 one-man Committee
consisting of Shri P. C, Bhattacharyya,
Ex-Governor of the Reserve Bank of
India to enquire into the finances of
Calcutta Port. His report has been
received recently and is being exa-
mined.

Development of Kangra District for
Tourism

2308. SHRI PREM CHAND VER-
MA: Will the Minster of TOURISM
AND CIVIL AVATION be pleased
to state :

(a) whether it is w fact that the
Minister of Tourism and Civil Avia-
tion toured parts of Kangra District
of Himachal Pradesh;

(b) if so, whether he discussed the
possibilities of development of touri-
sm in the area with the local offi-
cials and whether any proposals in
this regard were put before him and
whether any of those proposals were
found feasible by him; and

(¢) if so, whether there are any
proposals under conslderation for the
development of touriam in the area
and if so, the details thereof?

AUGUST 2, 1968

Written Answers 3723

THE MINISTER OF TOURISM
AND CIVL AVIATION (DR, KARAN
SINGH): (a) Yes, Sir.

(b) A number of local people Who
met the Minister during his visit had
genera] discussions with him regar-
ding the development of tourism in
the area.

(c) The various possibilities of
developing tourist facilities in the
area will be considered on receipt of
the report of the survey undertaken
by the Indian Institute of Manage-
ment at the instance of the Depart-
ment of Tourism. Thereafter,
development plans will be formulated
in consultation with the State Gov-
ernment.

Mizo Attack on Centra] Reserve

Police Post
2309. SHRI PREM CHAND VER-
MA: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether it is a fact that the
Mizo rebels made a serious attack
oa the 18th June, 1868 at g Central
Reserve Police Post with machine guns
and mortars;

(b) if so, what the extent of attack,
casualties and losses and whether the
rebels were liquidated or not and, if
not, the reasons therefore;

(e) whether it is also a fact that
the evidence has become available
that the Mizo rebels have also made
arrangements for their training and
supply of arms from China; and

(d) if so, the details thereof and
the extent of help the rebels have
received in terms of arms, ammuni-
tions ang the training?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). A gang of
about 160 Mizo-Kuki rebels armed
with automatic weapons, attacked
thre Ceniral Reserve Police Post at
Moreh in Manipur on the 19th June,
1088. The post returned the fire and
chased the gang, whieh dizappeared
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into the jungles. The C.R.P. did not
suffer any casualties in the engage-
ment. There is po information
about losses or casualties suffered by
the rebels.

(e) and (d). Government are
aware of the attempts of the Mizo
rebels to obtain aid from China by
sending - gangs across Burma. Secu-
rity measures at the border have
been strengthened,

Loss suffered by D. T. U.

2310. SHRI PREM CHAND VER-
MA: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) whether it js a fact that the
D. T. U's working has resulted in
heavy loss during the year 1867-88;

(b) if so, the extent of loss and the
reasons therefor; and

(¢) the measures proposed to be
adopted for its improvement?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir.

(b) According to the Delhi Trans-
port Undertaking, during 1967-88, it
suffered a loss of Rs. 149368 lakhs
(provisiomal) including outstanding
loan instalments ang interest charges
thereon. The main reasoms for this
loss were:

(i) rising cost of gpare parts, fuel,
oils and lubricants and tyres
and tubes etc.;

(ii) frequent increase in the rates
of dearness allowance; and

(ili) low fare structure.

(¢) The Undertaking has suggested
the following measures:

(1) Grant of moratorium on the
. outstandipg loan instalments
from 1-10-1988, .

(ii) Grant of an additional loan
of Rs. 100 lakhs to replace un-
economical vehicles.

(iii) Increase in fares.

The first two suggestions wre under
the consideration of the Government.
The Delhi Transport Committee has
itself not accepted the suggestion re-
garding an increase in fares so far.

Surplus Staff in Ministry of Home
Affairs

2311. SHRI PREM CHAND VER-
MA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any survey of the
staff employed was made in his Min-
istry during 1967-88;

(b) if so, how much surplus staff
wag found, class-wise and whether
it is proposed to retrench the staff
or to absorb them other-wise;

(c) the number of additional
hands, employed by the Ministry
during the period from the st April,
to 30th June, 1968 and the number
of new posts of Gazetted Officers
created during this period; and

(d) the details of surplus staff
working with Ministers, Ministers of
State, Deputy Ministers, etc. for which
proper sanction has not besen obtain-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Assesment of the
staff of certain sections of the Min-
istry was done during the year 1087-
68;

(b) No staff was found surplus to
the over-all requirements of the
Ministry. The question of retrench-
ment or absorption does not, there-
fore, arise;

(e) In all, Aiftythree additional hands
were employed by the Ministry, Of
these, four were Gazetted and forty-
nine non-gazetted. Of the fortynine
non-gazetted, fortyfour were em-
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ployed in the vacancies already exist-
ing in the sanctioned strength. Five
were employed in new posts,

Of the four gazetted officers two
were employed only for short periods
to understudy those whom they had
been appointed to replace.

In all, fourteen gazetted posts
were created during the said period.
Of these, one was only a redesignation
of an existing post, and two were
meant for officers appointed to under-
study as mentioned above and thus
have already lapsed. Of the remain-
ing eleven, ten have been created for
new items of work.

(d) The lollowing additional staff
has been provided to-the offices of
the Ministers as ‘an informal arrange-
ment, from within the strength of

this Ministry. Proper sanction for
iliis strength exists,
Office of Home Minister
Assistant One
Lower Division Clerk two
Daftry one
Peon one

Officg of Minister in the Ministry of
Home Affairs.

Stenographer (Hindi). one
Lower Division Clerk one
Daftry one

Office of Deputy Home Minister,
Lower Division Clerk. one

Advisory Committees|Boards attached
with Education Ministry

2312. SHRI PREM CHAND
VERMA: Wil the Minister of EDU-
CATION be pleased to state:

(a) the names of various Advisory
Committee, Boards or any other such
organisations connected with his
Minustry, the names of their mem-
bery and functions assigned to each
of thams;
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(b) how many members in each
Committee or Board are publicmen
and how many of them are officials;

(¢) whether nomination of mem-
bers is for one term only and if not,
for how many terms a member can
be renominated and what is the
duration of a term; and

(d) the total expenditure jncurred
on these organisations during the
year 1967-687

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
Necessary information is being
collected and will be laid on the
Table of the House.

Tihar Centiral Jail, Delhi

2313. SHR R. K. SINHA: Will the
Minister of HOME AFFAIRS be
be pleased to state:

(a) whether it is a fact that the
Tihar Central Jail in Delhi is nor-
maly overcrowded and the lodging
condition of the prisoners is very un-
satisfactory; and

(b) if so, the steps taken or pro-
posed to be taken to relieve the over-
crowding and to improve the living
conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Central Jail, Tihar, remains
overcrowded, but every effort is made
to make conditions of lodginig satis-
factory.

(b) Additional jails are proposed to
be constructed to relieve congestion
in the Central Jall, Tihar.

Higher Secondary Boeard for Delhi

2314. SHRI R. K. SINHA:
SHRI DHIRESWAR
KALITA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a4 fact that the
Delhi Administration has decided to
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set up its own
Board;

(b) if so, its impact on the present
Central Board of Secondary Educa-
tion; and

Higher Secondary

(c) whether it will not be a dupli-
cation of work and multiplication of
agencijes?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir, the Delhi Administration has
proposed the establishment of such a
Board but the Government of India
has not agreed to the same,

(b) It would cause dislocation in
the staff of the existing Board and
involve an estimated deficit of about
Rs. 45 lakhs per annum in its work-
ing.

(c) Yes, Sir.

Publicity to attract more Tourists

2316. SHRI R. K. SINHA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether any fresh publicity
and propaganda drive has been
launched in the countrles of Europe
to atiract more tourists to India;

(b) it so, the details thereof and
the estimated expenditure in this
behalf; and

(c) the resull thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A new arrange-
ment has been worked out to utilise
the network of Air.India offices and
also their experience of promotion
work in Europe in the matter of
tourist promotjon. Under this ar-
rangement tourist promotion work in
that Continent will be  guideid by
Air-India’s Regional Manager for
Continental Europe, who will be res-
ponsible for this work through Air-
Indja’s headquarters to the Depart-
ment of Tourism,

(c) This arrangement has only just
begun and full details of the expen.
ditures on promotional activities for
the coming season have not yet been
finalised, It is also 100 early to assess
results,

Puablic holiday on Asad Hind
Government Foundation Day

2318. SHRI VISHWA NATH PAN-
DEY: Will the Mijnister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that gome
members of Parliament have reques-
ted Government to declare 21st Octo-
ber, 1968 as a national holiday to cele-
brate the silver jubllee of the founda-
tion day of the Azad Hind Govern.
ment formed by Netaji Subhas
Chandra Bose; and

(b) if so, the reaction of Gevern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 8. RAMASWAMY): (a)
and (b) A request to this effect has
been received. 21st October 1968 is
already a closed holiday for Central
Government offices on account of
Diwali.

Enhancemen!t of pay and allowances
of U.P, Primary Bchool Teachers

2317. SHRI VISHWA NATH PAN.
DEY: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh are
sonsidering enhacement in the pay
and dearness allowances of the pri-
mary school teachers in Uttar Pra-
desh;

(b) if so, when;

(¢) the total amount of expendi-
ture thereon; and

(d) whether it {s also a fact that
the teachers of the Primary Bchools
in Uttar Pradesh get less pay and
dearness allowance than the primary
schoo] teachers of other States?
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THE. MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAWAT JHA AZAD): (a)
Yes, Sir.

(b) When funds make this possible.

(c) Estimated additional cost is
HRs. 6 erores per year.

(d) In comparison with several
States these teachers earn less, but
they earn almost as much as or even
a bit more than their opposites in
gome other States.

Additional Primary Teachers in U.P.

2318. SHRI VISHWA NATH PAN-
DEY: Will the Minister of EDUCA.
TION be pleased to state:

(a) whether it is a fact that Uttar
Pradesh requires 32,600 additional
primary teachers during the next aca-
demic year to cope with the rising
number of students; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATES IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir. The requirement of addi-
tional primary teachers ia estimated
at 32,600,

(b) The above requirement will be
borne in mind while formulating the
new fourth Five Year Plan.

Roads in Deoria Disirict UP,

2319. SHRI VISHWA NATH PAN-
DEY: Will the Minister of TRANS-
PORT AND SHIPPING be pleased
to state:

(a) the amount upent by  Uttar
Pradesh Government on each road
constructed in Deoria District, U.P.
during the last three Five Year Plan
periods;

(b) the roads which are in good
condition at present: and

(¢) the particulars of other roads
on which construction work is pro-
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posed to be started during the Fourth
Five Year Plan period and the esti-
mated cost of each of these roads?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (¢). The necessary in-
formation is being collected from the
State Government and will be laid
on the Table of the Sabha in due
course.

Roads in Ballia District, U.P,

2320. SHRI VISHWA NATH PAN-
DEY: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) the amount spent by Uttar
Pradesh Government on each road
constructed in  Ballia District, U.P.
during the last three Five Year Plan
periods; and

(b) the particulars of other roads
in that District on which construe-
tion work ig proposed to be started
during the Fourth Five Year Plan
period and the estimated cost of these
roads?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN); (a) and (b). The nccessary
information is being collected from
the State Government and will be
laid on the Table of the Sabha in due
rourse,

Director, Kharagpur

Institute

Technological

2321. SHRI YOGENDRA SHARMA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether a new Director has

been appointed in the Kharagpur
Technological Institutr some time
back;

(b) if so, the qualification of the
Director; and
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(c) whether it is also a fact that
more senior and qualified persons
have been superseded and whereas
he was granted extension of service
after he reached the age of super-
annuation? t.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The present Director is a quali-
fied architect and holds the Asscclate-
ship of the Royal Institute of British
Architects (ARIBA). He studied at
the School of Architecture, Liverpool,
Schoo] of Architecture, Bombay, and
School of Architectur2, Edinborough.

(¢) No, Sir. The present Director
was the seniormost Professor at the
Institute and he was also appointed as
the Deputy Director of the Institute
in March 1958. He has not yet reach-
ed the age of superannuation.

Asia Foundaticn

2322. SHRI VISWANATHA
MENON:
SHRI P. GOPALAN:
SHRI UMANATH:
SHRI C. K. CHAKRAPANI:

Will the Minister of HOME AFF-
AIRS be pleased to refer to the re-
ply given to Unstarred Question
No. 86853 on the 26th April, 1968 and
state:

(a) whether the information re-
garding the names of projects of the
Indian Institute of Historical Studies
flnanced by the Asia Foundation and
amount to each projects, the number

of foreigners employed in each pro-
ject and their nationality has heen
collected;

(b) if so, details thereof: and

(c) if not, when the information i3
likely to be collected and reasons for
the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, 5. RAMASWAMY): (a)
ard (b). Yes, Sir. The names ot the
projects and the grant received by
each project is ag follows:—
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Name of the Totnl
Project grant
received

dunng

1983—07

1. Dictionary of Bio- Rs.
graphies of Indian 2,43,184;-
Nationalists Leaders
from the early years
of 19th Century to

1947,

2. General Support 59,207;-
Grant for academic
meetings and semi-

narg and for purchase
of historical journals
for the Institute
Library.

.No foreigner wag employed,

(¢) Doesg not arise,
Mahesh Yogi Ashram

2323. SHR1I VISWANATHA
MENON:
SHRI K. M. ABRAHAM:
SHRI K. ANIRUDHAN:
SHRI C. K. CHAKRAPANI:

Wil] the Minister of HOME AF-
FAIRS be pleased to refer to the re-
ply given to Unstarred Quesation No.
10375 on the 10th May, 1868 and
state:

(a) whether Government have since
ascertained the facts that one notice
board with the contents that entry
of Indians in the Ashram for three
months is banned has been placed In
fron| of Mahesh Yogi's Ashram,;

(b) if so, whether Government have
investigated thc causes for banning
the entry of Indians; and

(¢) the action taken thereon?

THE DEFUTY MINIBTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
The Government of U.P. have repori-
ed that no such notice board banning
the entry of Indiansg to the Asharm
for three months has come to their
notice.
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(b) and (¢), Do not arise,

All-Party Hill Leaders Conference

2324. SHRI MANIBHAI J, PATEL:
SHRI S. K. TAPURIAH:

Will the Minister of HOME AP-
FAIRS be pleased to state:

(a) whether a meeting of All-Party
Hill Leaders Conference was  held
recently;

(b) if so, the main decision taken
therein; and

(c) the declsion regarding their de-
mand for a separate Hill State and
the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The conference reiterated its
demand that any form of reorganisa-
tion of Assam must confer on the hill
areas requisite dignity and enqual
status with the rest of Assam and de-
cided to launch non-violent direct ac-
tion if the reorganisatiun of the State
iz not finalised in the current session
of Parliament.

(c) The question of reorganisation
of Assam is under consideration of
the Government.

New Port in Gujarat

2325. SHRI MANIBHAI J. PATEL:
Will the Minjster of TRANSPORT
AND SHIPPING be pleased to atate:

(a) whether there igs a proposal for
the development of a new port in
Gujarat; and

(b) it so, the location thereof and
other details of the scheme?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V.K R, V.
RAQ): (a) and (b). The executivv
responsibility for the development of
ports other than major ports vests in
the State Governments concerned. The
State Government of Gujarat have re-
ported that a proposal for a deep
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water port ai the mouth of the river
Narmada near Dahej is under their
consideration. Detally regarding the
exact location of the port and of the
Scheme have not yet been prepared
by the State Government.

Road Accidew's by Private Buses In
Delhi

2326. SHR1 MANIBHAI J. PATFL:
SHRI 5. K. TAPURIAH:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the
private buseg operating under the
Delhi Transport Undertaking are res-
ponsible for a large number of acci-
dents in the near past:

(b) if so, the number of accidents
in which these buses were involved
in Delhi since January, 1068;

(¢) whether it is also a fact that
these buses overload the passengers
much beyond the licensed capacity
because the D.T.U. charge these
buses only some amount per day and
they race against time and overload
to the maximum; and

(d) if so, the steps taken to check
thig overloading?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir.

(b) 283 from 1-1-1968 to 30-6-1868.

(e) According to the D.T.U, pri-
vate operators have been overloading
their buses in order to earn the maxi-
mum possible revenue from the ope-
ration,

(d) The Delhi Transport Commit-
tee has introduced with effect from
1-7-1968 a revised scheme for the ope-
ration of private buses on D.TU.
routes, Urnider this revised
scheme, among other matters,
conductors will be provided by
the Undertaking itself and
the private bus operatorg will be
pald at the rate of 80 paise per kilo-
metter, while the total fare earned
will be deposited by the conductors
with the Undertaking.
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Transfer. of Priniary Education item
to Central List

2337. SHRI NARENDRA KUMAR
SALVE: Will the Minister of EDU-
CATION be pleased to state whether
any decision has.been tuken 1o trans-
fer primary education te the Concur-
rent or Central List of the Seventh
Schedule to the Constitution?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): No,
Sir,

Central Scretariat Clerieal Service

2328. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether any demand has been
put forth by the Centra' Secretariat
employees in regard to the centralisa-
tion of Central Secretariat Clerical
Service; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Yes Sir. The possibility
of making certain modifications to the
present de-centralized administration
of the Central Secretarait Clerical
Service is under examination,

Chandigarh

2329. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a preposa
to hold an opinion poll to decide the
future of Chandigarh;

(b) if so, whether the decision has
already been taken or Government
propose to arrive at a decision on the
jssue after consulting leaders of vari-
ous political parties of the Stateg of
Punjsb and Haryana; and
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(c) if so, when the opinion poll is
likely to be held?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). Government are consider-
ing the question of formulating uni-
form general criteria for the solution
of linguistic border issues. At one
stage it was suggested that an opinion
pull might be held for ascertaining
the wishes of the pepple in certain
areas including Chandigarh. No deci-
sion was, however, taken in the mat-
ter and the entire question of formu-
lating the general criteria for the
purpose is being re-examined in the
light of the recommendations made
by the National Integration Council.

Language Policy

2330. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state the main feature
of the language policy followed in
the Union Territories where there are
no Legislatures?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHAHRAN SHUKLA):
The Official Language policy of the
Central Government as embodied in
the Official Languages Act is also
applicable to Union Territories which
do not have Legislatures of their
own.

Haryana High Court

2331, SHR] SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of vacancies on the
Bench of the Punjap and Haryana
High Court at Chandigarh;

(b) the number of appointments

made in May, 1968; and

(c) the reasons for not filling all
the vacancies?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) One at present.

(b) Five.

(e)” Proposals for filling up the
vacancy are awaited from the State
Authorities. '

Father Ferrcr

2332. SHRI SARJOO PANDEY:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment served a quit notice on
Father Ferrer of Spanish nationality
who was allegedly engaged in anti-
national activities in Manmad (Maha-
rashtra);

(b) if so, whether this was done on
a secret report from the Maharshtra
Government;

(c) whether it is also s fact that
Government reviewed the entire mat-
ter and withdrew the notice later;

td) whether some political purties
represented to Government for the
withdrawal of the notice; and

te) if so, which were thuse politi-
val parties, groups or individuals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{a) {u (¢). Father Ferrer was served
with a notice to leave India as the
Government of Maharashtra had re-
ported that some of his activities were
undesirable. The matter was, how-
ever, re-examined on receipt of a
number of representations on his be-
half. On re-examination it was de-
cided that should he take a holiday
abroad, there should be no objection
to his returning to India to work in
any State, other than Maharashtra,
where he would be acceptable.

(d) and (e). Representations were
received from individuals and asso-
ciations in their own -capacity ana
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not from or on behalf of any political
party ag such.

Enquiry into Gandhi Murder Cons-
piracy

2333. SHRI SARJOO PANDEY:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a
Commission was instituted to probe
Gandhi murder some two yearg.back:

(b} if so, the progress of investi-

gation done and witnesses recorded so
far; and

(c) what are the findings of the
Commission and when these will be
luid on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a} Yes, Sir.

(b) The Commission has so  far
examined 87 witnesses. Some of
these witnesses had to be cailed twice
or thrice for obtaining further clari-
fications from them as and when new
material was brought to the know-
ledge of the Commission,

(¢) The Commission is still inguir-
ing into the matter and is likely to
complete the inguiry by 30th Sep-
tember, 1968,
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Murder of Shri Deendayal Upadhyay

2338. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
finalised the probe into the murder of
Shri Deendayal Upadhyay;, and

(b) if sv, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! VIDYA CHARAN SHUKLA):
(a) and (b). Charge-sheets were filed
on 4-5-1968 in the court of the Addi-
tional District Magistrate (Judicial),
Varanasi against 10 persong under
various Sections of the Indian Penal
Code and the cases are sub judice.

Permission to Shri M. M. Suri, Direc-
tor of Mechanical Research Institute,
Durgapur

2339. SHRI RABI RAY: Will the

Minister of EDUCATION be pleased
to state:
(i) whether it is a fact that

Shri M. M. Suri, Director of Mecha-
nical Research Institute of Durgapur
who invented “Suri Transmission”
was given permission to continue to
provide his services to a private firm;
and -

(by if so, whether the permission
has been given by Government and
the details thereof?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
On a formal request made by Shri
M. M, Suri, Director, Centra] Mecha-
nical Engineering Research Institute,
Durgapur after he joined the C.8.LR,,
approval was accorded by the Vice-
President, C.S.I.LR, (Minister of Edu-
cation) on 28th November, 1964 on
CS.IR. file to his accepting consul-
tancy gervices on behalf of a private
firm on payment of Rs, 1.00 lakh per
annum subject inter glia to the
approval of the Ministry of Railwaya.
However, the Ministry of Railways,
whose permanent employee Shri Suri
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is, did not agree to the proposal when
a reference was made to them.

As such no formal permission was
given to Shri Suri either to under-
take or to continue {0 provide consul-
tancy services to a private firm.

Shri Suri, who had joined the ser-
vices of C.S.LR. on 15th June, 1864,
started undertaking the censultancy
work with effect from 1st November,
1964,

The matter is under i:westigatioh_
Gorakhpur Administration

2340. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS -be
pleased to state:

{a) whether it iz o fact that the
District Administration in Gorakhpur
(Uttar Pradesh) has been paralysed
as a result of differeice; hetween the
police and the magistracy there; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARA™ SHUKLA):
(a) No, Sir.

(b) Does not arise.
Death of Harijan in Bihar

2341. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased lo ktate:

(a) whether Government have in-
formation that one Harijan 8hri
Siddhu Paswan was Kkilled on the
4th December, 1867 in village Madhu-
pur, P. S. Khajouli, Distriet Dar-
bhangi, Bihar but no action was
taken against the accused for about
six months;

(b) whether instead of taking
action against the accused, the son
of the deceased who had gone to
lodge the complaint and others were
arrested and harassed;

(c) whether any gaction has been
taken against the officera responaible
for the murder and to ensure proper
Inquiry; and :
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(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). A statemen: is laid on
the Table of the House,

STATEMENT

According to the information re-
ceived from the Government oi Bihar
one Mahanth Sri Madan Mohan Das
of Mirzapur, Police Station Madhu-
bani, Darbanga distridt had about
125 bighas of land in village Madhu-
pur, Police Station Khajauli. These
lands were given vut to bataidars on
bataidari basis in the previous years
In 1867 the Mahanth wanted to culti-
vate the land personally. A series of
cases were flled in courts between the
Mahanth and the bataidars since 1966,

2. It is alleged that on 4th Decem-
ber, 1967, a mob of five to six hund-
red persons led by one Shiv Shankar
Jha of Pariharpur, Police Station
Madhubani and Santu Mahto of
Hathiahi, Police Station Khajauli,
wanted to forcibly cut the standing
paddy on the disputed land. A police
party reached the spot and the mob
fled away on arrival of the police.
However, the mob then collected
aguin and wanted to forcibly harvest
the paddy. Shri Siddhu Paswan was
reported to be a member of this mob.
Ablwut 15 or 20 persons on behalf of
the Mahanth clashed with the mob
at this stage. The police party again
reiched the place of occurrence. The
mcb fled away leaving behind the
dead body of Siddhu Paswan, who
was killed in the clash.

3. The clash was the result of
agiurian trouble arising out of batai-
dari, In fact, 12 gubstantive cases,
instituted by the police ag well as by
the parties concerned, Magistrate, had
besn going on between the parties
before the ineident. Proceedings unde:
Section 107|117(8) Cr. P.C. were also
started against them. A case wunder
Section 304 TPC was so registered in
connection with the killing of Siddhu
Pasivan. No accused wag arrested till
10th May, 1988, Subsequently 6 per-
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sony suspected to have hgd a hand
in the murder of Siddhu Paswan
wel= arrested.

4. Shri Kapleshwar Paswan, san of
the deceased, was arrested by the
local police on the charge of being a
member of the unlawfu] assembly
which had taken part in the clash
over harvesting of paddy.

5. The investigation of the crimi-
nal case was entrusted to the super-
vision of a Deputy Inspector General
of PPolice. During the course of in-
vestigation it was felt that the Sub-
Inspector and Assistant Sub-Inspector
had failed in their duty in averting
the clash and later in not carrying
out the invesatigation in a proper
manner, These two officers have
been placed under suspension.

Minimum Salary to Teachers

2342, SHRI BHOGENDRA JHA:
SHRI KANWAR LAL GUPTA:
SHRI MANIBHAI J. PATEL:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have
finalised any proposal to meet the
legitimate demands of the teachers of
Delhi, Bihar, West Bengal and the
rest of the country;

(b} whether there is any proposa’
to fix a national minimum salary for
the teachers of various grades and
also uniform conditions of service,
dearness allowance ete.;

(e) if so. the details thereof; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Teachers demands relate primarily
to salaries. These are the responsibi-
lity of the State Governments that
are taking steps to improve salaries
subject to the availability of re-
sources. The scaleg of Delhi teachers
have been revised as in statement
laid on the Table -of the House.

(Placed in Library. See No, LT-1574|
68].
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(b) to (d). The Education Com- Conference on Developmeni of Minor
. mission hag recommended certain Ports

scales of pay for school teachers, They
have also made recommendations
about condifions of service. The States
‘may adopt the equivalent or higher
sédlés to suit their conditions. The
Comimission’s recommendationa have
‘béen forwarded to all State Govern-
ments for consideration and imple-
mentation.

Advisory Committees in States under
President's Rule

2343, SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be plewsed to state:

(a) whether there is any propoaal
to set up some form of popular Ad-
visory Committee to advise the Gov-
efnors of West Bengal, Uttar Pradesh,
Bihar und other States where Legis-
lative Assemblies have been dissolved;

(b) if so, the details thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
ta) to (c). Consultative Committees
consisting of Members of Parliament
have been constituted for West Ben-
#al and Uttar Pradesh under the re-
levant State Legislatures (Delegation
of Powers) Acts. A similar Bill for
Bihar is likely to be introduced in
the current session of Parliament. The
Governor of Uttar Pradesh has set up
8 different Advisory Committees to
make suggestiong for bringing im-
provement in the efficiency of con-
cerned departments and on
matters, and also a Plan Advisory
.Council to advise on Plan formulation
and economic development. No uni-
form pattern in regard to such ad-
visory committees has been evolved
for other States.

other .

2345. SHRI P. C. ADICHAN: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Second Conference
on minor ports was held in Mysore
in the fourth week of June, 1968;

(b) if so, the main issues discussed
and decisions taken therein; and

(¢) the apecific decision, if any,
taken at the conference about the
Fourth Plan outlay for minor port
development and the gpecific projects
to be included under the Plan?

THE MINISTER OF TRANSPORT

"AND SHIPPING (DR, V. K. R V.

RAD): (a) Yes, Sir.

(b) and (c). The conference re-
cormmended the revival of the old
practice of taking up selected Minor
Port Development Schemes as Cen-
tral'y Sponsored Schemes. The Con-
fereace also broadly considered the
apprach to the development of minor
porti during the Fourth Plan period
and agreed that in order to take up
the most remunerative schemes within
the limited resources available, priori-
tieg should be drawn up from the
point of view of traffic and other
relevant economic considerations. The
Conference also considered the dredg-
ing problems, and the fuller utilisa-
tion of the capacity of minor ports
to handle foodgrains and fertilisers.

Discovery of 3 Cave Lingam

2346, SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
EDUCATION be pleased to state:

(a) whether a big cave housing a
“Lingam” has béen discovered at the
corfluence of the Subansiri gnd Venga
rivers in NNEFA. in'the cotirse of
Historical researches undertaken by
N.EF.A. Administration;

(b) if so, the
covery; and

details of the dls-
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(c) the steps taken for its protec-
tion?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to (c).
Government have no information
about the discovery and are making
enquiries from the N.EF.A, Adminis-
tration.

Ranchi Riots

2347. SHRI UMANATH:
SHRI A. K. GOPALAN:

Wil] the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the Commission of
Enquiry on communal disturbances at
Ranchi has submitted its report;

(b) if so, the details thereof;
(c) the action taken thereon; and

~td) if not when the report is likely
io be submitted and the reasons for
delay?

‘THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

ib) and (¢). Do not arise.

(d) The Commission had invited all
persons acquainted with the subject
matter of the inquiry to furnigh their
stalements by January 31, 1968, The
date for submission of statements was
subsequently extended upto Febru-
ary 15, 1868 in response to requesis
from Mdividuals and the State Gov-
ernments. The examination of docu-
mentg and affidavits took some time.
‘Thereafter the Commission paid three
visits to Ranchi starting from March
25, 1968 to examine 137 witnesses
some of whom had to be called more
than once. The report of the Com-
misgion on the disturbances in Ranchi-
‘HAatia is likely to be gubmitted some-
‘#ime In August, 1968,

Jall Manuals

2348. DR. RANEN SEN: Will the
Minister of HOME AFFAIRS be

‘pleased to state:

(a) whether it is @ fact that the
Jail Manua] governing the adminis-
tration of Jails and the treatment of
prisoners have not been revised -in
many of the States since Indepen-
dence;

(b} whether Government have
issued any direction to the States for
revision of the Jail Manuals;

(¢) if so, the changes suggested by
Government in the existing Jail
Manuals;

(d) whether any changes have been
introduced in the administration of
jails in the Union territory of Delhi;
and

(e) if so, the changes introduced so
far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Jail Manualg of Gujarat, Masaha-
rashtra, Kerala, Madras, Orissa, Rajas-
than, Uttar Pradesh and West Bengal
have been revised by the State Gov-
ernments. The question of revision of
Jail Manuals in the remaining States
is under consideration of the State
Governments concerned.

(b) and (c). ‘Prisons’ come exclu-
sively within the purview of the
States. State Governments were how-
ever, requested to revise or modify
their existing Jail Manuals by accept-
ing the Model Prison Manual as a
book of guidance. A copy of Model
Prison Manual was laid on the Table
of the House in reply to Unstarred
Question No. 2161 answered on 6th
September, 1960.

(d) and (e). A statement 1s laid on
the Table of the House,

STATEMENT

No major changes have been made
in the Jail set-up but al] possible
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efforts are being made to improve its
working and to remove the defects
which come to the Delhi Administra-
tion’s notice from time to time. The
administrative control of the Jail was
taken over by the Delhi Administra-
tion with effect from 1st August 1966.
The jail manual of Punjab, however,
continues to be in force. It has been
decided to compile a revised jail
manual and a committee has been
constituted for this purpose.

2, Over-crowding is one of the per-
sistent problems of the jail. For that
purpose, proposals for relieving con-
gestion are under consideration. The
C. P. W. D. has glready been asked to
prepare the necessary plans for im-
proving the camp jail. Two sub-jails
are proposed to be set up for lodging
under-tria] prisoners. A 100 acre-
plot of land has also been earmarked
near Haiderpur for another full-
fledged jail.

3, In pursuance of the recommenda-
tion of the Dulat Commission, alarm
parades, which were not being held
in the jail for some time past, are
now being organised. A register is
maintained to ensure that two parades
at least are held each month. An
amount of Rs. 72,903|- haa also been
sanctioned for the improvement of
lighting arrangements in the jail.

4. To secure the requisite comple-
ment of staff, a proposal for the re-
vision of the pay scales is under con-
sideration of the Government of India.
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Clash in Calcutta Police Hospital

2350. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Minister of HOME
AFFAIRS be pleased to state:

la) whether Government's atten-
tion has been drawn to the occowr-
rence of a violent clash between
Police Officials staying as in-patients
in the Calcutta Police Hospital on the
20th June, 1968 and the Press Re-
lease issued by the Calcutta Police
Association complaining of malprac-
tices, corruption and bribery amongst
the hospital staff including doctors;

(b) whether any high level official
enquiry has been made by the West
Bengal Government into the above
ineident and the allegations of the
Calcutta Police Association; gnd

(¢) whether the allegations of doc-
tors against policemen in the hospital
have also been enquired into?

‘THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). It is reported by the Gov-
ernment of West Bengal that there
was no violent clash between Police
officiala staying as in-patientg in the
Calcutta Police Hospital. However, on
the 20th June, 1968 a Sub-Inspector
of Calcutta Police who was "an in-
patient in the Calcutta Police Hos-
pital, misbehaved with the Medical
Officer on night duty over the gervice
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of evening meal, This matter was
later enquired into by a senior police
officer and the Sub-Inspector wag de-
partmentally punished for his misbe-
haviour.

The attention of the Government of
West Bengal has also been drawn 1o
the press release of the Calcutta
Police Association complaining of
malpracticeg in the Caleutta Police
Hospital. The allegations are being
enguired into by the Government of
West Bengal.

Sales Tax on Betel Leaf

2351, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived any recommendations from the
Delhi Administration for increas-
ing the exemption limit of gales tax
on betel leaf or put it in the exemp-
tion category;

(b) if so, when;
(c) the action taken thereon; and

(d) the
this case?

reasons for the delay in

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir. Betel leaf is already ex-
empt from levy of sales tax.

(b) to (d). Do not arise.

Resignation of Rajasthan Chief
Minister

2352. SHRI KANWAR LAL GUPTA:
SHRI BHARAT SINGH
CHAUHAN:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that the
Leader of the Jan Sangh Party in
Parliament, Shri A.- B. Vajpayee,
wrote a letter to the Prime Minister
demanding the resignation of the
Rajasthan Chief Minister;

(b) whether it is also a fact that
Justice Jagat Narain's findings con-
vict Shri Sukhadia of violations of
Government's own rules of perjury
and of many other lawless action®
like fictitious entries, etc.;

(¢) if so, the details thereof; and

(d) the reaction of Governmeat to
Shri Vajpayee's letter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir. )

(b) No, Sir,
(c) Does not arise.

(d) It is understood that an appeal
has been filed in Supreme Court
against the decision of the Rajasthan
High Court. The matter ig accordingly
sub-judice.

Bills Sent by Dehi Adwinistration for
Parliament’s Approval

2353. SHRI KANWAR LAL GUPTA.
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is 1 fac' that the
Delhi Administration has sent some
Bills to Government for the approva
of Parliament;

(b) if so, when and the namcs of
those Bills; and

(c) the action taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)’
(a) to (c). A statement showing the
legislative proposals referred to the
Delhi Metropolitan Council at  the
instance of the Central Governmen:
and such proposals which originated
from the Delhi Administration 15 laid
on the Table of the House. [Placed in
Library. See No. LT-1575/88]. Th-~
recommendations of the Metropolitan
Councll have been communicated by
the Delhi Administration to the Minis-
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tries concerned, The attached state-
ment indicates the action taken by the
-Ministry of Home Affairs on the re-
«ommendations forwurded to this
Ministry. Information regarding
action taken by other Ministries ig be-
ing collected and will be laid on the
Table of the House,

Alleged Harassment of Afghans and
Pakhtoons in Assam

2354, SHRI ABDUL GHANI DAR:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that he has
received g memorandum regarding the
harassment done to Afghans and
Pakhtoons in Assam;

" (b) if so, the action taken thercon;
and

(¢} the number of Afghans ‘and
Pakhtoons, geparately, residing in
Aszam?

THE MINISTER OF LTATE IN THE
MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have re-
ceived some representations in this re-
gard.

(b) The matter is under considera-

tion in consultation with the State
Government.
(¢) According to the information

received from the State Government
the number of registered Afghang ana
Pakhtoons residing in Assam as on
1.1.1968 was 229 and 856 respectively.

Abduction of Children ang Women

2855. SHRI ABDUL GHANI DAR:
" Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of women and
children abducted in the Capital dur-
ing the last four years;

(b) the. number of them recovered
and the number out of them ‘who lost
-Their lives op could not be traced; and
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(c) the number of guilty people
punished and the nature of punish-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c)., A statement is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-1576/|68].

Government Official/Advocates
wounded/killeq in Delhi

2356. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many Police Officers or
Government Advocates were killed or
seriously wounded in the Capital in
each of the last five years;

(b) how many of these officers suf-
fered due to dacoity or thefts; and

(¢) how many guilty persons were
punished in each of these years and
the nature of punishment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (e). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1577'68]

Air Crashes

2357. SHR1 ABDUL GHANI DAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of Air crashes dur-
ing the last three years in the country
and the number of passengers killed or
injured;

(b) the number of claims received
by Government and the total amounts
paid; and

(c) the total loss, suffered by Gov-
ernment as a result of these accidents?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. -KARAN
SINGH): (a) Durigg the years 1085,
1066 and 1067 there were  sixtyssix
notifiable accidents in Imdia to civil re-
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gistered aircraft. In these accidents,
4] passengers were killed and 8 were
injured,

(b) No claim hag been received by
Government in respect of passengfers
killed or injured. However, Indian
Airlines have so far paid a sum of
Ry, 14,04500.00 as° compensation Lo
the next of kin of passengers killed.
This does not include the compensa-
tion paid on account of the death of
crew.

(c) After setting off recovery thr-
ough insurance and scrap value, the
net loss suffered and scrap valuz, the
estimated at Rs. 46,025.00 on account
of accidents involving Government
owned aircraft (which includes Glid-
ers). As regards Indian Airlines, three
oi their aircraft were written off. of
which two were insured and one was
on charter from a foreign company.
The Corporation has not suffered any
loss on this account. In addition, five
of their aircraft sustained substantial
damages. In four cases, the total loss is
estimated at Rs. 64,893.00. The loss
suffered in the fifth case is not readily
available,

Abrogation of Article 370 of Constitu-
tion

2358. SHRI ABDUL GHANI DAR:
SHRI TENNETI VISWANA-
THAM:

Will the Miniser of HOME AFFAIRS
be pleased to stale:

(a) whether there is any fresh pro-
posal to abrogate  Article 370 of the
Constitution of India;

(b) if so, when it is likely to be
abrogated; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ° HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). By Presidential orders
under article 370, more and more pro-
visions of the Conmstitution of India
have been applied to the State of
Jummu and Kashmir, and there is no
proposal to abrogate this article,
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Road Tramsport Industry

2359, SHRI D, N. PATODIA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government are aware
of the flindings of the official Review
of Road Transport Industry based on
the report of the Keskar Committee
which states that the tax element in
the cost of operation in 1966 was 43.3
per cent in passenger vehicles and 35
per cent in goods vehicles and if so.
whether Government agree with the
same and, if not, the findinfis of Gov-
ernment;

(b) wheher it is a fact that tax cle-
ment has further increased even afict
1866 and the percentage of tax element
in the selling price of Motor Gasoline
is 78 per cent and Higher Speed Diesel
73 per cent; and

(¢) whether it is also a fact that the
incidence of such taxation in India is
the highest in the world and, if not, the
countries where the incidence i=
higher as compared {o that in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The Government is awate
of this conclusion of the Road Trans-
port Taxa'ion Enquiry Committee andg
agrees with it.

(b) According to the Keskar Com-
mittee, there has been a further incre-
ase in excise duty on petrol and high
speed diesel oil since 1966. Informa-
tion in regard to the percentage of
lax element in the selling price 'H
Motor Gasoline and H.S.D. is being col-
lected and will be laid on the Table of
the House, when received.

(c) The Committee has stated in its
final report that, according to Interna-
tional Road Federation Statistical data.
in 1965 the tax content in the sale
price of diesel oil was the highest in
India. The position in regard to petrol
was similar,
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Expansion of Aerodromes

2360. SHRI D. N. PATODIA:
SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:
SHR] CHENGALRAYA
NAIDU:

SHRI MOHAN SWARUP:

SHRI SHIV KUMAR
SHASTRI:

DR. SURYA PRAKASH
PURI:

. Will the Minister of TOURISM AND
CIVIL AVIATION be leased to state:

ta) whether it is a fact that sp far
all expansion programmes of various
serodromes in India had been proving
10 be extremely inadequate compared
jo the needs of expanding traffic;

(b) whether it is also a fact that the
¢xpansion programmes are defecive at
‘he stage of planning itself and a need
for further expansion becomes inevit-
able even before the earlier expan-
rion programmeg get completed;

(¢) whether it is also a fact that the
existing conditions of airports in India
ore considered most unsuitible for
new type of Aireraft likely to be
introduced in international traffic and
unless immediate steps are taken to
remodel the aerodromes according to
international needs Indian airports are
‘likely to be removed gradually from
the map of international traffic; and

td) what is the planning of Govern-
ment in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
‘SINGH): (a) angd (b). The construc-
ton of aerodromes and prov.sion of
wther ancillary facilities are a conti-
r.uing process. They are planned and
executed from time to time, subject to
availability of funds. ‘There have,
however, been cases where dus 10
unforseen rate of traffic growth and
technological developments such faci-
lities have proved iuadequate earlier
than anticlpated,

(c) and (d). The question of aug-
menting the passenger handling and
other facilities at the international air-
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ports to bring them up to the requir-
ed standard by the time large capacily
aircrafts like the Jumbo Jets and the
SSTs start oprating through India, is
being examined by a high level Com-
mittee. The recommendations of the
Committee will be examined and im-
plemented well in time. The appoint-
ment of the Committee was by way of
advance planning.

Ashoka Hotels, Ltd,, New Delhi

2361. SHRI D. N. PATODIA:
SHRI MAHARAJ SINGH
BHARATI:
SHRI S. C. SAMANTA:
SHRI S. R. DAMANI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have con-
ducted any enquiry in the circums-
tances which have caused a progressive
fall in occupancy in the Ashoka Hotel,
while the private sector hotels in Dethi
are showing near full occupancy;

(b) whether it is also a fact that ac-
cording 1o a Hotel Gradation Commit-
tee, the Ashoka Hotel has been graded
low to a private sector hotel;

(¢) whether it is also a fact that the
management is not fully trained and
their service and public relations 1is
very poor in the hotel; and

(d) iif so, the findings of the enquiry
and the steps proposed to be taken to
improve the conditions prevailing in
the Ashoka Hotel?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH: (a) and (d). No, Sir, Gov-
ernment, however, are considering se-
veral remedial measures including
merger of the Ashoka and Janpath
Hotels Ltd.

(b) No Sir. The Commitee is yet to
submit its recommendation.

(c) No Sir, although there is always
scope for improvement.
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Offer from U.S.S.R. for a bigger Plane

.2362. SHRI D. N, PATODIA:
SHRI N. K. SOMANI:
SHRI A. SREEDHARAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
slate:

ta) whether it is a fact that the
Scviet Union has offered to sel] a big-
ger plane, the latest that the country
has developed, to India for being
used on trunk routes;

‘b) how does it compare in perfor-
mance with Boeing 737; and

te) the terms and conditions of the
offer?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Mesars Aviaexport of the
USSR have offered for sale TU-134 at
present with the proviso that these
could be replaced by the larger air-
craft TU 154 when they are available,
on payment of the difference in cost.

tb) and (¢), Since the relevant
operational details of this new aircrafi
TU-154 are not yet available it is not
possible to make any comparative as-
sersment of its performance and that
of Boeing 737. Nor has it been pos-
sible to discuss the terms and condi-
tions for the acquisition of TU-154,

Christian Missionaries

2363. SHRIE. K. NAYANAR:
SHRI A. K. GOPALAN:
SHRI K. RAMANTI:
SHRI K. ANIRUDHAN:

Will the Minister of HOME AFF-
AIRS be pleased to refer to the reply
given to Unstarred Question No. 10408
on the 10th May, 1868 and state:

fa) whether the information regard-
ing the total grants received by vari-
ous missions operating in Chota Nag-
pur, Santhal Parganas, Nagaland and
Hill Districts of Assam after Indepen-
dence has since been collected;
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«(b) if se, the details thereof; and

(c) if not, when the information is
likely to be collected and reasons for
the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Purpose-wise details of re-
mittances which are less than Rs,
10,000 are not maintained, Authoris-
ed dealers destroy the relevant re-
cords after the expiry of 3 years. No
record is kept of remittances received
by a mission in one place and distri-
buted by it among its branches in
other places. According to the infor-
mation available within these limita
tions remittances aggregating Rs.
34.84 lakhs were received during the
vear 1965, 1966, 1967 and 1968 {uplo
March) by the missions operating in
Assam area, Information in respect of
missions in the Hill Districts of Assam
is not available separately.

Information in respect of Miasions
operating in Chota Nagpur, Santhal
Parganas and Nagaland is still being
collected. It is likely to be available
in about a month. For purposes of sta-
tistics, remittances received by mission-
ary institutions are classified under the
term ‘private donations’, which also
includes items like gifts, unrelated
private remittances, migrants’ trans-
fers, family maintenance, upkeep of
religious missions, etc. Recelpts by
missionary institutions have to be abs-
tracted from the receipts under the
broad head ‘private donations’. The
abstraction takes time.

American Ald

2384. SHRI E. K. NAYANAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there are any indivi-
duals, organisations and institutions
which get American aid in Kerala
State; and

(b) if so, what are their names?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). A statement ig laid on the
Table of the House, [Placed in Libr-
ary. See No. LT-1578/68].

Aerodrome near Calicut

'2365. SHRI E. K. NAYANAR: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have recei-
ved any suggestion from the Kerala
Government about the site for the con-
struction of an aerodrome near Calicut
(Kerala State);

(b) whether Government are aware
about the statement made by the
Kerala Tritnsport Minister from Cali-
cut on the 20th May, 1988 stating that
the Kerals Governmeni are prepared
to hand over the land in Karipoor
(Calicut District) to the Central Gov-

ernment for the construction of an
aerodrome; and’

(c) if so, the action taken in the
matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Karipur has been selec-
ted as the site for construction of an
aerodrome for Calicut, and this has
been communicated to the State Gov-
ernment.

(b) No such communication has been
received from the State Government.
The State Government have, however,
been requested to acquire this site, if
possible, su that it could be readily
available when the Airport project is
sanctioned.

(c) A proposal to include the Cali-
cut Airpor{ Project in the Fourth
Plan js under consideration.

Inland Waterways
' 2366. SHRI K. HALDER: Will the

Minister o TRANSPORT AND SHIP-
PING be pleased to state:
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(a) whether the question of making
a comprehensive examination of the
inland waterways potential in each
State with a view to formulate a
phased programme of development
over a period of ten to fifteen years has
been cxamined by Government; and

(b) if so, the steps
direction?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): (a) and (b). As a comprehen-
sive examination of the Inland Water-
ways potential in each State with a
view to formulating a phased progiam-
me of development over a period of
ten to fifteen years will necessarily
take some time, it is considered essen-
tial that specific schemes in gelected re-
gions are drawn up in the first phase,
to enable starting of river services as
early as possible. It is, therefore, pro-
posed to set up a Committee on Inland
‘Water Transport to study the existing
inland ‘water transport system in the
country, and against a perspective of
development of this form of transport
in different regions, to suggest a phas-
ed programme of development.

taken in this

Board of Editors to prepare Draft for
History on Freedom Movement

2367. SHRI SAMAR GUHA: Will
the Minister of EDUCATION be plea-
sed to state:

(a) whether it is a fact that his Min-
istry set up a Board of Editors on the
30th December, 1952 for he compila-
tion of a History of the Freedom Move-
ment in India;

(b) whether his Ministry fixed up
following dates for the publications of
each volume of this history;

Vol. I—31st March, 1956,

Vol. 11—31st March, 1957;
Vol. III—31st March, 1958;

(c) whether the first and second
volumes of the above histery: have
been published successively in the
years 1961 and 1967 only and whe-
ther the third volume has not so far

been prepared; and
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(d) if so, the reasons for inordinate
delay in preparing and publishing the
History of Freedom Movement and the
consequent increase in expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) No, Sir. This was merely a ten-
tative sugjestion of the Board of Edi-
tors which was not approved by the
Ministry.

(c) Yes, Sir.

(d) The present work of writing of
History of Freedom Movement into
three volumeg has been planned” on
fresh lines since November, 1857 and is
largely based on original sources. Its
object is to explain the social, economic
and political background of the strug-
gle of Indian independence and the
play of internal and world forces in
the development and success of the
movement. The preparation of each
volume of History of Freedom Move-
ment involves collecting and careful
sifting of a vast mass of material which
lies scattereq at different places in and
outside the country. This naturally
takes time. In a work of scholastic
nature like this, an author cannot be
rushed and it is not possible to set a
dead-lines in such cases. Efforts are,
however, heing made to complete the
project of writing of History of Free-
dom Movement as early as possible,

Board of Editors for Compllation of
History of Indian Freedom Movement

2368. SHRI SAMAR GUHA: Will the
Minister of EDUCATION be pleased to
state:

(a) whether it ig a fact that the
Board of Editors for compilation of the
History of the Freedom Movement
in India set up by his Ministry in 1952
appointed an eminent historian Dr.
R. C. Majumdar as the Director for
preparing the draft of the History.

(b) whether Dr. Majumdar prepared
the outline draft of the first volume in
time, which was discussed by the Board

1265LSD—8.

in its meeting held on 31st December,
1954 at Ahmedabad and the Board
generally approved its lay out;

(¢) if so, whether the first volume of
the history of the Freedom Movement
hag been prepared on the basis of this
approved draft; and

(d) it not, the reasons therefort

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir.

(b) At this meeting only the lay-out
was approved but not the draft. At
a subsequent meeting of the Board of
Editors, the draft prepared by Dr.
R. C. Majumdar was considered but
not approved.

(c) No, sir.

(d) Because the Editors had not ap-
proved the draft.

Teachers Tralning (College

2369. SHRI HEM RAJ: Will the Min-
ister of EDUCATION be pleased to
state:

(a) whether it is proposed to open
more teachers training colleges in the
country to cope with the admission
problem; and

(b) if so, in which States?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b). The extent of facilities available
for training of teachers varies consi-
derably from State to State, In some
States, e.g. Kerala or Madras, the
facilities are adequate. In others, e.g.
Assam and West Bengal, these are in-
adequate and expansion is called for.
States where facilities for  tescher
training are inadequate have been re-
quested to prepare proposals for open-
ing new training institutions or ex-
panding existing ones and to include
them in the Fourth Plan,
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Seiting up of Motels

2370. SHRI HEM RAJ: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose to
open motels on the way and at places
of pilgrimages in the country;

(b) whether their management is
proposed to be handed over to the lo-
cal bodies; and

(c) if so, the help proposed to be
given to such local bodies?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) The India Tourism De-
velopment Corporation Ltd., a public
sector undertaking proposes to cons-
truct motels for the benefit of tou-
rists travelling in their own cars, The
selection of places will be based on
the density of road traffic and near-
ness to places of tourist interest.

(b) No, Sir,

(¢) Does not arise,
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Hindi Teachers’ Training Colleges In
Non-Hindl Speaking States

2374. SHRI YAMUNA PRASAD
MANDAL:
SHRI SHR; CHAND
» GOYAL:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Hindi Teachers Train-

ing Colleges in non-Hindi speaking
States like Assam, Jammu and
NEFA

Kashmir, Nagaland, Punjab,
and Tripura are proposed to be
opened during 1968-69;

1(b) the total number of Hindl
teachers so far trained in the States
of Andhra Pradesh, Mysore, Tamilnad
and Madras; and

(¢) whether they have been pro-
videq with the teaching jobs in Hindi
teaching schools?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Attention is in-
dted to the reply to Unstarred Ques-
tlon No. 5713 (given in the Lok

Sabha on the 28th March, 1988 which
indicates the position regarding estab-
lishment of Hindi Teachers' Training
Colleges in Jammu and Kashmir,
Nagaland and Punjab. The position
in regard to Assam, NEFA and Tri-
pura is indicated below:—

JASSAM: A Hindi Teachers’ Train-
ing College was sanctioned in 1965-66
but the State Government has not
yet been able to start it. According
to the latest information received
from the State Governmeni the
college is likely to start from the
commencement of the current acade-
mic session.

NEFA: No request has been recelved
for the setting up of such a college in
NEFA.

TRIPURA: A Hindi Teachers' Train-
ing College is already functioning.

It may be added that the Govern-
ment of Nagaland are contemplating
the setting up of an In-service Train-
ing Institute for Hindi Teachers. The
State Government have been request-
ed to submit formal proposals.

(b) The total number of Hindi
teachers who received training in the
Hindi Teachers’ Training Colleges set
up in Andhra Pradesh, Mysore and
Madras with central assistance till the
end of 1967-68 is indicated below:—

Andhra Pradesh 811
Mysore 543
Madras 179

(¢) The Government have no spe-
cific information in this regard.

Hindi Directorate and Multilingual
Dictlonary

2375. SHR] YAMUNA PRASAD
MANDAL:
SHRI SHRI CHAND
GOYAL:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the Central Hind}
Directorate has been functioning
efficlently for promoting and propa-
gating Hindl especially in the non-
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Hindi States since the
1960;

(b) whether the proposal of bring-
ing out a multilingual dictionary has
been taken up in hand and if so, when
this dictionary will be published;

1st March,

(c) the progress made for establish-
ing one Institute of languages in each
State;

(d) whether the States have ex-
pressed their willingness for estab-
lishment of such Institutes ;and

(e) the amount of grant given by
the Government for this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Yes, Sir,

(b) Op the recommendations of the
Bharatiya Bhasa Samiti, it is now
proposed to bring out trilingual Dic-
tionaries—Hindi—Regional Language
—English. A scheme for this purpose
is being drawn up.

(c) and (d). A statement showing
the progress made for establishing
the Institutes of languages and re-
actiong of the State Governments is
laid on the Table of the House.
[Placed in Library. See No. LT-1579|
68]. i

(e) No direct grants are given by
the Ministry towards the establish-
ment of State Institutes of Languages.
However, State Governments are
eligible for assistance @40% under
the concerned Centrally—aided
scheme in the State Sector. Informa-
tion regarding any assistance if re-
ceived and utilised by the State Gov-
ernments for this purpose is being
collected, ) T3

'

Pak Activities on India-East
Pakistan Border

2376. SHRIMATI TARKESHWARI
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether intense activities are
going on in the border regions of
East Pakistan and West Bengal;
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(b) whether training of large num-
ber of Mujahids 1s being stepped up
after the visit of the top military per-
sonnel of Pakistan; and

(¢) i so, the action Government
propose to take to strengthen our
border security?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢) The Government are aware
of such activities on the border and
of the various steps taken by Pakis-
tan for increasing her military poten-
tial. Government are vigilant in re-
gard to the requirements of the secu-
rity of our borders.

Open Rate System for Indo-UK. Air
Fare

2377, SHRIMATI TRAKESHWARI
SINHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state :

(a) whether it has been decided to
have the air fare between India and
the UK. on an open rate system and
not on the basis of the official fare
stipulated by the International Air
Traffic Association; ang

(b) whether this decision has been
taken beacuse of the large scale under-
cutting of fares by the West Asian
Airlines? :

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH):(a) and (b) No de-
cision has been takepn by the Govern-
ment of India to have an open rate
system between India and the U. K.
On account of the undercutting of
fares by certain airlines, however, the
Government of India with the consur-
rence of the British Government
directed Air-India to carry the emi.
drant traffic from Delbl to London
at a reduced fare. This is permissible
under the International Air Transport
Asgoclation regulations, The reduced
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fare under these regulations can be
offered only by the airlines of the
eountries of origin and destination of
this traffic, that is by Air-India and
BOAC in this case,

A West Asian Airlines felt aggriev-
ed at this directive of the Government
of India and denounced the IATA
fare structure in the area which in-
cluded the route from India to the
U. K. This created an open rate
situation on this sector. As a result
of certain negotiations at the Govern-
ment level the fares were closed tem-
porarily till the 15th July, but have
been opened again since. The matter
is still under discussion at the Gov-
ernment level.

Pro-Mao Posters In Kerala

2378. SHRI S. K. TAPURIAH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that pro-Mao posters had appeared in
severa]l villages of Karthigapally
Taluk of Alleppey (Kerala) carrying
pro-Chinese slogans; and

(b) if so, Government’s reaction
with a view to preventing anti-
Indian and pro-Chinese propaganda
of this nature being rcarried on in the
different parts of the country parti-
cularly in the rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Acording to Information available
with us, some posters containing the
ideclogy of extremist faction of the
CPM had appeared in some villages of
Karthigapally Taluk of Alleppey Dis-
trict (Kerala).

(b) Government are closely watching
the activities of the extremists,

Communa] Propaganda

2379. SHRI INDRAJIT GUPTA: Will
the Minister of HOME AFFAIRS be
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pleased to state:

(a) whether Government had given
directive to the States to ban commu-
nal propaganada;

(b) if so, whether any definition has
been given to communal propaganada
in directive; and

(c) it so, what
given?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). Government have drawn
the attention of the State Governments
to the provisions of existing laws
especially Sections 153-A, 205A and
505(c) IPC which can be invoked for
prosecuting persons wheo promote en-
mity between different groups on
grounds of religinon ete. or commit
any act which is prejudicial to main-
tenance of harmony between different
religious groups or communities.

Memorial from an Orissa 1 AS.
Officer

2380. SHRI S. M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a memo-
rial has been submitted by an LA.S.
Officer now working under the Govern-
ment of Orissa stating how he and his
family members were harassed;

(b) whether he has asked his Minis-
try to intervene in the matter; and

(¢) if s0, whether Government pro-
pose to lay a copy of his memoria] to-
gether with action takepn thereon by
Government on the Table?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)

(a) and (b). An I A.S. Officer of the
Orissa Cadre hag submitted a memo-
rial through the State Government
against an order of suspension passed
on him by the State Government. An
advance copy of the memorial has been
received. The original with the com-
ments of the State Government is
awaited.

is the definition
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(¢) No, Sir.

Autonomous Corporation for Text
Books

2381. SHRI DHIRESHWAR
KALITA;
SHRI ESWARA REDDY:

Will the Minister of EDUCATION be
pleased to state:

(a) whether there is any proposal to
set up an autonomous Corporation in
every State for the production and im-
provement of text books during the
Fourth Plan;

(b) if so, the main features thereof;
and ! ' <
e N B

(c) the reaction of State Govern-
ments thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to

{c). The Education Commission
of 1964-66 recommended, inter-alia,
that at the State level “A seperate

agency, preferably functioning on an
autonomous and commercial basis
should be set up, in close liaison with
the Education Department for the pro-
duction of text books and teaching
aids.” Autonomous Corporationgs for
the production of text books have al-
ready been established by the State
Governments of Bihar and Maharash-
tra. It Is understood that -certain
other States are also considering the
poposal.

Development of Kakinada Port as a
Major Port

2382, SHRI ESWARA REDDY: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the proposal to convert
Kakinada into a major port has been
examined by Government;

(b) it so, the decision taken there-
on;
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(¢) whether the proposal is likely
to be included in the Fourth Five Year
Plan; and

(d) if so, the estimated cost thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a) There is no proposal to
develop Kakinada port into major
port.

(b) to (d). Do not arise.
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Alr Service for Koia (Rajasthan)

2384. SHRI ONKAR LAL BERWA!:
Will the Minjster of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether it is a fact that air ser-
vice is proposed to be introduced from
Kota (Rajasthan) on the 1st August,
1068; and

(b) if so, the full particulars there-
of? ,

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arise.
Wiy vt § weareet w1 waw
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Scheduled Castes and Scheduled Tribes
for Higher Studies Abread

2386. SHRI D. R. PARMAR: Will
the Minister of EDUCATION be pleas-

ed to state:

(a) whether there are any schemes
or programmes for sending abroad the
Scheduled Castes and Scheduled Tribes
students for higher studies;

(b) if so, the salient
thereof; and

(¢) the number of students who wers
sent abroad during the lasy five
years at Government expenses and &t
their own expenses with Government
scholarships?

THE MINISTER OF STATE IN THER
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) to (c). Informa-
tion is given in the statement attach-

ed' F]
Statement

Part (a): Under the Scheme of
Scholarships for Overseas Studies to
Scheduled Castes, Scheduled Tribes,
Denotified, Nomadic and Semi Nomadic
Tribes students, Scheduled Castes and
Scheduled Tribes students are sent
abroad for higher studies.

Part (b): The Scheme provides for
the award of 9 scholarships every year

as under:—
(i) Scheduled Castes

features

(ii) Scheduled Tribes 4
)(iil) Denotifled, Nomadic &

Semi-nomadic Tribes 1

]

*~

Courses:—Scholarships are awarded
for post-graduate courses and research,
facilities for which do mot exist In
India.

Eligibility:—The candidate should be
Indian National and should possess
the following educational qualifica-
tions:—

For Scheduled Castes:
(i) M.D., or M.Sc. or post-graduate

Diploma in Health etc. in
Medicine|Surgery.
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OR ]

(li) First Class Bachelor's Degree
in Engineering.
OR

(iii) First Class Master’s degree in
other subjects,

OR
For Scheduled Tribes:

(i) MD,, M. S, or M.Sc. or post-
graduate Diploma in Health
etc. in Medicine|Surgery.

OR .
(ii) Second Class in Bachelor's
Degree in Engineering.
(iii) Second Class ip Master’s
Degree in other subjects,

Age:—Candidates must be below 35
Yyears of age on the 1st October of the
year of award,

Value of scholarship:—It covers ac-
tual cost of books, essential apparatus,
study tours, binding of thesis, all fees
and medical insurance charges, cost
of passage both ways and necessary
internal trave] and adequate mainte-
nance allowance—L540 to L565 in UK,
and $1800 in U.S.A. per annum.

Bond:—The scholars have to execute
a bond in a prescribed form, under-
taking among other things to return
to India after completing the course of
study|training and remaining in India
for at least 5 years,

Part (c): Since 1963, 38 students (24
Scheduled Castes and 12 Scheduled
Tribes) were sent broad entirely at
Government expense. As all expenges
of a scholar selected under the scheme
are borne by Government, the ques-
tion of sending a scholar with scholar-
ships at his own expense does not
arise.

Development of Ports in Gujarat

2387. SHR; P. N. SOLANKI: Will
#he Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether development plans for

AUGUST 2, 1968
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the Port of Cambay in Gujarat State
have been approved;

(b) the plans for the development
of other ports of Gujarat;

(c) whether any priority has been
fixeq regarding development of ports;
and

(d) if so, the ports accorded priority
for development?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V., K. R. V.
RAO): (a) and (b). The executive
responsiblity for the development of
ports other than major ports vests in
the State Governments concerned, The
State Government of Gujarat have
reported that their Fourth Five Year
Plan for the development of minor
and intermediate ports in Gujarat
State (including the port of Cambay)
has not yet been finalised.

(c) and (d). Do not arise.

Jagannath Sena in Orissa

2388, SHRI SHIVA CHANDRA
JHA:
SHR1 NITIRAJ SINGH
CHAUDHARY:

Will the Minister of
FAIRS be pleased to state :

(a) whether it is a fact that some
Jagannath Sena has been formed in
Orissa in April, 1968;

(b) if so, the aims gnd objects of
this Seng vis-a-vis the Shiva Sena in
Maharashtra;

(¢c) the reaction of Government
thereto; and

(d) the total number of such non-
official sectarian Senas in the country
as g whole, with names, strength and.
areas of their operation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). According to information.

HOME AF-
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furnished by the State Government,
a small group of 19 persons styling
themselves as Jagannath Sena had
come to their notice, Its aims and ob-
jects are to help the people in dist-
ress, promote Oriya language, forge
unity among Oriyas, ete, The way
Shiv Sena had been propagating
againsy non-Maharashtrians had been
eondemned as reactionary and harm-
ful,

(c) Government keep g close watch
on the activities of such organisations
and appropriate action under the law
is taken as and when necessary.

(d) A statement ig laid on the Table
.of the House, [Placed in Library. See
No. LT-1580/68].

Grievances of Adivasis of Blhar

2389, SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state '

(a) whether it is a fact that the
Adivasis of Bihar have made a repre-
sentation of their grievances to Gov-
ernment for their removal;

(b) if so, the details thereof; and

(c) the steps taken by Government
in the matter? “

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Some representations
have been received on behalf of the
Adivasis of Bihar drawing attention
to the problems of land alienation and
unemployment.

(c) The State Government have been
requested to examine urgently the
problem of land alienation and tp send
a report to the Central Government
regarding the steps to be taken to
remove the genuine grievances of the
Adivasis.

Educational Policy in Bihar

*2890. SHRI SHIVA CHANDRA JHA:
‘Will the Minister of EDUCATION be

pleased to state:

(a) whether it is a fact that the
education policy in Bihar has been in
a “hotch-potch” state, as expressed by
the Union Communications Minister.
Dr. Ram Subhag Singh, and as publish-
ed in the Indian Nation, Patna of the
3rd July, 1968; ¢

(b) if so, the reasons therefor and
the steps contemplated by Government;
and

(e) if not, how far the Bihar students
have faced in the competitive exami-
nations within the last ten years?

{THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (¢) The
required information is being collected
and will be laid on the Table of the
House,
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Helpers of Walcoit and Doase

2397. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of HOMRE
AFFAIRS be pleased to state:

(a) the extent to which informa-
tion has been received about the
persons who helped two foreigners
Jean Donze and Daniel Walcott com-
victed in Bombay and Madras for
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illegal entry into India and smuggl-
ing in their illegal gctivities; and

(b) the ntamber of persons arrest-
ed, the nmnber of persons prosecut-
ed and the names of persons con-
victed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b), 10 persons
were arrested in connection with the
cases registered against Jean Donze
and Daniel Walcott for their illegal
entry into Indiag and smuggling acti-
vities of persons gre being prosecuted
ufs 120-BIPC and Section 5 of
the Imports & Exportg (Control)
Act, section 135 of the Customs
Act, and sections 109 and 114
of the Indian Penal Code. Jean
Donze and Daniel Walcott were
convicted on their pleading guilty to
the charges framed. The cases
against the remaining persons are
under trial. During investigation it
was found that these persons had
helped Walcott and Donze in their
smuggling angd illegal activities.
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Reglonal Transport Office at Janpath,
Delhi

2399. SHRI R. K, AMIN;
SHRI P. N. SOLANKI:
SHRI MEETHA LAL MEENA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to gtate:

(a) the number of learningperma-
nent licences and registrations being
issued by the Reglonal Transport
Office at Janpath, New Delhi Daily,
monthly and annually;

(b) whether Government have
received any compaintg about short
staff in the office in view of the heavy
traffic of issuance; and

(¢) whether Government are aware
of the difficulties faced by people for
renewal of licences and registration
as the records are not available with
the office and people are directed to
go to old Delhi Office

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAQ): (a) The required information
is given in the annexed statement.
g;lla.ced in Library. See No. LT-15681|

(b) Yes, Sir there is a general short-
age of staff However, additional
staff is provided during rush periods,
when tax payments are made.

(¢) The New Delhi Office was ear-
lier housed in one room at Janpath,
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With effect from 20-8-1068, additional
accommodation has been provided and
the records pertaining to the transac-
tions done in that office (i.e. issue of
non-professional driving licences and
registration of new private motor
cars) are also available there, How-
ever, the renewal of driving licences,
eic. is done at the Directorate of
Transport in old Delhi, as it is not
possible to transfer all work to the
New Delhi office,

Transfer of Judges

2400. SHRI H. AJMAL KHAN;
SHRI NITIRAJ SINGH
CHOUDHARY:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any decision has been
taken by Government to transfer
Judges from one High Court to an-
other and for recruitment of outsiders
to senior judicial posts to help
national integration;

{b) whether the attention of Govern-
ment has been drawn to a press report
#m the Statesman of June 186,
1968 regarding transfer of judges of
High Courts; and

(e) if so, whether this proposal has
already been adopted?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c¢). Government's attention
has been drawn to the report in the
Statesman of June 16, 1868. No decl-
sion has yet been taken on these pro-
posals.

Delhi Madras Caravelle Air Bervice

2401, SHRI S. K. TAPURIAH: Will
ths Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the present route followed by
Caravelle planes while on their flight
from Delhi to Madras;
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(b) the shortest between
Delhi and Madras;

(e¢) the reasons for not following the
short.st route by the Caravelle or
other internal flights and the excess
fuel which is consumed by not follow-
ing the shortest route and the man-
power lost in ithe process?

THE MINISTER OF TOURISM

route

‘AND CIVIL AVIATION (DR. KARAN

SINGH): (a) to (c). The shortest
route between Delhi and Madras will
be a direct flight between the two
points, involving distance of 050
nautical miles, Due to operational
and technical reasons, the present
route followed by the Caravelle air-
craft is Delhi-Sona-Dig-Bhopal-Yella-
reddy.Vikarabad-Madras involving a
distance of 995 nautical miles, The
excesg fuel consumption due to this
deviation is 875 litres per round trip.
The excess man hours involved per
month is 49 made up of 21 hours of
flying crew and 28 hours of cabin
crew.

Ship from Yugoslavia

2402, SHRI S, K. TAPURIAH: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Shipping Corpora-
tion of India have decided to acquire
a ship from Yugoslavia which will
ensure all weather service between
the Mainland and the off-shore Islands
of Laccadives and

(b) if so, the cost thereof and its
passenger carrying capacity?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Yes Sir. The Shipping Cor-
poration of India have placed an order
in Yugoslavia for the construction of a
passenger-cum-cargo vessel for ser-
vice between the mainland and the
Laccadive Islands throughout the year,

(b) The cost of the vessel will be
Rs. 157.50 lakhs. The ship is of 1800
DWT with a passenger carrying capa-
city of 112 and cargo capacity of 800
tons
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Interference by Political Partieg In the
Administration

2403. SHRI LOBO PRABHU: Wil
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether in the light of the state-
ment of Shri Bhaktavatsalam, ex-Chief
Minister of Madras regarding ruling
party interference in the adminigtra-
tion at all levels, Government have
cvasidered the necessity of insulating
the administration from political pres-
sure;

(b) whether Government propose to
hand over the postings and promotians
of Gazetted Officers to the Public Ser-
vice Commissions; and

(¢) whether Government propose to
appoint only serving judges as
Members of the Public Service Com-
missions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The statement in question, as re-
ported in the Press, contained certain
general observations about the admi-
nistration of the Madras State. No
action is, therefore, being taken in
pursuance of that statement,

(b) and (c). No, Sir.

Managalore Port Project

2404. SHRI LOBO PRABHU: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it i3 a fact that the
staff now employed in the Mangalore
Port Project is capable of looking after
the execution of works, costing Rs. 4
Crores a year;

(b) if so, the reasons for providing
works costing Rs. 1 crore only since
December, 1967 and loss suffered as a
result thereof;

(c) whether Government sanctioned
the project in December, 1967; and

(d) if so, the reasons for the delay in
its execution?

SRAVANA 11, 1880 (SAKA)
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a) to (d). The Mangalore
Harbour Project has already been
approved at an estimated cost of Rs.
2430 crores. The allocation of funds
for this project is, however, decided
on an year to year basis taking into
account the overall resources position
of the country. Accordingly, an
amount of Rs. 100 lakhg has been
provided for this project for the cur=
rent financial year and the work pro-
gramme has been restricted to this
amount.

Mangalore Harbour Project has two
civil divisions, one for designs and the
other for works, The existing works
vision is not capable of executing
works costing Rs, 4 crores a year.
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wafgsdt;
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(=) afz g, &t w1 FTRIT ¥
wtym TR fm B s dn ¥ faeie
ggar Y g A Al F & ok
dY; WR

(w) afz &, @ @ =T FOT
-4

AT WAwE | T s (s
frgy @ gww) (7)) S &
A | W, 1967 ¥ WiEEA 893
a9 gfafeq ww@r 97 9 f§ A,
1968 ¥ qg HEAT 1074 QY TE | 99
a0 w0 & fag g ad oF
F% worfegqn TR | SWET  WeEr
¥ g3 arfadi & 99 1967-68 H &
dFawrag  fifea A @ AR @
FHC 31 WA, 1968 F1  gfEmET
da e WOl # A GE4T 411
Qg o)

(@) feeelt 7 fammr 71 faig
HEWAT &Y & WA 7 a4 H A
e WX TEIgATR

(7) ww A IET

IAT RAM W WA

2407. st TETAAI WET ¢

wt g@ wwm g
sl TWEATT T
st forr gwe e

WY MR Wl g qqTH FT FAM
w4 fr

(%) ®7 o waw A ooy
e § g @AY,

(@) afz g, o wifs $ ==Teww
ot garam & fd w9
a3 g g, W

(w) & vuw s« fwfaa fed
T ?

AUGUST 2, 1968
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TEaTd swww § g s (R
foer wew qw) ¢ (%) ¥ (7).
A gaw aoFTe ¥ giaa fear & fF
ad ) qwE WAty w g ¥ g ot
o & wurel F e i & wenig
v Swww gfg gk &1 e
Wt g qfew @@ N sed-ew
ife & fed  wraws swwfw 9T
TR

®afm qoeTe § waiwal § e @
sm & ffd frge T

2408, S1 WETREIT W w4
T WAl Ig q@TH FT FA KA
f&

(F) 7 a8 a9 ¢ 5 T aER
A 12 A qF EATTHT AR/
ZiEfoest & &9 § 99 fgrdy &1 F9
=i = & far fagwm f&@ m@
sufeqa| &1, SfE a7 F FEmar = &
M FGEE N Fwam Fag amq
ST W AT FE F fd A qrer far
s maft 99 & 9| s
! A flqT TEETY TE &

(&) & (7). swaff 333
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qurx fasafagmem

2409, & TR ST
foam st 7@ T oo
fi'm':

(7) v 1g "= ¢ fr awérg
% wfife wiger & o 9w fawm-
faarers 7Y w7ty fasafaaras aifg
R & qt ¥ 1§ faow =& fean
L

(=) warag +t a= & fs o 5w
famafaaraa & siafs amaraor st
farerr gt @ ax Sfwq wwra @
T ;W

(m) =fz g, @ @ favafraew
a1 ¥ frafraem Ty gad
IQUT F ¥ o (F2 STX S awEaT

g7

o s b (310 fmrwr @)
(%) Y, g \ Tar wrf faora €Y faar
™

(&) =, 7@

() swer 7 FEAT

feeht | W AT 7o o vdW
i

2410, =Y SwTRErT TrER
st THEAT wEi

st fragwe o
o gd wwww IO

w1 qfcagw war dtege At g
T & FO F G i

HE (]
wat

(%) =T 7g W= & fiv qoEm
¥ faeelt WY AT o Gro ATAT WY
w TR YT A WM AET
U@ Wk TR ¥ et §

(=) afe g, @ wH s
L

() wgHEET, grgs WX faer
UT 9%, oM@ qfaqi &7 §&q1 WTHr
gt ¢, e FY qF %q aw v
o w1 fare g ?

qfewgr  am  Awgar s
(st wwr wm) : (%) & (W).
TATHIV T § & AT AT
w1 ST G g W AT N I EWT-ge
9T FEgE wT & AW

qw ® WaEft werdene

2411. St TH TTEr ETOAT ¢
W TEAT WAl 8 W, 1968 ®
arafea I T 529 ¥ IAT ¥
g ¥ O I FT §9T ST % ¢

(F) Toma § wHOR seIEETE)
¥ fedl & gon & o adofaw
qYAT WqGT, T GHfAT TWEAT FY
e

(@) 71 ag 7= ¢ f§ 9@ &
T FEiE § A
¥ 4r gTAl 9X A gU AT Tl ¥
fedr & wmre fer f@ o & aar
aoFrdr s ¥ fg= w1 s qoredy
Tz &t fem mn g WX

(w) afz &, @ @ a0 F T
w1 %1 qfatear § ?

e WA § v At (e
faer wor qew) : (F) dfawE &
a1 555 § fafge ofmor amara §
w widfom, dftam & aqeex
350w & WA WIOTHIE WETHeAE!
¥ wige 1 wfaam & s W
geqgerst & fax far m  ofia
¥ gafgs it wTREl w1 orw WOl
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g @, AT Tafa v arfer o
TGT & QAT g 1 A Food dee §
T weg? 1 St § AT g sfaat
TST gTET B W WA S E
qA" T A ¢F s wigwd #t
AT AeEsyHl & faaw sfesrd
& &7 ¥ arfwer fpar @, oY qon afaa &
frRwlY & sty s™0 FTT R

(&) gara FHTX HT A A
TroraTeT qeat fafy & oo @, qar
aft woErd wmEw & fag maw
AT G ) TG T T A R
frorr fear & fv ¥ o T
fedt-wmdt woai & @g g@-aEEe
% fet wgw Y s g
WAt A AH-ge g A o q
IAH FIE HF TIET F AH-q2F
far mx & 1 o el 1 dmwre o
FEL M0 FT AT &, IT 9% A
feamar®r oeq7 qgr A TEE
JaET § & | UG g9l 9T i
ey arer qegT E a7 ™ § )

(w) wfoo & w8 345 F
wetT Y s FT T F 9 &
a9 uer Fr fagrraar gra & g
ot st &1

AT AT W TAT o & & -
EgaEgTT

2412. st T MAT SOHATH ¢
Tt e 5t 5 719, 1968 ¥ warl®
¥eT. G807 3394 F IAT F gIw
# 77 FATY T T F fF vl wmwe
wTerdr W gfag wifasr = ww
ot geor anf & iy gT TA-STAEIR AGT
o arafay T@EA F AT T
% xw e o et wfa gf & 7

v s § T AN (st T
Teg) :  ww oft o awi & et

AUGUST 2, 1968
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¥ ar & qeae & € ¥ 9 dm
aaeT rar & fF wrw off gor amt
¥ 9 qqT W sona fafew gl
¥ famwe g § 1wt IF 9 ya= fFg
T SR Y TR ek
TR FT TR A1 e oq-sammgre
&7 qaT Y JeT g | Aafy, fore safer
AR wifewfat & o ¥ s ¢
Y qBATS *T 9 G § AfF 7 q@n
AT ST qY o wm Tt @ 1R
ot TR St o 3qf F AT 9 9=-
sgagIgeTaT W afz gwr dv v Hav
TASTAZIT GHT 4T |

T wqw § A faren € wrw §
AR

2413. st STETRETT WIS AT

TR W[ T TA FT FI FGT 1 -

(F) a7 3w ¥ qfadm iy
F1 qf7 gieq & w9 ¥ §o W 9F
1w wrow @ T g,
IaH fHar safe fegie fed o §

(&) #1 §IR T IR MRW F
wgE 987 T w1 99§13 9y
% gioar aArf §; "R

() =fz &, & swwr sAR
g?

TR WA | 9T (Y Fo
Qo TwrETHY) : (F) ¥ (W) |
Tw FHIL § T qA 5y 90 @
g
g Sifew wweww qd Sl

afag

-

2414 st fotfer few : war fvem
welY ag TA AT FIO H4A 1%

(F) @1 @ aw ¢ fF =
A wEew g wfrw ofor &
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Frafca) 1 e} ¥ wrew § Ay
fraw wgf aary A § ;

(&) afz af, a1 Ta% ;1 FOT
L
(1) a1 @3 WY A7 ¥ fF I
doqr & FHnfeay w1 gyt & gt
F7 faar smar & aar g7 frgea o< foran
e

(%) 7 wiya, 1968 ¥ §9
FHarfeal ) gates fear mm @
o1 38F a1z g7: fAgaq w= far mar
U

(¥) #ar 7TF7 w1 fraw g7
Fafedi #1 wwwel & A &
gater f&g o147 aq7 SART gA ATAT
QAT F1 UF & T oF qurT fraw
T ¥ fod wrdaTg F7R FTE 7

for st (w10 foqer @w) :(7)
AR (&), g AfaF wgEeE
AT gimEw oftey F FHEfay ¥
Lin-fagw qave fev @ @ & A oedy
an fey @t | Al wafy @
wray fasrg g A IEal &
AAGR A4T wFafeai F fau owwe
717 fafy &1 wEeo faar sar

() =, ad
(7) s, adr

(%) ¥m-fagw agw ¥ & da%
for 1 @ § " wFaifal w ome
& 9@ 74T 75T I@iAM & Iy
® ®r€ fawray €Y fasdt &

IAT AW AT § Troafwe )

2415 ot fgfa fum @ am
g Wi Hef1 a @A B F TG 5

(%) w1 FORIT A I TN
1265-LSD—1.

qFHI & wawefag sAafeE) w®
wH qX fra fRaT & W

(=) afx g, oY va fawg & axwre
#1 a7 Sfafeor § ?

TENT WA W e Wn (s
faar weor qew) :(F) T ot v
AR VST THT I wOAgfEd
sRarfzgi 1 qiqt 97 frar fear mar
LT FET X WW g ¥ 9w
faamt & sHa0-ofad cqrfm &
1 hEar fear & faad weegar g
FHATY A1z § AR Fa¥ T WA
g fa Wt s o7 farae v e

(@) wevfaq eqrfie % ardt
saart ofeest #t gfer & T qo
ag S Adl IEAT |

Stabbing of a Student in Motihari

2416. SHRI BIBHUTI MISHRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a student
of the pre-science class of the M. S.
College, Motihari (Bihar) was stabbed
in July, 1968;

(b) if so, the reasons therefor;

(¢) whether it is a fact that lawless-
ness has been on the increase in Bihar
and particularly in Champaran since
January, 1968; and

(d) if so0, the steps taken by Govern-
ment to face the gituation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The motive for assault is report-
ed to be enmity among the studentg of
the College.

(c) and (d). The Government of

Bihar have reported that lawlessness
has not been on the increase,
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Border Becurity Force Personnel

2417, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of officers and
men now working in Border Secu-
rity Force, Assam Rifles and Ladakh
Scoutg Regiment working in the bor-
ders of the country; and

(b) the total amount likely to be
apent thereon during 1968-69?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
It is not in the interest of national
security to give this information.

(b) The estimated expenditure on
the Border Security Force and the
Assam Rifles during 1968-69 has al-
ready been laid on the table of the
House in the demands for grants of
the Ministry of Home Affairs for
1968-69. As for the Ladakh Scouts, it
is not the practice to indicate the ex-
penditure separately in respect of the
various units of the Armed Forces.
However, estimated expenditure on
the Armed Forces, as a whole can be
seen in the Demands for Grants of the
Ministry of Defence for 1968-69, a
copy of which was also placed on the
table of the House.

Clashes with Nagas

2418, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of HOME
AFFAIRS be pleased to state the
the number of persons belonging to
S.AP., SAAF, Assam Rifles, Border
Security Forces and other forces en-

‘gaged in Nagaland who were killed,
‘injured, kidnapped or missing from
‘the beginning of the operations to

date as a result of action by or nzalist
the Nagas?

THE MINITER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
: The information is being collected and
will be laid on the Table of the
House.

AUGUST 2, 1068
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Promoting Tourism by Air India
Offices

2419, SHRI S. KUNDU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Air-India'g Sales Offices
in Erope will be engaged in promot-
ing tourism for India and attracting
tourists; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A new arran-
gement has been worked out with the
object of combining the specialised
experience of the Tourism Depart-
ment in regard to tourist attractions
and facilities in India with Air India's
wider network of offices and their ex-
perience of promotional work in Eu-
rope. Under the arrangement, while
the Department of Tourism and Air
Indja will maintain their separate

identities even in Europe, the work
of {opurist promotion in that Conti-
nent will be guided by Air India’s

Regional Manager who will be res-
ponsible for this work through the
Air India headquarters at Bombay to
the Department of Tourism.

Dredger from West Germany

2420, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of TRANS-

PORT AND SHIPPING be pleased to
state;

(a) whether it is a fact that the
Gujarat Government have failed to
place orderg so far with West Ger-
man suppliers for a Dredger agaiust
the West German Credit of 2 million
D.M.

(b) if so, the reasons therefor; and

(c) the steps taken to avail of the
credit expeditiously? )

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to {c). The State Govern-
ment of Gujarat have issued a letter
of intent on 28th June, 1068 to Messrs
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arden Reach Workshops, Calcutta
for the construction of a dredger with
components imported from West Ger-
many under the West German sup-
pliers' credit of DM 28 millions, There
was no proposal to import a dredger
from West German suppliers.

Development of National Highways

2421, SHRI P. C. ADICHAN: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the amount spent by the Centre
on the development of the National
Highways in India during the Three
Five Year Plan periods;

(b) the progress made in the deve-
lopment of the National Highways
during the above period;

(¢) whether it is a fact that there
are still a number of major unbridged
river crossings on the National High-
ways;

(d) whether it is also a fact that
there is a large number of vulnerable
bridges on these Highways; and

(e) if so, the steps taken to remove
these deficiencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR1I BHAKT DAR-
SHAN): (a) Rs. 194.34 crores,

(b) Total length of missing links

constructed, 1620 miles
Total number of major bridges
constructed. 137 miles.
Total length of existing ections
improved. 9500 miles.

Total length of roads widened
to double-lane, 2400 miles.

In addition to the work completed
under the three Five Year Plans,
work wAg in progress on 31st March,
1966 on the construction of 90 miles of
missing links aaod 47 major bridges,
the improvement of 300 miles of exist-
ing sectiong and the widenig of 1600
miles to two-lag carriageway.
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(c) Yes, Sir,

(d) Presumably, the Member has
weak bridges in view and, if so, there
do exist a number of such bridges on
our National Highways.

(e) In order to ascertain the parti-
culars and the extent of deficiencies in
the National Highway System, Gov-
ernment have set up small Survey
Teams, which will inspect national
highways all over India and collect
data. The matter will be examined
further in the light of their reports
and suitable action will be taken
under, the new Fourth Five-Year Plan
within the constraints of the approved
Plan outlay.

Inclusion of Nepali Language in
Eighth Schedule

2422 SHR1I JYOTIRMOY BASU:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the size of Nepali-speaking
population in India;

(b) whether Government propuse
to include Nepali languag: in the
Eighth Schedule of the Constitution;

(e) if so, how soon it wiil be done;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to the 1861 Census,
Nepali speaking population in India
is 100 21, 102

(b) No such proposal is under consi-
deration,

(c) Does not arise.

(d) Govrnment are of the view that
in the wider national interest the
Eighth Schedule should not be en-
larged further.
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Raj Bhavans
2423. SHRI JYOTIRMOY BASU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) how many Government Houses
(Raj Bahavans) there are for the
Governor of West Bengai;

(b) the total area of land occupied
and 1he total area of covered space of

the buildings;

(c) the present market value of the
game; and

(d) the average annual cost of
maintenance and establishment?

THE MINISTER OF STATE IN
‘'HE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Two Government Houses and
one Flag Staff House Bungalow,

(b) and (c). The information is be-
ing collected and will be laid on the
table of the House.

(d) Rs. 12.54 lakhs including muni-
cipal taxes amounting to Rs. 4.06
lakhs.

groew ® faaw & a6 awm
Crcab

2425. ot fagrer fag 371 a4
qAT qF TAA FT FIT FA fF ¢

(%) =7 ATHEIT FT WFY ¥IW
qoFT? ¥ forwmra fasft & f aret aar
faorelt & &9 & wraw ¥ RO &
frarrr &Y #T 14 9T ¥R FT GO
IFEET &, W

(=) afz zt, @ @ =@rea #
TR A FAT Frdargr 1 & 7
e WA § T WAl (i

feor won ) : (%) W (W),
2zvrarg & faomw ¥ qt aar faoelt
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FT qEAT F AR { WG TEA 09
wre wam § ®r fasma wra g
g% 21 awfy oo qg™ ow wraw X
gfaa frar ar fe fram & g faeret
HEW, WP N3N FT faorer w7 fay
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faarmdT 4t

TF qradt WAEW ® HEAT

2426. s fagre Fag - 347 <ferga
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THF T HW ¥ ¢

afcage aar AtagA W (s Ao
%o W0 W0 TA) : (&) F (7).
Mo qto WFATE T &7 WIT 7972
AT 3. 24 F@ FAX FT AT F
fawifor, wEaTe & ForwaT TTAT A7
AT TGT AT | FEH 5900 T GAT AHF
9T | A WIEAAT A 50 WA FT G T
FIFT EE A 14 7E, 1968wy AW F
H9 4T | w9 A afgr 9 faegw
AT EY A4T | §W qEET &y @re
64. 7 A ¥ qAAEAT FT AT & |
T WiT F arX ¥ grifas ot 7 o
g A foe A ata M@ g
o a1z frora fegr ardar fo w0
a9 fufan gw 1968 Y &K 360 %
w=mr ayrwifor atw wedr §
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Reservation for Recruitment of Sche-
duled Castes and Schedaled Tribes in
Services

2428. SHRI SIDDAYYA:
SHRI SONAVANE:
SHRI P. R. THAKUR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the composition, powers and
functions of the Committee recently
appointed to review the perforinance
in the matter of recruitment of the
Scheduled Castes and the Scheduled
Tribes in the Services;

(b) whether such Committee have
bieen appointed in each State; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
A copy of the Resolution regaiding
appointment of the Committee giving
the requisite information is laid on
the Table of the House. |Placed in
Library. See No. LT-1582(68].

(b) and (c¢). The State Govern-
ments were requesiedq by the Central
Government to consider formation of
similar Committees as recommended
by the Yardi group. However in-
formation as to how many State
Government; have actuaily fermed
the Committees is not yet available.

e g afae

2429. 5 wa 7 oy walean:
TEeT WAl g AAT AT FAT
fr :

(%) grer & #F s ¥ s
oxal qfeg # dza o7 gw feaar

&qT
w41
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() war wuA HAr ¥ e
¥ §qg At favw d=% & 9@ 7

TEwT WA § v wN (s
fon wor qww) : (¢) W ().

AT Ohfad #1 91 @ AR T &
HWT 929 9T W@ & A0

(n) =& aTar & YT T wogeNT
F 99T Her ¥ W AT AT

LA.C. and AL Advertisements

2430. SHRI ANANTRAO PATIL:
Will .the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
advertisements for Indian  Airlines
Corporation and Air-India are handled
by an agency which has gout a colla-
boration with a foreign firm;

(b) il so, whether thcre are not any
competent advertising Agencieg in
India which can do this work; and

(c) the annua] Budget for advertise-
ments for LA.C. and Air India and iis
break up amongst English and other
Language newspapers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) Air India's advertising
in India is handled by M|s Walter
Thompson Private Ltd. which until
the 10th May, 1968 functloned as &
subsidiary of M|s. Walter ‘Thompson
of the United States. From that datc
this company has been converted inti
a public limited company under the
name Hindustan Thompson Associates
Ltd. of whch 60 per cent shares ar.
held by Indians.

The advertising of the Indian Air-
lines ig handled by Mijs. Clarion
McCann  Advertising Servicey Litd.
which is an Indian company functio-
tng in collaboration witn McCann
Erickson International Inc, of the
United States.

(b) The Air Corporationg bemng
autonomous, decisiong about appoint-
ments of their Advertising Agents are



3815 Written Answerg
taken entirely by them. Air India
have reported that they are satiafled
with the services of their Agents who
are fully equipped to meet their re-
quirements in a highly competitive
international field. The Indian Air-
lines have pointed out that the main
reason for their gelecting the Agents
is that they have Branches in 21l the
main bases where the Airlines ope-
rate.

(¢} The expenditure incurred dur-
ing 1967-68 was as under:

Air-India

LA.C

English dailies and
Journals Rs. 4,23,400 Rs.5,34,113

Other Language
dailies and jour-
nals

Rs. 1,33,350 Rs. 69,774

AUGUST 2, 1868

TOTAL 5,56,750 6,03,887

Scheme to send Cultura]l Delegations

2431, SHRI K. P. SINGH DEO: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a facit that Gov-
ernment have finalised a scheme to
send Cultural Delegations to wvarious
countries during 1968-69;

(b) if so, the countries with which
the cultural exchange programmes
have been finalised;

(e¢) the number of cultural delega-
tions likely to be sent to these coun-
tries; and

(d) the expenditure likely to be in-
curred thereon during 1968-69.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
During the year 1968-69 Cultural Ex-
change Programmes have been fina-
lized o far with U.S.S.R. and Czecho-
slovakia. The Indo-Polish  Pro-
grammes is expected to be finalised.
Besides, the Cultural Exchange Pro-
grammes executed earlier with Hun-
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gary, Rumania, Bulgaria, Yugoslavia
and Mongolis continue to be opera-
tive during the year. These pro-
grammes include itemg which envi-
sage the sending of persons and Cul-
tural Delegations in the fleld of the
literary, performing and plastic arts
and humanities. However, while im-
plemeniing these itemg as many items
as practicable are combined in the
interest of economy. For meeting the
expenditure involved in implement-
ing these items a provision of Rs.
3,50,000 has been made in the budget
grant of this Ministry for the current
Year,

Scientists working in Department of
Atomic Energy|Council of Scientific
and Indusirial Research

2432, SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
EDUCATION be pleased to state:

(a) the number of scientists now
working in the Department of Atomic
Energy, Council of Scientific and In-
dustrial Research and other Nationail
Institutions, Laboratories in the coun-
try, scparately for each;

(b) how many of them are qualitied;
and

(c) whether any attempts were
made to checkup the educational data
furnished by persong concerned and
if so with what result?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (o).
The information is being collected and
will be placed on the Table of the
House.

Recruitment to LA.S,

2433. SHRI BEDABRATA BARUA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Chairman of the Administrative Re-
forms Commission hag suggested
liberalisation of rules applicable to
Government servants for appearing
in I.LAS. examination;
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(b) if so, the broad details thereof;
and

(c) whether Government have
considered them and if so, with what
results?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{a) No, Sir.

(b) adn (c). Do not arise,

Indo-Ceylon Cultural Agreement

2434. SHRI B, N. SHASTRI;
SHRI N. K. SANGHI:
SHRI R. R, SINGH DEO:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that a cul-
tural programme for the year 1968-69
has been finalised under the Indo-
Ceylon Cultural Agreement, 1959;
and

(b) if so, the main features there-
of?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No,
Sir. There is also no Cultural Agree-
ment between India and Ceylon.

(b) Does not arise.
Facilities for Tourists visiting Agra

2435. SHRI B. N. SHASTRI,;
SHRI D. N, DEB:

Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state:
(a) whether it is a fact that a

Divisional Advisory Committee has
been set up to recommend improve-
ment in the facilities provided for
tourists visiting monuments in and
around Agra;

(b) if so, the terms of
of this Committee; and

(¢) when the report is likely to he
made available?

reference

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR KARAN
SINGH): (a) Yes, Sir. An Advisory
Committee under the Chairmanship
of the Commissioner, Agra Division
hag been set up by the State Govern-
ment.

(b) and (c). No specific termg of
reference have been laid down, The
Committee has been constituted for
three years and its functiong will be
to promote tourism and to coordi~
nate the activities of various official
and non-official agencies in order to
augment and improve tourist faci-
lities in the Agra area, The flrst
meeting of this Committee wag held
in' Agra on 4th July, 1968.

Road Accidents in Delhi

2436. SHRI B. N. SHASTRI:
SHRI D. N. DEB:
SHRI R, R. SINGH DEO:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the number of road accidents
reported during the last six months
in Delhi;

(b) the number of persons died or
injured due to these accidents; and

(c) the steps which Government
have taken to Improve the Traflle
Control in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) 3,759 road accidents
were reported in Delhi during the
period from 1-1-1968 to 30.6-1968,

(b) 183 and 1,536 respectively.

(¢) According to the Delhi Ad-
ministration the following more
important measures have been taken
to reduce road accidents in Delhi;

(1) Separate staff, under the
supervision of a Sub-Ins-
pector, has been detailed for
road gafety education since
December, 1962,
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(iii)

(iv)

(v)

(vi)

(vii)

(viii)
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Pamphlets and drawings on
road safety have been distri-
buted among children and
other road users.

Films on road safety are
shown in various schools and
in about 25 cinemas of the
city, Television shows on
road safety were also arrang-
ed for school children.

Special speed checks are
carried out frequently to
curb the tendency to drive
motor vehicles at excessive
speed.

Mobile traffic patrols are
sent to cover important busy
roads during peak hourg to
detect cases of traffic vio-
lationg and help remove
traffic hold-ups.

A systematic and organised
plan for development of
Delhi  City and its suburbs
has been included in the
Master Plan in order that
the rapidly expanding popu-
lation, urbanisation and other
factors do not lead to traffic
hazards in future.

Features on road safety and
instructions on traffic rules
are given in educational
institutions,  Practical de-
monstrations on roads have
also been given for the
benefit of students.

With the assistance of M]s.
Burmah Shell Oil Storage
and Distributing Company, a
Traffic Training Park has
been built on Irwin Road,

New Delhi, It has been
functioning since  March,
1964. In the morning hours

school children are given
training in this Park by the
traffic Police, according to a
fixed programme. In the even-
ing, the Park is open to all
children of a specified age
group.
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Major roadg are being widen-
ed and automatic traffic
signals installed, whenever
necessary. Cycle tracks have
also been provided on some
roads, Bus stops, talls,
vendors, taxi stands, are
being removed from congest-
ed areas.

Pedestrian crossings have
been marked on roads neal
schools at suitable places.
Boards indicating pedestrian
crosg walks have been fixed
on a number of busy roads
and important places. Special
drives were conducted to
educate pedestrians to cross
at prescribed crossings, and
motoristg to give right of
way to pedestrians at such
places.

Movement of heavy transport
vehicles has been suspended
on various busy roads,
while on a few other roads,
movements are suspended
during peak hours. 36 busy
roads of New Delhi and 18
of old Delhi areas hava been
closed to slow moving vehi-
cles during peak hours, while
10 important busy areas of

 New Delhi have been closed

from 7 am, to 10 am. to
bullock carts, A number of
congested roads have been
declared “one-way” and park-
ing banned in congested areas
on various roads.

From the beginning of Janu-
ary, 1863, gelective enforce-
ment was started, Special
attention was paid to offen-
ces committed by public ser-
vice vehicles drivers, at select-
ed places. The persons chal-
laned for breach of traffic
law were punished with
heavier fines to discourage
them from becoming habi-
tual trafic offenders.
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(xiii) A National Crime Preven-
tion week was observed
from the 16th to 2lst April,
1988, when extensive publi-
city was given to road safety
measures,

Terminal Charges at Major Airports

2437. SHRI D. N, DEB:
SHRI N. K. SANGHI:
SHRI R. R, SINGH DEO:
SHR1 B. N, SHASTRI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether it is a fact that Gov-
ernment propose to introduce Termi-
nal Charges at the four major Air-
ports of India;

(b) if so, the broad features there-
of; and

(c) when the final decision is like-
ly to be taken?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (c)., Yes,

Sir. It is proposed to levy a Passenger
Service fee of Rs. 15 on every pas-
senger embarking from ahy of the
four international airports viz. Delhi,
Bomay, Calcutta and Madras, for a
destination outside India. Special
stamps are being printed for this pur-
pose. The proposed fee is expected to
yield a revenue of Rs, 45 lakhs per
annum. The proposal was notified in
the Gazette of India in June 1968
giving all the details, Any objections
or suggestions that may be received
before 25th September, 1968 will be
taken into consideration in finalising
the scheme. It is hoped to introduce
the scheme from Ist January, 1860,

Development of Kashmir

2438. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that several
Central teams including those of agri-
cultural and industrial experts, had
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lately been sent to the State of Jammu
and Kashmir, following the meetings
of the National Integration Council
there, with a view to helping Kashmir
accelerate her economic development
and drawing out appropriate schemes
for the purpose;

(b) if so, the details thereof and
the observations and recommendations
made by each of them; and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). In purpsuance of their
policy to do all that is possible to
bring about rapid progress in the
economic development of the Jammu
& Kashmir State, the Central Govern-
ment have from time to time during
the last 2-3 years deputed technical
teams lo visit the State to suggest
appropriate programmes. A statement
showing the recommentations of such
teamg and action taken is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1583'68].

Agartala-Calcutta Alr Service

2439. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have since:
decided to introduce the I.LA.C's Jania
Service daily between Agartala and
Calcutta;

(b) if so, since when;

(¢) the nature and capacity, both
in terms of passengers and cargo, of
the aircraft proposed to be put into
service on the said flights;

(d) the averge number of passengers
on the waiting list for a flight at pre-
sent and after conversion of the
Janata service into a daily flight; and

(e) whether in view of the long
waiting lists for each flight Govern-
ment propose to introduce aircraft
with bigger carrying capacity in the
Janta Service?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) to (¢). The question of
operating the I. A, C's Janta service
between Agartala and Calcutta on a
.daily basis is under consideration,

(d) The average number of passen-
izers on the waiting list is 8 to 10 from
CalcuttajAgartala and 4 to 6 from
Agartala!Calcutta.

(e) Due to operational limitations,
the Indian Airlines do not have any
proposal to operate the service with
bigger aircraft.

Sholapur-Chitaldurg National
Highway.

2440. SHI S. A. AGADI: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the progress made in the cons-
Iruction of Sholapur-Chitaldurg
National Highway No, 13 in Maharash-
tra and Mysore States and the esti-
.mated amount spent so far; and

(b) when the work was started and
when it is likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHR1 BHAKT DAR-
SHAN): (a) The details of the pro-
gress made with work on National
Highway No. 13 gre furnished jn the
itatement attached, The estimated
amount spent so far is about Rs. 83.17
lakhs.

(b) So far fifty-five pieces of works
have been sanctioned since 1963, out
af which twenty have been completed.
The remaining works are likely to be
completed by the end of the Fourth
Five-Year Plan,

Statement

The progress of the sanctioned
works on National Highway No, 13 1s
as follows:

AUGUST 2, 1868
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Maharashtra State:

The length of this National High-
way in Maharashtra State is 18.7 miles.
It is a fully bridged single lane road
with black-topped surface with metal
shoulders 4 feet wide on either side.
No improvement work on this portion
is considered necessary for the time
being,

Mysore State: !
(i) Road improvement works:

Estimates amounting to about Rs, 80
lakhg have so far been sanctioned for
the improvement of the existing road
in the reavhes Zalkj to Mangoli, Hun-
gaund to Ilkal and Thimmanalpur to
Hosahalli in Kudligi Taluk. The over-
all progress of work in these is about
50 per cent.

(ii} Cross Drainage Works (Culver-
ts).

Estimates amounting to about Rs, 7
lakhg have so far been sanctioned for
the construction|reconstruction of
culverts. The overall progress of work
on these structures ig about 60 per
cent.

(iii) Missing links and Byepasses.

Estimates amounting to about Rs. §
lakhs have been sanctioned for land
acquisition for the construction of the
missing links in two sections, Munir-
abad to Kushtagi and Donehalli to
Hosahally in Jagalur taluk, Also an
estimate amounting to about Rs. 1.58
lakhs for acquiring land in the reach
from Chitradurg to Madakhanahally
was sanctioned recently, The land
acquisition estimates for byepasses to
Kudligi, Kushtagi and Ilkal towns
were also sanctioned. Land acquisi-
tion proceedings are in progress.

(iv) Major Bridge Works:
(i) Bridge over the river Don:

The overall progress of work for
which an estimate of Rs. 13.72 lakhs
were sanctioned is about 23 per cent.

(ii) Bridge over the river Tunga-
bhadra.
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The overall progress of work on the
bridge for which an estimate of Rs.
38.38 lakhs was sanctioned ig about
91 per cent, The work on the right
branch upto deck slab has been
completed and work on a portion of
the deck slab and girders is yet to be
done on the left branch. The work
is likely to be completed by Decem-
ber 1968.

(iii) Bridge over Krishna river;

The site has been approved and a
recast estimate based on our technie.
cal comments is still awaited from
the State Government.

(iv) Bridge over Malaprabha river:

The site has been fixed. The
waterway for the bridge is to be
fixed and for this purpose a reference
has been made to the Central Water
and Power Commission,

(v) Minor Bridges:

19 bridges at an estimated cost of
Rs, 7.267 lakhs have so far been
sanctioned and the construction work
is in progress.

Loss to Central Government Pro-
perty during Anti-Hindi Agitations

2441, SHRI S. A. AGADI: wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total estimated value of
the Central Government property
destroyed, State-wise, during the
recent anti-Hindi agitation move-
ments in Madras, Andhra, Mpysore
and Maharashtra States;

(b) whether any portion of the
loss is compensated by the respec-
tive States; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
to (c). Information is being collected.

1800 (SAKA) Written Answers 3826

Indo-Kuwait Air Services

2442. SHR] S. A, AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a
Kuwaiti Delegation visited India to
d.ism:ls.-z about the operation of Air
services;

(b) whether any decision has been
taken; and

(e) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH); (a) Yes, Sir. An Air Dele-
gation of the Government of Kuwait
visited India and had talks at New
Delhi from 3rd to 9th June, 1868 with
the Indian authorities concerned,

(b) A text of an Air Services
Agreement between the Government
of India and the Government of
Kuwait, and an Exchange of Letters
regarding traffic rights and frequen-
cies for Air India and Kuwait Alr-
ways in each other's territory, were
drawn up and initialled by the
Leaders of the two Delegations,

(¢) Air India and Kuwait Air-
ways have been authorised to operate
three services a week each tothrough
each other's territory. Kuwait Air-
ways have been granted traffic
rights at Bombay and Air India have
been granted traffic rights at Kuwait.

Dumping of Archaeological Books

2443, SHRI S. A. AGADI: Will the
Minister of EDUCATION be pleased
to state:

(a) whether it is a fact that valu-
able books of Archaeological impor-
tance belonging to the Central
Archaeological Library are simply
dumped in a big godown ag a result
of which they are decaying;

(b) whether there is any proposal
to house and preserve the collections
in a suitable buildings; and

(c) if 8o, tha detalls thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) No, Sir.

(b) No, Sir,

(c) Does not arise,

National Council of Educational
Research and Training

2444, SHRI E. K. NAYANAR:
Will the Minister of EDUCATION be
pleased to state:

(a) whether short term Training
Course in Educational evaluation
under the National Council of Educa-
tional Research and Training was
conducted at Mussoorie in May, 1968;

(b) if so, how many students took
part in that training course, State-
wise; and

(e) the total amount spent on such
Campg from 1965 to 1968, year-wise?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) 35,

Statewise break-up is as follows:

Andhra Pradesh
Assam Pradesh
Gujarat
Harayana
Kerala

Madhya Pradesh
Madras
Maharashtra .
Orissa

Punjab
Rajasthan
Uttar Pradesh
West Bengal
Delhi

Tripura

Wl e

Lh | = = ) 98 = jJ bk LA PD = ) =

Total

[

|

- (€) Year Total expenditure
1965 . . Rs. 33121.11
1966 . . Rs. 21,726.95
1967 . . Rs. 29,029, 59
1968 . . Rs. 32,257.05
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Credit from West Germany for
purchase of Ships

2448. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state: ’

(a) whether West
decided to give credit to
buy ships; and

Germany has
India to

(b) if so, the number of ships

being purchased by this credit?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO): (a) and (b). The West Ger-
man Government have recently agre-
ed to provide credit for the purchase
of ships. Since details of the credit
are still under negotiation with the
West German Government, it is not
possible at this gtage to indicate how
many ships could ultimately be pur-
chased out of this credit,

Admission in Delhi University of
Sanskrit Post Graduates

24-}9. SHRI ARJAN SINGH
BHADORIA: Will the Ministey of
EDUCATION be pleased to state:

(a) whether Post Graduate students
in Sanskrit in Delhi University have
not been given admission to M.A.
Sanskrit Course whereas B.A, Pass
students have been given such admis-
sion; and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir.

ib) Doas not arise,
Bihar Government
Strike

2450, SHRI JUGAL MONDAL:
Will the Minister of HOME AFFAIRS
be pleased to state;

Employees’

(a) whether the employees of

Bihar Government have gone on
strike; and
(b) if so, whether their demands

have bezn accepted?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir. The Stinke
has since been called off.

{b) The main demand of the emp-
loyeas is that the dearness allow-
ance should be increased go as tu be
on par with what is allowed to
Central Government employees;
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The State Government have pot
been able to accept the demand, as
it would involve heavy financlal
commitment to the extent of Rs.
10.50 crores, It would also not be
proper for the State Government
especially now under President’s rule,
to accept such demand of the emp-
loyees which will have far reaching
financial effects on the State requir-
ing perhaps a curtailment of develop-
mental expenditure,

Apart from the above, other
demands pertain to stoppage of ret-
renchment, stoppage of transfers of
office-bearers of service gssociations,
promotions, confirmation, grant of
special casual leave to the office-
bearers of associations, uniform sup-
ply of ration to all Government
employees and recognition of new
service associations. These demands
are being considered by the State
Government.

Separate Governor for Nagaland

2451, SHRI JUGAL MONDAL:
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether Nagaland Gaovern-
ment have asked for a separate
Governor for Nagaland; and

(b) if so, the decisions in the mat-
ter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,

(b) Government have not agread
to the proposal.

woiE-AATH /TR
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weq AW & IS AT & A TEF
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Pakistanis held at Lakhasar Post
While Crossing Kutch Border

2457. SHRI K. P, SINGH DEO:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whather it is a fact that a
group of Pakistanis was held while
crossing the Kutch border near
Lakhasar post in Lakhpal Taluka in
June, 1968;

(b) if 8o, the number of Pakistanis
held;

(c) whethcr the matter has
investigated; and

hean

(d) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,

(b) 19 (4 men, 7
children.).

(c) Yes, Sir.

women and 8

(d) it has been reported that these
persons originally belonged to kutch
and had gone to Sind many years
ago in search of better prospects.
They have now migrated to India as
they were harassed and maltreated
in Pakistan,

Mizo Infiltration in Manipur

{458, SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Kukis in Manipur have now jo.ned
hands and have made a common cause
with the Mizo rebels who have been
infiltrating into the Uniom territory
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irom the Churachandpur and Jiridam
Sub-Division; and

(b) if so, Government's reaction in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Some Mizo hostiles have infiltrated
into Manipur and joined hands with
a section of Kukis n hostile activities.

(b) Measures to check the inflltra-
tion and movement of gang of hostile
Mizos and Kukis have been intensified,

N.D.M.C. Affairs

2459. SHRIMATI SUCHETA KRI-
PALANI: Will the Minister of HOME
AFFAIRS be pleased to state the rea-
sons which had led to the withdrawal
of the New Delhi Municipal Commit-

tee affairs from the list of transfetred
subjects?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
‘The pruviso to Section 27(1) of the
Delhi Administration Act, which has
been enacted by Parlizment, states
that “every dccision taken by a mem-
ber of the Executive Counci] or by
the Executive Council in relation to
any matter concerning New Delhj shall
be subject to the concurrence of the
Administrator, and nothing in this sub-
saction shall be construed as prevent-
ing the Administrator in case of any
difference of opinion between him and
the members of the Executive Council
from taking any action in respect of
the administration of New Delhi as he,
in his discretion considers necessary".
“This proviso implies that full control
in respect of matters concerning New
Delhi lies with the Administrator i.e.
the Lt. Governor of Delhi, To make
‘this matter explicit in the public in-
terest, it was decided that in exercise
-of the powers conferred by sub-section
(3) of section 27, all matters relating
to the appointment of members and
Presiden!, fixaion of the number of
members, their term of office and
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matters incidental, supplementa] and
conseqgential thereto, concerning
New Delhi Municipal Committee,
shall be exercised by the Administra-
tor in his discretion.

Bengali Medium School i Andaman

2460. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that the
only Bengali medium and privately
organised high school in Andamans
after having been taken over by the
Administration has been reduced to
middle standard;

(b) whether it is a fact that there
are 51 junior basic (Bengali medium)
sthools in Andamans; and

(¢) whether Government propose to
start a Bengali medium school in
Andamans in order to accommodate
the junior basic (Bengali medium)
passed students?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Rabin-
dra Bangla Vidyalaya, a privately
managed Bengali medium school at
Port Blair which was recognised by
the Administration as a middle school
was taken over by Government as
such with effect from 1-8-1967. At the
time of transfer, the management had
been running IX and X classes also
with the strength of 6 and 2 students
respectively, which did not justify a
higher status for the sthool.

(b) Yes, Sir.

() No, Sir; there are already three
Bengali medium middle schools and
two higher secondary schools with
middle classes in which Bengali is one
of the media of instruction; and these
schools offer sufficient facilities to
meet the present requirements of the
Bengali speaking students in the
Andamans.



3837 Written Answers SRAVANA 11, 1890 (SAKA)

Development of Tourism during Fourth

2461, SHRI K. P. SINGH DEO:
SHRI ONKAR LAL BOHRA:

‘Will the Minister of TOURISM AND
"CL1VIL AVIATION be pleased to state:
(a) whe'her Government have for-
mulated & plan to develop tourism
during the Fourth Plan period;

{b) if so, the total outlay earmarked
lor the execution of the plan;

(c) the investment earmarked feor the
Central schemes and the States
schemes, respectively:;

(d) whelher Government propose to
develop any toushst resort in the Siate
of Orissa during the Fourth Plan; if
8o, the details thereof;

(e) the Central assistance proposed
10 be given for the purpose; and

(1) if the reply to (d) above be in
the negative, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c¢). The Tourist Plan
for the Fourth Plan period is  still
under consideration. No financial allo-
cation has, therefore, yet been finalis-
ed.

(d) Proposals for the development
of tourist resort in Orissa are being
eonsidered.

(e) This can be determined only
afier the Plap is finalised and the de-
tails of the scheme worked out.

(1) Does not arise.
Soviet Ships for India

2462, SHRI K, P. SINGH DEO: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that during
the recent visit of the Minister of
Commerce to USSR, USSR Govern-
ment offered the sale of Soviet ships
to India;

“(b) if so, whether Government have
agreed to purchase’ Soviet ships;
1265 (ai) LSD—8.
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(c) the kinds of the Ships likely 4o
be purchased from USSR Gow:mmmt
and

(d) the conditions for the purchage
of these ghips?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (d). A USSR delegation
that visited India in April 19088 had
indicated that they would be interest-
ed in including ships as an item of ex-
port from the USSR to India. During

his  recent wvisit to U.S.S.R.,
the  Indian  Minister of Com-
merce indicated the willing-

ness of the Government of India to
purchase ships from USSR provided
the prices are reasonable and the ships
are of specifications acceptable to
India. For this purpose, speci-
ficatioms of certain types of ships
required by India weore  fur-
nished to USSR authorities.
As the USSR au'horities are still exa-
mining the matter and no reply has so
been received from them, it js not
possible to indicate at this stage either
the types of ships that would be pur-
chased from the USSR or the condi-
tions on which they would be pud-
chased.

Activities of Sangkark in Tripura

2483. SHRI A. SREEDHARAN:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to a statement
made by the Chief Minister of Tri-
pura as reported in the Indian Ex-
press of 16th May, 1968 according to
which a Pakistan trained organisa-
tion by name “Sangkark” is cleat-
ing disruption and violenee in Tri-
pura bv inciting tribal inhabitante
there; and

(b) if so, the steps being taken by
Government to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME  AF-
FATRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have
seen press reports to thig effect.
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(by The Tripura Administration
have set up additional police pickets
and patrolling has been intesified in
the affected areas.

Calicut Alrport

2464. SHRI A. SREEDHARAN:
Wil] the Minister of TOURISM AND

CIVIL AVIATION be pleased to
state:
(a) whether Government have

finalised the project report regard-
ing the construction of Calicut Air-
port;

(b) if so, when the construction of
Ajrport will begin;

(c) the total financial outlay for
the project; and

(d) when the project wil] be com-
pleted?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The Project
is proposed to be included in the
Fourth Five Year Plan. In thc mean-
time, the State Government have
been requested to acquire the land
earmarked for the Airport, if possi-
ble, sp that it could be available as
soon as the scheme is sanctioned.

(b) Construction will be commenc-
ed as soon as possible after the Pro-
ject is included in the Fourth Five
Year Pan and sanctjoned for imple-
mentation.

(c) The cost of the project is ap-
proximately estimated at Rs. 126
lakhs.

(d) A scheme of this nature s
likely to take about two years for
completion from the date of sanction.

Pay Scaleg and Dearness Allowance
te Employees of Manipur

2465. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS
Be pleksed to state:

(a) whether Government have
been approached by the Government
of Manipur for financial help for
payment of pay and demrness allow-
smok to their emp oyees as is admissi-
bla to Nagatend employees; and
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(b) if so, the details thereof and
the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Sometime back the.
Government of Manipur requested us
to grant inner line special pay and
Housz Rent Allowance fo the em-
ployees of the Maninur Administra-
tion posted in the disturbed areag of
Manipur at the rates admissible in

Nagaland. The matter is  being
examined.
Recognition of Central Governmet

Employees’ Assoclation

2466. SHRI D. R. PARMAR: Will
the Minister of HOME AFFAIRS be
pleased to state: )

(a) whether any Central Govern-
ment Employees Associatjon has ask-
ed for recognition since 1962;

(b) if so, how many
they are,

(c) how many of them have been
recognised; and

(d) the reasons for
tion?

THE DEPUTY MINISTER IN THB
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
The CIURS. (Recognilion of Service
Associations) Rules, 1958, became in-
operative consequent on the judgment
of the Supreme Court in October 1062.
No revised recognition ruleg have so
far been issued. Informatjon is not
readily available if any association
of Central Government emvplovees
had applieq for recognition since
then.

(b) to (d). Do not arise.
Mid-day Meal Scheme in Schools

2467. SHRI E. K. NAYANAR:
SHRI NAMBIAR:
SHRI BHAGABAN DAS:
SHRIMATI SUSEELA
GOPALAN:
fWill the Minister of EDUCATION
be ploased to state:

and which

non-recogni-
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(a) whether Government’s attention
hag been drawn to the comments in the
Times of India of the 24th June which
stated that under the mid-day meals
scheme in schools food supplied is
often cooked under unhygienic condi-
tons;

(b) if so, whether Government have
conducted any investigations into the
matter;

(e) if so, the findings thereof; and

(d) the steps Government propose
to take to put an eng to this malprac-
tice?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI

BHAGWAT JHA AZAD): (a) Yes.
Sir.

(b) Ministry of Education has not
conducted any such investigation.

(c) Does not arise,

(d) This primarily
State Governments,

concerns the

Paradeep Port

2469. SHRI CHINTAMANI PANI-
GRAHI; Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) whether any programme has
been drawn up for further develop-
ment of Paradeep Port;

(b) if so, the programme and details

of the estimate; and

(c) the allotment of funds for this

port for 1968-69?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): (a) The schemes for the further
development of Paradeep Port are
being formulated as part of the Fourth
Plan progfamme in consultation with
the Ministries concerned and the Plan-
ning Commission. .

(B) Doés hot arisé. .

(c) Rs. 200 lakhs,

Power Break down at Palam Airport

2470, SHRI MAHANT DIGVIJAL
NATH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state: .

(a) whether it is a fact that there
was a power break-down on the 10th
July, 1968, at Palam Airport for three
hours;

(b) if so, whether it is also a fact
that air traffic suffered a great set back
and the passengers had to face g great
difficulty; and

(e) if so, the action taken by Goevern-
ment to avoid such power break-
downs in future to avoid inconveni-
cnee to passengers? '

THE MINISTER OF TOURISM AND
CIVII. AVIATION (DR. KARAN
SINGH): (a) Yes, Sir, There waos a
nower break-down at Palam Airport
on 10-7-1968 intermittently for a total
period of one hour thirty four minutes,
But each timc the standby generator
of the Civil Aviation Department went
into action within a few seconds and
provided electric power. Due to
scme defect in the wir'ng the lights
in International Booking Hall were
dim and flickering. This defect was set
right after the departure of the ser-
vices,

(b) There was no set back to air
traffic and all services operateq on
schedule. However, due to the defect
mentioned in (a) above, the passengery
in the Internationa]l Booking Hall were
put to some inconvenience.

{c) Standby arrangements are avail-
able at Palam airvort to provide elec-
tricity for operational requrement, in |
case of break-down of outside power
supply. The standby arrangements go
into action as soon as the norma] sup-
ply breaks down.

Development of Teurism In U. P.

2471. SHRI MAHANT DIGVIJAI
NATH: Will the Min'ster of TOURISM
AND CIVIL AVIATION be pleased &
state:
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(a) whether it js a fact that Gov-
ernment are spending Rs. 52 crores
during the Fourth Five Year Plan
period for tourism in the country;

(b) it so, the amount # be spent in
Uttar Pradesh;

(¢) whether there is any plan for
bu'lding Air India hotels in the State
of Uttar Pradesh like the one proposed
to be constructed at Juhu in Bombay;
and

Written Answers

(d) if so ,the location thereof?

THE MINISTER OF TQJJRISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The proposed
allocation for Tourism ip the Fourth
Five Year Plan is still under conside-
ration.

(c) No such proposal is being consi-
dered.
{(d) Does not arise.

Development of Andaman agnd Nicobar
as Tourist Centre

2472, SHRI GADILINGANA GOWD:
Will the Min‘ster of TOURISM AND
CIVIL AVIATION be pleased to state:

(2) whether it iz a fact that there
{8 provision for developing Andaman
and Nicobar Islands into a tourist
centre;

(b) if so, the details thereof and the
provision of funds made during 1968-
89; and

() when it will be fully developed?

THE MTNISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) snd (b), As there are
serurity restrictions on tourist traffic
to the Andaman and Nicobar Group of
Islands, the potentiality of these islands
as tourist centres is limited. No pro-
vision has been made during 1968-69
for the development of tourist facl-
lities in the Islands. |

*(e) Full development of the Islands
futo a tourlst centre is possible only
when the restrictions on tourist traffic
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are removed and better communjce-

tions facilities to the Islands are pro-
vided,

Development of Tourist SBpots in
Madhya Pradesh

2473, SHRI G. S. MISHRA: Will the
Min‘ster of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the steps taken by Government
towards developing tourist spots in
Madhya Pragdesh;

(b) whether the State Govermment
have sent proposals to the Central
Government for development of tourist
resorts in the State; \

(c) if so, the details thereof ang the
Government's reaction thereto;

(d) the number of tourist enquiries
received in the tourist offices in India
and abroad with regard to tourist spots
in Madhya Pradesh from 1960 onwards
and the number of enquiries regarding
hunting expeditions in India; and

(e) the number of tourists who visit-
eq these spots from 1960 onwards and
the amount of foreign exchange earn-
ed? '

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) A statement is attached.

(b) Yes, Sir.

(¢) The proposals received from
the State Government are under con-
sideration, The details can be deter-
mined only after the Fourth Five Year
Plan on Tourism is approved and the
final allocation known.

(d) and (e). The information is not
available, as only the total number
of enquiries received by Tourist offiess
in India ang sbroad are recorded. No
separate records are maintained of the
nature of inquiries received.  S'mi-
larly, tourist statistics and foreign
exchange earn‘ngs are comouted on all-
India basle and not on the basis of
States, regions or places,
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STATEMENT

The tourist facilities provided in
Madhya Pradesh in the Second &
Thirg Five Year Plans are as follows:—

Secowd Five Year Plan

Part I (entirely financed by the
Central Govt):

1. Construction of the Tourist Bung-
low at Mandu.

2. Construction of the Tourist Bung-
low at Khajuraho.

3. Construction of staff quarters at
Tourist Bungalow, Sanchi

PART II (expenditure shared on
50:50 basis by Central and State Gov-
ernments):

1, Construction of a Low Income
rest house at Khajuraho (completed
during the Third Five Year Plan)

2. Construction of Low Income rest
house at Mandu (Completed dur.ng
the Third Five Year Plan).

Third Five Year Plan

PART I (To be financed entirely by
the Central Government):

1. Air-conditioning of 4 rooms of the
Tourist Bungalpw (Class I) at Khaju-
raho and 2 rooms in the Tourist Bunga-
low at Sanchi.

2. Construction of a Tourist Bunga-
low (Class I) at Gwalior. The land
has been acquired. This scheme has
now been included in the programme
of construction of the India Tourism
Development Corporation Lid. during
the Fourth Five Year Plan period.
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Lawlessness in West Bengal

2476. SHRI K. HALDER: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the fact that lawlessness has increas-
ed jn West Bengal after the Governor's
rule was introduced consequent upon
the fall of the U, F. Government; and

(b) if so, the steps taken by Gov-
ernment in ihe matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to information availabla
with us there has been improvement
in the law ard order situation after
the functions of the State Government
were taken over by the President
under article 358 of the Constitution.

(b) Does not arise,
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Recogniseg Association of Cengral
Government Employees

2477. SHRI ONKAR LAL BERWA:
Will thé Minister of HOME AFFAIRS
be pleased to state

(a) whether it is a fact that special
leave benefits and other benefits are
given to the office bearers of recog-
nised association of Central Govern-
ment’s employees; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) Yes,
Sir.

(b) A statement is laid on the Tablc
of the House. [Placed in Library. See
No. LT-1586]68].
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"Sports as Compulsory Subject In
Schools ang Colleges

2479. DR. RANEN SEN: Wil the
Minister of EDUCATION be pleased to
state:

(a) whether the Society for Admi-
nistration of the Central Institutes in
the field of physical education and
sports has proposed to Government
that sports be made a compulsory sub-
ject in schools ang colleges; angd

(b) if so, Government's reaction in
the matter?

THE MINISTER OF STATE IN THE
HMINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) L The
erstwhile Board governing the Nationa]
Institute of Sports, Patiala, at its
meeting held in July, 1965, had recom-
merded to Government tg provide for
sports a suitable place in schools and
colleges curricula.

(b) The integrated programme of
Physica] Education known as National
Fitness Corps, which now covers a
large number of the schools in the
country, lays special emphasis on phy-
sical education, games ang sports.

For University and colleges, Nationa®
Sports Organisation Programme is
being introduceg from this year along
with National Service Corps.

U.N.E.S.C.O0. Ald to Auroville Town-
ship at Pondicherry

2481. SHRI YAIJNA DATT
SHARMA:
SHRI NARENDRA KUMAR
SALVE:

Wil] the Minister of EDUCATION
be pleased to state:

{(a) the extent of financial assis-
tance proposed to be taken by
UNES.CO. for Auroville Township
at Pondicherry;
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(b) whether the Aurovindo Ash-
ram will choose the persons who will
be settle in the township; and

(e) whether any land acquisition
proceedings have been started for ac-
quiring land for this township?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): ({(a) At its
14th General Conference in 1966,
UNESCO adopted a resolution expres-
sing, inter-alia, a belief that the Auro-
ville Project will contribute to inter-
nationa] understanding and promotion
of peace and commended it to all
those interested in UNESCO's ideals.
No finaneia] assistance has been indi-
cateq by UNESCO.

(b) According to information re-
veiveq from  the Shri Aurobindo
Society which has launched the pro-
ject, all ijocal people in the area who
are already in Auroville and want to
stay wil] be absorbed in the Auroville
organisation. As regards others, their
applicativns for residence in the
township will be decided by the Pre-
sident of the Society.

(c) The question j; under conside-
ration ot the Government of Madras.

Transfer of Middle, Primary and
Secundary Schools tp Direc-
torate of Education

2482, SHRI BENI SHANKER
SHARMA.:
SHRI D. C. SHARMA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the Delhi Municipal
Corporation has decided to transfer
414 Middle Schools and 11 Higher
Secondary Schools to the Education

Directorate of the Delhi Adminis-
tration;
(b) whether the Ministry of

Finance have taken objection to the
Samne; ang

850

(c) if so0, the reasons therefor and
the decision taken in-the“mhatber?

. THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes,
Sir.

~(b) and (¢). The matter is atill
under consideration of the Govern-
ment.

Mining Institute, Kodarma (Bihar)

2483, SHRI
Will the Minister of
be pleased to state:

BABURAO PATEL:
EDUCATION

(a) the annual amount spent on the -
Mining Institute at Kodarmg in Bihar
since its inception in 1957 and the
cost of constructing the Institute;

(b) the number of studentg trained
al the Institute every year and the
cost to the Government per student;

(c) whether it is a fact that the
Union Government has decided to
close the Institute soon, ang if so,
the reasons therefor;

{d) to what use will the Institute
be put if it s not train students;
and

(e} the total loss to Government
becausc of the proposed closure?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The reguired infromation is awaited
from the State Government.

(¢) The Centra] Government had
suggested 10 the State Government
that in view of the present unemploy-
ment among diploma-holders in min-
ing new admissions tp the course
in 1968-69 may not be made either in
the Kodarma School or in the Dhan-
bad School. The State Government,
however, has not agreed and made
admissiong to the course in the Ko-
darma School for the current year.
The School has not been closed down.

(d) and (e). Does not arise.
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Giant Skeletons In Shivaliks (Simla)

2484 SHRI MAHANT DIGVIJAI
NATH: Will the Minister of EDUCA-
I'ION be pleased to state:

(a) whether it is a fact that a num-
ber of giant skeletons have been
found in the foothills of Shivaliks
near Simla;

(b) if so, whether those findings arc
one of the series of the findings of
such skeletons found in the same area
during 1952;

(¢) whether such skeletons had also
been found in Ferozepur Jhirkg In
Gurgaon Distrizt of Haryana State
some time back; ang

(d) if so, the light that i3 expretel
fo be thrown on the Indian history for
the period?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHR'
BHAGWAT JHA AZAD): (a) and
(b). No authoritative information is
available and the Anthropological
Survey is making enquiries,

(¢) and (d). The bones recovereq in
Autha village in Ferozepur Jhirka
Tehsil in 1964, according to the Head
of the Department of Anthropology,
Punjb U-iversity, are probably of ele-
phants and such bones have been foun
often in the cand deposits of the Indo-
Gangetic plain.
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Merger of Madaksira Taluk with
Mysore

2486. SHRI J. H. PATEL: Will the
Mirister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government are aware:
that a majority of the members of the
Madaksira Panchayat Samiti now want
merger of the taluk with the Mysore:
State;

(b) whether it is a fact that this
area has bee-q neglected and besides
suffering from drought, is a backward
area;

(¢) whether its merger with the
Mysore State is likely to bring the
benefit of better irrigation and other
facilities to the area; and

(d) if so, what steps are being takenw
by Government in the matter?
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THE MINISTER OF STATE IN THE
'MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). Government have no such
information. Ng proposa] for transfer
of this area to Mysore s under consi-
deration of Government.

Manipur Education Minister Meeting
with Education Minister and Chairman,
U.G.C.

2487. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the Education Minister
of Manipur met him and the Chairman,
University Grants Commission at Delhj
in connection with educational needs
of Manipur; and

(b) if 50, the details of the discus-
mon and the points raised in the
meetig?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) The Edu-
cation Minister of Manipur met the
Secretary, Ministry of Education and
the Secretary, University Grants Com-
mission,

(b) The question of payment of
grants-in-aid to the six colleges situat-
ed in the hilly and rural tracts of the
territory was discussed with the Edu-
cation Secretary; and that of settng
up a Gauhati University centre at
Imphal for post-graduate study with
the Secretary of the U.G.C,

Accldent at Impha] Palel Road on
Nationa) Highway No. 39

2488, SHRI M. MEGHACHANDRA:
Will the Minister of TRANSPORT
AND SHIPPING be pleaseq to state:

(a) the causes of the bus accident at
the Tmphal Palel Road, National High-
way No. 39 sometime in the month of
June, 1968;

(b) the total number of deaths and
the number of persons injured as a
result thereof;

(¢) the compensation given by Gov-
ernment to the families of the deceas-
ed; and

(d) if no compensatioy
given, the reasons therefor?

has been:

THE DEPUTY MINISTER IN THE.
MINISTRY OF TRANSPORT AND-
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (d). The required in--
formatio, js being collected from the
Government of Manipur and will be
laid on the Table of the Huose, when
received.

Hindi University In South

2489. SHRI YASHPAL SINGH:
Wi'l the Minister of EDUATION be
pleaseq to state:

(a) whether the Karyakarni Up-
samiti of the Hindi Shiksha Samiti
of his Ministry has recommended the
establishment of Hindi University in
the South;

(b) whether the views of the Statc
Governments in the South have been
sought on the proposal; and

(c) the actiin which is proposed
to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION:
(SHRI SHER SINGH): (a) to (c).
Tne Congress President Shri S.
Nijalingappa in his letter dated the
4th July, 1968 to thc Education Minis-
ter reiterateq his regquest for the
establishment of a Hindi medium
University in Mysore which he had
earlier made as the Chief Minjster
of that State. The XKarya Karini
Upsamiti of the Hindi Shiksha Samiti
in its meeting held on the 4th and
5th July, 1068, welcomed the sugges-
tion and has recommended to  the
Ministry to take suitable stens for
the estab’ishment of such a Univer-
sity and to make a provision of Rs,
One C-ore in the Fourth Five Year
Plan for thig purpose. The matter
is under consideration of Educstion
Ministry.
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Migister’s Camp at Hill Station
during Summer

2490. SHRI YASHPAL  SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any Minister estab-
lished a camp office during the month
of June, 1968 in a Hill Station to
carry out official work from there;
and 2

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b) The information is being col-
lected and will be laid on the Table
of the House.

Tours of Ministers

2491, SHRI YASHPAL  SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of those Ministers
who incurred the highest and lowest
expenditure on tours during the last
inter-session period; and

(b) whether any guidelines are
proposed to be laid down to reduce
the expenditurc on the tours?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a)
The information is being collected
and will be laid on the Table of the
House.

(b) The tours are underisken by
Ministers only when they are consi-
dered necessary in connection with
the proper performance o©f their
duties. The question of laying down
any guidelines to reduce the expendi-
ture on tours does not, therefore,

arise.
Information to Relatives of Persons
Involved in Accidents in Delhl

2402. SHRT YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(4) whether at present the rela-
tiveg of residents of Delhi are not
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informed by the Police or the Hos-
pital authorities it they arg kil'ed or
succumb to injuries sustajned in rYoad
accidents even' after their identities
have been established; and

(b) if so, whether Government pro-
pose to issue-direetions tp the autho-
rities that this human aspect should
not be overlooked?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
ta) and (b). Relatives of persons who
die in accidents or succumb to in-
juries are jnformed about the same
by Hospital autho ities|Delhi Police
as goon as the identities of the per-
sons are established,

Assistance for Development of Oriva
Language in Orissa

2493. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDU-
CATION be p'eased to state:

(a) the help and financial assist-
ance which has been given to Orissa
during the period from 1965-66 to
1968-69 for the devclopment of Oriva
language; and

(b) the manner jn which the State
Government have spent the amount

for the development of regiona!
language there?

THE MINISTER OF STATE
IN THE MINISTRY OF EDU-
CATION (SHRI SHER SINGH):
(a) Under the Ministry’s acheme

“Assistance to State Governments for
the Promotion of Modern Indian
Languages" grants to the extent of
Rs. 46,607|- have been rcleased to the
Government of Orissa for the publica-
tion of “Sarla Mahabharata” in Oriya.

(b) Exact information regarding
the progress of this project is still
awaited from the State Government.

“Bhawani Talwar” of Shivaji

2494, SHRI MAHANT DIGVLJAI
NATH: Will the Minjster of EDU-
CATION be pleased to state:

(a) whether it is a fact that
“Bhawani Talwar”, the famous sword
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'of Shivaji is in possession of one
Shrimati ‘'Winifreg Mody of Bomibay;

(b) whether it is also a fact that
<anvas of Shivaji and his true Gene-
rals are also with her;

(c) it so, whether Government are
considering to get these historical
relics from Shrimati Winifred Mody
and dcclare the same as National
property for keeping them in
Museum; and

(d) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to (d).
Government have no information but
enquiry from the State Government
is being made. They have only seen
a Press Report of g statement made
by Maharashtra Government in rep-
ly to a Question in the State Legisla-
tive Counci’! to the effect that the
sword in the possessjon of Shrimati
Winifred Mody did not belong to
Shivaji.

Leasting of Government Coconut
Plantation in Andaman ang Nicobar
Islands

2495 SHRI K. R. GANESH: Wili
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a private coconut
plantation hag been acquired rceently
in Bunyadabad village, Port Blair,
Andaman and Nicobar Islands by the
Naval authorities and, it so, the esti-
mated compensalion proposed;

{b) the number of trees in the
p'antation and the stages in which
these are;

(¢) whether this plantation was
leaseg by Government to one late
Hajee Subhan Ali and, if so, the pre-
mium paid by him, if any, 12
Government and the date on which
this Jease wag granted and subse-
quently reviewed;

(d) the amount at which the pre-
sent lessee purchased the plantation
from the principal lessee, and whe-
ther permission of the Administration
was taken for the sale of the Govern-
ment plantation; and

(e) the land revenus piid by the
present: lessee during the jast 5 years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir. The compensation
paid is Rs. 97,963.90P.

(b) The area of plantation acquir-
ed includes the following trees: -

Variety Number Stage
Coconut 1800 over 40 years
Mangostin 83 about 35 years
Mango 69 about 20 years
Jack Fruit 33  about 30 years
Caghewnut 13 over 20 ycars
Arecanut 30 about7 years

All varieties of trees are fruit bear-
ng.

(c) The plantation was leased to
Hajee Subhan Ali in 1936 who paid &
premium of Rs. 8,000'-. Subsequent-
ly in 1955, it was transferred under
a fresh grant for a period of 30 years
in favour of the chi'dren of the prin-
cipal lessee,

(d) The price paid (as indicated In
the sale deed) by the present lessee
Messts. Andaman Plantation and
Development Corporation Ltd. who
purchased the plantation from the
children of the principal lessee is as
follows:

“500 fully paid up  ordinsry
shareg of Rs. 10- each represent-
ing in aggregate a total value or
consideration of Rs. 5,000-."

Permission for sale was obtained from
the Andaman and Nicobar Adminis-
tration.

(e) The land revenue paid by M[s
Andaman Plantation and Development
Corporation Ltd. during the last five
years was as follows:

-!unnunt-

Year

1064 Rs, 586.98p
1985 Rs. 495.86p,
1988 Rs. 495.88p.
1967 Rs, 496.86p,
1968 Ra. 571.88p.
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Jarawag Aboriginal Tribes of Anda-
man and Nicobar Islands

2498. SHRI K. R. GANESH: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some Jarawas aborigi-
nal tribes of the Andaman and Nico-
bar Islands were captured recently;

(b) it so, where they have been
housed and what stepa have been
iaken ty befriend them;

{c) whether Government are consi-
dering to leave them in their areas,
and if so, when; and

(d) whether there is any proposal
to reward the settlers who had cap-
tured them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). A party of 13 Jarawas en-
tered Kadamtala settlement village in
Middle Andaman in the early morning
of the 15th June, 1968. They were
apprehended by the local settlers, and
three of the Jarawas were captured.
The captured Jarawas were lodged in
jail in judicial custody. With a view
to establish friendship with them, they
were taken out almost every day and
were shown round places of interest
in Port Blair. Officers of the Anda-
man and Nicobar Administration regu-
larly visited them and offered them
presents. The jarawas were fcd in
their own way with pork, fish, Veni-
son, etc. Technician and other offi-
ecers of the Anthropology Department
also wvisited them daily during their
stay. The Jarawas were sent batk to
their clan on the 16th July, 1968, with
gifts. They were seen off near their
own areas, after embracing them and
shaking hands with them, by officers
of the Anthropology Department and
other jail staff who had become very
friendly with them.
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A sum of Rs. 100/- has been givem
as reward to the settlers who oap-
tured the Jarawas.

Shipping Service by T.5.S. ‘Stata of
Bombay’

2497. SHRI K. R. GANESH: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the total number of trips made
by T.S.S. “State of Bombay” from
January, 1968 to July, 1868 between
Port Blair (Andaman and Nicobar)
and Calcutta and Madras;

(b) the total capacity of the ship
bunks and cabin classes, separately;

(¢) the total number of passengers
carried by the ship in each voyage in
each class, bunks and warious cate-
gories of cabins; and

(d) the estimated loss or profit, if
any, in each of the voyages?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K R. V.
RAQ): (a) The total number of trips
made by “State of Bombay” between
January 1968 and July 1968 are as
follows:—

(i) between Port Blair and Cal-
cutta—5) voyages.

(ii) between Port Blair and
Madras—4} voyages,

(b) The passenger capacity of the
vesse] is as followsi—

Cabin Class 150
Bunks 749
Total 899
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(c) The total number of passengers carried by the ship in each voyage s

“given below:—

voﬁ:n From/to Cabin Bunk Tota]
8 (half) Calcutta/Port Blair 45 472 n7
9 Port Blair/Madras/Port Blair 85 1052 1137
10 Port Blair/Calcutta/Port Blair 98 792 890
11 Port Blair/Madras/Port Blair 142 1613 1755
12 Port Blair/Calcutta/Port Blair 53 B76 929
13 Port Blair/Madras/Port Blair 154 1298 1452
14 Port Blair/Calcutta/Port Blair 209 1264 1473
15 Port Blair/Madras/Port Blair 87 900 987
16 Port Blair/Calcutta/Port Blair 4 263 k1)
17 Port Bliar/Calcutta/Port Blair 131 764 895
18 Port Blair/Madras (half) 21 346 367

(d) The actual figures of loss|pro-
fit will be available only after com-
pilation of proforma accounts and
cleagpnce by audit next year.

Cargo Carried by “M. V. Shompen"

2498, SHRI K. R. GANESH: Will
the Minister of TRANSPORT AND
SHIFPING be pleased to state:

(a) the total number of voyages
made by “M. V. Shompen” to the
Andaman and Nicobar Iglands since
her commissioning;

(b} the total quantity of cargo car-
ried by the ship in each voyage and
the total capacity of the ship;

(c) whether the vessel was diverted
to any other port in India or outside;
and

¢d) if so, the number of times such
diversion took place and the reasons
therefor?

‘JHE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
‘RAO): (a) 3} voyages have been
made by m.v. ‘Shopmen’ since com-
missioning;

(b) the total quantity of cargo ear-
ried by the ship in each voyage is as
follows:—

Yoyage No. | Madras/Port

Blair (HzIf voyage) 368 DW Toms
Voyage No. 2 Port Blair/
Calcutta/Madras/Port
Blair 5694 DW Tons
Voy 've No. 3- Pout Bluirf
Calcuttaf Pory Blair 4178 DW Tons

Voyage No. 4 Port Blair
Calcutia/Rangoon/Port
Blair 6164 DW Tors.

The capacity of the vesse] is—

4300 DWT at 20—9" Draft

(c) and (d). The vessel was divert-
ed to Rangoon once as there wag not
sufficient cargo available at Calcutta
for Port Blair and hence it carried
2264 tons Rangoon cargo with a view
to utilise the cargo capacity of the
vesse] to the maximum extent and to
increase the earnings of the vessel om
that voyage.

Work on Uttar Jetty in Mlddle
Andaman

2499. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) when the work on the Uttara
Jetty to Kadamtalla road in the Mid-
dle Andaman Island was started, and
when it is likely to be completed; and
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(b) the reisong for the delay in the
completion cf thig project?

THE MIN)STER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Construction of road from Uttara
Jetty to Kadamtala was started in two
phases, viz, (i) from Shantanu to
Uttara in December, 1963 and (ii)
from Shantanu to Kadamtala in Janu-
ary, 1964, 'The work is likely to be
completed by 1970.

(b) The d:lay has been due to non-
availahilily of road making machine-
ries and in carrying the materials to
work sites.

Write Petiilons in Calcutta High Court
Against Adamanns Administration

2500. SHRI AMRIT NAHATA: Will
the Minister of HOME AFAIRS be
pleased to state:

(a) the number of Writ Petitions
filed in the High Court of Calcutta
against the decisions of the Andaman
and Nicobar Administration or the
Government of India since January,
1968;

(b) the subject matter of the Writ
Petition pending in the High Court
gince January, 1968; and

(c) whether any interim decision
have been given on these Petitions by
the High Court and, if so, the nature
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-1587|88].

Besult of Class VIII in Andaman and
Nicobar Islands

2501. SHRI AMRIT NAHATA: Will
the Minister of EDUCATION be

_pleased to state:

(a) whether the result of Clasg VIII
annua) exarnination in the Andaman

AUGUST 2, 1968

Written Answerg 3864
and Nicobar Islands for the year 1967-
68 have been announced;

(b) if so, when and the reasons for
the delay, if any;

(c) whether results of any students
have been withheld and if so, their
roll numbers; and

(d) the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir.

(b) On 4-7-1968, The results could
not be announced earlier than  4th
July, 1968 due to an injunction issued
by the High Court at Calcutta in a
Writ Petition. '

{c) and (d). Yes, Sir. The Tegult of
roll number 368 was withheld for
want of certain information and the
same hag since been published. The
result of the candidate with roll num-
ber 370, who had been provisionally
admitted to the examination, has been
kept pending till her examination in
certain subjects, to be held within
August, 1968. But her result will not
be published until further orders of
the Calcutta High Court.

Cargo Carrled by ‘State of Bombay”
‘and’ M.V, Andaman’

2502, SHRI AMRIT NAHATA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether “State of Bombay" and
“M. V. Andamans” have overcarried
cargo from Port Blair (Andaman
Islands) to the mainland ports dur-
ing 1967 and 1968;

(b) if so, the nature of such cargo
and the quantity carried voyage-
wise; and

(c) the reasons for the over-car-
riage and the loss to the exchequer,
voyagewise, as a result thereof?

THE MINISTER OF TRANSPORY

AND SHIFFING (DR. V. K. R V.
RAO): (a) Yes Sir;
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(b) The information is given
below,— ©
“State of Bombay

Nature of cargo

Voyage No.
3 204 tons coal
11 tons Iron rods
[ 265 tons cement
9 500 tons Iron & Steel
10 136 tons Iron & Steel

285 tons cement

“M. V. Andamans”

Voyage No, Nature of cargo
i32 81 Drumg Oi]
134 369} tong coal,
wheat G pipes ete.
135 50 tons Iron pipes
.o and rods
139 77 tons AC Sheets
148 139 tons rice

(c) ‘Statc of Bombay' and m.v.
‘Andamans' being passenger-cum-
cargo vessels, have to adhere to
#ailing schedules to avoid inconve-
nience to passengers. Uncertainty
of weather and inadequate berthing
facilities at Port Blair also at times
responsible for the overcarriage of
cargo. The over-carriage of cargo
mentioned ubove has not resulted in
any loss to the exchequer as suffi-
clent cargo was not tendered at
mainland ports on any of the voyages
referred to above and no cargo was
shut out due to the over-carriage
mentioned above.

Shortage of Diesel Fuel in Andamans
m. SHRI AMRIT NAHATA: Will
the Minister of HOME AFFA[RS be
pleased to state:
(a) whetlier there is a shortage of

diegel fuel supply in the Andaman
sag Nicsbar Islands;

(b) if so, since when; and

(c) the reasons ‘for not keeping
adequate siocks?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). There was
some shortage of diesel fuel in Anda-
man and Nicobar Islands during the
month of July which was due to non-
receipt of timely supply in spite of
sufficiently advance order placed and
diversion of the ship carrying the oil
to Rangoon prior to touching at Port
Blair.

Normally, the Andaman and Nico-~
bar Administration keeps one third
of their total requirements in reserve
stock. '

Bengal)

2504, SHRI DEVEN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

Subsidence In Kulti (West

(a) whether it is a fact that =
major subsidence took place on the
Cth July, 1968 at Kendua Bazar in
Kulti (West Bengal);

(b) if so, the area affected and the
number of people involved;

(¢) whether any arrangements
have been made for the removal of
men, women and children to a safer
place and provisions made for sup-
ply of free-ration to them;

(d) whether it is also a fact that
frequent subsidence ere taking place
in the Kulti area and there is appre-
hension of subsidence taking place in
the Kulti Barakar area; and

(e) if so, whether Government
propose to gppeint a Commission of
experts to thoroughly investigate iato
the causes of the frequent subsidence
in the area and suggest precautionary
measures in case of such occurrences.
in future?

THE DEPUTY MINISTER IN THR-
MINISTRY OF HOME AFFAIRS-

(BHRI £ S. RAMASWAMY): (a)
A subsidence took place in Kendua-
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JBazar, Kulti, West Bengal, on the Tth
July at 23.00 hrs; )

(b) The subsidence affected an
area of about 19,800 sg. meters and
580 persons;

(¢) The persons affected went to
live with their relatives and friends
and, therefore, no provision for the

-gupply of free ration to them was
considered necessary.

(d) An enquiry conducted by the
Joint Director of Mines Sufet; thas

revealed that part of Kulti Works
area and several other places in the
Asansol Division suth as to whole of
Barakar Bazar and Township, ceriain
villages near Jhamuria, and ceveral
-other areas are also unsafe;

(e) A Member of the Board of
Revenue, Government of West
Bengal, has already visited the sub-
sidence area and  submitted his
report to the State Government. The
question will be considered on
receipt of that report from the State
~Government.
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National Highway No. 6.

2506. SHRI D. AMAT:
SHRI G. C, NAIK:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the total road mileage of the
National Highway No. 6 yvet to be
made all-weather ang the Statesg in
which such portion of the road falls;
and

(b) the amount allotted this year
for improuving the particular portion
of the road?

THE DEPUTY MINISTER IN THB
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKAT
DARSHAN): (a) Only a stretch of
about 53 miles between Keonjhar
and Pallahara in the S'ate of Orissa.

(b) No amount has been allotted
so far; however, an estimate for
engineering survey of the final align-
ment has been riceived recently and
is under examination,

Reservation of Seats in Hostel of

M. S, University of Baroda for

Scheduled Castes ang Scheduled
Tribes

2507. SHRI D. R. PARMAR; Will
the Minister of EDUCATION be
plea.sgd to state:

{a) the total geats in the hostel of
Science faculty in M. 5. University,
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(b) the reserved seats kept for
Scheduled Castes and Scheduled
Tribes students in this hostel of
Science faculty;

(c) the number of Scheduled
Castes and Scheduled Tribes students
admitted to thig hostel during the
current year;

(d) whether there i any Scheduled
Castes student who has been refused
admission to this hpstel who has
sought for admission during the cur-
rent year; and

(e) if so, the reasons therefor?

THE MINISTER OF EDUCATION
{DR. TRIGUNA SEN): (a) to (e).
The required information is being
collected gnd will be laid on the
table of the House,

Yamuna-Chambal Ghati Atankit
Raksha Samiti

2508. SHRI KAMESHWAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a
memorandum was submitted to him
at Bhopal on the 17th January, 1868
by the President of Yamuna Cham-
bhal Ghati Atankit Raksha Samiti;
and

(b) if so, the reaction of Govern-
ment therete?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) According to the inquiries
made by the State Government the
allegations contained in the memo-
randum of Yamuna Chambhal Ghati
Atankit Raksha Samiti were found to
ke incorrect, .

Visit by Minister of State in Mials-
try of Home Afairs to Chambal
2508. SHRI KAMESHWAR SINGH:

Will the Minister of HOME AFFAIRS

be pleased to state:

1265 LSD—®.
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(a) whether it is a fact that the
Minister of State in the Ministry of
Home 'Affairs visited Chambal Valley
(Bhind and Morena Districts etc.) on
the 4th and 31st January, 1068;

(b) if so, the purpose of the visit;

(¢) whether any report has been
submitted by him to Government;
and

(d) if se, the broad details thereof?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) The Minister in the Ministry of
Home Affairs visited Gwalior and
Shivpuri on the 3rd and 4th January,
1868. He visited Gwalior Bhind and:
Morena on the 31st January and 1st
February, 1968,

(b) The visit was official.

(¢) It was not necessary to submit
any report to the Government.

(d) The question does not arise.
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Discrimination Against Delhi Muni-
cipal Corporation

2511, SHRI T. P. SHAH: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Governments’ atten-
fion has been drawn to the statement
mgde by the Chairman of the Stand-
ing Committee of the Delhi Muni-
cipal Corporation in which he has
levelled an allegation against the Cen-
tral Government for adopting a
policy of discrimination against the
Delhi Municipal Corporation; and

(b) if so, the reasons for which
the alleged discriminating policy is
being adopted?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The Gov=-
ernment have seen the press reports
with regard to the statement of the

Chairman, Standing Committee,
Delhi Municipal Corporation, alleg-
ing that the Central Qovernment is
discriminating against the Delhi
Municipal Corporation. The allega-
tion is baseless.

Madras Government's order Re:

Removal of Pictures of Gods from
Government Offices

2512. SHRI TENNETI VISWA-

NATHAM: Will the Minister of

HOME AFFAIRS be pleased to state:
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(a) whether Government are
aware that the Madras Government
have directed the removal of pictures
of Gods, saints and Mesgiahs from
all Government offices on the ground
that such a display is inconsistent

with the secular nature of the State;
and

(b) if so, the reaction of Governe
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, S. RAMASWAMY): (a)
and (b). We have seen Press Reports
to this effect. However, {facts are
being ascertained from the  State
Government.

Grade I'V Centiral Seeretariat
Service

2513. SHRI S. M. JOSHI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that sub-
stantive appointments to Grade IV
of the Central Secretariat Sarvice
were made with retraspective effect
from the dates shown in columns 7
and 8 of Sections I and II respec-
tively, of the Civil List of that Grade
as issued by the Home Ministry in
the year 1855;

(b) whether it is also a fact that
these officers can be deemed to be
permanent Grade IV officers as and
from the dates of their substantive
appointments specified in the List
referred to above; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Yes Sir. But
the contents of Civil Lists should not
be deemed to convey any sanction or
authority in the matter of seniority,
pay and allowances.
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Admission to M.A, (Hindi) Delhi
University
2514. SHRI LILADHAR KOTOKI:
Will the Minister of EDUCATION
be pleased to state:

(a) whether Government are
aware that the minimum percentage
requirement for students for admis-
sion to M. A, (Hindi) in Delhi Uni-
versity is higher to the extent that
the University do not get even half
of the candidates of the total seats
available;

(b) the reasons for keeping such a
higher percentage of marks for
admission specially for Hindi classes
when Government are propagating
and spending o much for Hindi;

(c) whether Government propose
to issue instructions to the University
%0 admit all those candidates who
have obtained at least 50 per cent
marks in Hindi; and

(d) if not, the reasons thereof?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) It is not
a fact that the University of Delhi
does not get enough candidates for
admission to M.A. (Hindi) because
of the minimum percentage of marks
prescribed for admission.

(b) Does not arise.

(¢) and (d). The University being
an autonomous body, it has fuli dis-
eretion to fix the conditions of eligi-
bility for admission to the courses
of studies.
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Voluntary Retirement Scheme

2521, SHRI T. P. SHAH: Will the
Minijster of HOME AFFAIRS be
pleased to state:

(a) whether any Central Secre-
tariat employee who has renedered
service for 15 years or more can
be permitted to avail of the voluntary
retirement benefits as in the case
of persons surrendered to the “sur-
plus pool”;

(b) if 80’ for how long will
option remain open; and

(¢) if the reply to part (a) be in
the negative the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No Sir.

(b) Does not arise,

this

(c) The Scheme regarding re-
deployment of staff rendered surplus
as a result of introduction of admi-
nistrative reforms or studies by Staff
Inspection Unit of the Ministry of
Finance or suo-moto studies includes
a provision of option for wvoluntary
retirement. This provision has been
made with a view to minimise the
problem of finding alternative em-
ployment for the staff rendered sur-
plus, It is meant to cover the diffi-
culties arising out of a particular
situation. There was no intention to
have a general liberalisation of re-
tirement rules or pensionary entitle-
ment to Government employees as a
Clags, b
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Recrultment to Border Security Foree

2523, SHRI P, R. THAKUR: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given %o
Unstarred Question No, 4808 on the
22nd March, 1868 and state:

(a) the number of persons from
each of the concerned migrant com-~
munities from East Pakistan actually
recruited so far to the Border Secu-
rity Force; ang

(b) the special measures takem
to facilitate guch recruitment on a
planned and expeditious basis?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
‘FAIRS (SHRI- VIDYA CHARAN
BHUKLA): (ay Of the 827 migrants
who Have beéen recruited 1a‘ -the
Border Security Force, 18 are -Garo
Christians and the others Hindus, in-
cluding 88 members of the Scheduled
Castes and Scheduled Tribes.
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(b) Special consideration is given
to all such migrant candidltes pro-
vided they are otherwise ehpble as
per the existing rules of recruitment.

Reservation for Scheduleg Castes and
Scheduled Tribes Candidates for
Employment

2524. SHRI P, R. THAKUR: Will
the Minister of HOME AFFAIRS be
pleased to refer to page 166 of the
Fourth Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes and state:

(a) whether Government agreed
‘that there should be no comparative
assessment of merits between Sche-
duled Castes and Scheduleq Tribes
<candidates appointed to these reserv-
ed quotas on the one hand and the
rest on the other and that within
the reserved quota, the Scheduled
Castes and Scheduled Tribes candi-
dates should compete only amongst
themgelves provided that they are
ull subjected to minimum standard
precribed;

(b) if so, whether the recruitment
rules ang procedures have so far
been framed and followed in practice
according to this policy; and

(¢) whether it is a fact that in
many cases the Scheduled Castes and
Scheduled Tribes candidates are ask-
ed to compete with others in reserved
vacancies also?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Yes, Sir.

(b) and (¢), Orders already exist
that in all recrultment whether
through examination or otherwise,
against vacancies reserved for Sche-
duled Castes and Scheduled Tribes,
the appointing authoritles have dis-
cretion 0 select candidates belong-
ing to these gommunities even though
they may-be of a lower gtandard,
provided these candidates have
reacheq the minimum standard neces-
gary for maintenance ol efficiency of
wdministration, Orders also exist
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that where interviews were prescrib-
ed as a part of selection, Scheduled
Castes and Scheduled Tribes candi-
dates should, wherever feasible be
taken for interview in a separate
block and preferably on a separate
day so that they are not judged in
comparison with general candidates
and orders regarding relaxation of
standards in favour of Scheduled
Castes and Scheduled Tribes are re-
quired to be kept in view by the
interview boards. The candidates
belonging to these communities have
thus not to compete with others for
whom the normal standards are
applied. When instances, if any, of
non-observance of the orders are
brought to the notice of the Ministry
of Home Affairs, the matter is taken
up with the Ministry|Department
concerned,

Calcutta Tram Fares

2525. SHRI JYOTIRMOY BASU:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the West Bengal Gov-
ernment are planning to enhance Cal-
cutta tram fares with immediate
effect; and

(b) if so, the reasons thersfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b). The Calcutta
Tramways Inquiry Commission, 1967,
has reported that, with the existing
fare structure of the Calcutta Tram-
ways Company, the revenue of the
Company is not adequate to discharge
its obligations under the Calcutta
Tramways Act of 1951 and the Agree-
ment in the First Schedule. It is
not sufficient even to cover the opera-

- tional expenses of thg undertaking

Further, the gap between the income
and expénditure i3 go heavy that it
{s hardly possible to bridge it hy im-
proving collection of fares, better
utilisation of tram cars and effecting
economy in expenditure without
affecting eficiency of service,



3883 Supreme Court’s
Judgement on
Punjab Bills (C.A.)

The revision of tram fares is under
the consideration of the West Bengal
Government,

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SurrEME COURT JUDGEMENT oF PUNJAB
. - ArprOPRIATION AcT, Erc,

st =y femd (i) : weaw AT,
# e e wge & frefafes
fagg # o MRS HeAt AW
feemar § W= své g oag
W grawemd —

FaR ¥ IIEAW ATATEA
FT =T ST THE AN
W TTHIT &7 wfafwar 1

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr
Speaker Sir, Government have seen
press reports of the judgement deli-
vered by the Supreme Court of India
on July, 30, 1968 in the civil appeal
State of Punjab wvs. Satyapal Dang.
Steps are being taken to obtain a
copy of the judgément.

Sir, you will recall that I had in-
formed the House on May, 10, 1968,
that the High Court of Punjab and
Haryana had held that the Punjab
Appropriation Acts of 1968 were ultra
vires of the Constitution and hence
not valid, The Government of Pun-
jab haa appealed against the judge-
ment of the High Court. According
to information received from Govern-
ment Counsel, the Supreme Court was
pleased to hold that actlon of the
Governor in prorg . the House
and issuing the ance to regulate
the procedure in the Housesy of the
Legislature of the State in relation
to financtal busimess was legal and
proper and wasg necessary for the
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functioning of the Cunstituti(mal.

machinery.

The Gbvernment of India trust that,
in view of the authoritative interpre-
tation of certain provisions of the
Constitution, controversids concérning
the scope ang import of those provi-
siong will be set at rest.

oft vy fomrd : worw WY, A
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ot 7w AR § 1 Az A A
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MR. SPEAKER: You are right.
‘We ghall take it up a few days later.
There is no hurry about it. The Cal-
ling Attention is postponed because
copies of the judgment are not there.

12.03 hrs.
RE, CALLING ATTENTION NOTICES

MR. SPEAKER: Before I take up
some other business, I would like to
tell the House one or two points about
my own difficulties. I receive a A
number of calling attention notices
every day—30 or 40 is the average
per day. Many of them relate to
strikes onr the spot. It may be in a
hospital, industry or somewhere else.
In a huge country like ours, there are
a number of strikeg in different con-
ners of the country. After all, hon.
members want information. If they
want information, I think a short
notice question would be more appro-
priate than a calling attention. Today
for instance about the strikes I have
received about halt a dozen calling
attention notices. I cannot possibly
admit all of them. When sqomething
more important comes, I admit it. On
one .or two occasions I do admit this
algo if it is ap all-Indip strike. But.

it 1 admit calllng attention noticer
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[Mr. Speaker]

ubout strikes in small units—some-
where in g hospital 20 people are
striking ete—I] will be blocking more
important things. Therefore, hon.
members may table short notice
questions on strikes. I am appealing
to the ministers also. When some-
thing of that type comes, they may
be good enough to accept it. I can
admit one ghort notice question a day,
so that it would be easier. Even if
it ig not a Short Notice Question if
necessary I can include it as the first
question for the day. If I consider
it as wurgent I can do that. But I
thought it should go in the normal
course as Short Notive Questions.
Then it will help in relieving the
pressure. Now everything that is not
accepted comes as Calling Attention
Notice. If g Calling Attention Notice
is not accepted it comes up in the
form of a discussion. If a discussion
is not allowed then it takes some
other form. Therefore, 1 am helpless
in the matter. If 30 or 40 Calling
Attention Notices are received any
one day, about a strike here or there
I cannot possibly admit all of them.
It is not that T am against admitting
them. Some Congress Members have
aslo given notice about some matters.
It is not as if these notices are receiv=
ed from one side alone. Both the
sides have sent such notices. There-
fore, I would appeal to them, both

sides, not to give Call Attention
Notices but send in Short Notice
Questions, I would also appeal to

the Government, where it is on'y a
question of giving some information,
to accept at least one Short Notice
Question a day.

st aq fem@ (qi<): oo
WERA, W T g ¥ W s
ffay e = o ¥ aeafy war
gl

SHRI INDRAJIT GUPTA (Ali-
pore): Sir, from the present Calendar
of Sitings you will notice that 8th of
August is the last date for giving 21
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days notice for admitting questions.
Therefore, after the 8th we will have
no opportunity to give any more
notice of starred questions. As you
were saying very correctly, after the
8th up to the end of this session the
only remedy is to send in Short
Notice Questions. If the Ministers go
on in this present attitude of rejecting
everything then we will have no
remedy left.

MR. SPEAKER: I have suggested a
remedy,

st e wa (78) W W 9w
97 Tara afed |

SHRI HEM BARUA (Mangaldai):
Sir, it is most astonishing to find that
they never accept Short Uotice Ques-
tions. We always get a chit saying
that the Minister is not prepared to
accept the Short Notice Questions and
there the matter ends. It begins and
ends there. About Calling Attention
Notices I would like to point out one
thing. Once upon a time I used to
say that the Parliament Secretariat is
the most efficient office in India, but
now 1 am having some doubts. What
happens is, when I submit a Calling
Attention Notice 1 am informed that
it has been rejected, but a couple of
days after that I find that it has been
admitted in somebody else’s name.
Yesterday this happened. A particu=
lar Calling Attention Notice which I
had submitted and to which I was
informeq that it had been rejected
mysteriously came in the Agenda
yesterday.

MR. SPEAKER: It was brought to
my notice and on the spot I included
Shri Samar Guha's name. If it is
pointed out the Office will be the first
to point it out to me that it was a
mistake due to oversight.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): But in that process.
his name instead of being put as the.
first nwmie was put as the last.
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MR. SPEAKER: But lots are drawn.

SHRI SURENDRANATH DWIVE-
DY: There is no lots in this matter.

MR. SPEAKER: Whether first or
last only one guestion is allowed.

SHRI HEM BARUA: Sir, I am very
unlucky in that matter. I have never
got anything in lotteries during my
life. Whatever that might be, if lots
are drawn ang if my name does not
come up that is understandable. But
when my name itself is not put in the
lots, that is very difficult to under-
stand.

MR. SPEAKER: If anything hap-
pens like that I would reguest hon.
Members to bring it to my notice and
I am prepared to correct it. I have
no hesitation in doing that. Only tell
me in the Chamber or write to me
and T am prepared to correct it. My
office also will not hesitate to correct
it if there is any error.

SHRI S. M. BANERJEE (Kanpur):
Sir, broadly speaking, I agree with
what you have said, You have your
own difficulties, but you must realise
our difficulty also. On certain matters
the Ministers themselves must realise
the gravity of the situation—they are
as intelligent as we are if not more—
and they should make a statement.
Our Calling Attention Notices are
rejected. Here is the Home Minister.
Just in front of his residentce all the
centra] trade union leaders have been
arrested today. Is it not possible for
him to make a statement? Why
should he wait for our Calling Atten-
tion Notice? All the leaders have
been arrested. Tomorrow there might
be discontent among the Central Gov-
ernment employees,

12.10 Ars.
PAPERS LAID'ON THE TABLE
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THE MINISTER OF - EDUCATION
(DR. TRIGUNA BEN): Sir, I beg to
lay on the Table— :

(1) A copy of the Kanpur and
Meerut Universities (Amend-
ment) Act, 1968 (President’s
Act No. 20 of 1868) published
in Gazette of India dated the
28th June, 1968 under sub-
section (3) of section 3 of the
Uttar Pradesh State Legisla-
ture (Delegation of Powers)
Act, 1868. [Placed in Library.
see No. LT-1550/68]

A copy of the Annual Report
of the Councll of Scientific
and Industrial Research for
the year 1966-67 along with
the Audited Statement of
accounts ang the Audit
Report thereon for the year
1965-66  (Hindi  wversion).
[placed in Library. See No.
LT-1560/68]

(8) A copy of the Audit Report
on the accounts of the Coun-
cil of Scientific and Industrial
Research for the year 1864-85
(Hindi version), [Placed in
Library. See No, LT-1560/68]

(2

—

U.P, OFrFicIAL LANGUAGE (SUPPLEMEN-
TARY ProOvisiONs) AcT, AND WesT
BgNGAL GOVERNMENT NOTIFICATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

Sir, T beg—
(1) to re-lay on the Table—

(1) A copy of the Uttar Pradesh
Official Language (Supple-
mentary Provisions)  Act,
1968 (President’'s Act No. 10
of 1968) published in Gazette
of India dated the 8th ‘April,
1888 ‘under sub-section (8) of
gection 3 ¢? the Uttar Pradesh
State Legislature (Delegation
‘of Powers) Act, 1968 (Hindi
and -Eng'ish versions).
[placed in Library: See No,
LT-1279/68]
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‘(i) A copy each of the following
West Bengal Government
Notifications making certain
amendments to the West Ben-
gal Public Service Commis-
sion (Consultation by Gover-
nor) Regulations, 1856 under
article 320(5) of the Consti-
tution, read with clause (c)
(iv) of the Proclamation
dated the 20th February, 1968,
issued by the President in
relation to the State of West
Bengal:—

(a) Notification No. 114&-F
dated the 12th January,
1967.

(b) Notification No. 3148 dated
the 6th September, 10867,

(c) Notification No. 36564-F
dated the 23rd October,
1967,

(d) Notification No. 3655-F
dated the 23rd October,
1967,

(e) Notification No. 4300-F
dated the 18th December,
1967,

[Placed in Library. See No, LT-
1279/868].

{2) to lay on the Table—

(i) Two statements showing rea-
sons for delay in laying the
Act and Notifications men-
tioned at item (1) above.
[Placed in Library. See No.
LT-1561/68]

{li) (a) A copy of West Bengal
Government Notification No.
2243-F dated the 3rd July,
1968 making certain amend-
ment to the West Bengal Pub-
lic Service Commission (Con-
_ sultation by Governor)
Regulations,. 1955, - wunder
article 820(5) of the Consti-
tution, read, with clause (c)

- (iv) of the Proclamation

dated the 20th February,

. 1968, issueg by the Preaident

in relation to the State of
West Bengal.

re
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(b) A statement showing reasons
for delay in laying the above
Notification.

[Placed in Library. See No. LT-
1561/68]

DeLmx Mortor VEHICLES (SevENTH
AmENDMENT) RuLes

afcwgw oy Arage wwew § I
Wit (et wer o) ;& fwr oo
VT2 G TATE

(zs) wex mht  wfafms,
1939 &7 €17 133 %t
I (3) ¥ wwE
foeeft AYeT Y (wTaai
gunw) fram, 1967
o Sfx a1 feiw 11 wilw,
1968 & faeely Tog oo &

wfggeT 541 THo 3
(39)/ 67 &t &
swifrs guag |

(31) s9T &Y wfagesr =t
qETqEE 9T @A ¥ gQ
farerea & w17 & ATHT
o faaroor o

[Placed in Library, See No. LT-
1562/681

12,02 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(1) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Cop-
duct of Business lntha Rajya
Sabha, T am. directed to en-
close a copy of the Advocates
(Amendment) Bill, 1088,
which has been passed by the
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[Secretary]

Rajya Sabha at itg sitting held
on the 28th July, 1868."

(ii) ‘I am directed to inform the
Lok Sabhg that the Rajya
Sabha, at its sitting held on
Thursday, the 1st August,
1968, passed the enclosed
motion concurring in the re-
commendation of the Lok

_ Sabha that the Rajya Sabha
do join in the Joint Commit-
tee of the Houses on the Bill
to provide, in the economic
and financial interests of the
community, for the control of
the production, manufacture,
supply, distribution, use and
possession of, ang business in,
gold, ornaments and articles
of gold and for matters con-
nected therewith or inciden-
tal thereto. The names of
the members nominated by
the Rajya Sabha to serve on
the said Joint Committee are
set out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do join in the Joint Commit-
tee of the Houses on the Bill
to provide, in the economic
and financial interests of the
community, for the control of
the production, manufacture,

. supply, distribution, use and
possession of, and business in,
gold, ornaments and articles
of gold and for matters con-
nected therewith or inciden-
tal thereto, and resolves that
the following members of the
Rajya Sabha be nominated to
serve on the said Joint Com-
mittee: —

1. Shri B. C. Pattanayak

2, Shrimati Vashoda Reddy

3. Shri Gurmukh Singh Musafir

4. Shrl Dayaldas Kurre

5. Dr. (Mrs) Mangladevi Tal-
WAar

8. Shri Sukhdev Prasad
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7. Shrimati Vimal Punjab Desh--
mukh

8. Shri Dahyabhai V. Patel

9. Shri Rattan Lal

10. Shri Ba'krishna Gupta

11. Dr, Z. A. Ahmad

12. Shri Banka Behary Das

13. Pandit S. S. N. Tankha"*

ADVOCATES (AMENDMENT) BILL-
As Passep BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Advocates
(Amendment) Bill, 1968, ag passed by
Rajya Sabha.

PETITION RE ADVOCATES ACT,
1961

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I beg to present a
petition from Shri O. N. Mahindroo,
Advocate, New Delhi, relating to the
Advocates Act, 1861.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, Government Business
in this House during the week com=-
mencing 5th August, 1868, will con-
sist of:

(1) Consideration of any item of
Government Business carried
over from todays Order
Paper.

(2) Consideration and passing of
the Indian Patents and De-
signs (Amendment) Bill, 1988
and consideration of a mo-
tion for reference of the Pa-
tents Bill, 1967 to a Joint
Committee.

(3) Consideration and passing of
the Advocates (Amendment)
Bill, 1968, ax passed by Rajys
Sabha.
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(4) Consideration of fhotions for
reference of the Foreign Mar-
riage Bill, 1863 and the In-
surance (Amendment) Bill,
1968, to joint Committees.

«(5) Consideration and passing of
the Judges (Inquiry) Bill,
1868.

(8) Further discussion on the
Report of the Road Trans-
port Taxation Enquiry Com-
mittee.

‘{7) Consideration and passing of
the Central Industrial Secu-
rity Force Bill, 1968, as pas-
ed by Rajya Sabha,

SHRI S. M. BANERJEE rose—

MR. SPEAKER: The Business
Advisory Committee is meeting again
at 4 PM. today. If any amendment
is necessary, we wil] discuss it there.
Why do you want to discuss it here?

SHRI S. M. BANERJEE (Kanpur):
I am not raising anthing about what
has been decided by the Business Ad-
visory Committee.

SHRI E. K. NAYANAR (Palghat):
‘Sir, what about the flood situation?

MR. SPEAKER: That will come.
1 have asked Shri Kalita to come and
meet us at 4 o'clock in the Business
Advisory Committee. We will discuss
it there.

SHRI E. K. NAYANAR:
nister has not mentioned
about it.

MR. SPEAKER: He may not men-
tion it but the Business Advisory
Committee can discuss and decide
about it.

SHRI S. S. KOTHARI (Mandsaur):
Nothing has beep mentioned about
my amendment to the Income-tax
Rules, 1968.

SHRI S. M. BANERJEE: Sir, as
far as the decision of the Business
Advisory Committee is concerned, we
faithfully follow what hag been de-
cided there. We have no  quarrel
with that. What I want to submit is
that no Private Member's motien, no

The Mi-
anything
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No-day-yet-named motion has been
taken up. We were told in the sub-
committee that at least two or three
motions will be taken up for discus-
sion, There are certain important
issues and I want to place through
you before the hon. Minister and this
House two or three points for them
to consider. One is that there is
growing discontent in the country
about automation. That js a very
important motion,

MR. SPEAKER: You are going in-
to the merits of the case. Dr. Ram
Subhag Singh will say what the sub-
committee has done. You are going
to discusg all subjects now—automa-
tion, strikes and all that—I know.
They are all important.

SHRI N, SREEKANTAN NAIR
(Quilon): Sir, what about g private
Member like me? I am not in any
group because you do not allow me
in any group. What do I do about
it?

MR. SPEAKER: You used to come
to me and tell me if you had any-
thing particular to say, but for the
last 15 days or so you seem to have
given up that very good method of
approach, Please continue that. Tt
will be good both for you and for me.

SHRI S. S. KOTHARI: Sir, halt
an hour had been allotted for my
motion. What hag been done to see
that it is taken up? It has not come
on the agenda.

MR. SPEAKER: If time is allotted
ang it has not come up, it -~hould not
be difficult to allot half an hour for
it.

SHRI S. S. KOTHARI: [ do not
create any disturbance in the House.
I find I am not getting any time any-
where.

DR. RAM SUBHAG SINGH: In
the meeting of the sub-committee, it
wag decided that gome motions may
be selected and we did select about
a dozen No-Date-Yet-Named motions.
It was also decided thet-at least twe
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fo them should be discussed during
this session.

N e mu (70): wH F9
FrATAr

DR, RAM SUBHAG SINGH: Yes.
But the decision taken wag that at
least two of them should be discussed
during this session. The session is on
and I am committed to provide time
for two motions.

—_—

12.16 hre.

MATTER UNDER RULE 377 RE. DE-
PUTY PRIME MINISTER'S STATE-
MENT ON COMPANIES

MENT) BILL

@ wy fed (<) : wabm
i Todifes g 9T OF s
Ry FLETY e X faew 377 &
st § Freafafeaa awsr 37 s
i:

(AMEND-

Atfaw 7=t , @eqmeit qar st w1
A AT T 9T Tw AT AR H
shiw dudlm = AN wafafy &
7€ v &1 foror qwwi A Wk
T FEAT ¥ TET R AT g |
T I & ¥ DY weedt w1 & ggt
TR FTAT AT E —

“grafaal FTO g 9T OW
fraas F1 wirer w=2-
T |

srofEt o awdfas sl &
foq feg om a™ &9 9X A% TR
¥ fedas w1 wiww a7 gt
T A IO Wl A AR
aT X WOEATT Y w907 W
Y w17 wfafa w7 7g v R fis
Q¥ wgagel s ax s Foi w19-
wfafr o Fefa d fagromdm
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oft 7Y oft TR, a fis warr
7t & serew @ ¥ wsTOT 3w A
TEAEAT FX R Y, I & S qEEY
o fom w1 F fady s 9 gy
fo famr zor &Y o fg T T
77 faw dw FET Y e AT

iz A ww dFam § K
Faw s wfafa ¥ g9 w=el ¥
A AT | IT Y TR A AR 4 q@r
fis ag oz =T R

Tw weA # ug favir s are @y g
g fr afe == =Y d=%1 w1 gamEc
FEC W F S ¥ W A-mTETOr
Y guaT & {0 ovar & 9 w9 1w 9%
& s o ww-afufy [ o
93% § ITAEH HAT IrO weATY T
T Y YT FEA S HAT Y Jofr
oW famr 81

w1 ® wEE A gem fodwg ¥
1967 & mrAg 7 ¥ foft aar &
frags ¥ AR o ¥ wwA g
faags g ¥ g e e s e
w fabgw #r 957 F avit fawr  #h
0 ¥ FTH awdq fasr av 1 gy
farrelt qrEfal & wae qE aqT A
fw wm fawgs & gwdw firgr Wm
fadty arr A 7% & fr TaETd s
o= & gee) ¥ W o frdaw & g
wedt % arkz Y | 7 fas & ot gy
wre vt fag Y afer st ardwd
femgr st v T AT A o ey
T 9T OF TR & fagi=r w1 @
farar ogt aw AW I & O W wEe
T fagiva & faver & 7 197

waT Y WeE Tq % W WY
waifer  fawre wolt & welvwaw W
aigfer & 7AW 7 e far e
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e § wrd o s w1 avvw S g A
g o oA aTE ¥ aoerd faw %
7§ TH & 3 FAT QTEI W @
A F IS AT Ao F Jw w

a7 foedt sEd # dww ¥ awe-
A ATV AT AT §B T AE W WA
a1 T qR T g€ s amA F A ¥
¥® FAr A4 g W faw w
T 19 Fgr o @ra 1 gafag
#% 3w fawg & g@rdt W STAA
71 5 Afrw o g-FEAT T
few | @F AWt afeaEa ¥ A @Y
g & 3w ¥ oRfe fawm wd@
T 37 #1 fow o #7 x9 femn Iq@
fear mar ar | fowd SR a®
a1 fF s afer s NEF ™
fada® #r g€ s & AR R
wUY AR U g7 W@l A ag g
¥ ¥ frdgw ®Y w2 § dw sl
FIEI AT AR GTETLA 1968 F Toe-7a
¥ v ¥ oy fadas W fiear

¥q AT s & gw sfad
agw &% dug W fad O wmeEmEA
¥ ¥ 1 FT gRW7 W gur ] | F A=A
agT § & &0 W S 9 )
wit wfafa % szl qro @ fagaw
FY AT FR FATHOC AU AARY
G WAt & 7 AW qwaw @
o e T fe s o
frda® a1 yeT wEw # W oEG ¥
qgs WIN TEE { gETg-Awfaa w3
& ait & s« suhyoret woATan E,
qg SEET URNIT qAT & | AT AN
fad wam ¥ R fis wa g fadaw
FOT A g godw o & qEe)
&F e &7 wrwaT A9 Wr | FORR A
T W W wmare oo @ W R
wwr & 6w & W @O & wEe
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ot W W AW & WEE wae
F f5 ww fadow 9T g7 5§ wAw
farr faray amdr ¥fs age 7 94 wwfy
W fawaws franfz freate wr ada
firarar, ™ WU AH o Haw @
T W sTAwwaT T AR T s
afefe a1 ggwr afvfe & o frarend
WHAT I |
RTIT-NG  FaAT W9 WA TYT
HOETT oY Y 9w 9 w7 Aifer &, g
FY sforssT w197 @ |
THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I am not
going to give any assurance that is
askeq for by the hon, Member. I am
not called upon to do so. If the hon.
Member has got information about
any meeting of the Executive Com-
mittee that was held by the Congress
Party, I am not responsible for that
information. It wag a private meet-
ing. All parties hold their meetings
privately; it is ont only the Congress
Party that does it. There will be no
sanctity left to these meetings if they
are going to be utiliseq in the manner
in which it is being used. That is
one thing. This is one way of get-
ting from us a report about what
happens in the Executive Committee,

I am not going to oblige members in
this matter . , .

ot o wa(gh) ;T faegw
T A
ot e fowa : wToR @ oo
@& &, WY & SR wwarT ae owy
Ay § oot gw W oW oW s
71 g e
SHRI MORARJI DESAI: [f the
hon. members only want to make
noise, I cannot help it. 1'am prepar-
ed to sit down if they want to make
noise. I did not make any noise when

he read it. But the hon. members
want to make noise now. Why do
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they not want to hear me? If the
hon. members are very courageous,
they cannot frighten me. Thal is
what I am going to tell them, They
cannot dictate to me. I do not want
to dictate to them anything. But one
who does not want to be dictated
must not dictate to somebody else
anything. This is what T have to
plead with my hon. friends.

I am not, therefore, going to say
what happened in the Executive
Committee, but I must say here when
he has put two matters that I assur-
ed the Executive Committee . , . (In-
terruptions)

oft sy oo : wow T A€
BT d ae A A wgT o@v. ...
(sawama) .. ......

SHRI MORARJI DESAI:
not heard me at all.

MR. SPEAKER: You may not
agree with him, but you should hear
him.

SHRI MORARJI DESAI: What 1
am saying, he has not heard me. I
-am not referring myself to any assu-
rance; | am referring to the report in
the Patriot. If the hon, Member relies
on, and he also repeats it, where is
it said that I assured the Executive
Committee members or the Executive
Committee that decision will be taken
with the consent of the Executive
Committee? This is entirely false,
and if any members of my Party
have told the hon. Member, I should
like to be confronteq with them.
"Then he will know who is right and
who is wrong, because this is not a
thing which is said even by the far-
thest imagination. Therefore, this is
entirely wrong.

He has

About the other thing, when I have
said it, I am within my rights; that
is also a duty that the Government
should consult the Party before it
takeg any important decision; there-
fore, it was wrong to have taken this
deéision without teking the party in-
to consultation. That is all that I
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(Amdt.) Bill
have said. I stick to it and I will
stick to 'it. I have nothing more to
say.
1224 hrs,

BANKING LAWS (AMENDMENT)
BILL—contd,

MR. SPEAKER; We now take up
further consideration of the following
motion moved by Shri Morarji Desai
on 1st August, 18968, namely:—

“That the Bil] further to amend
the Banking Regulation Act, 1949,
s0 as to provide for the extension
of social control over banks and for
matters connected therewith or in-
cidenta] thereto, and also further
to amend the Reserve Bank of
India Act, 1834, ang the State Bank
of India Act, 1955 as reported by
the Select Committee, be taken into
consideration.”

Yesterday there was g point of
order raised by Shri Srinibas Misra.
Would the hon. Minister like to say
something about the point of order?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRIL
MORARJI DESAI): 'This is a fan-
tastic point of order that has been
raised. That is all that I would say.
It either meang that the hon, Member
does not know how to read the sec-
tions of law or it means that this is
a deliberate attempt only to pass
time, for the thing is so clear. He
says that these sections are omitted.
I do not know how he says that these
sections are omitted.

SHRI SRINIBAS MISRA (Cuttack):
He may be the Deputy Prime Minis-
ter or Shri Morarji Desai. But is he
entitled to speak fike this?

SHRI MORARJI DESAI: I am en-
titled to speak like that? If I am not
justified, the hon. Member can cer-
tainly pull me up. Let him first hear
me and then say what he wants

He has said that certain sections are
omitted from this Act. That is not
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a fact. There are these sections In
the Act. What has happened is that
either it is a deliberate misrepresen-
tation or a misunderstanding. That
is all that I can say.

There wag a section introduced in
this Act jn 1965 in order that the Re-
serve Bank could give guidance also
1o co-operative banks, ang that was
section 58. Section 58 applied these
things to the co-operative banks. If
the very first part of the section is
read, then what it meang will be un-
derstood. It reads thus:

“The provisions of this Act as in
force for the time being shall apply
to or in relation to co-operative
societies as they apply to or in re-
lation to banking companies subject
to the following modications, . . .

These meodificationg are that sectlon
10 would not apply and the other sec-
tion would not apply and so on. They
are deleted for that purpose. They
are omitted for that purpose not for
the purpose of the banks. This is a
matter for the banks, No co-operative
societies are involved in this. There-
fore, the sectiong arve there. I do not
know how the hon, Member interprets
this,

It is entirely wrong I call it fan-
tastie, in order not to say that it is
8 misrepresentation.

SHRI SRINIBAS MISRA: We are
not expected to maintain a library of
@all the Acts. We depend wupon the
Parliament Library. Only yesterday
1 got a copy of the Act as amended
or corrected up to the 3Ist July,
1088. This shows that all these sec-
tions are omitted. So, the hon, De-
puty Prime Minister cannot,say that
it Is fantastic. I have wverifled that
Act 23 of 1965 had one section 58
inserted. In this section 56, the Act
was amended, so far as it was appli-
cuble to co-operative gocleties, and
three sections were omitted. Even
then, the oblection that 1 raised ves-
terday is valid. Had the hon. Minis-
1er looked carefullv into the wording,

1263 (Ai) LSD—10.
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he would have found out that the ob-
jection is still valid. It was amend-
ed by Act 23 of 1963,

SHRI S. M. BANERJEE (Kanmpur):
Now, a bigger objection has come.

SHRI SRINIBAS MISRA: I am go-
ing to prove that what the hon.
Minister has said is not-valid

Act 23 of 1965 reads as follows:

“Be it enacted by Paxliament
the Sixteenth Year of the Republie
of India as follows: —

(1) This Act may be called the
Banking Lawg (Application
to Co-operative Societies)
Act.

(2) It shall come into force , . "
Then it amends in Chapter II of the
Reserve Bank of India Act, and m
Chapter IIl it amends the Banking
Companies Act, and says:

“In the Banking Companies Aet,
1949 hereinafter referred to az the
principal Act, in the Long Title and
the Preamble, the word ‘company”
shall be omitted . . .".

Then, it amends something,

Then Part V is sdded, and Par{ ¥
says: 1

“The provisions of this Act as in
force for the time being shall ap-
ply . . .

I would like to stress tie words ‘for
the time being'. Ordinarily, the
drafting procedure is to say ‘as it will
stand amended from time to time'.
But here the wording ‘s ‘ag in force
for the time beimg'. which means as
on that day. It says: )

“ .. shall apply to or in relation
to co-operative societies as they
applv to or in relation to banking
companies subject to the following

modifications . . "

Then, certaln sections are omitted,
and certain sections are substituted
and certain sectiony are amended.
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[Shn Srinibas Mishra]

. Now, what the hon, Minister wants
to do by amendment is this. There
are two things. One is that the Act
as it is applies to banking companies,
ond the other is that the Act as modi-
fled by Part V, section 56, applieg to
co-operative  societies. this
.amending Bill the hon, Minister wants
to amend with respect to co-opera-
five societies those sections
are .net applicable to6 co-operative
societies,. Under the original Act,
some gections are not applicable to co-
eperative societies but they are being
amended now, .

Banking Laws

That being the position, the objec-
fion raised by me yesterday still holds
good, although I admit that the Par-
Hament Library should have correct-
od it by saying that section 56 was
there. But still my objection is valid.

Let me pgive you just one example.

SHRI S. M. BANERJEE: Which
@opy ig correct? We do not know.

SHRI SRINIBAS MISRA: Under
Act 23 of 1965; scction 10 was omit-
ted in its application to the co-cpera-
tive societies, In the present Bill, un-
der section 56 Government want to
say that sections 10, 10A, 10B and 10C
and 10D shall be also omitted. They
were not applicable to the co-opera-
tives. How can they amend some-
thing which is nnt applicable to co-
aperative societies? How can they
amend something which is not in
existence? Thisg is one point.

There is also a very sinister attempt
mere. Part IIA which consists of the
whole of section 36 was omitted in
fts application. Now, to Part IIA
fhere are other parts added, namely
JIA, IIB and IIC. Now, in part IIC
some provisions regarding labour
Bave been added. Under the amend-

g Act, Parts ITA and IIC were not
made applicable to co-operative socie-
figs, but part TIB is there, How can
Government do that? When Parts II,
TIA, IIB and IIC were not there ori-
ginally and they were non-existent,
Row could they repeal them and make

not applicable? It is something
which s very wrong.

AUGUST 2, 1868

.which

(Amdt.) Bill 3904
MR. SPEAKER: The hon, Member
says that this is also fantastic?

SHRI SRINIBAS MISRA: There-
fore, I say that it is fantastic,

SHRI SURENDRANATH DWIVEDY
(Kendrapara): What is the reply to
this point? Thig particular Bill is
applicable to certain co-operative
societies, These very provisions do
not exist at all. For instance, as the
Member has pointed ou!, there is sec-
tion 56. What is taie reply to that
point? If it is not there and does not
exist, how are Gove nment going to
repeal it? The hon, Minister must
make that elear. This is not fantas-
tic. I hope the Deputy Prime Minis-
ter will not come forward and say
that this is fantastic, even though he
may have a copy of the Act supplied
to him; we have got only the copies
supplied by the Finance Ministry or
the Law Ministry.

SHRI MORARJI DESAL [ have
not seen that copy. So, I do not
know,

SHRI SURENDRANATH DWI-
VEDY: I think it will be wrong om
our part to proceed with the Bill un-
less this position is clarified.

MR. SPEAKER: That will arise
only when we take up the clauses.

st w3 feed (AF) @ ag adt
§ awar &1 AU WM EOE T av
frow 340 ¥ @EA | SEH T84 QEAA
FEAFT IS | T T THET HAAT G
g T AT % T Y & &
ar A1 Wiy 7 Sy fFogowa g ar Ay
wiey fFagrd w¥ W dea
g =fgd | _
MR. SPEAKER: The hon. Mem-
ber can move for adjournment of the
debate; he can defeat the motion or
do anything. I know that he hag a

right to oppose the introduction and
he can do that.

wit g fomd : e GwwT AV
wifgd )
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.SHRI SURENDRANATH DWI-
VEDY: It is a procedura] matter, I
think that it wil] be very wrong on
our part to proceed with this Bill un-
less this matter ig clarified.

o €17 ma T (fre aw):
WY TATH ISTAT AT § oA TH FHIL
T A AN 2 AW G AF ER
T femwwm AgY @1 wrfaw @t
W TEE TGS | TR TEHET Tl
w7 7 g w1g W fey g g
BY AT GV W 99 S EEArE |

SHRI RANDHIR SINGH (Rohtak):
May | invite the attention of my
hon. friends Shri Kanwarlal Gupta
and Shri S:inibas Misra to section 8
of the Gencral Clauses Act? That
will give the remedy to their con-
tent on. This relale; 1o construction
af re.crences to repealed enactments,

.
“Where this Act or any Central
Act'—

The Bill is now coming— (Intcrrup-
tions). Let them apply their brains.

“repeals or re-enacts any provision
of a former enactmeni, then refe-
renzeg in any other enactment to
the provisions so repealed shall be
construed as references to the pro-
visions so re-enacted”,

o oy o (7f) ;¥ e i)
oW X A @ § .|

SHRI RANDHIR SINGH: How can
they understand? They have no
knowledge of law? This ig the reply
in regard to cl. 5 and cl. 10. About

SHRI RANDHIR BINGH: As re- .

@ards 36, there is a reference to sec-
don 28 of this Act, provision as to

SRAVANA 11, 1800 (SAKA)
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offences punishable under two oc
more enactments:

“Where an act or omission coms-
titutes an offence under two or mare
enactments, then the offender shall
be liable to be prosecuted and
punished under cither or any of the
two enactments but shall not be
liable to be punished twice for the
same offence,

This is the reply to both the con-
tentions of my hon. friend.

SHRI P. RAMAMURTI (Madural):
On a point of order,

SHRI H. N. MUKERJEE (Calcutta
North East): You, Sir, had indicat-
ed when you suggested that this mat=
ter might be mentioned at the time
when we took up clause by clause
consideration, that there is room for
diffe-ence of opmmion on this very
impertant issue. If that is so, it goes
to the root of the matter. Whether
you uphold it later on one way or the
other, is a very different propositiom.
At the moment, you have expressed
yourself being in doubt and since
it goes to the root of the matter, gince
this House cannot tuke cognisance of
a Bill which purports to amend sec-
tions which, according to Shri Misra,
do not exist, and since this ig a point
on which at this particular point of
time, you caanot make up your mind
—if you have made up your mind,
you may tell us so . ..

MR, SPEAKER: I have made up
my mind. It does not exist, as Shri
Misra has said, in the Library copy.

It is missing there. But in other
copieg it exists.
SHRI SRINIBAS %ISRA: I have

submitted my copy to you.

SHRI KANWAR LAL GUPTA:
Even in my copy. it does not exist.

SHRI H. N. MUKERJEE: He has
a right to point out this. It does not
matter if in one government publica-
tion copy it exists. Every govern-
ment publication copy is an authori-
tatively published copy, to be taxem
as an authoritative publication. ¥
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[Shri H. N. Mukerjee]

have not applied my mind to this
nB“:terﬁ b ;;lo not know if you have,
ut after having hearg the Depu
Prime Minister and Shri Misra, Ipu?l
myself in doubt. And when you had
suggested that this matter could be
agitateq later on, I thought that you
yourself also were in doubt. If it is
not go, please tell us, But if it is so,
then at this particular point of time,
we cannot proceed with consideration
of a Bill which is being impugned in
a manner which goes to the very root
of the thing, because we cannot take
cognisance of a piece of legislation
which purports to amend sections
which do not happen to exist. That
is the point that is made.

SHRI MORARJI DESAI: May I
say this? I just now got that copy.

MR, SPEAKER: How can it be that
In one copy it is not there while in
others it exists? They are all gov-
ernment copies.

SHRI MORARJI DESAI: ‘That is
what 1 am trying to explain. This
copy is modified upto the 1st July
1964, not 1968. But on that I find that
while putting that there, it is written
‘Corrected up to 31-7-68' and signed
by soembody. But when you Jook in-
side, they have scored out several
gections. That is nhow it is shown.
But there is nothing else mentioned
about it. There are some slips attach-
ed. I cannot say that this is the copy
which is available anywhere. But if
you get a copy anywhere which s
available, which is with me and which
we are using and which people are
using, where this exists ....

SHRI SRINIBAS MISRA: I got
the copy from the Parliament Lib-
TArY.

SHRI S. M, BANERJEE: We are
‘econcerned with the copies available
in the Parliament Library.

SHRI MORARJI DESAI: This is not
@ personal copy, this is the cOPY
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which is available in the market
Even granting what he says, I do not
know who has scored it out; whoever
has done it, has not taken again the
trouble to re-number the sections.
There cannot be an Act in which
there are sections 1 to 9, then 11 to
15, then 18 to 23 etc. There cannod
be an Act like that. You can see the
copy which is with me. This is not 8
thing which can be believed in by
anybody. It is somebody's mistake, 1
do not know whose mistake it is.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): The hon. Deputy
Prime Minister's argument is some-
what strange. He says an Act cannot
be like this. I have seen the Act of
1965 which is published in the Gazette
of India, which, under our statutes, is
the most authoritative publication.
There it is written that section 10 of
this very Act is omitted, as a’so some
other sections. If the corrections have
not been carried out in the particular
copy in the possession of the gentle-
man, it is not oven to the Deputy
Minister to ask, “How can such amp
Act exist?” It is the fault of the
office. The copy is supplied by the
Library; and the Library ig supplied
by the Department.

After the omissions were all carried
out, the Act was put in the Library
in July 1968, and there certain sections
are omitted, And if you look into
several other Acts also which are
printed in the Code, you will ﬁ.nd that
asterisks are placed where sections are
omitted.  Apparently, some mistake
was committed here in the office. It
is much better to gracefully admit the
mistake, an then go through the thing
once again.

Another argument put forward by
him is that it should have been point-
ed out in the first jnstance. The
Opposition ig not as well equipped a8
the hon. Deputy Prime Minister, and
sometimes there may be delay, but
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there is nothing wrong on our part to
have discovered the mistake even at
this stage. It is much better that
they withdraw the Bill. We are pre-
pared to go through the entire thing
again, except 36(d),

SHRI P. RAMAMURTI: The Deputy
Prime Minister was saying that it is
a fantastic thing that there can be
section 11 after section 9.

MR. SPEAKER: Why don't
forget that “fantastic”,

you

SHRI P, RAMAMURTI: Usual'y
when a particular section is omitted,
the amending Act also says that the
sectiong are re-numbered, but un-
fortunately in the Act that was passed
in 1965 there is no section which says
-that, after omitting certain sections,
the other sections will be re-numbe:-
ed. It is also common, when there
are two many sections, that they do
not provide for the re-numbering of
various sections, and the Banking Act
being a long Act, containing so many
sections, having been amended a
number of times, probably Parlia-
ment thought it unnecessary to re-
number the sections, putting asterisk
ma ks. That is how you will find
section 11 after section 9. When the
Act is printed, they wi'l put section
10 ang put an asterisck mark and a
footnote saying that it is repealed.
That is how it iz done. If the hon.
Finance Minister is aware of the
ordinary course of legislation that is
resorted to in this Parliament and
country, he would not make this
fantastic claim that it ig fantastic,

SHRI MORARJI DESAI: May 1 say
that the mistake is in the other Act;
it should have been written ‘applica-
ble to the co-operative societies only’.

SHRT KHADILKAR (Khed): I have
tried to find out the truth about the
point of order which was raised yes-
terday. Yesterday, I saw two copies.
One was not properly corrected, Per.
haps he got hold of a copy which was
not properly corrected, So, T got the
Code itself which was the authorita-
tive text. According to this Cods,
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section 3 ef Part I applied to co-
operative societies in certain cases;
that exception has been noted,
Secondly, *any otner co-operauve
society except in the manner and to
the extent specified in part V......"
Another exception has been empha-
sised, In Section 5, it says “No bank-
ing company...... " There are several
parts. Part V which has been printed
by the Reserve Bank almost a: a
separate Act says that section 10 shall
be omitted. On that basis, Mr. Misra
raised a point of order yesterday. 1
have gone through the Act very care-
fully. So far as the omission of
section 10 is concerned, that is an
exception which has been made in
section 3 itself; it was not deleted.
In the confusion yesterday, 1 couid
not decide that point. Section 10
sha'l be omitted in relation to co-
operative societieg only.

SHRI SURENDRANATH DWIVE-
DY: He has accepted that.

SHRI KHADILKAR: He got hold
of an Act which was not corrected
pooperly and therefore there was
some confusion.

As for the present point of order
that has been raised by him, I could
not just now make up my mind.

MR. SPEAKER; Anyway it is clear
now. The point of order mentioned
by the Deputy-Speaker was on the
basis of the code that was in the
Parliament-Library. Now, it is clear-
ly seen. 1 also verified in the Cham=
ber before I came here. The correc-
tion ought to have been made and it
should have saigq that it does not
apply to the co-operative societies.
Instead of that, they proceeded on the
basis of what Mr. Misra said. He
could not be bamed. On the basis
of the wrong correction, he htd done
s0. I think we can now proceed with
the Bill. Shri N. Dandekar.

sft dfr T s St ey
wifre & &1 waf va aog O ooy
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" [Shri Srinibas Mishra)

SHBI SURENDRANATH DWIVE-
DY: The point of order has not been
disposeq of.

MR. SPEAKER:
Mr, Dandekar.
st wq fawr: & fox fraw 340 %
mﬁa faare_eafra_sr % fag
FirH €|

I have called on

MR. SPEAKER: It is a
matter; you can oppose it.

SHRI SRINIBAS MISRA: Shall I
take it that the point of order that I
raised today had been ruled out?

different

MR, SPEAKER: You can gppose the
Bill.
SHR] SURENDRANATH DWIVE-

DY¥: The point of order raised today
has not been considered.

MR. SPEAKER: Yes; I considered
it and I have not allowed it.

SHRI P. RAMAMURTI; I am rais-
ing another point of order. I refer to
section 36 of the o igina' Act which
ig being amended. Section 36 of .he
original Act says that the Reserve
Bank may during the course or after
the completion of any inspection of
the banking company under section
35 by order in writing impose such
terms and conditions as may be spe-
cifled therein. It says certain things
then. That is, what the Reserve Bank
is empowered to do. Then, Part A
comes. It is a continuation of that
section: “Where the Reserve Bank is
satisfied that in the public interest or
for preventing the affairs of the bank-
ing company being conducted in a
manner being detrimental” and so on.
It can do certain things. Where any
arder is made in respect of a director,
then gection 36B comes. “I! the
Reserve Bank is of opinion that in
the interests of a banking company
or Its depositors it s necessary so to
do, it may, from time to time by order
i writing, appoint with effect from
such date...” etc. The entire section
38 deals with certain powers which
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should be given to the Reserve Bank
for the purpose of seeing that

the management of these differ-
ent banks i3 conducted properly.
The entire section is nothing else.
And it is this section which we are
supposed to be amending—whatever
you have put in here—at the moment,

If you take the proposed section 36;
you will find:

“If, upon receipt of a report
from the Reserve Bank,....failed
to comply with the directions..”
etec.

The who'e thing is in order here. If
the Reserve Bank is empowered to do
certain things and give certain direc-
tives to the various banks and if they
fail to do that, what should be done
is, the Government can take them
over. It is quite in order. But then,
another section, 36AD, is now being
sought to be inserted here which says:

“No person shall obstruct any
person from lawfully entering or
leaving any office”, ete.

What has this got to do with the
directives, to the powers that are be-
ing given to the Reserve Bank? It is
entirely alien to the whole scope of
that section. Not only a'ien to the
whole scope of the Bill, but it is even
entirely alien to the powers that are
sought to be given to the Reserve
Bank. That is why 1 say that you
cannot somehow or other put in
gsomething here, and I am objecting
to it. Of course, Parliament is entitl-
¢d to legislate anything, but after all,
legislation has got a certain method.
When we are supposed to be discus-
sing certain things, the discussion is
brought to bear upon that. When we
are discussing what should be the
powers of the Reserve Bank and how
the management should behave with
regard to that, suddenly, you cannot
insert a criminal offence there. How

can this Parliament, when we zve
discussing something else, bring to

bear its mind on an entirely different
subject altogether? Therefore, I think
that this is a wholly obnoxious p!ece
of legislation:
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MR. SPEAKER: You are going into
the merits of the Bill,

SHRI P, RAMAMURTL: 1 am rot
going into the merits. I am only
talking about the propriety of it
Can such g piece of legislation be
passed by Parliament at all? It is
absolutely out of order. How can you
have this?

AN HON. MEMBER: It is
placed.

SHRI P. RAMAMURTI: How does
il come here? What hag the Reserve
Bank got to do tith this, I do not
understand.

MR, SPEAKER; Ags you #ay, it may
be obnoxious; it may be wrong; or it
may not be worthy of this Parliament,
but you have the right to oppose the
Bill when the time comes. But I do
not think you have made any point
that on some constitutional grounds
the Bill cannot be introduced and all
that.

SHRI P. RAMAMURTI: It is a
mockery of Parliamentary discussion
jtself. 1 seek your protection, the
protection of the Speaker on this
matier,

MR. SPEAKER; You may throw it
out if you want.

SHRI P. RAMAMURTI: Sir, my
point is, you as the custodian of the
House, as the custodian of Parliamen-
tary discussion, have got to do certain
things. 1 am requesting you to exer-
cise your discretion, whether the
Deputy Prime Minister can be allow-
ed to make a mockery of this Parlia-
ment,

SHRI MORARJI DESAI: It i» mot
tagged on to the section which the
hon. Member pointed out and to
which he says it does not apply. The
amending Bi'l says: “After Part ITA
of the principal Act, the following
Part shall be inserted,” namely, “Part
TIB.” It is not attached to that sec-
tion. This is Part TIB.

SHRI P. RAMAMURTI: Of
same section, 38.

mis-

the
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SHRI MORARJI DESAI: Not in the
same gection. We have given a difiés
ent part altogether. This is sectiam
36AD; it has a different nomenclature:
a different number given to it. Tt &
not the same number; it is not part of
the same thing.

SHR] SRINIBAS MISRA: I have s
point of order. The question is this.
We can take away, or thisg House has
the power by legislation to take away
somebody's property. This House has
the power, under the Constitution,
direct somebody to use the property
in any manner directed by this House,
in any manner the Housé may by law
direct, But the Constitution does not
give the authority to this House tp
say to a person, ‘“You give up your
property. We wil! manage it". I am
not opposing it as such but I am refez-
ring to it that it will be unconstitu-
tional when passed.

MR. SPEAKER: Do you want W
say what the courts are likely to say
about the Act?

SHRI SRINIBAS MISRA: No, Sir.
Are we to pass & law which will ba-
come unconstitutional?

MR. SPEAKER: There may be
difference of opinion, I do not think
1 can take a decision on that. I am
not competent to say what decisian
the courts would take. It is for the
House to decide whether it Is
against the constitutional provisions
and is likely to be thrown out, The
Speaker should not arrogate to himself
the power to decide it. Because yom
have put him in the Chalr he cannot
arrogate to himself the power to say
that this is against the Constitutiom.
If 502 members cannot decide that
this is against the Constitution, yom
shoulg not put that responsibility on
one man who is sliting in the Chalr.
If you think it 1s againet the Cons#i-
tution or is likely to be thrown out
bycourtl,lenhel'-louudlrcusitmﬂ
take g decision. Don't put that res.
ponsibility on the Spraker.
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(iv) Moreover, there is a great
danger of the Banks falling under
Congress Party Control under the
new dispensation without being
liberated f.om the influence of
Big Business in any way. This is
borne out by the fact that several
Congressmen have been appointed
directors, wviz, Messrs Utsov
Parikh and G. B. Nawalkar (Bank
of Baroda); Tribuwanadas Paiel
(Central Bank); Shantilal Shah,
M. P., Kantilal Ghia, M.LLA, S. N.
Desai ang Raghunath Singh
(Union Bank); Jashbhai Patel
(Bank of India), and Maganbhai
Patel (Bank of India).

T s ag §

*“(v) The Thacker affair has
also established beyond doubt the
co lusion between Big Business,
Bureaucracy and Ministe's. It is
established that the Minister for
Industrial Development and his
senior civil servants had given
their consent to Prof. Thacker's
accepting directorship of a lead-

" ing Commercial Bank and but tor
the opposition of Mr. Mbnhan
. Kumaramangalam and Dr. Pa-anj-
ape and vigilance of Parliament,
the deal would have gone through
121 the inquiry into one aspect of
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monopoly sabotaged. It is, there-
fore, necessary to give directions
which will ensure that Chairman
and Boards of Directors of the
Banks do not become gubservient
to the ruling party.”
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13 hrs.

MR. SPEAKER: Later on, when we
meet after lunch, we shall hear the
Chairman of the Committee,

SHRI S. M. BANERJEE: Sir, there
is no rule under which he can be ask-
ed to clarify the position. A similar
situation arose when an amendment
came regarding an earlier Bi'l and
it was pleaded by some hon. Members
that the Chairman has got a right to
delete anything. But then it was
said “hat he can only delefa with the
pormission of the Member concerned.
He-e an important portion hag been
deleted.

MR. SPEAKER: The point raised
by Shri Limaye is an important one.
That shou'd be discuss>d as to whe=-
ther the Chai'man has a right to de-
lete something or not.

oy e ww: 7 fafqr aa &
& sy St fradi

MR, SPEAKER: The qu~s'ion is
whether he has the right to delete
something. It is a separate question
and it should be discussed by the
members of the Rules Committee or
somewhere else,

sy wa it v F daar Adf
g o W AN g T wram
w=t & fag & Hifagm)

-

MR. SPEAKER: This is ‘he first
time that I hoar about this. If the hon.
Member had written to me earlier I
could have taken a decision earlier. 1

think that is a bigger question not
pertain‘ng {0 this Bil] alone. The
point to be detided is whether the

Chairman of g Committee can d-zlete
some portions of a minute of dissent.
That is a separate question which can
be discussed and a decision taken.
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SHR] S. M. BANERJEE: Sir, I want.
your guidance on this. I want to
quote from th= minute of dissent sent
in by Shri Madhu Limaye and also
Shri Indrajit Gupta. I am aware that
while they subm:tted their minute of
dissent a particular paragraph was
there. But now I find that that para-
graph is not in the printed report. It
has bezn omitted intentionally or un-
intentionally. But how can the re-
port be complete wh=n tha' particular
point raised by some Members jg not

there? How Tan we discuss an in-.
complete report? :
SHRI P, RAMAMURTI: Sir, the

Parliament appointed a S»lezt Com-
mittee to consider a Bill. When Par-
liament is again discussing the Bill as
it has emerged from the Select Com-
mittze Parliamant is entitled to know
what points were raised in the Com-
mittee and how the Members had re-
acted to the provisiong of the Bill, 1f
the Chairman of the Committce, with-
out having a right to do so, d-lete
certain views expressed by certain
hon. Members, how is ‘his Parliament
to know what hag been the opinion of'
various Members? Therefore, this re=
port ig incomplete. This is not a pro-
par report. Sir, I request you to hold
it back, let us have the full report,
allow us ty go through it and apply
our mind and then we can take it up
h~re and consider {t. Otherwise, Sir,
there need not be a Select Commiltee
at all, '

MR. SPEAKER: T wish T had known
abou. this ong or two days earlier.
Then a decision could have b2en tiken
by now. Anyway. let us hear the-
Chairman of the Committee when we
m~et after lunch. Let us adfjourn for
lunch now aud meet ugain at 2.00.

13.05 hrs,

The Lok Sabha then adiourmed for
Lunch till Fourteen of the Clock.
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The Lok Sabha re-assembled after

Lunch at five minutes past Fourteen

.of the Clock.

[MRr. DEPUTY-SPEAKER in the Chair].

BANKING LAWS
BILL~—contd,

(AMENDMENT)

MR. DEPUTY-SPEAKER: Shri
Dhillon.

SHRI S. M. BANERJEE: Sir, before
he makes a statement, I wish to say
something un this point of order so
that he may reply to that also,

MR. DEPUTY-SPEAKER: Already
he hag stated his case.

SHR] S. M. BANERJEE: I was on
my legs, when the House adjournzd
for lunch.

SHRI THIRUMALA RAO (Kaki-
nada): May I make a submission?
When the Speaker adjourned the
House for lunch, the Chairman of the
Select Committee, Mr. Dhillon, was
called upon to make a statement and
the Speaker said that he would make
it at 2 O'Clock when the House re-as-
sembled I suggest¢ he should have pri=
ority before Mr. Banerjee takes the
floor.

SHRI S. M. BANERJEE:
a point of order,

MR. DEPUTY-SPEAKER: So far
ag the Minute of Dissent jg concerned,
you are not g signalory to it

I rise on

SHRI S. M. BANERJEE: I am not a
signatory to it. But once a point of
order has been raised, once an issue
hag been raised, in the House, it s
the property of the House. My Party
Member, Mr. Indrajit Gupta, is» a
signatory tp it. Kindly hear me,

MR. DEPUTY-SPEAKER: Please
resume your seat. When Mr. Madhu
Limaye raised thig matter and it was
brought to the notice of the House,
the Speaker said that the Chairman of

AUGUST 2, 1988

(Amdt) Bill 5920

the Select Committee would be
heard . . (Interruptions) H 1
need your help. I will take it.

SHRI S. M. BANERJEE: Kindly
hear me for a minute. The first sig-
natory is Mr, Madhulimaye and the
second signa‘ory is Mr. Indrajit
Gupta whp belongs to my Party, the
CP.I Unfortunately, Mr. Indrajit
Gupta hag gone to attend the meet-
ing of the Naliona) Counci} which is
being held in Delhi. Otherwise, he
would have expressed hig views, I
have been asked to express the view-
point of my Party, specially the view
point of Mr. Indrajit Gupta.

SHRI SAMBASIVAM (Nagapath-
nam): A point of order cannot be
raised by other persons.

MR. DEPUTY-SPEAKER: The
ma’ter i3 before the House. How can
I shut him out?

SHRI S. M, BANERJEE: Anyone
can speak now.

May I invite your kind attention to
Rule 303(6)? It says:

%(8) It in the ovinion of the
Speaker a minute of dissent con-
tains words, phrascs or expres-
sions which are unparlimentary
or otherwise inappropriate, he
may order such words, phrases of
expressions to be expunged from
the minute of dissent.”

We are proceeding on an assumption
that this pariicular portion of the
Minute of Dissent which was givea
by Mr. Madhu Limaye and my hon.
colleague Mr. Indrajit Gupta and
others contained somothing which,
according to the Rules, was unparlia-
mentary or otherwise {nappropriate,
which {he Chairman, in the casq @
the Select Committee or the Speaker,
in the case of the House, thought 1t
best to expunge.

Then, I would invite your kind
atten’lon to the Directions by the
Speaker, Direction 91(1) says:

“If in the opinion of the Chalr-
man, s minute of dissent contains
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‘wards, phrases or gxpressions
which are unparliamentary, irre-
levant pr otherwise inappropriate,
he -may order such words, phrases
or expressions to be expunged
from the minutes of dissent.”

Now, that particular portion hag been
read and very ably explained by my
hon, frieng Mr. Madhu Limaye. That
portion—the English language as I
know—did not contain any sentence
or words which could be construed
ag unparliamentary or otherwise inap-
propriate or something like that. So,
my submission is only this namely
that we would like to hear from the
chairman of the Select Committe, Shri
G, S. Dhillon, for whopm I have
the greatest regard, the circumstan-
ces under which he expunged that par-
ticular portion without information to
the Member or Memberg concerned.
Did he rely on Rule 303 (6) and di-
rection 91(1) of the Directions by the
Speaker, or wene there other conside-
ra ions which led him to believe that
that portion was not fit to remain in
the minute of dissent? Before you give
your ruling, I would like to hear him
on thig point.

SHR!I G. S. DHILLON (Taran
Taran): The minute of dissent sub-
mitted by my hon. friends who were
members of the Committee ran into 13
paragraphs. I found that paragraphs
4 and 5 were not at all relevant to the
main issue, They were rather full of
insinuations and certain reflections.
In one paragraph they hed tried to
drag into the minute a certain political
party and a number of persons who
could never have been given any op-
portunity either in the Select Com-
mittee or anywhere else. The refer-
ence relating to the Thacker report
wag absolutely out of context and
completely irrelevant. Under the au-
thority given tp the Speaker under
rule 303 and under Direction 81 of
the Directions by the Speaker, I held
the opinien that out of the 15 para-
graphg which might run into a report
mueh bigger perhaps than the report
of the Select Committee itself , . .
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SHRI S. M, BANERJEE: So what?

SHRI G. S. DHILLON: So, I thought
that it was quite irrelevant and con-
tained insinuations and not at al] ap-
propriate to the issue. That was
within my discretion and 1 held that
opinion. I consulted the office and
again looked into the ma‘ter, and
after g good deal of deliberation I
arrived at this conclusion that this
was not relevant to the issue.

Ag regards my hon. friend's point
that it ought to have been conveyed
to the Members concerned, I am very
sorry 1 did not do s0. I had met a
number of them, but T was through-
out under the impression that the
practice as it has gone on in *his office
for years is that no hon. Member has
been informed at any timg about the
decisions taken by the chairman in
regard to the minutes of dissent ., . |

SHRI S. M. BANERJEE: In that
case, the minute of dissent should
have been wri'ten by the chairman
himself why should he ask the Mem-
bers to write it?

MR, DEPUTY-SPEAKER: Order,
order, This is not fair. Hg Is only
saying objectively what had happ=n-
ed.

SHRI G. S. DHILLON: I do not
know, and I was never shown any
instance regarding that. Otherwise

they are all my good and dear friends,
and if it had been within my know-
ledge that the chairman should also
explain to the Members the reasons
why he exercises his discretion in =
particular way, certainly I would have
welcomed any of them and explained
1o them the position.

st e A (T gfaw):
weqw s, & W ¥ egaTaT wTgAr
g wok a@E & 39 faed A A
N wga I fear @ w Oy
Rl et v
R f.....
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MR. DEPUTY-SPEAKER: Shri
George Fernanades may please re-
sume his sesat.

If T have to permit anybody to
speak now, then I should permit first
Shri Dattairaya Kunte who had got
up first. But what I would suggest
is that let the hon. Member listen
first to what 1 have to say about it,
and then if he has any doubts later
on, I would permit.

A sTHw: wiT 303 (6)
ey, ... (=wI=) ..... TN
wfawre & € ¢ whw w1 wfawr
g wr it S g g A
wfiwT wrwfasrc g

MR. DEPUTY-SPEAKER: First, it
hon, Memberg listen tg me, I have
heard the chairman of the Seleet
Committe2. The usual pract ce which
1 have followed is ‘hat when any-
thing is tg be deleted, we usually
eonsult the Member concerned and
point out that such and such a thing
is inappropriate or such and such a
thing is not called for. I have cbserv-
ed this bzcause in one of ‘he comm't-
tees T had to correct a minute of dis-
sent. I sent for the Members and then
corrected it.

In this particular case, except for
this, the Chairman of the Selcet Com-
mittee has acted quite correctly, and
there is no question about it.

Since the matter has been brought
bofore the House, I think that in all
fairness, because ] have gone through
the relevant rule and alsg the Direc-
tion, that these two paragraphs need
to ba restored. 1 consider I* that they
would be taken as restored and cor-
rection would be issued.

SHRI S. M. BANERJEE: It should
be reprinted. We do not know what
the paragraph is,

MR. DEPUTY-SPEAKER: .Shrl
Madhu Limaye hag read it out already.
If necessary, ] would ask him to
read it out again.
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SHRI S, M. BANERJEE: It shoul®
be circulated.

MR. DEPUTY-SPEAKER: -I have
already said that it will be circulat~
ed

s vy fond: uw oo A A

gfre | &Y s Safera 78t & ag =
& ?

SHRI1 P. RAMAMURTI: After hav-
ing given that decision you should
hear me. You should not behave in &

ictatorial way.

MR. DEPUTY-SPEAKER: After my-
ruling there can be np debate on it,

SHRI P. RAMAMURTI: I am not
debating on it. I just want to make a
submission.

MR. DEPUTY-SPEAKER: I shall
not hear anything on the ruling. I
have given my final ruling that the
paragraphs will be restored.

oy foaw cag S §
T AT 9TF WIECR |

MR, DEPUTY-SPEAKER: All other
points of order were overruled

SHRI P. RAMAMURTI: I have got a
new point of order.

MR, DEPUTY-SPEAKER: The
Speaker has already gaid that if on any
particular clause there is any point of
order we shall consider it at that
time. But point of order of a gene-
ral nature regarding the structure of
the Bill was overruled.

of o fomd : wmad Foig A AY
TeOw B W T IEA ATE R
WY | WY T g AT

ot ot woAw : IEwY W
A A

2 ww wa gi M wew @
W |
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MR. DEPUTY-SPEAKER: I have
restored the paragraphs. What more
does the hon. Member want?

SHRI P. RAMAMURTI: We are not
challening the ruling. We are thank-
ful to you for that.

it q9 7% 508 @ & g
QATEZ WTH AT J&aAT & WY 1 &
WA FT | WY I A AL

W W G S W WY ST HE=T
fer aga & afgan faar 1 aga wsen
daar fear | gw SEET @@ OFQ
£

w9 Y 305 WY AL IEqT H
A AR IRLL

“The Secretary shall omuse
every report of a Select Committee
to be printed, and g copy of the
report shall be made available
for the use vf every member of
the House. The report, and the
Bill, as rcported by the Select
Committee, shall be published im
the Gazette.”

wa W1y 7 AT § wesl & T agt
qfem A wam g E STFA LI
¥ % g% g fagr 1 ma AT O3
fad % gat ax ag7 & foy wv E A
g7 s ¢ fs 305 Fraw & sy
grfRre & faae ams foqz ¥ a9,
qm, W& dawrs 7T A X,
= TOUTE T §Iq ST wF A AT
ger & WY ater 9 At T F 9]
ot £ ¥ 9 AT FT AT AT | T
ag g f@ g A o7 fadmy )
g g 1wt T fgpa §f v
= g @ wifs ag faw st Q@
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qU IeH § WRT | THG &7 ¥
T T TTURT W1 §F 837 & G0
s & faragi & 1ag & §, oy fwawY
A =g fae wrs fedz fomr a1 349,
BITHT 01 0T §T FE W T T g
AT | §OHY o o ¥ & FOarw
Jarfr sos A faar  fr ¥amr 9aw
BT /X GO gIE4T By I

“The report and the Bill as re-
por ed by the Select Committes
shal] be published in the Gazeite.”,

g 9 W fawr 305 & frar & 3z g
g aF T faq 9T agg g raem
g

SHRI P. RAMAMURTI; I am very
thankful to you for restoring those
two paragraphs, When Parliament
refers a particular Bill to a Select
Committee and when provision has
been made that the report shall be
printed and circulated to the Mem-
bers, what is the intention behind itr
The in ention is that the Bill could
not originally be considered in such
detail by Parliament as a whole and
the efore we have remitted it to a
Select Committee where a detailed
discussion could take place. Every
m>mber of ‘he House must know ful-
ly what exactly has been the opiniom
of every member of the Select Com-
mittee in orler that he mav bring
to bear his points in the discussion in
Parliament when tha’ Bill is taken
into consideration after it hag come
out of the Select Committee. Then
only proper discussion could take
place. It {g quits likely that Mr.
Dandeker. for example, after knowing
fully what exactly has been the mi-
nute of dissent of Mr. Limaye and
others, might change his opinion or
at least he might think of it. There-
fore, you must give an opportunity
to every member to unierstand fully
what has been the minute of dissest.
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[Shri P. Ramamurti]

By asking Mr. Limaye {0 read out and
all that, we are reducing the entire
proceedings of the Select Committee
to a farce. If you say that, then you
need not print i at all, everything
could be rcad out. So, nothing 1a
going to ba lost.  After all, thig could
be printed in the night; you circulate
it tomorrow, give us a few hours so0
that we can understand thge whole
thing, and on Monday you can take
it up. By this, nothing is going to
be lost. Why are you hurrying up
like this? Having restored it, you
must takg it to ils logical conclusion.
Why are you stopping in the mid-
way? You take it to its logical con-
clusion. Now only half an hour is
left. Why should we hurry about it?
Take it on Monday.

MR. DEPUTY-SPEAKER: Your ar-
gument, is very clever. But it should
not be a question of time; it s a
quest.on of principle. You have cnun-
ciated g principle. If I accept it, after
vestoration, 1 will act on it; if I do
uot accep’, I am perfectly within my
rights to call Mr. Dandekar {0 make
his submission for a few minutes.

SHRI H. N. MUKERJEE: We all ap-
preciate highly the principleq stand
which you have taken by diracting
restoration of those paragraphs. We
would like you to persist in that prin-
cipled attitude because procedure has
a certain sanctity in this Parliamen-
tary set-up, whether we like it or
not, it is a different matter—some of
us do not like it. In the Par'iamen-
tary set-up, procedure is extremely
important. We do have to have fool-
proof legis'ation; we do have to be-
bave so that the Deputy Prime Mi-
nister of our country does not find
himsslf in the soup. We have, there-
fore, to order parliamentary proceed-
ings in a farhion that no loopholeg are
left unplugged if our ingenuity is
available bi time,

Now what has happened? Largely
on - account of your direction, this
House is now confronted with the po-
sition that som-zthing els: is going to
e added to the nobe of dissent that
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we have there. This House presumably
proceeds en the basis of certain docu~
mentation presented before it. That
documentation is going to be altered
in certain regard. It may not mean
a lot of difference, but, on principle,
it is something which is very im-
por-ant. Therefore, since procedure
is important, you have to take a more
principled stand and see to it that
the discussion is postponed half an
hour or so. Heavens will not fall
down if it j; postponed by half an
hour.

SHRI RANGA (Srikakulam): [ do
no’. wish tp take much time. [ am in
agreement with my hon. friends in
what they have said. The report of
ths Select Commitee, as has been pre-
sented here, is incomplete. The whole
of it should have bzen presented al-
together at one and the same timée.
But it was not go. It took all the
trouble and patience of this House
and the persistence of my hon. fri-
ends to draw our attention to some-
thing that is supposed to have been
written, He read it out. I thoupght
I heard it. But I cannot trust my-
self {o think that I have heard it tul-
by and digested it properly also. Here
is also rula 305 tn which attention has
been drawn. Therefore, I personally
feel ‘hat it would be best if you give
us time. Let it be printed and cir-
culated tomorrow. Then we shall
take it up tomorrow or at any other
time that may be fixed by you or by
the Minister of Parliamentary Af-
fairs.

SHRI G. S. DHILLON: I am rather
very much enlightened by your rul-
ing. If it had only be»n suggested
that some amendment should be im-
troduced in the Directions that the
Speaker could at any timg in the
House overrule the discretion of the
Chairman of a Committee, then it
would have been much better, rather
than bring it ag a bolt from the blue
(Interruptions). You have givea
your ruling, and I think, when you
have done so, it is a natural corellery
that you have landed yourself in other
procedura] complications and yom
cannot get out of them. You must up-
hold their polnt of order.
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.MB.  DEPUTY-SPEAKER: I will
s out the particular Direction,
under whot direction I have acted.

SHRI G. S. DHILLON: I was advis-
ed by your office that I have got full
discretion and there ig no practice to
intimate anything to the members,

" SHRI S. M. BANERJEE: This is
Yery bad. It is casting aspersions on
you.

SHRI G. S. DHILLON: I am not
controverting or contesting anything.

MR, DEPUTY-~SPEAKER: He is
under a rmisconception.

This is Direction 91(2):

“Notwiths anding anything con=
tained in (1) above, the Speaker
shall have the power to order ex-
punction® in like circumstances
or to review all dec’sions regard-
ing, expunction from minutes of
dissent and his decision shall be
final™.

So far as tihesc objections are con-
cerned, these two paragraphs are res-
tored not for giving an opportunity
to the members coneorned; otherwise,
the question of persuading others to
modify the’r opinion and so on would
have come. I have restored them.
These ‘wp paragraphs are not rele-
vant to th® clauses or anything con-
tained therein in the amended Bill. It
is an opinion expressed, Therefore, I
do not think that resteration and
circula’ion of these paragraphs will
in any mnnner affect the course of
the debate.

SHRI . SREEKANTAN NAIR
(KRuilon): How do you know it is not
‘relevant?! You do not know.

SHRI SIIEQO NARAIN (Basti): 1Is
this the way to speak to the Chair?

SHRI M ORARJI DESAI: After your
ruling, there is no alternative except
te adjourn the debate to Monday.

MR. DEPUTY-SPEAKER: I do not
agree,

SHR] TENNETI VISWANATHAM
(Visakhapitnam): May I suggest that
we proceed to the next item of busi-
neas? .
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MR. DEPUTY-SPEAKER: They are
mere expressions of a political vpinion. .

SHRI SURENDRANATH DWI-
VEDY: 1 want to have a clarifica-
tion. Whether it is political or not,
these two paragraphs which had bsen
omitted have been restored. I want to
ask whether that also formg part of
the Select Committee's Report or not.
It it is part of the Report, that must
be before us before we proceed with
the discussion. It is not that you can
pasg on like that,

SHRI N. DANDEKER (Jamnagar):
May I make a subm’ssion? T am going
to speak in support of the proposition
that has been submitt-d to you, name-
ly, that this Select Commi tec's Re~
port perhaps is not complete. It .Is
on that document that we are de-
bating the Deputy Primc Minister's
Motion that the Sel@ct Comm‘ttee’s
R:opart be taken intg consideration.

I would like to add to “hat 5 word
on merit about that note. In fact,
on one particular aspect of these
paragraphs, I had a discussion with
Shri Madhu Limay., I t"ought he was
ineluding it in his minute of dissent;
therefore, I did not make a reference
tp it in my note of dissent, becaus?
I do ragard as of somp importance,
one particular point, political influ=
ence, It is of the utmost imporiance;
I attach a good deal of importance
to it and as I said, since he was going
to include it in his minute, I did not
refer to it in mine, boeause I do not
like overlapping, T do not wish to
discuss that paragraph now but I
do suggest it js important. The Motion
before us i{s that the Report of the
Select Committee be taken inty con-
rideration. The Select Committee’s
Report is, unfortunately, not com-
plete.

MR. DEPUTY-SPEAKER:
restoration and circulation?

SHRI N. DANDEKER: Every mem-
ber hsg got to have it; every member
has got to apply his mind to it. I be-
lieve the Deputy Prime Minister has
also very kindly and properly agreed’
that this Report is not complete with-
out those paragraphs.

After
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SHRI TENETI VISWANATHAM: In
the circumstances, I move that we
proceed to the next item.

MR. DEPUTY-SPEAKER: If it is
‘the sense of the House . .. (Inter-
ruptions.) '

SHRI MORARJI DESAI: No, Sir:
you have to decide,

MR. DEPUTY-SPEAKER: I
hold that because these two para-
graphs are restored and circulated,
that will not in any manner affect the
.debate . . (Interruptions.)

‘We proceed to thg next item.

still

14.31 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): ] move:

*“That the Bill further to amend
ihe Public Premises (Eviction of
Unauthorised O:zcupants) Act,
1958, as passed by Rajya Sabha,
be taken into consideration.”

The Public Premises (Eviction of
Unauthorised Occupants) Act, 1958
was enacted to provide For speedy

machinery for the eviction of un-
au'horised occupants I=Sm  public

premiszs and recovery of agrears of
rent and damags2s for unauthorised
occupat on of such premises. The Act
empowers the competent authority
called the ‘Estate Officer’ to evict any
person in unau horised occupation of
public premises. The Act stipulates
that after a show cdus? notice and
after giving the unauthorised occu-
pant a reasonablz  opportunity of
‘being heard, the estate officer may
‘make an order of eviz{ion for reasons
to bs recorded therein .recting that
the public premisgy shall be vacated
‘by all unauthorised BecedFams. In
4he event of non-compliance with the
eviciion order within 30 days, the
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estate officer or any othey duly autho-
rised officer may eflet (W§i™ person
[rom, and take possession of, the pub-
lic premises. The Act also provides
for recovery of rent and damages as
arrears of land revenue,

Similar provisions exist in the Pune
jab Public Premises and Land (Eviec-
tion and Ren. Kecovery) A«t, 1959
prevailing in Punjab and Haryana,

In April, 1967, the Supreme Cour
declareq section 3 of the Punjab Pub=
lic Premises and Land (Eviction of
Hent Recovery) Act void on the
ground that it conferred an addition-
a] remedy over and above the usual
remedy by way of sui’. The Supreme
Court held that provisia of Lwo al=
ternative remedies to {he Govern-
ment and leaving it fo the unguided
discretion of the Collec’'or tp resort
to ong or the other and to pick and
choose among those in occupation of
public premises was discriminatory
and therefore it violated article 14
of the Constitution.

As the objecis ahd procedures
prescribed by the Central Act, which
we propose to amend are gimilar to
those of the Punjab Act, we felt that
there was risk of the Central Act also
being struck down by the Supreme
Court, if challenged. W4, therefore,
thought it necessary that a suitable
amendm-~nt should be made in the
Central Act so ‘hat the ordinary re-
medy by way of civil suit may be
taken away.

The Act also empowers the Central
Government to recover rent ang da-
mages in respect of the public premi-
ses as arrears of land revenue. We
propose to amend fhe Ac’ in provide
that in the matter of eviction as well
as recovery of arrears of rent and
damages in respect of pub'ic premises,
only the procedure prescribed in the
Act shall apply. No Civii Court
shal] have ‘he jurisdiction to enter-
tain any suit or proceeding in  res-
pect of the eviction of any unautho-
rised occupant of public premiseg ot
recovery of the arrears of rent end
damages.
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The ‘Public Premises’ as deflneg in
the Act are premises belonging to
the Centra] Government, the Delhi
Development Authority, Municipal
Corporation of Delhi. and the New‘
Delhi Municipal Committee.

We found that the Government
Companies as deflned in the Compa-
nies Act, 1856 (in other words those
in which not less than 51 per cent of
the Capital is held hy the Central
Government) were also faced with
the problem of eviction of unautho-
rised orcupants and recovery of rent
and damages, We, therefore, felt that
the premises belonging to Govern-
ment Companies should also be

brought within the purview of the
Act
The Public Premises (Eviction of

Unauthorised Occupants) Amendment
Bill, 1968 accordingly was introduced
in the Rajya Sabha on the 5th March,
1968. It could not however be passed
during the last session of the Rajya
Sabha.

On the 28th May, 1968, the Delhi
High Court held sections 5 and 7 (2)
of this Act to be ultra vires of the
Constitution on the same grounds as
those mentioned by the Supreme Court
in the Punjab case.

It was, therefore, considered neces-
sary to promulgate an ordinance on
the lines of the Public Premiseg (Evic-
tion of Unauthorised Occupants)
Amendment Bill, 1968, introduced in
the Rajya Sabha and pending in this
House. The ordinance was issued on
the 17th June, 1968.

The Bill introduced in this House
on the 5th March, 1988 and the ordi-
nance did not cover premises belong-
ing to statutory corporations such as
the Indian Institutes of Technology,
the Indian Airlineg Corporation, the
Air India International, ete. We now
propose to bring the premises of those
corporate bodies also within the pur-
view of 1he Act.

1205 (ai) LSD—I11.
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Ag 1 explained in brief, these are
the objects and reasons for the amend-
ing Bill. This Bill seeks to replace
the ordinance.

MR. DEPUTY-SPEAKER: Motioa
made:

“That the Bi}l further {0 amend
the Public Premises (Eviction of
Unauthoriseq Occupants) Act,
1958, as passed by Rajya Sabha,
be taken into consideration.”

SHRI N. SREEKANTAN NAIR
(Quilon): Sir, in the Order Paper,
this wag listed ag the last item of
Government Business, Because of the
other Bill which ought to have taken
five hours or more, I have not yet put
in my amendment to this Bill, which
is a very imporfant one, In this
amending Bill, the hon. Minister has
excluded the State Governments, At
this juncture, when many of the
State Governments are run by non-
Congresg Ministries, it will look very
bad when those Governments are ex-
cluded. Many of thes, State Govern-
ments have now acquired property
here. So far as my State is concern-
ed, somg of our properties are in the
hands of unauthorised occupants, and
thery is no provision in this Bill
which allowg even the Corporations
under the Government of India to
have all the facilities, and that is be-
ing denied to the State Governments.
So, that aspect is very important and
my amendment may be accepled.

MR. DEPUTY-SPEAKER: That
will be coming up. We will see

SHRI E. K. NAYANAR (Palghat):
I did not expect that this Bill will be

coming up today. I have also an
amendment.
MR. DEPUTY-SPEAKER: . If

there js any amendment of yours also,
it will also be accepted. You submit
it today.

SHRI E. K. NAYANAR: First page,
clause (b), after “on behalf of - the
Central . Government”, add “State
Governments’. That ig my amendmsént.
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[Shri E. K. Nayanar.]

1f the Minister is able to accept the
amendment we have ng objection.

MR. DEPUTY-SPEAKER: You
are making g mistake, There was the
question of time that would arise, and
therefore I said that it could be waiv-
ed. It would be in order even if you
submit it today. That is all. I cannot
accept an amendment on behalf of
the Minister; that ig the point. How
can I say that? The amendment will
be allowed to be moved.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): On this Bill, I
have alspg submitted an amendment,
particularly to section 4, wherg 1 have
sought to delete lineg 28 to 35. I do
not know what will happen to my
amendment, nor has that been print-
ed.

MR. DEPUTY-SPEAKER: 1 will
find out.

SHRI SHRINIBAS MISRA (Cut-
tack): One question and a clarifi-
calion. While the hon, Minister was
speaking, there was reference tg the
civil courl. Whg wil] decide, except
the civil court, whether g person is an
unauthorised occupant or not? The
words used are ‘“unauthorised occu-
pant”. Who will decide whether they
are unauthorised occupants or not.
1 want 3 clarification.

SHRI JAGANATH RAO: The Gov-
ernment. The Estate Officer has got
the powers of a civil court under the
original Act.
oY TwEIR qreM  (7zAT)
IR "wIvEm, I A fa= srav omar
¥ ag 7% faame & framl gl @ ax
7 fasft wgT # I @l @i ATy
g & 3% faars AT T 1 A
@ R B A qrE g
wioEr qret F1 frafiar s 9w
st 3% FE go0 W 3] ¥ e
Wt T wd | W wEAE owEw ®
£ WA g7 e A< gy g &, fedr
7 first =7 § @ T ® 5@ T
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|Sur1 R. D. BHANDARE in the Chair.]
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15 hrs.

MR. CHAIRMAN: Is he finishing
or would he like to have some more
1ime in which case he can continue
on the next occasion. Now it is 3
O’clock. We have tg take up Private
Members' business.

SHR] RANDHIR SINGH: I would
like to have some more time. I will
continue on the next occasion.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-THIRD REPORT

SHRI BHALJIBHAI PARMAR
{Dohad): I move:

“That this House agrees with the
Thirty-third Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 31st July, 1988."

MR, CHAIRMAN: The question is:

“That this House agrees with
the Thirty-third Report of the
Committee on Private Members’
Bills and Resolutions presented to
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the House on the 31st July, 1968.”

The motion was adopted,

15.01 hrs.

RESOLUTION RE POSTS IN CIVIL

AND MILITARY DEPARTMENTS—
contd.

MR. CHAIRMAN: Now we take up
further discussion of the following
Resolution moved by Shrimati Tar-
keshwari Sinha on the 3rd May,
1968: —

“This House is of opinion that with

a view to ensure efficiency and eco-
nomy, a high-powered committee be
appointed to examine the gquestion
of creation of highly paid posts and
selection of personnel in the Civil
and Military Departments, including
the existing procedure obtaining in
regard thereto.”

Shrimati Tarkeshwari Sinha,

SHRIMATI TARKESHWARI SINHA
(Barh): Mr. Chairman, Sir, when I
moved this Resolution during the last
session of the Lok Sabha, I was golng
to say that many people in the country
have beep feeling greatly concerned
about the growing favourilism and
nepotism in our administrative set-up.
The tantacles of these are not only
confined to the civil service, but these
have gone very deeply to our commer-
cial undertakings, the public sector
projects; the defence of this country
has also not been left immune from
that.

We in this country have been follow-
ing a system of administration which
was given to ug by the British Gov-
ernment. The Britishers at that time
hag instituted certain rundgmenul
rules and also had created certain con-
ventions primarily to suit their
purpose and the purpose was to
reward the loyalties of their subjects.
They wanted to create g class of people
in this country who could assure them
who coulg provide for them, a com-
plete loyalty to thelr structure. When
we became Independent, we hardly
did anything to change those things.
We did not realise that it was an ad- .
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ministration, which was meant to take
responsibilities for eivil administration
only without any other obligation, it
wag administration which was never
geared for administering the country
to provide welfare to the people, 1t
was an administration which was
mostly suitable for oroviding a conve-
nient administration and peaceful ad-
ministration for the Britishers. We in-
herited a particularly administrative
apparatus and we did not do anything
to change it. All the gift that we re-
ceived from the Britishers—there
might have been very good civilian
personnel in our administrative set-
up but it was an administrative set-
up, just with a purpose to run the
administration. That is all. But since
we became independent, the responsi-
bility of administration has grown
very much. Today the administration
has to gear itself in tune with the
spirit of the people. Today the admi-
nistration has to get the sentiments
and alsp the welfare of the people.
But we have done nothing. Even the
fundamental rules which we see¢ as a
structure of the administrative appa-
ratug have become very out-of-date.
The only context in which they have
changed is this. In the olden days
these fundamental rules were made
applicable for providing coveted ap-
pointments to loyal subjects, but as
now these thinge have gone the lo-
yalty is determined on the basis of
caste, on the basis of favouritism. on
the basis of crefd and so on and s0
forth.

Therefore, every day in the House
ag well us in the country we hear
about growing nepotism and favouri-
tism in Government. Probably they
would not have assumed such a di-
mension if they had been confined
only to the civil administration. But
we are very greatly concerned at the
way things are happening in the pub-
lic sector.

Ag at the end of March, 1988,
the iovestment in the public sec-
tor was Ra. 3088 crores, and if we
really see the appointments of
thg persens who are in the public sec-
tor and also their performance over
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the years, we would find that in any
other country such people would have
been shunted and dismissed and re-
placed and the entire system would
have been overhauled. But, here un-
fortunately, the controversy between
the public and the private sector
comes in from two angles. The private
sector condemns the public sector be-
cause it does not suit them,K The pub-
lic sector is al] the time feeling sus-
picious about the private sector, and
whatever good personnel we could
have located in the private sector are
not able to come to the public seclor
because a definite prejudice has grown
up against them, and, therefore, the
talented people who are few in num-
ber—of course, we have many young
talented people, but 1 am referring to
the talented people who are at the
present moment in g position to man
these things—are divided into two
compartments,—in the private as
well as the public sector. There are
no meeting grounds between them.
The East and the West can meet but
there cannot be any exchange bet-
wwen the private and the public see-
tor personnel in this country. We
have invested thousands of crores in
the public sector, but jt jg not show-
ing any results. And yet nothing hap-
pen. It seems water flows above the
heads of the Government and that is
why every year we had arguments to
justify why losses have been occur-
ring in the public sector, but nobody
has come to justify and suggest what
could have been done in that situa-
tion by any body else, placed in
charge of the public sector.

Talking about civil appointments, I
might mention that there are a few
very out-of-date systems. I can cer-
tainly quote certain instances to prove
why I say that nepotism and favouri-
tism have been playing the roost in
this matter, The fundamental rules
have got to be changed. T am glad that
the Administrative Reforms Commis-
sion was asked to go into that, but the
terms of reference of the commission
were made go big that the commission
has surrounded itseif in its own net-
work, and we have hardly any hope
from the ive Reforms com-
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mission in this regard. The reports are
coming but they are only filling the
archives of the commission's big office
and probably tomorrow or the day
after they will go to the historical ar-
chives of India that such and such
commission came into existence, such
and such person was its chairman
and their report{ was such and such.
Those reports will never be implemen-
ted because they have not confined
themselves to the root of the problem.
The Administrative Reformg Commis-
sion should have stuck to the problem
how really to improve the civil ad=
ministration, I wish that this body
had gone into the question of what
exactly had to be done about the ruels.
There have been a set of superlative
officers; they hare the chosen men, the
ICS men angd they have been named
as the steel frame of India. Nobody
can touch them. They can touch every
body, They touch heaven and =arth
and they also surround al] the areas
between heaven and earth. They can
go to any place and can man any job
in the public secféf. A person may be
the chairman of an electricity board
today, and tomorrow he may be made
the chairman of the FCI and the day
after he may be made the chairman of
the export corporation, on the fourth
day he may become the chairman of
an oil company and on the fifth day
he may be chosen to man the steel
plants, I have never seen this kind
of thing happening in any other
country.

According to Galbraith's new book
entitled ‘The New Industrial Society’,
today in this world, the difference bet-
ween the capitalistic and socialist eco.
nomy hasg hardly been visible, be-
cause the entire industrial apparatus
has become so complex that it has
gone into the hands of technocrats.
Even in USA and the Soviet Union
technocrats are these giant
complexes of industrial societies. That
is why he hag very rightly argued
that the capitaist system and the so-
cialist system have gone completely
into the background because of the
complexity and the technicality of
the industrial set-up; today in the
light of the advanced technology and
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the advance of science; the entire

thing is managed by technocrats.

MR, CHAIRMAN: He hag said that
the ine js becoming thinner, not that
it is evaporating.

SHRIMATI TARKESHWARI
SINHA: It is becoming thinner and
it is in the process of evapoFhting. I
am glad that you have supported me.
When 1 say that it hardly exists it
actually means that the process has
got blurred. I shall be very glad if
the Chair corrects me.
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The first and foremost need is to
change the service rules, There js a
very peculiar system which is pre-
vailing. We are the nationals of this
country and yet we are supposed to
sign a bond that we shall serve the
Government for a certain number of
years. Why should this system of
bonds at all remain in this Govern-
ment? I could understand the exis-
tence of thig system when the British
were ruling this country.

I also think that so-called confiden-
tial reports have been abused to such
an extent thal it is high time that
they should be abolished. The con-
fidential reports have lost al] their
meaning. I know that whencver 1
wrote confidential reports, the pext
day a copy of that report was made
known to the person about whom I
haq written those reports. There are
vested interests which have grown in
the matter of confidential reports, in
the light of the association of the per-
son with the person nexi to him. A
person may be very talented, g sub-
ordinate may be very intelligent and
hard-working; and yet because the
subordinate cannot act as a courtier he
will never be able to get a good con-
fidentia] report. So much sbuse has
come into this system of confidential
reports that I feel that the entire sys-
tem of confidential reports ghould be
abolished. On the other hand, there
should be a job-evaluation dong with
a detailed complex, and it ehould
start operating in each Ministry so
that just one person would net do it.
And further the persons who are put
in charge of the job evalustion should
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be kept under constant rotation so
that they may not develop vested in-
terest.

Then, the system of forwarding of
applications and also the question of
probation require changes. In many
cases I have foung that applications
are forwarded not on the merits of the
application but on other considera-
tions. In many cases, applicationg are
forwarded not on the basis of merit
but in the light of whether it suits the
superior officer to forward the appli-
cation. Some applications are not
forwarded because it does not suit
the officer and the person concerned
does not act as the courtier to the
superjor officer. However some are
forwarded with proper noiing.

In the USA also this kind of sys-
tem had come in as we, in our coun-
try, are seeing today. Under the rule
of Andrew Jackson who had used the
system of personal flles for giving jobs
to his own favourities, during 1865—
1883, there was a constant agitation,
.and public conscience wag created and
roused against that king of neptoism,
and it is only after a continuous
struggle that in 1935 the USA has
been able to develop a positive per-
sonnel administration. We have no
personnel administration in our civil
service. T have no time to go into the
names of the individuals which would
show how much nepotism has been
there. But I would like to give you
just one instance. There is one gentle-
man who is the DGTD or the Director-
General of Technical Developm_ent.
That wing itself is a very big wing.
As head of that wing he is dealing
with wvarious responsibilities, and yet
he is represented in 20 public sector
concerns. It means that either he is a
supergod who can look after 20 thi:_lgs
simultaneously along with his job
here as DGTD or he does none of the
jobs very well. Again, take the il?s-
tance of the Railway Board chair-
men. The chairmen of the Railway
Board were so coveted people that re-
tirement did not send them to wilder-
ness even for a day.

AUGUST 2, 1968 ' Military Deptts. (Res.) 3952

After retirement, I do not think
they even went to a picnic because
the job was waiting for them; they
were not waiting for the job, So the
moment they retire they get berthed
somewhere else,

Take the case of Shri Pande. After
retirement, he became Chairman of
Heavy Eectricals. Then Shri Mathur
Shri D. C. Baijal became Chairman
of NIDC. We find that al this para-
phernalia of Heavy Electricals is go-
ing from bad to worse. I understand
that the Heavy Electricals has done
something surprising. Now of course
the Chairman is not Shri Pande or
Shri Mathur but Shri Swayambhu.
But is it not really surprising that
out of Rs. 80 crores of total invest-
ment, as much as Rs. 8 crores have
gone for cunsultancy charges? Which
company can run honestly with Rs. 8
crores being paid as consultancy char-
ges out of an investment of Rs. 80
crores?

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Astounding.

SHRIMATI TARKESHWARI SIN-
HA: It is. No accounts regarding
payment to AEI have ever been kept.
On the purchase of the plant from
AEI, a commission was paid. I do not
understand why it was paid. The
member to my left, Shri Tiwary,
knows everything about these things.
He knowsg how these things are done.

AN HON, MEMBER: What hag he
done about it?

SHRIMATI TARKESHWARI SIN-
HA: I woud mention one case, name-
ly, of the Heavy Engineering Corpo-
ration. There was one great, influen-
tial gentleman by name Dr. Nagaraja
Rao. Many times questiong have been
asked in this House about him. I do
not know whether it creates any im-
pact in Government's mind. All these
things were talked about widely and
something should have been done
about them. Otherwise, it reduces the
credence of Government in the eyes of
people to administer this country.
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SHRI LOBO PRABHU (Udipi): On
a point of order. Before names are
mentioned of any individual in such
matters, according to the book of
rules, 10 days' notice ought to be given
by the member. Sp it is not fair to
make such references without notice.
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SHRIMATI TARKESHWARI
SINHA: 1 am not complaining about
anybody. 1 am only stating facts
which are noted in published docu-
ments,

SHRI RANDHIR SINGH: He js
spoiling a pgood speech,

SHRI LOBO PRABHU: The per-
Son concerned is not here to defend
himself.

SHRIMATI TARKESHWARI SINHA:
The hon. Member is a very brilliant
member, but he is new to Parliament.
He must know that when you make
an allegation against anybody, then
notice should be given. All these
things I am mentioning are available
in the report of the public enterprises.
He can go through them and find
that they are a matter of record. This
is no allegation I am making.

Dr. Nagaraja Rao was Industrial
Adviser to the Development Wing.
He was not pulling on well with the
then Industries Minister. I am only
repeating what has come out in Par-
liament before. The Minister was in-
terested in someone else for the post.
So Dr. Rao was sent on to thig job
in the Heavy Engineering Corporation.
When the troube became too promi-
nent, Shri T. R. Gupta was brought
in. He started working with great
pace. But he was also removed. All
kinds of rumours are afloat. What
are the reasons for his removal? I
do not want to go into the details;
that I will do on some other occasion.

Then take the Export Guarantee
Corporation Ltd. A genteman who
wag not promoted in the Ministry of
Finance somehow managed for him-
self this job and went there on depu-
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ted had this kind of resourcefulness
to manage that job in the Corporation.

Now 1 would refer to Lok Udyog, a
book which has been brought out by
the Bureau of Public Enterprises.
There 79 public sector projects have
been listed. Of these 95-96 per cent
personnel have been from the Gov-
ernment of India. I know, that one
previous the Bihar Chief Secretary
who has now gone on 8s adviser to
the Governor of Bihar did not pull
on well with the then Chief Minister
and he wanted to come to the Cen-
tra] Government. He was g senior
officer. Because he would have
affected the chances of some of the
blue eyed boys here, he was sent as
the Chairman of the steel plant.
Neither his heat, nor the Govern-
ment of India’s heart wag there. He
was shunted there as he would have
affected the chances of the other peo-
ple. We have Mr. Chandi who was
removed from the Food Corporation
of India, 1 do not know why the Food
Minister could not adjust with hig.
He asked him to resign and he re-
signed. As u reward he becomes the
chairman of the ste] plants in which
we have invested over Rs. 2,000 crores
of pur money.

1 should also like the hon. Minis-
ter to explain some of these military
appvintments. Why have so many
promotions been given in our mili-
tary all of a sudden. I understand
that six licut, generals have been up-
graded. 1 also understand that five
major generals, 55 colonels and 20 bri-
gadiers have been upgraded. Take
the salary of the officers and the
jawans, Hag the salary of the jawans
gone up comparably or proportiona-
tely to the rise in the salary of the
officers? We had three times the pre-
sent number of jawans during the
Second World War but the number of
officers was much less. If they were
able to flght a war with a larger num-
ber of jawang and with a lower num-
ber of officers, why are so0 many
posts upgraded now when the num-
ber of jawans has gone down? The ex-
penses In regard to the amenities to be
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provided to the officers is going up;
but the expenditure in regard to the
jawans is not going up proportiona-
tely.

I thank you for giving me this op-
portunity. Though you rang the Bell
a number of times, you must appre-
ciate that this is my resolution and I
had a lot of things to say and there-
fore, I have taken this liberty,

MR. CHAIRMAN: Resolution mov-
ed:

“This House is of opinion that
with a view to ensure efficiency and
economy, a2 high-powered commit-
tee be appointed to examine the
question of creation of highly paid
posts and selection of personnel in
the Civil and Military Departments,
including the existing procedure ob-
taining in regard thereto.”

There are {wo amendments. Mr.
Yashpal Singh is not here; so his
amendment is not moved. Shri
Nayanar,

SHRI E. K. NAYANAR (Palghat):
I move:

That in the resolution,—

after “highly paid posts"”

ingert “and posts of ordinary ja-
wans and lower officers” (2)

MR. CHAIRMAN: Both the Reso-
lution and the amendment &re before
the House for discussion.

SHRI E. K. NAYANAR: Mrs. Tar-
keshwari Sinha explaineq the nepo-
tism and corruption in the adminis-
tration. She said that a high power-
ed commission should be constituted
to go into these allegations. Pre-
viously also in this Parliament a re-
solution was ed on constituting
a high powered committee to go into
the military affairs. The Members
supported the proposal but the
Defence = Minister rejected  it,
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though he said he accepted the
spirit behind the regolution,

I am placing some important points
about the ordinary jawans and offi-
cers. After the revocation of Lhe de-
fence of India Rules the position of
the jawans hag worsened. After the
Indo-Pak war of 19685, his service
conditions, his food, and other facili-
ties had diminished. A jawan who
joined four years ago in the military
or the Air Force has 19 years of re-
gular service and 6 yearg reserve
duty. They signed that agreement in
1965, After the Indo-Pak war it was
altered to 15 years regular service
and 6 years reserve duty. The war is
over but even now the system of ser-
vice in the military has not changed;
the conditions which existed during
the war period are even now conti-
nuing,

Those who have served for pine
yvears in the military—the Air Force
—or eight years in the infantry have
been unable to get discharge certi-
ficates from the military authorities.
This is one side of the picture. The
other side of the picture is, those
who have served the military for at
least 12 to 13 years, in the Air Force
and in the infantry, are being dis-
charged from the military because if
an ordinary jawan serves for 15 years
in the military the Government is
bound to pay him pension, and so, be-
fore he completes fifteen years, he is
being retrenched after 12 to 13 years.

Then there is the question of medi-
cal treatment. They cannot complain
to the superior officers. But at the
same time, they are not getting good
medical treatment, Their leave system
is just a mockery at present. If =
Jawans mother is seriously ill, and on
the death-bed, when he receives a
telegram to that effect and if he ap-
plies to the superior officers, he will
never get leave at that time. An en-
quiry will be made after getting the
telegram, but during thc enquiry

period, his mother wili die. So, aftsr.
um- he has to go to hiy place
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to see hisamother! Therefore, the Go-
vernment must look intg the condi-
tions- of leave for jawans,

Generally, every soldier will get
two months’ leave in a year, Now,
that period ig reduced to 45 days and
then from 45 to 30 days. The leave
period is reduced. A soldjer who is
serving in the Himalayan border, far
away from the plains, 3,000 miles
away, if he gets 20 days, leave, he has
to use at lyeast 10 to 15 days in tra-
velling to his native place. Then, at
least for a few days he has to stay in
his native place. for 10 to 12 days. In
view of the reduction of the leave
period. the period o his stay in his
native place is further reduced. Pre-
viously the jawans used {g get two
months' leave annually; it has now
been reduced to 45 and then tp 30
dave,

Take¢ next the food position. In the
Himalayan border area, the soldiers
who are accustomed to take rice—
usually there are thousands of soldiers
from the South who serve in the
Himalayan borders—usad to get one
rice-meal a day. Previously, during
the Indo-Pakistan ‘conflict, they used
to get more. Now, it has been reduced
and that too is not good enough, as
1 got the information from the soldiers
also.

About the regular, month'y pay-
ment, a jawan getg Rs. 55 a month
plus earness allowance. The argument
is that the jawans are getting free
food. For that matter, those in the
jails, the prisoners, also get free food.
So, we cannot argue in that light.
Whether the food served to the jawans
is sufficient and is of good quality
and whether it is sufficient for his
family for hig livelihood at present is
the main point, Let ug compare it
with the civilians. A civilian cons-
table gets Rs. 75.05 as pay plus full
D.A.

At thy same time, the Government
wastes money; thére is ' corruption
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and favourtism in the military de-
partments also. There is wastagy in
the defence budget. Big business ¥nd
business monopolists are ~connected
with the Defence Deparment; Tatas
get orders for milifary trucks; Ma-
hindra gets order for jeeps for the
military; Mafatlal gefs huge orders for
tenis for the military. Birla gets
other things like this. Sp the monopoly
interests, through the def¢nce expen-
diture, get huge profits. At the same
time, the jawan's position is day by
day worsening. Along with this, his
conditiong of service, his Jeave period.
hig food and his pension affairs have
all deteriorated. So, I am moving this
amendment which says that “after
“highly paid posts” insert “and posts
of ordinary jawans and lower officers”
1 support the resolution that the high
power committes should be appointed.

Previously also we discussed this
point; though the spirit of it was ac-
cepttd, nothing was seen in action.

SHRI N. K. SOMANI (Magaur):
Sir, to my mind the present resolu-
tion seeks to do Two things., One is
to examine closely the existng per-
sonnel administration and matters of
policy recgarding  recruitment, pro-
muotions, e'c. and secondly to attempt
to cleanse the atmosphere that has
been vitiated and which has been am-
ply elucidated by some of the names
and events quoted by the mover. At
the outset, I am surprised why she
forget to mention certain other more
dangerous appointments that have
been made during the last one year.
She has quoted the fEmMes of burea-
crats, and retired officials, but there
are an army of defeated ministers and
politicians who are today occupying
very important positions of power
and prestige. Whether by design or
otherwise, she has forgotten to men-
tion them. As many as B or 10 names
occur instantly to may mind like
Shri A. M. Thomas, Shri Raj Baha-
dur, Shri Alagesan, Sh¥i Naskar, Shri
@G. Subramaniam, Shri Manubhai Shah
and Shri Malaviya. She of course
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mentioned Mr. Malaviya's namie. Then
there are Mr. Morarka, Shri Mahavir
Tyagi and a host of otHers. These
appointmer. ts hit at the very basis of
a very sou d personne] adminstration
and which have been made for reas-
ongs which are entirely political, be-
cause they have been removed from
their seats of power and appointed
to such pcsts. This is an important
aspect of this resolution which I have

in mind to talk about.

This reiolution basically talks
about pers nnel and mah-power ad-
ministratior of the Government of
India. I w uld not venture to com-
ment on the defence administration,
becauseg I do not know enough about
it. Appare:ilv on the defence side,
We will have to consider appoint-
ments pronwotions transfers, job eva-
luation, etc on a different basis than
what we d ' in the civil side. There-
fore I would like to restrict my com-
mentg to the civil side.

One of the important organs of rec-
ruitment of new people is the UPSC.
As she rightly said, this commission as
w2ll as the other recruiting bodies
which go in to questions of man-power
are today confronted with rules and
regulationg which are completely anti-
quated and out of date, which hawe
absolutely ro reffence to the chang-
ing patterns of management in this
country ani abroad. They have no
reference t¢ the present day cir-
cumstances. If the average age of the
members of the UPSC is placed at
65 years, I would not be surprised.
You do not expect people at that age
to be able fo recruit young officers
who are (lynamic and who have a
fresh approich. They cannot find out
what are the ambitions and what are
the requirements of a job. This is
such an unfortunate country that im-
portant posts whether in the railways
or in other public sector or private
sector enterprises or banks are mo-
nopolised by the same set of people
who have been there for 30 or 40
years. This is a country which has a
large young population, I would
therefore submit that whiling fram-
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ing new rules for recruitment to top
posts, seniority and experience are
consideration to be taken into account.
youth and daring approach to any
problem should not be forgotten. If
you are sitting upon in judgment up-
on a person whom you are going lo
appoint on the basis of the interview
rating card or study the psychological
capabilities and potential of a per-
son, you should be able to understand
the complete structure of the job.
Therefore, such policies will have to
be changed before long, if we have
to improve matters in personnel ad-
ministration, it is an entirely profes-
sional management issue, be it Gow-

ernment or public sector or private
sector, ’

Therefore we wil] have to employ
those techniques which are very well
known as to how to run our prson-
nel aministration department.

As far ag her suggestion of another
high powered committee is concern-
ed—she has not spelt out as to what
she means by 5 high powered com-
mittee, how high powered, how ig it
to be structured, how is il to be com-
posed and what the terms of refe-
rence are going to be—I would no
like to support a suggestion like that
without knowing more fully
about it. As it is, we have had the
unfortunate experience of an impo-
tant and -nfructuous Administrative
Reforms Commission which has been
trying to do a job which for a variety
of reasong it cannot do, One¢ of the
reasons she has herself mentioned.
Report after report on the wvarious
aspects of the administrative struc-
iure, performance and set-up of the
Union Government are either being
coldstoraged or are not being brought
up for consideration.

I think. this country suffers from
too many bodies, committees, reports
and other things and there is to my
mind no necessity for appeinting an-
other high powered body. But if the
Parliament sets the procedures and
policies for the type of people that
are required for the various impor-
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tant positions in thig country and if
all the professional and personnel re-
quirements are drawn out. I think we
will be doing a signal service,

Therefore there is not only a
necessity to cleanse the atmosphere
in respect of the various appointments
that she has mentioned, more so in
the public sector enterprises and
various bureaucratic appointments
that we see from day to day—not
only that. they also suffer from such
a frequency of transfers that a man
who has only got a chance to work
in a particular department or a posi-
tion for three to six months is abrupt-
ly transferred from gne place to an-
other and he is, therefore, not ex-
pected to grow up a loyalty to and
understanding of the job and he loses
his sense of security also—but all
these policy guidelines must be firm-
ly established and only that should
dictate as to what should be done in
the case of man-power.

The second problem that is vitiat-
ing the atmosphere about cleansing
the whole atmosphere, about seeing
that such appointments are not being
made, I hope what she has said—and
I must commend her for her
courage—is at least reflected by the
progressive parls of her party and
through this Resolution, Therefore
this change in the attitude in the
party will bring in better people,
younger people who will be achieve-
ment-oriented and who will be
motivated encuzh to be mble to be
equal to the challenge,

SHRI HIMATSINGKA (Godda):
Mr. Chairman, I support the general
spirit behind the Resolution moved
by Shrimati Sinha. It 18 high time
that Government takes care to ap-
point various personne] at least in
the public undertakings that are
growing so rapidly. Very large in-
vestments have been made, so much
so .that if these undertakings begin
to function properly and give proper
return, our difficulties that are being
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experienced at the present moment
regarding finance or deficit financing
should not be there. Therefore jt is
very important that the proper per-
sonnel be selected for the different
public undertakings which are being
run by the Government and in which
such heavy investments have been
made.

As was pointed out by the previous
speaker, not much time is given to
the person who ig appointed to be
efficient and effective at the place
where he is placed. There are fre-
quent transfers from one place to an-
other and a person who gets familiar
with a particular line of action or
business and w@a particular job is
transferred to another place where
perhaps he is not fit. Simply because
a person is in the civi] service, he
cannot be expected to do a job which
he never knew about. If you place
a doctor in a place where a lawyer
is required, the result will be dis-
astrous. Similarly, if a lawyer is
placed in charge of a hospital and
to treal patients, you can imagine
what the result is going to be. That
is the fate of some of the industries
that are being manned by Govern-
ment.

SHRI LOBO PRABHU: Why does
the private sector take up the ad-
ministrators? If they are not good
enough for the public gector, why is
there such a demand for them in
the private sector?

SHRIMATI TARKESHWARI
SINHA: Because of the patronage
they can provide.

SHRI HIMATSINGKA: A person
may be very efficient but if the effi-
ciency is not utilised properly by
the persons in charge of management,
he becomes ineffective. + An adminis-
trator may be very efficient but if he
is placed under a person who does
not know the business he will not
be effective at all, ICS officers can
be very good when they are proper-
ly guided by persons who run the
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industry. They cannot be efficient at
all if the persons who give them
directions or who supervise their
work are not efficient thumselves, An
administrator may be efficient in his
own line, but unless he is properly
guided by the persong in charge of
the management he cannot be effec-
tive at all. It is not the fault of the
person concerned but it is the fault
of the person who is to guide him,
give him instructions, give him ad-
vice, That person must be com-
petent. That is the difficulty with the
prasent Government. Because the
directors in the Board of a company
are part-time, they are Secretaries
of different departments, they meet
hurriedly and they do not have the
time to go into the merits of a thing
or examine a thing properly. They
are supposed to carry on the manage-
ment of a corporation or a concern
where they are appointed. Therefore.
it is very necessary that proper per-
sons who are experts, who know the
subjects, who can get proper
guidance from the persons in charge
are appointed. Then and then only
it will be possible to make profits.

Shrimati Tarkeshwari Sinha gave
certain examples, You know the
fate of Ashoka Hotel. The Ashoka
Hote! had been running properly and
efficiently. It was also giving pro-
fits, But there have been some
changes introduced, Certain favourit-
es have been brought in. Persons
who have no experience of the job
and who perhaps are more interested
in claiming travelling allowances,
rightly or wrongly, have been brought
in. The result is that they do not
have sufficient customers to occupy
the rooms. Their custom is decreas-
ing while other hotels are making
profits. The earnings of Ashoka
Hotel are going down every day be-
cause persons who were doing well
have been removed and certain per-
sons who are the favourites of some

. person who has a say in the matter
have been brought in. Such a per-
son has been put in as Chairman. He
does not know his job. He is in-
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terested in making some money him-
self.

Similar is the case with certain
other institutions. What I say, ia
short, is that proper persons should
be placed in charge of industries
where so- much money has been in-
vested and they ghould have proper
guidance so that those institutions
may begin to give us profits and
they may be run properly,

With these words, Sir, I support
the spirit of the resolution and com-

mend it for the acceptance of the
House.
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SHRI HANUMANTHAIYA (Benga-
lore);: Mr. Chairman, Sir. I came
to the House with no intention of
participating in this debate. When
lady-Member made re-
ference to the Administrative Reforms
Commission, I thought, with your

- permission, with the goodwill of she
‘House, I should clarify the position.

At any rate, ] am very happy thst

‘the hon. udyl!ember made the
-speech from my seat. Therefors; I
: will

am sure that she support whal-
over position I take, "
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‘SHRIMATI TARKESHWARI
SINHA: I only want that some of
their useful recommendations be
accepted by the Government,

SHRI HANUMANTHAIYA: Sir, I
was carefully following the arguments
which the hon. lady Member ad-
wvanced. If she had read the report
of the Administrative Commission on
Public Undertakings, already sub-
mitted to the Government, she would
not have said many things which she
did. These are the very problems
that have been tackled by the Study
Teams and subsequently by the Com-
mission—how ICS officers should be
made use of if at all and how they
should not be allowed to birds of
passage from administration to pub-
lic undertakings and vice versa. All
these recommendations are there.
Happily yesterday it was announced
in the papers that the very recom-
mendation regarding ICS officers be-
ing posted to public undertakings has
Yeen accepted by the Cabinet. There-
fore, it is a matter of gratification
that the Government has taken the
decision on the very lines my hon.
fady-Member wantg the Government
to act. The recommendations of the
Commission have covered many of
the pointy that hon. lady-Mem-
Yer so brilliantly made,

A point was raised regarding con-
Bdentia] reports. That is now being
examined by the Commission. The
Government has given in jts terms of
reference to the Commission, per-
sonnel administration, namely, re-
cruitment, promotion, transfer and al-
fled problems with regard to govern-
.ment servants, We are examining
that very problem., If ghe had cared
%0.1look into the reports of the Study
Teams on the subject, she would
have found that her mind has al-
ready been read and digested and
. vecommendetions made, There are
_three reports by the three Study
Teams, One Study Team was head-
ed by a former ICS—later he resigned
.#rom ICS for patriotic reasons and
became a Member of the Planning
Commission and he was a Minister
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in Madhya Pradesh—Mr. R, K. Patel
Another Study Team was headed by
a gentleman of the eminence of
Gen. Thorat. The third Team ‘wws
headed by Mr. Nagarkatti, a formes
ICS. All the three reports are full
of information, They have coversd
every possible point of view so ‘far

‘as personnel administration is con-

cerned, Currently I came from =&
Commission meeting; we were dis-
cussing this very problem—job evm-
luation, recrmuitment, promotion and
so on. All these things are being
done. Therefore, if the hon. Member
has made some remarks, it only
highlights the work of the Comr:-
sion and I am very gratefu] for tMat
I make a request to her and the
other members of Parliament to go
through these reports, and 1 am sure
they will find much useful informa-
tion which they can make use of.

The next thing is that they have
to pursue jmplementation of thse re-
commendations.

As Cheirman o¢ the Commission 1
have no fear at all that the allega-
tions made against the Government
will be kept as a historical record,
will ever become true. That merely
shows that we do not take cognizance
of the day-to-day events, we do nold
read, and nevertheless we criticise
either the Commission or the Govern-
ment. In fact, this is the only Com~
mission which has received a con-
siderable attention at the hands of
the Government and almost every
one of its recommendations is being
accepted; yet, there may be a few
recommendations which Governmens
cannot, for some reason or other, se-
cept . . .

MR. CHAIRMAN: The hon. l(en-
ber may try to conclude.

SHRI HANUMANTHAIYA: 8u,
this personnel administration is evem
now under discussion. The Study
Teams' reports are already laid ﬂ
the Table of the House,

The hon lady-Member made an-
other very Important point. . She
said, the Commisgion has been givem
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SHRI S. M. BANERJEE (Kanpur):
1 admire the substance of the re-
solution and the manner in which
Shrimati Tarkeshwari Sinha hes put
fher case, It is true, if you consider
how our administration has been
functioning even after the assurance
©of Mr. Hanumanthaiya. It needs
streamlining. In the matter of promo-
tion, or recruitment or giving re-
<mployment to the retired personnel
it is necessary for us to go into the
whole affair and a commission is
mecessary, if not of that magnitude,
at least a commission of this House.
Mr. Hanumanthaiya argued: cannot
wyou rely on my wisdom and the wis-
dom of the Administrative Reforms
Commission? We do. But wisdom
i not after all the monopoly of
-someone and this House can eppoint
& committee of this type to go into
1he entire question. 1 know what is
agitating the minds of the govern-
ment servants. If you consider the
various reports of the departmental
promotion committee, whether it s
«lass I or II or III, you will find
1avouritism and nepotism s the
-order of the day. Nobody recognises
merit. If somebody knows a Member
of Parliament or if he knows =a
Mihister a flve starred or four starred
Cabinet minister or even &an un-
#starred Minigter like the Deputy
Minister, he is sure to get the job
or promotion. People have stopped
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thinking in terms of strong competi-
tion and nobody is concerned with
merit. He is more concerned with re-
commendations from a person in Gov-
ernment. Will he agree with Mg
Sinha when she says that the big
shots of the Railway Board, when
they retired, need not wait for even
a day since the posts were made
available for them?

What happens in the public under-
takings? Take the HEC, Bhopal
Why can not production take plece,
and why was there no production for
years together? You will be surpris-
ed to know that the first transformer
which was inaugurated by the late-

lamented Pandit Jawerhal Nehru
ultimately was found to have been
not produced there at all Some

strike took place, and those people
who were asked to say before every-
one that it was wussembled there,
when they became angry, subsequent-
ly sald that it was never manufac-
tured there and that all the parts
were imported and the unit was only
assembled there. So, the transformer
was not produced in Bhopal at that
time.

In the same manner, take the pub-
lic undertakings and the Chairman
of the Railway Board or any member
of the Raiway Board. Every day we
see that no decision is taken, They
have no initiative, There iz nobody
who takes a decision, In fact they
are afraid teke any decision, because
this Government is itself a prisoner
of indecision according to the retired
or resigned Member, Shrimadl
Vijayalakshmi Pandit.  So, nobody
takes a decision.

1f you really go to office, you will
find one thing. 1 was serving a gov-
ernment department for 20 years. 1
know that during those days nobody
use to write anything on the flles un-
less he was convinced and the
superior officers were convinced thst
they were right, But today, what s
it that is done on the flles? ‘“Mr.
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[Shri 8, M; Banerjee]-
such and such, please speak” You
donothnowwlmtyoumnthmto
speak, and when he has spoken, the
officer notes, “Spoken.” You do not
know what has happened between
“Please speak” and “Spoken” It is
oply that man who speaks knows, and
only that man who is spoken to
knows what the matter is, Noone-
else knows, Op the second day, an-
other officer who comes in is unable
to know what has happened. That
is why I think it is necessary that
we should streamline the administra-
tion and if a Committee oy Parlia-
ment' is appointed to go into the en-

tire question, it will be good,

. SHRI HANUMANTHAIYA: There
i» a committee of Members vy Par-
Aament,

SHRI S. M. BANERJEE: 1 saia
earlier that wisdom is not the mono-
poly of somebody. That is why a
committee should be appointed to
consider whether retired government
officials should be given such posts.
They may be very efficient, and
thanks tp the voters, two or three
ICS officers have been returned to
this House, Shri Lobo Prabhu, Shri
Dandeker and Shri Nayar. Other-
wise, thcy would have created some
posts- of Chairmen for some public
corporations. At least they are here
with us; otherwise, they are bound
to get some posts, because the ICS
men are supposed to be very intelli-
gent and very independent also.
There is no doubt about it.

"In the same way, there are appoint-
ments as Chairman, made on politi-
cal considerations, for defeated Min-
!aters or any minister. After all, if
there is no place for them, the pro-
per piace probably for them would
be the Rajya Sabha, where you have
not to produce anything or do any
work. That is why, I am opposed to
jobs being given on political considera-
tion. Take the British India Corpora-
tion at Kanpuf, It is in turmeil only
becpuse Mr. Satish Chandra was sent
there as Chalrman, Mr. Satish Chandra
was found to be efficient wufter be-

b #
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ing -defeated at the polls that he was:
first Chairman of the IAC and then
Chairman o the BIC and for every
chairmanship he was the only maw
found to be fit, as a versatile genius
for any chairmanship. So, that should
not happen.

1 request that a committee should
be appointed to go into this guestion.
We may or may not accept this re-
solution but the substance of  this
resolution is, Hands Off retired per-
sonnel; raise their pension, Let them
remain contented with their pension.
The Government should do these
things in a perfect way. After all
the Departmental Promotion Com-
mittee should be perfect. No-
body should be able to point ou; a
finger on the decision of the Depart=
mental Promotion Committee, Otherr

wise, there is dissatisfaction. There
is dissatistaction among the army
personnel also, People might have

been promoted from Major-Gencrgl
to Lt.-General, but those who have
been left behind are still having some
minister or ministers who can pos-
sibly recommend, Even in the army,
this favouritism and nepotism con-
tinues, I do not know what is going
to be the fate of the army if such
things continue,

With these words, I admire the
courage with which Shrimati Tar-
keshwari Sinha has brought. forward
this resolution. She is a very cour=-
ageous lady and I supporg the re-
solution,

-MR. CHAIRMAN: The hon. Min-
ister,

SHRI D, N, TIWARY (Gopalganj):
The time may bs extended. Just
five minutes may be left over for
the next resolution to be moved.
Till then this can go on,

SHRIMATI TARKESHWARI
SINHA: ' Sir, the hon. membzr to my
left was the Chairman p¢ the Publie
Undertakings Committee, The House
would like to hear him. )

MR. CHAIRMAN: He will be
given.a chance. Now, the minister.



3977 Posts in
~.  Ciolt and
THE MINISTER OF STATE IN
THE .MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
): Sir, I think the hon.

mover has done a great gervice to the
country and to Parliament by bring-
ing this resolution before the House
and focussing the attention of the
country and Parliament on a very
tmportant subject. The need for ad-
ministrative reforms in our country
has been felt almost right after In-
dependence. Not only the procedures
and rules had to be improved upon,
but the concept of administration had
to be changed. There is lot of truth
in saying that while this need was
felt, not much in this direction was
done. Therefore, it was a very wel-
come step that this high-powered
Administrative Reforms Commission
was constituted with able persons
manning it. The terms of reference
were deliberately kept so wide that
they would not find any impediment
in taking up any subject they thought
was related to public administration,
right from district administration to
any other administration and give
the benefit of their wisdom to the
country and to Government, so that
with the help of their recommenda-
tions, we could attempt to improve
public administration in this country.

Mrs Sinha was pleased to make
certain remarks about the public
sector concerns, There is no doubt
that the public sector in our country
has not worked as well as we would
wish it to do. But it has definitely
done a great service to the country
and public sector hag found one of
the most important places in our
economy. I am sure Mrs, Sinha is
not against the concept of publie
enterprises. We all share her worry
and anxiety that our public enter-
prises should work better and be-
cause the future of our economy to a
large extent depends on how well
our public enterprises work, The
suggestions she gave today and she
would pive from time to time, I am

sure, would help us to improve the -

performance of the public sector

concerns.
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Mr Himatsingka reterud to the
profit-making, eapacities of the publlc
sector concerns. With al] respect, I
submit that profit making is not the
motive of public enterprises. I would
agree that they must give a fair re-
turn on the investments made but
that is not the be all and end all of
our public enterprises. They have to
be production-vriented. They are
not profit-oriented. If they were to
be profit-oriented, there was no need
for public enterprises in our coun-
try. They have to be production-
oriented and fulfil the basic needs of
our economy in the heavy sector.
Profits would be gll right in their
own places, but the main thing s
they must be production-oriented and
our dependence on foreign sources
must not continue, We should be-
come self-sufficient in all essential
items.

It they
make

SHRI HIMATSINGKA:
produce properly, they will
more profita,

SHRI VIDYA CHARAN SHUKLA.
I would not look at public enter
prises from the profit point of view.
But ] agree they should not run at &
loss but should give some return on
loss but should give some return
on the investment. When Wwe
started pubic enterprises we had
to depend on civil servants
and others who agreed to co-operate
with us in this respect. 1 remember
the days when I first entered Parlia-
ment in 1857, That was the time
when public enterprises were getting
into stride. At that time I know
what amount of hoslility was there
from the private sector towards the
public enterprises. That kind of hos-
tility one does not see today. Be-
cause of that hostility and because of
that lack of co-operation from the
side of private enterprise we could
not get proper talents from various
sources and we had to depend on pub-
lic services,

SHRI N. K, SOMANTI: What co-
cperatwn were you seeking?
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“8HRI VIDYA CHARAN SHUKLA:
1-do not think we ‘can enter into an
argument about this matter, but it is
a’patent fact that there were attempts
to see that the public sector dgid not
satceed in this country. Very serious
atlémpty were made to stop it from
coming up. I am very glad that those
atternpts did not succeed. I am only
trying to explain why Government
had to fall back upon certain indivi-
duals in the civil services. I do not
myselt think that it was very right
because civi]l servants were not train-
ed to do this job. But there was no
other alternative and therefore this
particular procedure had to be adopt-
ed.

1 agree with what Shrimati Sinha
hms said, that for manning of public
séctor enterprises we must have frain-
ed personnel. It is not necegsary that
they ghould necessarily bé from ecivil
service. If a person or a group of
persons belong to the civil service
and they are properly trained to run
public sector enterprises fhey ¢hould
certainly be given an opportunity to
do this work. Whether they do it
well or not will have to be seen. A
person who is trained to do this job
would be in a better position to do
it,

At present in the Home Ministry
we have a Manpower Directorate.
The Buréau of Public Enterpriseg is
mariaged by the Ministry of Finance.
The two of us look after this matter
and see that proper kind of service
and expertise is developed in this
country so that our publle enferprises
are run better than they have been
run before.

There is a lot of truth In the cri-
ticlsm that we have heard here about
inheriteq administration. The admi-
nistration we inherited from the Bri-
tish has by and large been kept in-
tact. I personally think it is very
unfortunaté, In the beginnihg of the
era of independence we ghotild have
made attempts and changed the con-
cept of administration and the strue-
ture of administration drastically.

Today if we are not able to deliver
the goods, if we fail in g particular
sector and if we fail to make the im-
pact felt in a particular sector, the
greatest single reason iz that the
miachinery through which we have to
work is not geared to that kind of
attitude and work.

SHRI P. RAMAMURTI (Madural).
Sir, I would like to ask one point of
information. We want the views of
the Government of India. Shri
Shukla said that he personally thinks
this is a bad thing. I want to know
what the opinion of the GoveéFnment
is., We art not interested in knowing
what view he personelly has in this
matter. He is speaking on behalf of
the Government,

SHRI VIDYA CHARAN SHUKLA:
1 deliberately made that distinction
because the Government would com-~
mit itself to a view one way or the
other after gelting the wisdom of
Shri Hanumanthaiya’s Commission. I
am not giving any conclusions on be-
half of the Government when 1 say
“l personally feel”.

SHRI1 P. RAMAMURTI: So the
Government is now in blissful jgno-
rance.

SHRI VIDYA CHARAN SHUKLA,
The Government is only waiting 1or
the varioug reports of the Administra-
tive Reforms Commission which have
been found useful. We would be
able to do the reforms in administra-
tion in a much better way after we
have their reports in our hands. It is
not necessary, as the Chairman him-
self said, that the Government may
accept everything. The Government
may not accept everything. The Gov-
ernment may even go beyond what
they recommend.

What I am stating here is that §f
our structure and concept of adminis-
tration were changed, the difficulty
that we have had for the last 20 years
might have been less. Since this par-
ticular deficiency was felt very
strongly, this high powered Admi-
nistrative Reforms Commission had’
been appointed.
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.S]'IRI N, K. SOMANI: Let ug have
=another high powered committee.

'SHRI VIDYA CHARAN SHUKLA:
About the system of administration,
everybody knows that we have g de-
miberacy functioning at the national
and the State level, but it is an un-
fortunate fact of our national life that
after the State level there is no
demo¢racy. It is a bureaucracy that
functions in the districts and else-
where, where most of the problems
of the people are. That is the place
where most of the administrative re-
forms need to be done.

"This again is a view that I am
stating on behalf of myself, because
Government will have to come to a
.studied eonclusion.

SHRI S. M. BANERJEE. ~ Mr.
Chairman, I rise on a point of order.
1 have heard him not once but twice
sdy that this is his personal view,
“Whatever he is speaking is all Shri
Vidya Charan Shukla's  speech.
Should = non-official Resolution be
1gken in a non-officia] manner? After
Al he is a minister.

MR, CHAIRMAN:
-point of order.

There js no

14.22 hrs.

{MR DeruTy-SPEAKER in the Chair.]

SHRI S. M. BANERJEE; My Ppoint
«f order is whether it is open to the
Minister to reply only in a ffrsonal
capacity. It will be a very bad pre-
~<edent. After all, we are not meet-
mg in the Central Hall; we are meet-
mg in this House.

SHRI VIDYA CHARAN SHUKLA:
1 am not replying to the debate.

SHRI RANDHIR SINGH: He is
looking only to labour, nothing else.

_SHRI S, M. BANERJEE: Shri Ran-
<hir Singh is like my elder brother;
enly he talks too much.
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SHRI RANDHIR SINGH: The Mi-
nister is talking something very se-
rlously about district administraties
and I do not know why he is not
appreciating this. I appreciate his
viewpoint.

SHRI S, M. BANERJEE: My con-
ception of w.sdom is different from
his

u

SHRI LOBO PRABHU: That is

quite possible.

SHRI S. M. BANERJEE: My point
of order is—the Chairman has heard
me only half; so you kindly hear me
—that we are discussing a non-official
Resolution; after all Members have
spoken, the hon, Minister is speaking
on behalf of the Home Minister as the
Minister of State in the Ministry of
Home Affairs. He said once, “This
is my personal view.” We tolerated
it. Then, the second time again he
said, “This is my personal view.,"” So
no official view is available on this
Resolutjon. Is it open to the Minis-
ter to reply to the debate in a purely
persona] capacity? In that case we
can go to the Central Hall and hear
him. Why should we be deprived of
our coffee and cigarettes and be sit-
ting here? It is a very jmportant
Resolution and he should make offi-
cial comment, not non-official com-
ment. Will you kindly give a ruling
on that?

SHRI VIDYA CHARAN SHUKLA:
1 am only intervening in the debate,
The right of reply is reserved for the
hon. lady Member. I do not think
that Shri Banerjee means to say that
1 have no right to have any perso-
na) opinion. Whenever I speak, I can
say everything on behalf of Gov-
ernment and whiechever I want to
specify as not the views of Gov-
ernment I can say that they are my
own views. I am not saying that
these are not the views of Govern-
ment. Ultimately they may become
the views of Government, but until
we get the reports of the Adminis-
trative Reforms Commission and
Govearnment considers theém, Gov-
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ernment's considered views cannot be
made known here. I am not making
those views known here. Whenever
I bave comments to make like that,
I can say that these are my personal
views, About other things I am stat-
ing officially.

SHRI S. M. BANERJEE: What are
the views of Government?

MR, DEPUTY-SPEAKER: He has
made one thing very clear. So long as
the Administrative Reforms Commis-
sion's report is not given full consi-
deration and thought and views are
formed by Government, he cannot
say what the view of Government is.
On this occasion before the hon.
lady Member replies to the debate, in
general he has replied and shown his
reaction. But I must make it very
clear that anyone occupying the Trea-
sury Benches can express hig view
but with this reservation on some as-
pects as you have said, “These are
my views”. But if this is the view
of Government, you can say so.

So far as th's Resolution is concern-
ed, you can say that Government at
the present time is giving serious
consideration to the report submitted
by the Administrative Reforms Com-
mission. Til! that time, whatever he
wants to say can say,

SHRI N. K. SOMANI: We are not
discussing the reports of the Admi-
nistrative Reforms Commission here.
Therefore, he need not wait for all the
reports and their acceptance, We are
discussing the administrative strue-
ture, the economy, the efficiency and
the overall position.

SHRI VIDYA CHARAN SHUKLA:
The Commission ig considering that
matter.

SHRI N. K, SOMANI: We must
have Government views on these mat-
ters,

SHRI-S. M. BANERJEE: Sir, in
view of your ruling, I withdraw my
point of order.
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MR. DEPUTY SPEAKER: I. pre-
sume, the Resolution is brought for-
ward to bring to the notice of the
Government the urgency of some ad-
ministrative reforms and certain steps
to be taken as far as possible and as
early as possible. " That is the pur-
pose of the Resolution and, I think,
the Minister, more or less, shares the .
point of view expressed. But when
t!_ze Administrative Reformg Commis~
sion iz entrusted with the task of [
ing through all the gamut of admi-
nistrative reforms and procedure,
though urgency need be urged, to-
bypass the Commission, because there
is a Resolution, would not be proper.
It would be difficult for the Home
Minister to make such a commitment,
Therefore, I would allow the hon:
Minister to continue. '

SHRI VIDYA CHARAN SHUKLA:
Sir, I was speaking about the distriet.
administration and this I will state
officially that we hope the Adminis-
trative Reforms Commission will give
its serious thought towards re-orien-
tation and improvement in the dis-
trict admini-tration with a view to
bring the maximum amount of demo-
cracy in the district a@ministration.
This is what we are looking forward
to and we hope that we shall have
the beneflt of their views soon enough
s0 that this burning problem that we
are facing in our country today could
be solved in an expeditious manner.

The hon, lady Member, Shrimati
Tarkeshwarj Sinha, hag made a good
study of the defencies of administra-
tion and she has made several useful
remarks about confildential reports,
fundamenta]l rules and about job eva-
luation and things fike that I would
refrain from making commenfs on
them because, again, the Administra-
tive Reforms Commission is going
through these matters and looking in-
to them. I am quite sure they will
give useful recommendations regard-
ing these matters so that we could
take proper decisions in these mat-
ters.

Before I close, T would like to refer-
to what Shrl Somani ssid.
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SHRI LOBO PRABHU: On a point
of information. Has the Government
consitlered the possibility of recruit-
ment to the public sector through a
separste Public Sérvice Commission
bectuse that will eliminate many of
the compl.ninu made here?

SHRI' HANUMANTHAIYA: The
view is that the public undertakings
personnel are of a special kind. That
has to be done by a special procedure.
The usual Publi¢ Service Commissions
are not cut out for this kind of work,

SHRI LOBO PRABHU: You may
have a separate Public Service Com-
mission which may be qualified for
this work,

SHRI VIDYA CHARAN SOUKLA:"
We shall consider that point also.

The hon. Member, Shri Somani,
while he wag speaking on the Reso-
lution, mentioned about the jobs that
are being given to defeated Ministers
and defeated politicians. This §s a sub-
ject on which there is a Jot of con-
fusion in the country, First of all, no-
body is given a job just because he is
defeated. If a job is given, it is given
on the evaluation of his capacity or
his experience. I do not fhink that
anybod; should be condemned just
because he has been defeated at the
polls, We have had the experience of
th hon, Chairman of the Swatantra
Party being defeated in the General
elections. But we do not condemn him
because of that. He somehow comes
back to the House again. But his capa-
city or his public understanding is not
reduced just because he is defeated in
the ‘General Elections. I do not think
Prof. Rangh, an eminent person, could
be condemend just because he is de-
feated. I do not think he would be
condemned as being useless for any
other thing.

If he could be used for such purposes
and in such capacities where we could
have the benefit of his talents, of his
experience, we should by all means
hdve it, Here if certain Members of
Parliament . : . (Interruptions)
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SHRI TENNETI VISHWANATHAM
(Visakhapatnam): No public man be-
comes great unless he is dctleated at
the polls at least orice.

SHR] VIDYA CHARAN SHUKLA:
I have wan the elections four times.
and’l have yet to become great.

Here what I am saying is that no-
body in this country or no democrat in
this country ghould be condemned-
just because he hag been defeated at
the palls. This is rather an uncharit-
able criticism . . . (Interruption). We-
tend to make public criticisms about
those people who are otherwise regar-
ded as honest, intelligent and expe-
rienced people ... (Interruptions).

SHRI & K TAPURIAH (Pali): Mr
Malaviva had to leave the Govern-
ment, Would you call it ‘honest'?

SHR] VIDYA CHARAN SHUKLA:
You should not quote individua] cases.
We are talking about the concept,
We should take full advantage of their
experience and their ability. Now I
would give an example. Let us take
the question of .ambassadorial posts
abroad. If you count out the public
merf who are at present serving in
any particular position here, then
there are people who have retired
from public life or those who have
been’ defeated or those who are doing
nothing. at this time, If you do not
take any of these people Who are
otherwise very capable, exper’enced,
and men of great integrity and public
standing, then you have to flll gl! dio-
lomatic posts by civil servants. What
are the other ways? You have to fake
from professional flelds, from public
life and other such flelds. That is why
1 am gaying that this kind of criticism
should not be made in a light-hearted
manner. We should remember this.
Whenever selections are made, on'y
10 or 15 per cent or may be, 25 per
cent of the defeateq politiclans may
be given jobs here and there, but that
‘is not because they were defeated but
because they are available, they have
got experience, they have got capa-
city and they have pubie standing,
which are required for these jobs. I
would very much wish that eriticism
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«of this kind is not heard again in this .
House. (Interruptions). This is all &%, 7% A 80 frady wrafai o &,

that ] want to say. T A % & ag wwwan § 5wk wr
The Administrative Reforms Com.  J8WT %1 &, QW &7 J21 §, fwmry s
mission has recommended appointment AN Y, ERR AWM AT 1 MA@

-of a Parliamentary Committee. 1

would, therefore, request Mrs, Tar- o W} TR it o T
keshwari Sinha to consider this. Gov- "ﬁ Arsfeal # WAt s E 9 ‘«’.i‘ﬂ'
-erament is also giving consideration to ¥ g« i} #Y wAT v@ ¥ faw I
this recommendation. In view of this, L

I would request her to withdraw her W, I e w ofew afaw wHTe
Resolution, & AR T I A g &, fewm

. ¥, Aog ¥ gAedl Wy & Wi W 9w
“:&Lﬁmﬁzé#m" ")!ﬂ!mm” qas § AT WY ¥ SAw A § A
ﬁﬁfuﬁmm%mﬁ&nm Frd T T kg ¥ ofers wee

) iferg # o Bt # W ag W 9
T E | G AW R PR AW o oy e sraewr Wk 2
- oY, aTTETE ¥, STOATH] AT, 7 ] W

Atefat £ ot Z3rd a7 W MR, DEPUTY-SPEAKER: It is out-

vefogr  “ide th ? this debate, But if
mmmt | faferer & t‘:l:Mi:is:::p:rn:tgttosn; anything in
F Wi faelizdy oy W oF ToT@ @ & reply, he might do so.
T & 1 Wiko HYo THo ¥ WEWT . . .

w1 ez : & wgar g el

e o Mo THo W | ST W oy qywfeai & T war & oheede

Rl Wmmﬁ"”gf:: ¥ fg Wt ST TR & fag W, W
m"'l T g O B3NN arr & -go. & carde & fax @
AW T gt & T el wFree fia?

-FY AR & foag & oF Ao dw s R ———
§ Wit gmie s §oww oar ez MMR' e Taeliton e s e
TO¥ ST FANN | QAT GRTE  here, it s altogether on a different
-few v ¥ Wi @@ ¥ oY oferws  level. The hon. Member wanted a

afrw s ¥ T clarification. I now leave f#t to the
¢ e & A axt @ Minister to reply or not reply. If he is
FEAT { A oo e @ 9W® it not replying to It, 1 would eall upon

T A ¥ Wy, qgL o fearT the Mover to reply.

¥ fig ¥ g @ A W SHRI VIDYA CHARAN SHUKLA:
He has made uggestion which will

GheeNT aE & wre iﬁ m% b: o:srecord :n:l that would be con-

oy ‘Iﬁ‘ﬁ qfeew afrw wfwm sidered,

ot ° * . % SHRIMATI TARKESHWARI SINHA:

¥1 E T S WA ARG am very grateful to the hon. Bem-

oY Rrfaefr # Wt 9 § W7 qg ¥R bers who have really appreciated the

ﬁ‘ﬂmmagt & T spirit of the Resolution. I do net

understand why Shri S. C. Jha bas
TR W & e § ﬁ’”“m # opposed even the spirit of it  The
@' W wgm. . (Ww9TR)...9g us  wording of the Resolution put on the

I A -y agenda is conditioned by the rules of
9 ¢ & o fer & WW procedure; it could bave been put
W e W W Wk W fT only in this way and that is why it
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1s been so put. I could not have
rought a Resolution on the basis of
i presumption, because the Adminis-
trafive Reforms Commission's recom-
mendation might have been accepted
here and there in one or two cases;
ig not the entire report of the Com-
mission before us. It is in the por-
cess of being examined. Some of the
reports are still with the Chairman
of the Commission., Therefore, any
reference to the ARC in the Resolu-
tion would not have been according
to the rules, That is why I have
worded my Resolution as it appears
on the agenda

As you rightly pointed out, Sir, my
intention wag to highlight some of the
deficiencies and facts. Shri Hanu-
manthalya, a senior member of this
House and Chairman of the Admin-
istrative Reforms Commission, men-
tioned that a number of subjects are
under examination and a number of
recommendation have been made.
What I was concerned with is not the
value of the recommendations. I do
appreciate that our best brains in the
country have been associated in those
sub-committees appointed by the
Commission.

AN HON. MEMBER: He included
the hon. Member glso in it.

SHRIMATI TARKESHWARI
SINHA: I am a very humble person
doing my work in my own small way.
Y do not come in that category.

SHRI S. M. BANERJEE:
ciates her humility,

SHRIMATI TARKESHWARI
SINHA: I am grateful.

My fear wag this that if al] the re-
commendations of the Commission
come simultaneously, being as they
‘afe; of far-reaching consequences, it
will be impossible for Government
to take cognisance of all them and
implement them asg Government would
like to. They have very gerfous impli-
cations and therefore, it would be
_petter if Government started imple-
metting th“t‘iwt keeping in ﬂf'hf' .ﬂ:;
puggestions are coming
Mprting from the day the first sub-

He appre-
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committee’s report was handed over
to Government for their consideration.
Since the las. one year, reports have:
been submitied to Government, but
the way in which some of the thmgs
have been done in regard to appoint-
ments which have been made in the
public sector does not show that these
things have been taken note of. The
hon, Memebr siid that we have pro-
vided guilelines for manning the pub-
lic sector prujects. Even within the
last two mon‘hs, the appointments
which have been made cannot be con-
sidered as conalirming the view that
Governmen. have really taken cogni-
sance of the reccommendationg of the
ARC.
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That is why our worry, that in spite
of iuv iac. . the ARC has given
recommendations, they are being put
in cold storage thereby reducing the
effectiveness o, the recommendations.
My fear is ihat th.se recommendations
will go into the archives. Except for
the lonely Membar Mr. Jha, I had the
privilege of getiing the spirit of the
resolution commendej by the entirc
House including the hon. Minister.
Mr. Jha is always an exceg*™oito the
rule. [ do not mind it. Later on we
shall discuss this and he will come
round to the point of view which I
have placed before the House, The
House was a little disturbed In having
some cross talks, when the hon. Minis-
ter made a sig-ificant remark. I think
he has not made that significant re-
mark as hon. Member Mr, Shukla but
in his capicit’ mg a member of the
Government. He said there is a par-
ticular recommendation. A hint aboutl
it was also given by the hon. Member
Shri Hanumanthaiya. In their report
on the machinery for planning, therc
is a recommendation that a special.
parliamentary committee of about 25
Members may be constituted to go
into the annual progress reporis of
the Plan. That concerns the Plun.
There is another suggestion that Par-
liament may consider whether the
parliamentary committee mentioned
above should not also perform the
functioning of an informal consulta-
tive committee, That brings us to.
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-a significant point. My resolution gets
adaed significance because of this fact.
'There are two aspects to the recom-
.mendation of the ARC or any function
~of the Goernment. The hon, M:nister
has promised that he will take into
~consideration the recommendationg in
-al] seriousness. An effec'ive machinery
is required to act as a watch dog and
see whether these recommendations
are implemented as they should be,
and in time too, Otherwise, the effect
¢f recommendations will be lost
Therefore, 1 was wondering if hne
scould agree to these two points. One
point was made by the hon. Members
«0f the Opposition and I agree with
that: there is a lot of sense in the ap-
pointment of a standing committee cr
Parliament which will function in an
informal manner. It would act as
‘watch dog over the business of the Go-
vernment. There ig a lot of sengg in
that suggestion. This is a federal Par-
liament. We have seen the way it func-
tions. In a budget discussion of five
days, what can we do? Members get
5 or 10 minutes. In that short time
we cannot put our points of view.
"What is the most effective way in a
federa] system? In America ‘ihey
"have established these committees
primarily for the reason that they
could act as the watchdogs of the
- country. Every matter cannot be taken
up in the House and discussed in great
detail. The hon. Minister must consider
the sentiments expressed by almost
the entire Opposition Members.
Standing committees should be con-

slituted. I also strongly support that
suggestion.

Secondly, I refer to the ARC recom-
mendations in many reports. I had
- otession to see gome of the reports
and Mr. Hanumanthaiya had also pro-
vided us with some guidance and sug-
- gestions. In every report they have
said that something should be taken
up by the PAC or the Public Under-
takings Committee or the Bureau of
"Public Enterprises or by a parliamen-
tar& ‘committee, Therefore, T submit
that a watch-dag committee of Phrlia-
_ ment should be constituted and it
" should-be a permanent committee just
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like the PAC or the PUC. THere are
many significant recommendations
which are conming from the ARC.
We are watching how they are im-
plemented. The hon. Minister refer-
red to this report and said one sen-
tence: we shall examine it sympaithe-
tically. I hope that he has not givem
this assurance as Mr. Shukla but as
a Minister of the Government. Ie
view of this assurance and in the hope
that he will appreciate the views
of the House and give due considera—
tion to the two points which had been
raised and that a Committee will be
appointed in the near future, I with-
draw my resolution.

SHRI S. M. BANERJEE: If shg »
withdrawing the resolution, where I
the question of amendment?

SHRI E. K. NAYANAR: 1 beg ¥
leave to withdraw my amendment.
Amendment No. 2 was by leave,
withdrawn,

MR, DEPUTY-SPEAKER; Has the
hon Member got the leave of the House
to withdraw her resolution?

The resolution was, by leave, Wwith-
drawn.

16.46 hrs.

RESOLUTION RE, RURAL HOUSING
DEVELOPMENT

SHRI S. K. TAPURIAH (Pali): Mo
Deputy-Speaker, Sir, I move:

“This House calls upon the Gov-
ernment to give priority for rural
housing development in the
Plans.”

About 20 years back, there waa this
cTy: F

ogyay =y WL 1A W GAT N

Young boys and girls spread over m
five and a half lakhs of villagey =
our country went about humming this
tune. After all, the call was given ‘Yo
the country by the late Prime Miif-
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dar, when after crystal-gazing into the
future, describing our futufe he said
ihat we have a tryst with destiny.
Those boys and girls had hopes and
hummed the song like any other
shildren in the previous centuries; only
Ahese children were hoping that with
our country having attained freedom
hose hopes would come true. But
after these 20 years, those young boys
and girls have come to age, they have
their own families, yet still, living in
ihe villages, on the streets, under an
open sky just remembering those
hopes which they fondly cherished
once, while their children go about in
the streets having the same hopes.

Will those hopes ever come true? If
we gee the record of this Government
for the last 20 years, what do we find?
We had four or five ministers in this
Ministry and this time we have a
young minister. We have thought that
new hopes, new thoughts and a new
determination would come. But noth-
ing happened; he is sitting there with
fists clenched, but those hopes still re-
main to be fulfilled. W¥ do not know
what will be done. During these long
years, we have not built houses. All
that we have built are towers of Babel.
We have talked of socialism, and talk-
ed of a welfare society and about
equality. But they remain only as
1alks. Nothing concrete has come up.

If I can quote the Minister himself
when he said in November, 1967, while
speaking on rural housing:

“The 1961 census reveals that
-out of 651 lakh houses hardly 124
lakhs or just about 19 per cent
were pucca houses; the remaining
~ 31 per cent or about 527 lakh
houses were katcha, which would
: Tequire to be rebuilt or improved
-substantially. Further, these 651
.lakhs of existing houses were ac-
, tually occupied by 689 lakh odd
:.rural households which meant that
. 88 Jakh house-holds in rural areas
.o not have a geparate dwelling
. unit for themselves. It is now esti-
mated that by 1986 we will have a
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total shortage of 627 lakh houses in
rura] areas of which the houseless
households constitute 113 Jakhs”

These are the words of the Minister
himself., Even after so many years, so
many promises, after so much of wast-
age of public funds and so many other
projects, this is the situation where one
of the three basic necessities of man's
life—food, clothing and housing—is
concerned, we have not been able to
provide him with a house. If this is
the position, what have you succeeded
in doing?

For years, we have been grappling
with the food problem. It appears that
we are on the brink of being a little
easy about it; we might even solve it
About clothing, of course the Govern-
ment have done nothing to make it
cheaper to the common man, the far-
mer and the other people in our coun-
try. Similarly, about houses, the Mi-
nister is again waving his hands and
nothing has happened, and people im
villages go about wringing their hands,

One of the answers that the Minis-
ter gave generally during the Question
Hour and elsewhere is that we have
paucity of funds. Coming to the ques-
tion of paucity of funds, the Estimates
Committee has got to say this:

“The Committee mnote that the
funds provided for the village
housing project scheme during the
second and third Plan periods
were utilised only to the exlen:
of 37'6 per cent and 34'7 per cent
respectively, resulting in a short-
fall of 62-4 per cent and 653 per °
cent respectively.”

The Minister may say that it {s a State
subject. Prior to the ]ast general elec-
tion, almost all the States, except fora
brief period when Kerala had a diffes
rent rule, were under the Congress
rule, And so this shortage essentially
means that' the Congress .party,
through ity governments at the Canire
and in the States, has failed $0” mng
ment the housing: programmes. .
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Sir, the standard of housing is an
index of the nation’s social achieve-
ment. In this, as the figures show,
Government has miserably failed.
Hopse does not take us a Jong way. As
Fiancis Bacon said, hope is a good
breakfast, but a very lean supper, In
the last 20 years of Congress rule, we
have often invited the people to the
breakfast of hope, but we have denied
them the fulfilment of that supper.
Breakfast was taken long ago, and
hunger walks the streets agasin. Peo-
ple now realise that they cannof re-
main very much on hopes only and it
is time to make room at the table,
They have shown their determination
in the 1ast genera)] election when more
than half the country rejected the
Congress, It is high time they woke
up.

Take the economic aspect. Standard
of living, aspirations and hopes gre
closly linked with the state that the
economy js in. While we are passing
through a period of recession and bad
times, housing is one of the program-
mes which any Government should
take un. If you open any book on
economics, even in the beginning
stages, the student ig taught that at
the time of depression, housing, road
building and such other sorial pro-
grammeg are to be taken up and given
top most prioritv. If this simple basic
law of economics is not known to the
Government, they are unfit to rule.

For housing, no imporfs are requir-
ed. For any other industry, we say
that there is paucity of foreign ex-
change, But here all The basic mate-
rials required for housing like bricks,
cement, steel, woodwork, electricity,
labour—all are ava‘lable indigenouslv.
There is no paucity of any of these
items right now in the country.

Coming to the employment aspect,
the figures of unemployment are
staggering. I cannot expect this

: t to take up a bold proe-
which will require 5 million
‘a year. Even if vou take a
" of it say one million houses
year, it would mean employ-

{

)
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ment for 20 lakh persons, At thé
rate of Rs. 5000 per house excluding
the price of land, 1 million houses
would mean Rs. 500 crores every
year. 50 to 60 per cent of the cost of
a house always goes in terms eof
wages, partly in direct construction
and partly as wages in the materials
required for building the House, At
the present level of wages in our
country, it would mean employment
to 20 1akh people. In 1966, we had
93:64 lakhs people employed in Gow-
ernment  sector. Leaving  aside
transport and communications sers
vices, it comes to 23 lakhs people.
Instead of taking up gigantic steel
plants, only by taking up this hous-
ing progrimme, you are going to in-
crease the employment by near'y 108
per cent in relation to governmental
employment as it stands today.

Another aspect is that there is ng
danger of regional imbalance in this
programme. Someone wants a steel
plant in Salem, someone wants it in
some other place and so on. The
Housing programme will create mp
imbalance of growth. This is an
activity which goes on all over the
country. There is no question of
priority between States and there ig
no transport bottleneck. Some .of
the ministers and Congressmen plead
for village industries. Housing oprog-
ramme will give work to village
industries and village artisans. It
will be spread over in all the villares
al] over the countrv, there being no
concentration anywhere.

Let us move a little away from
our shores, since our ministers are
so fond of going sbroad. I do not
know what they see there. I wish
thev had seen the housing proe-
ramme in other countries. I would
like to take you to one of our nelgh-
bouring States, in the same geogra-
phical hemisphere having the sme
sort of lving and social conditions
like ours—Singavore. It had a tarset
of 10 new dwelling units for 1000
persons. Unlike our Government’s
programmes, they have buflt §.4—
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only 0.6 short—dwelling wunits for
every 1000 persons. This rate of
achievement has been unsurpassed
by any developing pation. Between
1980 and 1966 the Housing Develop-
ment Board built more than 50,000
low-cost housing units and provided
new gecommodation in all for four
lakh people. That is about 23 per
cent of Singapore’s population. I
would suggest that the Minister, Shri
Jaganath Rao, visits Singapore soon,
sees how their programme has been
working. He should see what sort of
incentive they have given to the peo-
ple and possibly try to do something.
The present method will not work
and we have got to find some other
solution to the problem,

Going a little far, to the
Kingdom, we find that there, bet-
ween 1947 and 1967 more than six
million houses were built and the
1970 target is five lakh houses a year.
If you go still beyond and see what
a capitalist country—whom we call
exploiterg and attach all sorts of
adjectives—like the United States is
doing, the flgures there would still
more shock some of my friends here
who think that everything that
United States does is wrong. Only
one week back the TUS Congress
authorised expenditure equivalent to
Rs. 4000 crores in the next three
years on the biggest governmental
house building programme in any
country's history. The Housing Act
calls for construction or rehabilita-
tion by 1971 of 1.7 million houses
every year for people of small in-
comes. These are programmes taken
up by socialist countries, the United
Kingdom where there is the Labour
Government, a capitalist country
like the United States and our own
neighbour—Singapore. Wherever vou
look you will fing that housing has
been a major problem in all the
courrtries, It is not that we are con-
fronted with it only ourselves. It has
been a problem everywhere. But we
have to see how other countries have
solved it. There is no harm M look-
1265 (Al) LSD—13.
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ing at other people’s achievements
and: programmes. If we can learn or
borrow something from other coun-
tries we must definitely borrow and
get those ideas,

But the question that arises is, do
we have the determination to do it
or is it only slogan shouting only to
dupe the people possibly to counter—
act the influence of some Communists
or others when you say phrases like
“better living conditions”, “equality
of justice” and all that? You do not
have the will to do it as your own
results have shown.

Now I will come to what we should
do. When I come to that I can very
well guess that the Minister would
give two or three stock arguments
and I would like to dwell a little on
them. One iz that we have no funds,
Coming to the question of funds, as
I said, whatever meagre funds were
given have not been utilised by the
States. What have you done to pull
up those using states? This may
be a State subject. But we have
other State and Conocurrent subjects
like power, irrigation, health and
family planning. Do we not have a
Central Power and Irrigation
Agency? Do not we have a Central
Family Planning Boar4d? Why do
not we have something like that for
housing? Why cannot we have &
central authority to give direction to
the States for housing programme?
If it is a question of it being on the
State List, why cannot we give it
priority and bring it on the Concur-
rent List? If you really want to
solve the problem you have to bring
it on the Concurrent List. You
should have a Central Housing Autho-
rity to direct the programme in all
the States. Let them deal with it
directly and see to everything singly.
One of the things you can do in that
direction is to see that the funds are
earmarked for housing and housing
only and they aré not spemt on any
other a:count.
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He said that funds are not avail-
able, We have a little allocation in
our Plan period. We have to add a
little to that. It is not as stupendous
a task as the Minister thinks it to
be. He said somewhere that they
would require about Rs, 20 thousand
crores in five years, Where are we
going to get the money from, he
asked. All of it need not come from
Government. Why should he think
that everything has to come from
Government and the Finance Minis-
ter would not give it?

17 hrs.

This programme, if you take up a
million houses a year, will cost you
Rs. 500 crores. This need not be a
drag on the Central Government's
resources. Private banks, LIC, hous-
ing loan funds, co-operatives and
other agencies which give advancer
have to be utilised. You have to
make certain new laws to see that
the Reserve Bank gives some funds
to private banks and other agencies
to advance loans for housing. You
have to drop the idea that the Gov-
ernment has to build houses and give
them to the people because this has
failed. You have to make the people
themselves interested in it. [Let
them come forward for the loans.
fhey can go to the co-operative
banks, any of their regional banks,
private banks, the State Bank or any
of the authorities for the loan. For
that purpose the Reserve Bank has to
give some advances and the Reserve
Bank has to guarantee those loans.

Here 1 will give you an example.
Some years back there was a com-
plaint from every place that the
small-gcale industries did not get
enough advances from private banks.
What was done after that was that
the Reserve Bank stood guarantee for
those loans given by a bank to the
small-scale industry and in the last
two or three years the advances by
banks to small-scale industry have
gone up by nearly 2} times.

Here also the Reuerv'_e Bank has
only to stand a guarantee. The LIC
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can also stand guarantee, You can
also have a provision thgt the insu-
rance companies can also provide
insurance for these loans, just as we
have in the case of hire-purchase. Any
company which gives out money on
hire-purchase ageinst a car or a,
truck has this advance insured and
against that insurance the banks
advance money. Some sort of this
idea will have to be brought in here
so that funds are made available
easily.

Funds will also come in from the
people, I have no doubt about it. 28
or 30 per cent of these funds will come
in the form of mobilisation of ruarl
resources. People wil] be motivated
towards more savings. After years
and centurieg of being in a poor state,
being in a state of impoverisation and
under loans, under the cluiches of
the local moneylender, only last year
our farmer has seen a little ray of
hope. There had been a good crop.
But what happened? The moment that
crop was there, many of us here and
most of them in the ruling party
started jumping and saying that we
must tax the farmer, Have we become
so much money conscious, a grabber
of the sort that for the first time in
centurles the farmer has got a little
money and we just want to grab it?
It was wise that the Finance Minister
objected to this idea, Let the farmer
have that money. But you can also
have a part of that money in a better
and a nicer way.

You have seen how your small sav-
ings programme and schemes have
failed, because we asked the villagers
and the people only to save money so
that at some future date they will
get some more money, but with the
rising price index nobody had an In-
centive to save. But when you 3ay
that you will have this housing pro-
gramme where you have to go not
only to a Government, a magistrate
or a local politician but to any one
of the hundreds of banks or institu-
tions for a loan, he will have the feel-
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ing to save money. He can possibly
see that there is a home in his future;
he can see that if not he, his son can
have a home in the future and he
will try to save. With that not only
your savings programme be augment-
ed but he himself is motivated and
the money that has gone to the rural
economy and that we hope will go
into the rural economy in the next
couple of years, hoping to God that
we have good crops, will be brought
back in the econotmy, not by taxes or
by taking away that money from the
farmer but by drawing that money to
the economy and giving them some-
thing in return. You will have to
choose whether you want to give
something back from what you take
or you want to be a grabber of money
in the form of taxes and giving noth-
ing in return.

1 will finish by giving two small
suggestions for the Minister to bear
in mind. This is not an expenditure;
this will not be a drag on the Gov-
ernment's resources but this is an
investment the returns of which will
start coming in in three or four years
time when the people start repaying
their loans. It will generate employ-
ment of 20 lakhs of people. These
people who will get this employment
will not keep the money with them-
selves. So, consumer industries will
grow and it will create more em-
ployment potential. In indirect ways
it will be bringing in revenue to the
Government, in the form of excise
duty on consumption that they will
make and in the form of other taxes
that they will pay. The growth of the
asconomy, which you have faileq to
generate, will be there. Where so
many plans and gigantic projects have
failed, the housing programme will
succeed. It will do good to the people
to the community and, may be, to the

ruling party also.

My last suggestion is: Make hous-
ing industry a priority industry, One
of the reasons why you have not been
able to motivate people is that many
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of your Ministers, many of your top-
ranking = leaders, always call that
housing is a dead investment and that
housing i8 a non-productive invest-
ment. It ig not, You motivate people,
you call it a priority industry,
you give more and more incentives
and you make it more conducive to
getting loans. Did'nt you, two years
back, realise that for tourism—you
were in-charge of Hotels then—hotel
industry should be made a priority
industry? Did'nt you find that hotel
industry was just beginning to gear
up for that growth? Why can't you
do the same thing here for housing?
Treat it on a priority basis, whether
it is for loans, whether It is deprecia-
tion or other allowances. You
create a feeling among the people
that Government is with them to have
houses, that Government might have
their difficulties but it wants people to
have houses and do whatever you can
do to create those favourable situa-
tlons, without giving us funds, and at
least show your intention of creating
those favourable conditions for far-
mers, for backwarq class people, for
all our people living in these 5-1]2
lakh villages, that you have taken all
steps you can take to make the situa-
tion conducive to building more and
more houses. Let us have at least that
resture from you.

MR. DEPUTY SPEAKER: Motion
moved:
“This House calls upon the Gov.-

ernment to glve priority for rural
housing development in the plans.”

4002

There is an amendment by Shri

Yashpal Singh.

SHRI DEORAQ PATIL (Yeotmal):
1 have glso given 4 amendments.

MR. DEPUTY-SPEAKER: They
were disallowed, Shri Yashpal Singh
is not here. So, the amendment is not
moved,

SHRI DEORAO PATIL: | gave my
amendments in time,

MR. DEPUTY-SPEAKER: I
find out. Shri R. D, Bhandare.

will
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SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir, I
listened to the speech of the hon.
mover of this Resolution very care-
fully. He has studied the problem
very deeply and sympathetically. He
has also understood the economic and
social aspect of it, I welcome the Re-
solution. I think, he has done a yeo-
man’s service to this House and to the
rural people of thig country.

Sir, this rural housing development
hag two aspects. It dealg with the vil-
lage as a unit. I need not mention
that in every village, there are two
villages that in dvery State, there are
two States and that in India, there are
two Indias, two Bharats. I need not
draw your attention to the structure
of the village, As I said, in every wvil-
lage, there are two villages, one in-
habited by the backwarqd classes who
live outside the periphery of the wvil-
lage who have their own village and
the village as we understand, as the
westerners understand. When we talk
of rural housing development gene-
rally, our attention is drawn or we pay
attention to the development of hous-
ing schemes for those who are living
in the villages, not inhabited by the
scheduled castes or the scheduled tri-
bes or other backward classes. My
hon. friend who have moved the Re-
solution has dealt with this aspect, the
rural housing development. elaborate-
ly.

1 shall confine myself to the ques-
tion of the housing for the backward
classes. 20 years have passed and we
have been talking of egalitarian so-
ciety, we have been talking of socia-
lism, we have been talking of demo-
cracy both in the form of Govern-
ment and as a way of life. So far
as backward classes are concerned,
have we been able to change the life
of the backward classes according to
the philosophy which we have accept-
ed in democracy? ‘The villagers re-
main as they were before; the lot of
the people belonging to backward
classes remain as it was in the rural
areas. I am quite aware that in the
First Five-Year Plan notice was taken
of this aspect of housing problem of
backward classes: some amount was
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allocated and schemes were chalked
out, In the Second Plan we increased
the amount, and in the Third Plan
also we further increased that amount,
But when we made the allocations in
these three Five-Year Plans for hous-
ing schemes, the implementation of
these schemes was entrusted, at the
lowest ladder, to the Panchayats . . .

17.11 hrs.

SHRTMATI TARKESHWARI SINHA in the
Chair]

Madam Chairman, you are always
welcome whenever you occupy the
Chair,

MR. CHAIRMAN: I am grateful to
the Memberg of the House for that.

SHRI R. D. BHANDARE: I was em-
phasizing this fact that, apart from
the question of allocation of amounts
for the development of housing facili-
ties for backward classes, the imple-
mentation of the various schemes was
left to the Panchayats. When we talk
of rural housing development, there
are two aspects: one aspect ig of
making provision for the sites on
which houses could be built; in other
words, it is a questiony of giving land
to the backward classes; this aspect is
also entrusted to the Panchayats. The
other aspect is making provision of
funds, which funds should reach the
hands of backward classes. So far as
these two aspectg are concerned, what
do we find? In the first place, the Pan-
chayats, as they are constituted, have
very lukewarm attitude towards
housing problem of backward classes.
They are not prepared to make
provisions for sites for these peo-
ple at all, on which sites they
could build houses. Al] sorts of ex-
cuses are advanced by the Panchayats.
The result is that there is no progress
on this front at all, Perhaps I may be
accused for making a very sweeping
statement, If you go te the villages,
you will find that there is no change
whatsoever either in regard to houses
or sites. The people have been occu-
pying damaged houses and kuchha
houses for centuries . . .
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AN HON. MEMBER: Ghettoes!

SHRI R. D, BHANDARE: I do not
want to use the word ‘ghettoes’, be-
cause | have seen the American cities.
There, ‘ghettoes’ have a particular
meaning. If I have to name and cha-
racteristic these places in which they
are living, I do not think that I can
find any suitable word in the diction-
nary, I have tried to find out the
meaning and whether that word could
be made applicable to the villages
occupied by the backward classes.
What arc the sanitary conditions? I
need not describe them. I do not want
to dwell on that topic at all. What I
want to point out is that though we
are very proud that we have brought
about democratic decentralisation,
since the panchayats have not changed
their attitude and have always retain-
ed their lukewarm attitude . . .

SHRI DEORAO PATIL: The State
Governments have not changed their
attitude,

SHRI R. D. BHANDARE: I am
coming to that. I am thankful for

the suggestion,

Since the pahchayats have not
changed their attitude, the result is
that their conditiongy rem#™n ag they
were before, Whatever the States—we
talked of the elite, we talk of educated
persons, we talk of leaders drawn
from different Stats8—thelr attitude
remaing the same.

The States had two schemes, Cen-
trally-administered schemeg and State
schemes. Under the Third Five Year
Plan, we have given up Centrally-
administered schemes and brought in
Centrally-aided ‘sthemes. There is a
vast difference between the two. Under
both the schemes, the fate, lot and
condition of these people have remain-
ed as they were.: When Centrally-ad-
ministered schemes ‘gave place to Cen-
trally-aided schemes, the States got a
wide latitude and freedom to spend the
amount earmarked for housing sche-
mes of backward classes on gome other
scheme. They could spend it in any
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manner they like except for housing
schemeg for the backward classes.

We have g paper. I happen to be a
member of the panel on the backward
classes, Wpe divided ourselves into
committees. Some of my friends dealt
with housing schemes for the back-
sward classes. What do we find? We
have certain facts, figures and study
papers gathered and conmipiled by the
study teams, If I may be excused for
using the word, the States have adopt-
ed a condemnablc apathetic attitude
towards thesg housing schemes for the
backward classes, I dg not know on
what basis the decision was taken to
change the Centrally-administered
schemes into Centrally-aided schemes.

1 would pinpoint the problem. First,
the Planning Commission is not mak-
ing adequate and necessary allocations
for housing for the backward classes.
Second, whatever amount ig allocated
is not spent on the housing schemes
at all. The result is that the fate of
these people remains as it js. Qur main
purpose in chalking out housing sche-
mes wag to bring about an egalitarian
equalisation or mixed society. I do
not use the words ‘emotional integra-
tion’, because it will take some cen-
turies to bring about the necessary
changes in people's attitudes and emo-
tions to bring about that consumma-
tion, but we wanted to have Some
sort of integration or mixed society.
When power ig given to the village
cooperatives or societies or States, if
at all they build houses for the back-
ward clasges, they build them at a site
far away from the rest of the popula-
tion, Thereby they are creating diffe-
rent villages exclusively for the bac-
ward classes. How could there be any
integration if we proceed in this
manner?

We have an illustration, after the
Koyna earthquake. I was under the
impression and in fact I made the
suggesction we have been making
suggestions for a long time that the
socleties must mix. If at all we want
to have houses, the houses must be
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so mixed so that there can be some
sort of integration. When I was the
Leader of the Opposition in the
Maharashtra State Assembly, we had
a committee under the chalrmanshin
of the present Deputy Chairman of
the Planning Commission, Dr. Gadgil
we gave a report which dealt with
the housing problem,

SHRI S, M. JOSHI (Poona) ;
lead the opposition in that State?

You

SHRI R. D. BHANDARE: There ar
certain socia] problems which Mr.
Joshi may not understand or appre-
ciate—the preblems which we are
facing—because he is not living in the
villages. I am living in the village; my
people are living in a village. What
difficulties and what sufferings we
undergo you do not know. Why do
you want ts provoke me?

AN. HON, MEMBER: What is your
experience in the Congress?

SHRI R. D. BHANDARE: When |
was out of the Congresg in the Oppo-
sition 1 used to come tp the Planning
Commission and submit documents,
repors, etc. and carfy “on discussion
and try to pursuade the members of
the Planning Commission, With what
result? No result whatsoever. Now. I
am in the Congress and I am on the
planning pane] of the backward clas-
ses; I can do what I want to., What
1 could not do, what I wanted others
to do can be done by me myself be-
cause I belong to the party in power.
So, that has changed. The second
change is that our people have a
sense of development since they feel
that they belong to a party which is
ruling the country at the Centre. That
sense of pride is there.

Rome was not built in a day. It takes
time to make socia] progress. The pro-
cess is  going on, the pro-
cess of formation and reformation
even in the Congress itself. You are
all awarg of it. Therefore, faVe pati-
ence. I have asked my people alfo to
be patient.
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I was saying that the Slates have
noi changed their attitude of apathy
towardg the housing schemes of the
backward classes, Timé wu! mot per-
mit me to say more now. I hope there
will be another occasion when we
shall dea] with planning and I shall
give facts and figures., I thank you for
giving me thijg opportumty to say a
few words on this, :

SHRI DHIRESWAR KALITA (Gau-
hati); First of all, I must congratuia‘e
my hon, friend Mr. Tapuriah for
bringing forward this resolution to
this forum of the nation. Be-
cause it is a very big problem
for our country. The mover of the re-
solution hag $aid enough and Mr.
Bhandare also has stressed and laid
emphasis on too many things about
this problem. But what I cannot un-
derstand about this Government is
this. This Government is wedded to
the philosophy of Mahatma Gandhi;
wedded to the philosophy of socialist
pattern, not socialism but the socialist
pattern. Now we get the intimation
from the Government, the Minisiry of
Food and Agriculture, that Gandhi
Centenafy is coming and we should
give certain suggestions about rural
water schemes and other things. But I
do not undersiand one thing: when
this Government is wedded to the
philosophy of Mahatma Gandhi and
trying to dp most of the thinge in the
name of Mahatma Gandhi, I have not
found one thing. You must remember
that Mahatma Gandhi used o live in
the villages, I know that some crores
of rupees will be spent during the cen-
tenary. 1 want them to take up a cer-
tain number of villages in every State:
say 10 villages in Assam, 20 in West
Bengal, and like that, take g number
of villages in all the States, in memory
of Mahatma Gandhi, during this cen-
tenary and in those villages, some
model housing programme must be
taken up in the name of Mahutma
Gandhi. I do not understand why they
are not taking up such g thing. I re-
quest the Government that to begin
with, in the name of Mahatma Gan-
dhi, during the centenary, they should
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.ake up certain housing schemes in the
villages.

Secondly, these Ministers talk about
Tural housing and say that our coun-
try js marching towards gocialism. But
I know that even the Deputy Minister’s
bunglow has been provided with fur-
niture, glass and windows at a cost of
Rs. 45,000,

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): Rs. 22,000 in all, including
all the electrical appliances, furniture,
furnishing and everything.

SHRI DHIRESWAR KALITA: May
be, it ig 50 per cent of what I have
said. The poini is, we could have at
least 20 houses at that Cost. Now, on
the other hand, we are having palatial
buildings. Mahatma Gandhi used to
live in Sabarmati Ashram and the
Sevagram in Wardha.

AN HON. MEMBER:
you living?

Where are

SHRI DHIRESWAR KALITA: I am
living in whatever has been allotted
to mp by the Government. I do not
want that we should all be provided
with bunglows. What I want is that
the attitude of the country should
change, What is the present attitude?
They are constructing five-storey
buildings in Delhi and some other
cities; they are not giving enough
money for constructing houses in the
villages, in the rural areas. You are
having g revolving tower, makng the
Asoka Hote] an ‘idéal ho's! tn the
whole world, Ours is a very poor
country. Today, in the morning, we
passed g law for evicting unauthorised
persons, We can evict thoge who are
dwelling on the streets . . ..
MEMBER: Not yet

AN HON.

passed.

‘SHRI DHIRESWAR KALITA: Well,

I think it is going to be passed. They
are going to give the Central Govern-
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ment the power to evict persons who
are living in thatched houses or in
hutments in unauthorised places. They
will be evicted by the Government,
but this Government does not take the
rcsponsibility for providing houses to
the rural people, or those people who
have not got any house at all. This is
a shame and a sin for our country.

Thirdly, I wish to tell the mover of
the resolution one thing. I know he
belongs to the Swatantra Party. The
private industrialists have been allot-
ved some funds for the construction of
houses to the coal-mines workers, in-
dustrial workers, etc, The money has
alsp been allotted in their names. The
hon, Member is not present here, He
also belongs to the big: industrial
family. They are mnot providing
houses to the industrial workers. Gov-
ernment also is not prepared to con-
struct houses for workers, They are
living in slum areas.

May I continue on the next day?

MR. CHAIRMAN: Yes, He may
continue on the next day.
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W TART AW aT FT W& |
7ge #1 A1 A 99 QI E, gTHRI A T=
T W & | SHF A TOFIL TY-AEN
fast Tavfag F0 SEA , FA9 W@
ferg f g i, @:, &7a a1 WIS TWe
afew sw Foeeg g | foeg gw &
s ¢ fF gw T gl wowr i
o8 AR FTEE |

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB  SHINDE):

Sharmaji did not agree on that day
with the modern mills proposition,

SHRI BENI SHANKER SHARMA:
Still 1 do not agree.

A ATHE A IO I G R, |

e TEIHETC & wOT Wg & w0,
WOt A Y S § O

st e for () - W
ORI R 7w, A fpam "2
wTET |
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- oft et wwe ko fpe S
e 4 8 sl e § e £

WOITC W AT w0 W AT
WIX H¥ FIRA 9T &F 7@ e AT
wnfgy 41 | AR W e @ 5
arfed &, 9t oA G ¥ 7T ST A |
IEHT WTEAe ATl & o wr
T wifgd o & W oy O AT

n‘l’lﬂﬁmm,ﬁi‘rﬂ"rwﬁ 3T

®

qETT 71 Fe1 ¢ & 27 7w &,
AT WA UE-ATY wivedi ¥ wr o
fr gt @ @ G &1 TE, guTe O
X arad A, W 9T T T &
forg et Wl &, Tk & arer fesd At @,
forr wqml O WA qgwaT, wEP A
T ¥ 1 & ag ggm agn g e T
F1 9 W7 $T TgN &A1 I 947 |
mfer  woere fey wey & 7
FTETC A @F owriae gt @, fomd
qanfas w3 s T & ) T A S
AT AT ¥ qGHA W T JHAA
frar | Ia%F fau o s #7 foaer
o wedbaT F1 A, 7 e Y |

O WA AW g gT W '
BT I BT A g A oA 4w 9%
s g€ & 1 3w F ww FY ey e
7€ &, forea g ¥ @k W€ omg
Twfan F1 oY drew w7 fear & 1 faesly
T ITEW T AW § 1 afeedy
e # Reefipdt & afgor ¥, droae
o weg v s % Tfe & gy ATy
qr ae ¥ Nt ww e &%, QW
sraeqT #Y 7€ & | wror Rwr % Y foafar
wt € & fr e Y T gw g wg
Tfie A TeC o, dfeT 3w & W
g Q¥ e ¥ WY oW e
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oY squeqT FTCAFAE | QAT A WA N
wror /g7 afers g @1 & 7 s i
fog & wr & fis frardt = oo age
et ger | e oF wew Qe
aifge f& 9@ w1 s Afedy &
T WX §¥ FRwT 99 ¥ Tt I
T, @ 3T awa fewT 99 A WY
S wT arf A A o o Ay ¥, W
T A | T AT T T A
AT ZEAE UF 'l sl %
grat ifeadt & qier d9AT T

o e fag &t Sl &%
FTRRE!

*i; a9y e e
fe g Y dmt ¥ et £ qun
AW ZRT | FIEX F) 91fEq Ov fr ag
arew se fafrea w76 9ot wmg amg
stz srarfat s o gie 2 1 s
7w ¥ ¥ 9, A wTe qT I
Y | W IE T 9T AT T
a1 oy framl ®t Ff qam
SR | T q ST TET AW AFT AT
ToT, At TR framT w1 o T e
o 0F Y FddMA g, Ay
et #1 aga ww gar | o A
Y WY ST "F S7g S & & fawar o
aft waear ¥ & o @Y *y Q@ o
T GG AT AT & X9 T R A A
e FT &A1 9ifEn

# w=il Wy W sma AT
TEAT §, i ST W v ¥ gw WY
EE AT g wET @ oA ¥ @
-4 ¥ F@ie @ faar o § W gae
o ag g § f fagre & ot
QO ar€ WY fewt w7 fgwar a1, fagre
& d WY A §, A @ & A
W ¥, 9% v wieg =g W aw
# ot faw amm § | & wwe wwg
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a1z o # ¥ | W 97 W oaw W g7
TF AT F1, T OF (HET #Y, 3967
IRz & Tt F i< e @i ) P
E AT WA W AE FT A0 § 38 W
WY IHAT 9FT & AR & | OF ATF A
g oix Jarg & s aw <@ 8,
@l M e of fagre ¥ gw www
faer wiaf w2 @ § | @ & a3 s
¥ e 7@ wifon & a9 970 v
¥ wqm w€m f& g faar wMe
& 7% §¥ ¥ w84 3 s
W | R ¥ A F1 @ ¥ e 5s
sawi #1 o w7 d¥ fggraw 92w,
TR, 9@ 9.7 Zfamr &7 oF
faega &7 qamar w1 & AT & qwwn
¢ Fv sta 9l a8 uamadie feaqr oz
I I wwAar fady & av ;i A8 =
QETORE 1 AT WA agmET S ?
qfaC AT AN OF & | 99 UF 3w &
gt & W T WA fa¥ a7 w5
fawrar anfge, /@t Ay o fawar & way
¥ |THY WTHT T T AT HR T
MR, CHAIRMAN: Shri Fernandes—
He is not here. Shri. Ramavatar Shastri.
1) TRTMR WEx’ (7EAr)
A gwafa wgar, &\ qed
§ @Y O WA wg T WO wdey
awar | fage & fafww oAl a3
ot $WT TR HT AT 92T & AT WI-
o e fomm Y 247 93T @ IEY ¥
aTF ST AT L T HATH TBAT
STEat § | T 29 ariE W W
g frm & & ey
Y 070 dYo AT AT M W ¥ W
IR agt oF ¥ 1 wRE § 98 i
fw 7o few a0F ¥ &% qfwT qE
g ar 1 oY X IR w4, & gawt
T3 W G X '
“Mr, N. P. Sen, Managing Di-
* rector, Food Corporation of India,
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disclosed here today thai the FCI
made a net profit of Rs, 3. crores
in the financial year 1966-67 and
paid 20 per cent bonus to 95 per
cent of its staff, the maximum
permitted under the Payment of
Bonug Act.”

Tl ame I ag WY d9 wIRT
¥
“The total value of foodgrains
purchaseq by the FCI during this
year wag Rs, 250 crores out of

which foodgrains worth Rs. 240
crores were sold.”

gt wg .

warafe @ em - AT W
¥ Fare 99 | v W awew g
FE A § AR AW I & fag oW
ZrEq @AT Tifge |

! CTAY. W RN THH W §
wfe @ @ § ¥R @ ¥ |
freTer ®T q8AT ARt § |

“During the year 1067-68 the
F.C.I. handled foodgraing of the
value of Rs, 400 crores. The pro-
fits have not been calculated yet

and the bonus would be declared
only after the final accounting."”

IR 7 F@m fF @ waw
TGY W ATE EAT | T AT FAT &
qATH T FET WX WA W A
aga 7¥ dury o gRfy B, T A A
8, s ¥ gelt 2, g A, g
¥ gt wrowt M § agt o o o
37 & ok Wit gy § W TEH ¥ A
o e T oy &

i glo Ale fTrei (MTiFww).
A qa Wrif B Ee |
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A CTATETC WiEeN ;. A AT &
HHRTSAT AT qTHTC WT FT W R |
77 & ST gt § | R W Wi
fe agi &1 9 FwC L qg I A&
AT g7 T, | (suwaTw) | .

79 wrEt ¥ oF A fFar fE aw
T FaTEY i VAT THA g0 AT AT
W1, W FAACE] T WA A
faar, st g & duder feaer £
qgar ¢ 7 TEE Aaw IEW 58 @
fear | & get fag 93 @1 a1, SR SAA
a7 Arfgo ar | R A Fr a1
w7q o s 7 AT 9 A o fage #
g # 2arg 37 four A § Ag W W
draa 7Y =Y | Tafag § ST Aw@ @
g f& Far ¥ arg TWT w1 € AL
wgﬁ@oﬂwouﬁoﬁ&m
o s 37 quv § arfs W@ Wy
WA Y qg WA @ q F ww
ATTTETE Y q9g &, WTTH HFAUA FY
AEE T F9g ¥ A #1fwa
FqTaT AT 9 Wre 7

4 Torw ¢ (dform ) : gamafa wdrzar,
HATH T A A=A AT B A frar
T & IEY e g § f6 @ 9
AT I3T Ag AL HAFCC A 7Y | THY
arw gvar @ fe gaar Leaifafafaf:
#eFT F FAT 4F | FEAr IfEw F X0
T VAT 95T & A AV A W@ §
feT 9 AT AT ¢, TrEE § WY A
AT § SHAT awg & ag A K qg=an
¢ 1 wafag & s=ft i ¥ qoaT T N
7z 9t sgwd Y faw , oA W
¥ ¥ gug 39 T wdww feww A
ot § a1 7Y e oY wedwa ot AfeR
¥ 71 3T 7 T WA # afcfeafy w0
famior < § Foradr T ot ogwar
§ A 3 g e Wt g o § W
feg wrx § M Ay O qERTL WG
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safeg & qear wiE fis 3 o sdwed
& w1 3% T e & 72 i ?

i i qw (i) - ¥ qg
e WTgm Al 7ERT ¥ fE It
W HTX WY AT AT WrE 9Ed wW oy
0 gaaT faswd wavg frsear & fs
W &y fom st w1 frere
W & A IR F o ag
feafa wrg & a1 3% qwa & &t &
s fafa a1 oo a 2w &
vt faadt wwe dar gt oW gw
FEYENRT 7 %1 W A & g7 W
ghamn & o= wwh 8 T 6
9 EE1 g9 4T, 9EE! 6 WL g W,
W T W RvAl § FWT AW 9
qEAT W WX AT w1 WY & oA
Wit gfam st dam ) weEe qan
AT 9 7% €M1 9¢ 47 9AF Sl 9
qer § fomd Io% & 41 7 #F grvTaAT
g | ¥ wrAn ' fAmw gk w=h
AEIEY W AT & I &7 & fe
qUHATENT A ST gHIY  FT  §9T ¥Y
qg I ATETEr 91X gy &
HTT g I Ao IUGNT &, HAqL 14T
w1 fre & &t & feafa w1 famfor 7 &¢
7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): I am thank-
ful to the hon. members Yor having
raised a few points which are discus-
sed in the press and outside, This
gives ug an opportunity to explain
our viewpoint. My humble submis-
sion is that much of the criticism
which has been made on the floor of
the House is misinformed and not
based on correct assessment of the
situation. May I submit that we
should not forget the fact that, for
the first time, in our country large
marketable surpluses have emerged
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It is really a thing of pride to all of
ug because all these years in the post-
Independence period we were think-
ing how to increase agricultural pro-
duction, and fortunately our efforts
bave succeeded. Our scientists have
made contributions, our extension ser-
vices have made contributions, and
above all, the most important contri-
bution has been made by the farmers.
Now there is a feeling of confldence
in the country that we can raise our
production; we can make our country
self-sufficient.

The other thing was thisg; if our
food production increaseg ang large
surpluses emerge, will we be in a
-position to ‘handle such marketable
surpluses? May I submit for the in-
‘formation of this hon. House that,
never in the past, in the agricultural
history or in the history of market
arrivals, have the market arrivals
taken place on such an unprecedented
scale; the wheat crop, especially, was
so0 g0od in all parts of the country,
especially in north India—Punjab,
Haryana and U.P.—that the market
arrivals from 15th May to 15th July
were so enormous that I must say
that they were beyond our expecta-
tions and beyond the assessment of
the State Governments, This has
thrown up some problems for us.
But why should we take a pessimistic
view of it? In fact, all along these
years we were waiting for such a
situation to develop and fortunately
for us and happily for us a very
‘favourable situation has developed in
our country.

Ag 1 was submitting, large market-
able surpluses have emerged and we
wanted a public sector agency to take
care of this. In this year the Food
Corporation of India entered the
market. In the beginning a number
of people had apprehensions whether
the Food Corporation of India would
be in a position to handle the situa-
tjon. But their doubts were misplac-
-gdmditmpmedlnpmcﬁcethnt
the strategy of the Government of
Jndia to put up a public sector agency
like the Food Corporation of India in
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the market to face the situation was
successful. The Food Corporation was
in a position to purchase foodgrains
worth roughly Rs. 135 crores in a
period of geven to eight weeks. This
is not a mean achievement.

Suppose the Food Corporation had
not entered the field, what would
have happened? Our experience in
the past was that, whenever there
were good crops, the prices got de-
pressed and farmers suffered very
severe losses, and then again produc-
tion was adversely affected. But this
time, a very important role was play-
ed by the Food Corporation of India;
they were in a position to purchase
almost all those marketable surpluses
at a reasonable price, at the procure-
ment price. This was the assurance
which was given by the Government,
by my Ministry, to the House and to
the people. In Punjab especially this
strategy proved hundred per cent suc-
cessful.

Instead of looking to the wvery
bright aspect of it, the hon, Member
is trying to draw attention to various
minor points. Even in regard to minor
points, which the hon. Member has
raised, I do not think he is very much
justified. Some demurrage had to be
incurred, but as is known the delivery
of foodgrains, loading and unloading,
is given to contractors and if the con-
tractors do not load in time or do not
unload in time, it is their liability. I
will give certain figures in the case
of, for instance, Punjab, Haryana,
Delhi and Rajasthan. The figures are
as follows: 1-1-1968—demurrage in
the case of Punjab and Haryana Rs.
4754, The UP. figure is Rs. 1,364;
the Delhi figure Rs. 1,387,000 (rough-
ly); Bihar and West Bengal flgures
have not so far become available as
the Railways have not yet submitted
the bills, These are small figures.
Even in regard to these, most of these
amounts will have to be paid by the
contractors to the F.C.I. because it
was for them to unload the foodgrains
in time,
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SHRI BENI SHANKER SHARMA:
I was not referring to the demurrage
flgures as such, but to the inactivity
and lack of foresight on the part of
the Corporation in this matter, I was
not concerned with the petty amount
involved.

4021

SHRI ANNASAHIB SHINDE: He
has raised the discussion. I am ex-
plaining that according to the con-
tract, it js the liability of the contrac-
tors to load or unload in time, I must
go into details to find out the reason
for this demurrage being incurred.
This is a period of labour shortage
everywhere; not only had the F.CI.
this experience, but even the Railwavs
have had a similar experience. Be-
cause of this and a number of other
factors which I can enumerate, this
happened. For instance, rains also af-
fected unloading; then due to use of
open wagons also to a certain extent
unloading and loading operations were
delayed, because the wagons were of
a different size, the normal loading
operationg naturally could not take
place. Because of these. there was
some amount of demurrage incurred.
But it would be wrong to come to the
conclusion that it was due to mis-
management or because we did not
anticipate the situation,

Then the movements of foodgrains
from Punjab and Haryana from 1st
May to 17th July were on a big scale.
Here are the figures. Market arrivals
were 13,90,000 tonnes, procurement
was 12,70,000 tonnes, movement was
7,07,000 tonnes. ‘This is for Punjab.
In the case of Haryana market arri-
vals were 2,92000 tonnes, procure-
ment was 2,03,000 tonnes and move-
ment was 1,43,000 tonnes.

« If we take into account the move-
ment of imported foodgrains as well
as those indigenously procured, about
21 lakh tonnes of foodgraing were
moved in a period of 7-8 weeks. This
was movement on an unprecedented
scale. Here and there, some small
things would have happened. I am
prepared to look into it. In order to
rectify the situation, we have appoint-
ed a committee under a very high offi-

SRAVANA 11, 1800 (SAKA) Food Corporation 4022

(H.AH, Dis.)

cial to go into any failure. If any
failure has occurred, we shall try to
fix responsibility on individuals. But
by and large, my own impression and
understanding is that the situation has
been very well handled in the interest
of the farmers and in the interest of
the public. We have rich experience
of this and we can now look forward
to the future with confidence that the
Corporation can handle the situation
with confidence.

I know why the hon. Member has
brought up this distussion. I can un-
derstand his viewpoint. He does not
want the food zones. I know he does
not accept the present arrangement,
The trading community in India has
some grievance against the zonal
arrangements. I respect the views of
the hon. member, but he should not
try to bring in this agency for criti-
cism on that score.

SHRI BENI SHANKER SHARMA:
I do not belong to the trading commu-
nity.

SHRI ANNASAHIB SHINDE: He
may not,

SHRI D, N. TIWARY: He may be a
sympathiser.

SHRI ANNASAHIB SHINDE: But
some attempt is being made as if to
show that the F.CI. is not competent to
handle the situation, that Government
is not capable of dealing with the situ-
ation. Some sort of impression is
sought to be created that there ghould
be free trade in this country in this
field. May I submit that if we have
to solve our food problem satisfacto-
rily in this country, a public sector
agency like the Food Corporation must
have a commanding position in the
market. The Food Corporation of
India is finding that position. I look
forward to the future when it will get
the commanding position not only in
Punjab, Haryana and U.P. but all over
the country. It will be good for the
country, for the consumers and our
farmers also. It is a public corpora-
tion and if it plays a vital and impor-
tant role, the difficulties in the food
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front will be solved and we shall be
in m position to have satisfactory mar-
keting conditions.

4023

18 hrs.

In regard to the other small points,
1 have nothing to say. As far as the
point about demurrage is concerned—
which was raised by Shri Shinkre and
Shri Ramavatar Shastri—it hag been
replied in my earlier observations.
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BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to present the twenty-first report
of the Business Advisory Committee.

6.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 5 196B|Sravana 14 1830
(Saka).



